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LOK SABHA DEBATES 

I 

LOK SABRA 

Fridal/, March 30, 1973/C'haitra 9, 
1895 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

'" 541. '" ~ 51"1fR: iflfT 
~ ~~ ~~ 
fit;: 

(lti) ~ ~ ~ ~ ~ ~ 
~ ~ 1IT'f l!iT ~ flt;i\' fiRr ~ 
f.t'Imf fiI;lrr ~ W ~ ; 

(Ii) ~ ~  i f.Afu" l!iT 
~ ~~~~ ~  
;ftftr f.:r9i"fuf rn it ~ !fiT ~ 
",fo;II(4i IqT ~ ~ ; IR'R 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(a) to (c). We have to maintain a 
balance -t>etween the requirements of 
the home market and the need to 
earn foreign exchange through exports. 
A policy suited to each commodity is 
adopted and where necessary exports 
are regulated. 

2 

'" ~ '""" : ~  ~ iIf1l6T 
~ fit; ~ ~ qmtT;fi' :;ft\iT it \lIT ~ 
~~ ~ 4T 'i1ft;r ~ ~ ~ 1fT 

~ ~~~ m-lliTor 
~ :;fti ~ ~ mtr ~ ~~ ~  ~ 
"fTlf iflfT ~ IR'R fiI;a;:ft- ~ it 'If ~ 
~ ......... . 

-~ ~~~ 
IR ~ ~  ~~ if ~ ~ 
~ I ~ ~ 'liT q lIT<'pf ~ 
~~ ~ ~ ~ IR'R "4m 
~ m mIT ~  ~ ~ if{f IqTffi" 

~ ~~~~~~ 

~~ 

sf:\' ~ 5I"IfR : ~ ~  
~~~ ~ ~~  
m--m- :;ft\iT ~ ft=Iir ~ ~  ~  
~ ~ ~-~ ~ ~ !fiT f;IITif if 
,G€r ~-~ ~ ~ fimr ~ ~ 
~ ~~~ ~  
~~ ~ ~~ 
~~  

PROF. D. P. CHATTOPADHYAYA: 
Sir, as you have ri.ihtly pointed out 
the total list of items that we export 
is so big and len&thy that I cannot 
enumerate them all 

-~ : ~~~ ~ 
~ ~ .q.;;r ~ ~ IR'R 'fft4T ~ 
fifiji(ft ~-  m m if ~ lliT ;;r1fTiI" 

~  

PROF. D. P. CRATTOPADHYAYA: 
That is perhaps not correct; he is 
not well informed. 
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"" ~ "'"" : 'IRffi' ~ ~ 
~ ~ ~ it; ~ f1n: ~ t I 

~~ ~~ ~ ~ 
~ ~ ~-~ ~ it IflfT mm 
~ 'IRffi' fiN t 1fT ~ l  I 

PROF. D. P. CHATTOPADHYAYA: 
I can quote the firures of some of the 
important commodities meant for 
popular consumption. The quantum 
has 'been considerably reduced this 
year in ~  to the previous 
years. The answer to his question 
obviously is that our love for the pe0-
ple is much more than that for foreign 
'txchanee. 

~~  ~ ~ 
~~ ~~  
~ ~ tf1'1I<: orr ~ ~ 30 
~ ~~  ~~ 
~~~~ ~~ I ~ 
~ f<;tiI' ~ ~ ~ ~ f,;rn-
~~~ ~~~~ 
~ ~-~ '1ft ~ v.r ~ ~ 
~  

MR. SPEAKER: Jt is not relevant. 

PROF. D. P. CHATTOPADHYAYA: 
We are not exporting yam by starving 
our industry, powerloom or bandloom. 

SHRI MUHAMMED K H U D A 
BUKHSH: What is the amount of total 
foreign exchange earnings in respect 
of export of textiles from India and is 
there any further scope for earnlne 
foreign ~  

MR. SPEAKER: May I request you 
to go throueh the Original queltlon? 
I will come back to you later. 

"" IP''' ""fI"IIf: ~ 
~~ ~ t em fit; 
~ T"..rti ~ 1i1JPft ltilf lIi1: ~ 
" I tt ~  ~ i fit; ~ ~ 
~ ~ ~ -i1ft' ~ ~ 
\I1fr;f t ~ ~ ~ ~ t11I' t 

~ ~~~ ~ 
~ W1'11fl;r t, m mRT f1mft 
,.,. ~ ~ {icIT ~ ~ ~ ~ t 
~~ ~~  ~~ 
1Il1f it ft;m >II'mT t .m ~ 1Il1f it 
~ ~ ~~  ~ ~ it mr.n 
SRn: ~ t CI1fT IflfT ~~ • 

~~ ~  

aaft1 ~ : itU ~ ~ '1ft ~ 
sm:r.n t fit; ~ ~ I!iT ~ ~ ~ 
tr¥I' I 

-it ~ 'IA ~ : ~  ~ ~  
~~~~  

~~ ~ itaTtAi 
~~lll  I 

~ ~  ~ ~  
~ Iff ~ <rffifT lftM I 

~~ ~~ ~ 
o;ftii IliFf ~  ~ m <tt ~ ~ it ~ 
t, \VI' ~ Ifilft ~ ~ '1ft ~ ~ ~ 
wf I 

tft PI' .... ~  llif ~ qr 
~ -~ ~~~  
~~ ~~l ~  
~ ~ lift ~ -~~  r flf; 
f-;ra;ft lfi1fr lift trt t, ~ ~ it; on:m: 
tl 
PROF. D. P. CHATTOPADHYAYA: 

I have already sald that experts of 
commodities of popular, and essential 
consumption-charater have been con-
sideX'abl;y reduced this year In relation 
to last year. To eive an example, ex-
ports of sugar during April-Septem-
ber, 1972 were less than Rs. 10 crores 
as' compared to It.s. 24 crores 'n Aprll-
September, 1971. Exports of certain 
pulses have been l1m1ted to a small 
annual quota ot 5,000 tOnDes. Many 
other items like groundnut, oU-cakes 
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and raw and l - ~  bides and 
skins have also been reduced in quan-
tum. That shows that items of esSen-
tial commodities of a popular demand. 
character have been considerably re-
duced because of the ti,ht positIon in 
the home market. 

~~-~ ~ 
~  1li't ~ V{T Ai wtq'ffi ~ t 
~ ~ ;;ft <'ft1r ~ ~ \?rit ~ ~ 

~~ ~ ~ ~  u.n 
~~~-~~~ 

~ ~~ l ~~  
f;ro ~ 'R .n1ff lfi't tr;r, Gflf ~ firQ 
~ 

~ ~ : ~  ;::Tll ;roT ~ 
~ ~ I 

~ ~ ~ IIIPT1I' : ~~  
lfi't m ;r,ll fl:r.reT ~ I 

aam ~ : q'fq' ~ ;ftmr 
~~ ~~~ ~ ~~ 

~~  

SHRI VASANT SATHE: Would the-
hon. Minister kindly state whether in 
view of the need for earn1n.il a:reater 
foreign exchange, luxury goods like 
cosmetlcs and others that are being 
produced even by some foreiiQ com-
panies in this country are exported to 
foreign countries in a lar,er quantity 
now, instead ot being dumped in our 
OWn country? 

PROF. D. P. CHATTOPADHYAYA: 
We are not exporting cosmetic goods 
in a big quantity, and when we do 
that, we bear in mind the demand of 
the home market. 

SHRI B. N. REDDY: May I know 
whether the Central Government .ives 
priority consideration to meet the local 
domestic needs before deciding to ex-
port any commodity? 

PROF. D. P. CHATTOPADHYAYA: 
J ,have already answered the question 
In the affirmative. 

Mk. SPl!.AKER: That is the ftrst 
question that was answered. If:YOU 
want more clarification about it, you 
can put it in a different shape. But 
this question was exactly the first 
question that was answered. 

SHRI P. R. SHENOY: What is the 
total arriount of foodgrains exported 
to Bangladesh during 1972-73, and are 
we going to eJUlOrt foodl:rains to 
Bangladesh in 1973-74 also? (Intet'TUp-
tion) There is shortage of foodgrains 
in the country and still we are ex-
porting them to foreign countries. 

PROF. D. P. CHATTOPADHYAYA: 
Because of the very peculiar and Il" 
very new sort of relation that we have 
with Bangladesh, in the case of scar-
city in some items of foodl:rains we 
have to send some quantum of food-
grains to Bangladesh, both wheat anc\ 
rice. 

SHRI K. S. CHA VDA: Sir,-

MR. SPEAKER: This question has 
taken so much time. I am not bound 
to call all of you. This has taken 
time. We are not able to do many 
questions In a day. Now, Mr. Patel. 
Please sit down, all of you. 

SHRI K. s. cirA VDA: Sir, on a 
point of order. The Minister has not 
:replied to part (a) of the question. 
He has not replied at all. .He men-
tioned only sUl:ar, edible oils, hides 
and skins, He has not replied to the 
main question. 

MR. SPEAKER: This is too lonlt a 
question. It is much better he lays a 
statement on the Table. It is too loOg 
a question. 

SHRI K. S. CHA vt>A: From the very 
start, when the hOll. :Minister repli-
ed, he has not replied .to part (a) of 
the question. Only when supple-
mentaries were put, sugar, edible oil, 
etc. came out as being exported. 

MR. sP"EAKER:. ~  the list is a 10Jig 
one, such a IIstsllould. be laid on the 
Table of the House. 
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PROF. D. P. CHATTOPADHYAYA: 
The list is with me and I am layinl 
It on the Table of the House. 

MR. SPEAKER: Is the information 
which he wanta already mentioned in 
the statement? 

SHRl K. S. CHAVDA: There is no 
statement at all 

MR. SPEAKER: The hon. Minister 
said he laid ii on the Table of the 
House. 

PROF. D. P. CHATTOPADHYAYA: 
U you so desire, I shall lay it now; 
It is with me. 

MR. SPEAKER: What is this? When 
you say it is laid on the Table. it 
must come to our offtce so that the 
Members may see it. Each statement is 
sent· to the Membtr. That is why they 
are confused over It. 

PROF. D. P. CHATTOPADHYAYA: 
The question is of a J(eneral character 
and unless a supplementary was there. 
the detail could not be f\ven. A sup-
plementary Is there and I am laying 
It DOW. 

BQor1e ..... JUde to attract toarIIta 
froID AIdua COIIDtrIM 

*542. SHRI ARVIND M. PATEL: 
Will the Minister of TOURISM AND 
crvn.. AVIATION be pleased to state: 

(a) what efforts Government are 
making to attract tourists from Allan 
countries; and 

(b) whether there Is more scope tor 
attracting ~ from these coun-
tries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAJU-
8m): (a) The Government of India 
hall' opened Tourist Offtces In Tokyo 
and Singapore for purpoHS of tourist 
publlc1ty and promotion. The number 
of tourists from Allan countries rose 
in 1972 to 93372_pproxlmate!y 80 per 
cent ot the tot81 tourlat trBtllc. 

(b) There is scope for attracting 
more tourists from these countries and 
efforts are belll,!( made to stimulate 
tourist travel 

~  iii" ~~  
IIifi ~ it ~ omm fiI; ~ ~ 
~ ~~ ~  
~~ ~~ ~ 
~ ~  
11ft ~ t ;ft fiI; ~ it ;ft1: ~ 
~~~ ~~ ~ 
qt tn: ~ ~ l!il ~ .fiI;Jrr 
~ ~ t ~ lit JfItin: ~ ~ 
~  ~ ~~~ I ~ 

~ ~ l l ~ 
~~ ~ ~ ~ 
fA ri f1t;1rr ;;nim ~ ~ ~ 
~~~ ? 

_ ~ ......... ~--  -r - __ 

WTo ~ ~  ~ ~ 

~ Ifiti' (fl9i ~ t, ~ ft Of(t 1tit 
~~ ~~~~ l 
~ ~ it t:t4l,iI'lCIlli1, '111m!' qR 

~ 2 ~ ~ 50m 
~ ~ - ~~~~ 

t I ~ ~ '" ~ 11ft IIJ1R'IT 
~ t I ~ ~~ 

~ l l ~~~ 
IIiT it ~ l l  ~ ~ t 

SHRI K. LAKKAPPA: The hon. 
Minister has stated that e1forts are 
being made to locate offtces in AmaD 
countries to attract tourists. I would 
like to know trom the hon. MinlIter as 
to whether the offtcers worldn.r in 
Bangkok and other places have made 
efforts to attract tourists from Allan 
countries. If so. what are the coun-
tries in which theee ofllcers are werk-
Ing? 

DR. SAROJINI MAHISHI: Japan, 
Ceylon, Malaysia, Singapore, Thai-
land, Hong Kolll aDd Phlllipine are 
the Allan countriel from which we pt 
tourist.. The types of tourlaU who 
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come trom these countries can be 
classified into two-ethnic and Bud-
dhist tourists. We are makin, eftorts 
to get more and more tourists to our 
Buddhist centres. Many people of 
Indian oriein who are residin& there 
visit our country often and these are 
mainly the two types of tourists who 
visit this country. In addition to this 
there may be another class of people-
mountaineering rroup-who come from 
these countries and who go to Kulu, 
MaDali and other places. 

MR. SPEAKER: Shri Guha. 

SHRl SAMAR GUHA: In view of the 
fact that the South East Asian coun-
tries like Burmah. Malaysia and Indo-
nesia. Thailand. Combodia. Laos and 
Viet Nam having very close histori-
cal, cultural and social relations with 
India, what steps are the Government 
going to take to stimulate tourism 
from these countries to India? 

DR SAROJINI MAHISHI: In Tokyo 
office We are spending more than 
Rs. 10 lakhs for publicity as also in 
other neighbouring countries. . 

SHRI SAMAR GUHA: My Question 
relates to historical, cultural and social 
aspects and not political aspect of it. 

DR SAROJINI MAHISHI: Tourists 
come from the affluent countries. As 
I said earlier two types of tourists are 
comin, tram thees countries. Taking 
into consideration what the han. Mem-
ber has in mind. namely. historical 
and cultural aspect of it. efforts are 
also bein, made to attract tourists to 
this country. 

MR. SPEAKER: Shri Hari Kishore 
Singh. 

SHRI HARI KISHORE SINGH: I 
have some objections to the answer 
to the question. The hon. Minister has 
said that there are offices opened in 
Tokyo and Sin,apore. But. no mention 
is made with re,card to west Asia. 
West Asia is .also part of Asia. I would 
llke to know whether there Is any 
scheme under the consideration of the 

Government to give )Special conces-
sions to young men and women from 
the Asian countries. especially the 
students. to visit this country for the 
tourist purposes? 

DR. SAROJINI MAHISHI: There is 
no tourist office in West Asia. Only 
cultural wine is attached to our 
Embassy Office there. They are look-
ing after these thinls. As in other 
sectors, concessions are Riven bv Air 
India, the same is beine extended to 
these countries as well. 

SHRIMATI MAYA RAY: Mr. 
Speaker. Sir. the hon. Minister baa 
just now said that a sum of Rs. 10 
l ~ has been spent to set UP Oftlca 
for the promotion of tourism in JaplUL 
Would it not be more advisable to 
spend some part of this money in im-
proving facilities In our country lD 
regard to the Buddhist shrines that we 
have all over the place? 

DR. SAROJINI MAHISHI: We are 
giving them the facilities. That ,oes 
without saying. Eftorts are made to 
develop the ~ of Buddhists in-
terests In this country like N alanda, 
Raj Gir. Bodh Gaya etc. The hon. 
Members from Bihar may ask me as 
to what has been done in regard to 
Bodh Gaya? Bodh Gaya Is one of the 
main tourist centres. Here we are 
expecting more and more cooperation 
from Bihar Government also. Land ~ 
being acquired In retard to this. And 
for the last two three years or so, 
money has been deposited by the Cen-
tral Government with the Bihar Gov-
ernment and we hope that the l~l  

tion of land would be over soon. In 
Kush! Nagar. Balrampur and other 
places also efforts are being made to 
develop the centres. I may add to 
this the development of Sanchi also. 

MR. SPEAKER: Why are yoU so 
generous to a lady? Shri Shamim. 

SHRI S. A. SHAMIM: To facilitate 
the tourist trafftc to Kashmir. is there 
any proposal to declare Srinapr air-
pOrt as an lDt&rnational airpOrt? ADd 
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whether ally such proposal or su,aes-
tion is beina considered or not? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): With reaard to Srinuar. we 
are considerina the question of pro-
viding facilities there. For the inter-
national tourist attractlon, however. 
the decision has not yet been taken to 
open it to international airlines. In 
fact. our general thinking is that even 
if it is open to international trafflc. 
for several years to come, it could be 
only Air India that may operate there 
for various reasons . 

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know from the 
hon. Minister whether there is a pro-
posal to set up a tourist oft\ce in Ran-
goon and whether Government is going 
to develop Burdwan which is a his-
Ulrical place where Mehrnisha was 
made captive who was betterly known 
as Noorjahan, the wife of Mughal 
Emperor ~  to attract Muslim 
people from Malaysia and Indonesia. 

DR. SAROJINI MAHISHI: There 
is no such proposal at present. 

*'" aw ~  ~ : IflfT ~ 
~ ~ l ~ 

t ~ ~ ~ ftIrr it arr m ~  
~ ~l  ~ ~  ~ ~ ifiT 

~ ~ ~  ~ ..m: q " ~ Ai" 
~~~~ ~~ 
~ «m ~ ~ tm, q ~ q1ft' 
(fIIi 1ATtft ~ ~ ~ ~ ifiT ..,. ~ 
~ ? 

wr. ~ l ~ : ~ ~ 

~  ~ ~  ~ 
t I ~ it ttifi' 50 ;prif ifiT ~ 
~ ~~ ~ R 
l ~l ~~~  ~ 

~ ~  em 
~ ~  m'fR ~ ~  ~ 
~ ~  ~ ~ ~ 

~~ ll ~ ~ 
~~~ ~  t 

~ ~ l  ~  
~ ~ 3I1mr fiRr ilIT ~ t 
MR. SPEAKER: This Question bas 

very limited scope. I am passin« on 
to the next Question. 

M4'w ~ w ~ ~ "'"'" 
*545. Wfo ~ ~ qfiQo : 

~ Wto to ~  

IRT ~  1!lfi ~ ~ If>'T fiIIT 
rn- f1I; : 

(ifi') ~~~ ~ 
~ 19iT Sifi1f.,fttii('\ 1fR', 1973 it> 
5I'{1f ~ if 'Ilrof ~ 'fT; 

(II') ;m ~ Sifdf.,futit., ;r 
~~~~~ 

rn ifiT Jmn1f ~ "IT; ~ 

(If) ~ ~  ~ ~ 

;m ~ ? 
THE MINISTER OF COMMERCE 

(PROF. D. P. CHATTOPADHYAYA): 
(a) Yes, Sir. A British Mission spon-
sored by the Birminaham Chamber of 
Commerce came to India ~ the 
first week of March, 1973. 

():» The Government of India are 
not. aware of any precise proposal 
made by the dele&,ation to set up jOint 
ventures with the British conabora-
tion. 

(C) Does not arise. 

~  (ii8'lft'ti(iQ" m: a'I2nR' 
",,", ~ ~  ~ if ~ ~ 
f f1I; ~ 3I'fm:: I9iT Slf6 f., AI *l'iEt ~ 
it; srtA ~ it qm t, ~ ~ ~ 
~~~ ~  

tfr ~ ifi)i M1f 5mn'If ~ ~ 
rrr I ~ ~~ l ~ ~ i1ft' 
~ ·ttl ~ ~ smmr amr ~ 
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~  tRfR; ~ qq;ft ~ ~ ~ 
it ~ "IT fit; fri;r ~ ~ ~ iii{ 
~ ~ fiI;it ~ m ~  ~ "I11'm 

~~ ~~~  
~ 'I>1"t ~ ~  zrr SffiIT1I' 1ft ~ 
it; ~ l  ~ ~  ~~  ffi q: w t ? 

PROF. D. P. CHATTOPADHYAYA: 
Pel'haps, the hon. Member is under 
the impression that the Delegation met 
the Ministry. It did not meet the 
Ministry. It was a non-ofticial Dele-
gation and it met some non-olRcial 
agencies and also some official agencies. 
It visited Delhi. Bombay and also had 
talks with the D.G.T.D. authorities. the 
S.T.C .. the Federation of Indian Cham-
bers of Commerce and Industry, etc. 
They explored the possibilities of 
areas of joint ventures. So, they made 
an enquiry and out of the enquiry, 
some information came UP. But no 
deftnite proposals have been mooted 
by them or ~  to by the people 
who had discussions with them. 

~  l ~  ,"ill' : 1M" 
$tr it ~ fit; q: fW ~ .m: 
~ ll  ~~~~ I ~  
~ ~~~~ ~ 
~ ~  ~ 'I>1"t ~ 5ffiTTCf ~ 
if(\' f'IT ~ I \ill ~ f1if.R{t ~ 
wi t: ~ ~ ~ ~  ~ 
~  ~ ~ fit; ~ ~ * lIT ~ 
~ ~ ;;ft ~ ~  ~ w ~ it fW't 
f.rtm ~ it; m it ItiTt • ~ 
IIITlIT t: ? 

PROF. D. P. CHATTOPADHYAYA: 
I can only InfOl"JII the hon. Member 
that in the discussion with the STC 
and the Promotion of Export Council 
they enquired about the possibility of 
some tum-key projects and supply of 
machinery and plant consultancy ser-
vice. In the discussion with the 
Federation of I"dlan Chamber of 
Commerce and,' Industry, they enquir-
ed about greater divel'lliftcation of 
Indian exports to Britain, if possible, 

and other non-traditional items, auto-
mobile ancillAries, power equipment. 
etc. 

SHRI C. K. CHANDRAPPAN: It 
was reported in the Hindmtan 
Standard of 6th of February that tbe 
delegation had proposed to the Gov-
ernment the setting up of industries in 
the ~ sector as well as in 
power lIeneration secto'r with British 
collaboration. May I know what was 
the proposal of this collaboration? 

PROF. D. P. CHATI'OPADHYAYA: 
I said that they had some exp oratory 
talks. They are not, strictly speaking, 
proposals. So. the Question. of Gov-
ernment's reSDonse to these unofficial 
exploratory talks does not arise at this 
stage. 

SHRI P. G. MAVALANKAR: The 
Minister has stated that the Birmin-
gham delegation came in an unofficial 
capacity. May I know at whose in-
stance has this delegation come to 
India? May I know, further. whether 
has it got anything to do with any 
proposal of the British Government or 
any Commonwealth A.iency or was It 
at the instance of the Birmingham 
Chamber of Commerce itself? 

PROF. D. P. CHATI'OPADHYAYA: 
They came of their own. 

cft'r- .... ~ ~ 
1Rf\' it ~ JITo'r it; ~ it ;mmrr fiw; 
;it ~ Slft'lfi:tfiJ".l'i '"'" 'fT q 
f1ri;r.ft t 6llfA' i ~ it; ft:!it ~ ~ 
~  I ~~~ ~  

~  ~  ~ 
~ ~ ? ~~ ~ 

~~~l ~ ~ 
~  

PROF. D. P. CHATI'OPADHYAYA: 
r have already said that the talks were 
exploratory, they were not in the na-

~  of proposals. still less of projects. 
So, the question of the money value 
of the investm'!!nt does not arise at 
present. 
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*546. SHRI MUKHTIAR 
;MALIK: Will the Minister of 
MERCE be pleased to state: 

SINGH 
COM-

(a) whether Government have since 
taken action against the Bata Shoe 
Company for submlttinl{ false claims 
in order to secure the benellt of varl-
ous export incentives; and 

(b) if so, the broad ouUines thereof? 

THE MINISTER OF COMMERCE 
{PROF. D. P. CHATTOPADHYAYA): 
-(a) and (b). The information Is bein& 
~ll  and will be laid on the Table 
-of the Rouse. 

SHRI MUKHTIAR SINGH MALIK: 
Sir, my question was: 

"Wbether Government have sinee 
-taken action against the Bats Shoe 
-Company for submitting false claims 
in order to secure the benellt of 
various export incentives;" 

The answer could be a simple "yes" 
·or "no". What is the information that 
la hem. colleeted? 

PROF. D. P. CHATfOPADHYAYA: 
We have no information, no reports at 
our disposal, on the basis of which 
we can take any penal measures. 
However, we are tryin& to collect in-
formation from the Ministry of 
Finance, DIrector of Drawbacks, re-
-prding the partieuJIIJ'II of their draw-
ing back. 

SHRI MUKHTIAR SINGH MALIK: 
-This question shoUld be pclItponed to 
next week. 

MR. SPEAKER: Then the reply 
comes, please lay it on the Table. 

PROF. D. P. CHATTOPADHYAYA: 
1 will 

SHRI SAMAR GURA: Tbe lame 
thine bu .happened In many other 
C8lel alJo. For a starred queBtlon, 3 
weeks' ntrtice is j{irin and ttm the 

information is beinl{ collected! Would 
YOU live a direction that if they do 
not find themselves In a position to 
answer them, the Question shOuld be 
put on the list again after 1 or 2 
weeks? 

MR. SPEAKER: It is a ~  ~ 
tion. We will examine It. We will 
have to evolve, lOme procedure for It. 

SHRI INDRAJIT GUPTA: One of 
the claims made by Bata Shoe Com-
pany throuah the media of public 
advertisements etc. in newspapers is 
that they have been constanUy In-
creasing the export of their shoes to 
various countries. I soeciflcally want 
to know whether Government has 
given any permission to the Bata Shoe 
Company to procure shoes made by 
~ ll and medium manufacturers in 
the country and to export them after 
putting the Bata stamp on it? If they 
have been given such permissioD. 
would tbls not amount to a false claim? 

PROF. D. P. CHATTOPADHYAYA: 
The main question Is about false 
claims In the particular context of 
export incentives. My hon, friend is 
asking about the quantum of ex-
ports. 

SHRI INDRAJIT GUPTA: He knows 
that export incentives are allowed on 
the basis of eXllOrt performance. So, 
I wanted to know whether tbey have 
permitted Batas to procure shoes trom 
small and medium manufacturers and 
export them after putting the Bata 
brand on it? 

PROF. D. P. CHATTOPADHYAYA: 
I have no Rot Ws Information with 
me. I will collect It and pass .It OD. 

SHRI MUKHTIAR SINGH MALIK: 
What about my request that the Ques-
tion should be postponed to next week? 

MR. SPEAKER: I IIlId we wm have 
to evolve a certain procedure for IIUCb 
casel. 
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SHRI BHAGWAT JHA AZAD: The 
minister said he is collectine informa-
tion. Does he accept that there are 
false claims and he is collecting infor-
mation about it or does he mean to say 
there are no false claims at all? 

PROF. D. P. CHATTOPADHYAYA: 
I have already said that we bave no 
records at our disposal to establish 
it even at a prima fade level. Pre-
liminary enquiries from the Director 
of Draw-backs have elicited no infor-
mation on the basis of which we can 
say that this claim is false, but even 
then we have asked them to lio into 
the matter further and let us know if 
there is anything. 

Bale of Watehes Abroad by R.M.T. 

*547. SHR! K. MALLANNA: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether the H.M.T. made 
watches are bein, Bold abroad; and 

(b) if so, the names of the coun-
tries to which these are being export-
ed and the foreien exchanee earned 
during the last two years? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(a) Yea, Sir. 

(b) The countries importing H.M.T. 
watches are: U.S.A., Newzealand, Aus-
tralia, Canada and Luxemburg. For-
eign Exchange earned through export 
of H.M.T. watches durin&' 1970-71 and 
1971-72 amounted to approximately 
Rs. 72,000 and Rs. 1.03.000 respec-
tively. 

SHRI K. MALLANNA: Is there no 
demand for the HMT watches in the 
country for us to export them? Sir, 
the HMT watches are being sold in 
the black market and recently 
HMT introduced automatic watches 
and they are not available in 
the market. May I know from 
the hon. Minister whether there is 
any more demand from other foreign 
countries and if so, what is the total 
demand inside and outside the coun-
try? 

PROF. D. P. CHATI'OPADHYYA: 
HMT is now producing nearly 
3,78,000 pieces but the demand for the 
watches is going up. That is why 
we are proposing further expansion 
for another two lakhs pieces. Now, the 
home demand being what it is, after 
meeting it, we have not much to ex-
port outside. 

SHRI K. MALLANNA: In view of 
the tact that there is a heavy demand 
both inside and outside the country 
for these watches, may I know from 
the hon. Minister whether HMT is 
entering into foreign collaboration 
with Japan or the Swiss for the manu-
facture of watches parts and if so, 
what are the salient features of these 
collaborations? 

~ CHATTOPADHYAYA: 
As I said we have one instalment pro-
posal of expansion for 2,00,000 auto-
matic watches but we are thinking of 
further expansion of Srinagar for an-
other three lakh pieces. So, these are 
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the things which we are proposIng to 
do to meet the increasing demand. 

SHRI K. MALLANNA: I asked 
about the collaboration with the Swiss 
and the J apdnese. 

~ ~ CHATTOPADHYAYA: 
COllaboration with the Citizen Watch 
Co., of Japan is already there. 

• tm{ qti1r: ~ ~  ~ 
br if ~ l  ~~ ~ 

1FIft ~ .m lff1r • ~ ~ , ~ 
~ ~ ll~~ ~ 
~~  , ~~~~ 
~~ ~ ~ ~ ~ 
~ Ip:ff ~ 1R ~ ~ tnfit; 
~  if m it ~ 7lfro ~ ~ ri' 
.m ~ allfi1f ~ lfi1f ~ if; m ~ ill 
~~~  

PROF. D.P. CHATTOPADHYAYA: 
That is why I have said that we have 
expanded and further we are expan,d-
ing agam. 

SHRI K. S. CHAVDA: The foreign 
excI:Iance earned by the export of 
HMT watches is neutralised by the 
availability of II!JWCgled watches. I 
would like to know what steps the 
bon.. Minister intends to take to meet 
the increuin, demand of HMT watch-
es. 

PROF. D. P. CHATTOPADHYAYA: 
It is very di1!l.cu1t for me to answer. 
Perhaps my friend, Mr. K. R. Ganes&, 
is in a better poalHon to plug file 
loopholes of S l ~  

,.ft _0 It''0 ~  Q1ft' lhft" 
~ ~ ~ ~ 

~~  If ~~ l  
.. ~ rir lilt ~ 1tlt .-t t. fit; fitta';ft 
~~ ~ ~ ~  
~ it; fl;w, ~ • ij ~ SRPIf fif;3rr 
~ l ~ ~~ 
,) ~  o'T M ~ ~ ~  

Oral AmtDer. 

PROI'. D. P. CKA"I"I'OPAD!I!(AYA: 
It is difficult to give de1lnite projec-
tiOIlS, but apprOximately we are to 
have 6 lakh pieces per year and that 
will show the sort of demand that we 
have at the present mom:ent. 

,.ft ~ ~ : tt ;;n;r;;r q:m 
i fit; ~ Q 'fiT fiIRr;rr qft.f ~ 
fimr ~ ~ 1I'tnit if ~ t 'Ih: 
~ me ~ t ~ qrif;?: lfN 1ft 
iliff.\" ~ 1!>1f ~ ~ at\T t 'Pit 
fit; ~ if qr$e ~ at\T m om ~ 
t ? 
PROF, D. P. CHATTOPADHYAYA: 

I am not aware' of that. 
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PROF. D. P. CHATTOPADHYAYA: 
I don't know whether they are doing 
it; I am not aware of it. I will pas8 
over the information. 

MR. SPEAKER: Pocket watch must 
be presented to him. 

SHRI BHAGWAT JHA AZAD: 
Make one in the country and preRJlt 
it to him. 

PROF. D. P. CHATTOPADHYAYA: 
I will, Sir. 

~ '('PI' qIII' Irii: ~ ~  

"" wmfItf ~ ~  ~  ~ t, 
-.w *" ~ . ..,. ~  t, .. ~ t\' 



2'1 Oral AMUler ... ~  9, 11\95 S ~  Oral Answers 22 

~ ~  ~ ~ ~  I tt 
q ~ ~ i fiI; IRp,(lIq"'.<l1 "" ~ 
~ ~ ~ it; ~ ~ l!it m· 
~ ItiT m ~ ~ ~l  
~~~ l~ ~  

~ 'f11r ~ I 'fA "" ~ it m 
~ ~ ? ;;mit lIlT ;m ~ t? ~~ 
~ ~~ -l ~~ ~ 
.It>'t ;rn it !flIT ~ ~  ~  
finm" lIT ~ it lfmrR ~ ~ ? 
'q'j'!I" if; ~ qtm;:fr m t Gil ~ 
~~~ -  ~ 

"" mfig t ~ mq-~ or-rnt ~ ~ 
~~ ~ I 

~  ~ : ~ W JIl'I' 
~ ~  HI! is giving you suggestions. 

SHRI R. S. PANDEY: What prevents 
him to expand and produce in terms 
of crores? 

PROF. D. P. CHATTOPADHYAYA: 
~  with the sort of demand 
we have here. We have increased 
production from 4 lakh to 6 lakhll. 
Obviously the figure of production 11 
reflected out of the projections in de-
mand. 

SHRI R. S. PANDEY: You will not 
get a ~  unless you write that you 
want it as a Member of Parliament. 

"" "i" ... ~  W ~ ~ 
~ ~ f.fr ~  ~  ~  mY ~ If 
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Replantation of Tea Bushes 

-554. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Indian Tea Bushes are 
more than 60 to 80 years old and re-
quire replantation; and 

(b) if so, the reasons for not re-
planting the bushes in tea gardens? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATI'OPA-
DHYAYA): (a) About 34 per cent of 
the total tea .area in India as on 31st 
March, 1971 carry bushes which are 
over 50 years of age. Normally bu-
shes more than 60 to 80 years old 
require replantation but some of these 
sections can also be improved by 
adopting proper cultural practices 
such as rejuvenation proper pruning. 
manuring in, filling etc. 

(b) Replanting of bushes is taking 
place. However, to improve the pace 
of replantation, the financial assistan-
ce Schemes have been liberalised re-
cently. 

"" ;mr mm: mn : ~ ~  
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PROF. D.P. CHATTOPADHYAYA: 
Sir, it is true that this is one of the 
important export earning items which 
gives lot of foreign exchange to our 
country. It is also true that the shape 
of the industry is not very good and 
some of the tea estates have fallen 
sick. Some have been closed. The 
Government is seized of the problem 
both in North India and South India. 
In fact, the other day when I had been 
to Calcutta, I discussed the problem 
in depth with different sectors of in-
dustry. We have set-up a task force 
drawing officers from different Minis-
tries who will go into the problems 
and prospects of the industry includ-
ing the question of take-over. 

SHRI MOINUL HAQUE CHOU-
DHURY: In view of the fact that the 
Minister admits that the tea industry 
is passing through great crisis and that 
this is an export earning industry has 
he considered whether the proposal 
regarding taxing the agricultural in-
come will not affect heavily our ex-
port market 110 far as competition is 
concerned? 

... ~ : l ~  ~ lit 
snof finn: ~ flI;a-( ;n;rT ~ , 

"'" 1rt'11RI' at ~  III"N n: 
it (I" ~ IfiT ~ ~ rn, WI" ~ 4fT( 

~  t I 

~  

SHRI INDRAJIT GUPTA: It is well 
known that many of these plantation 
firms have been obstinately refusing lo-
do replantation of tea bushes for cer-
tain profit motives of their own, and 
they are not interested in spending 
money in replantation. I would like 
to know trom the Minister Whether the-
offer he is reported to have made in 
Calcutta last Sunday, as reported in . 
the preas, where it was aaid Dr. Chat-
topadhyaya made it quite clear that 
if needed, tea gardens in Darjeeling 
would be given speciallilax relief as 
demanded by tea industrialists' would 
extend also to those tea gardens in 
Darjeeling whose owners are default-
ing in the matter of replantation of 
bushes and are allowing their gardens 
to be worn out and ruined? 

PROF. D.P. CHATTOPADHYAYA: 
No, that report, of course, with some 
wrong, distorted aspect relates to a 
particular zone of tea gardens who are 
asking for some fiscal relief. It is 
true that the replantation financial 
scheme offered by Government is not 
being properly and adequately taken 
advantage of by the tea estates. 

I 

SHRI INDRAJIT GUPTA: What is 
the zone that he was reterring to? It 
is the Darjeeleing zone. 

~ D. P. CHATTOPADHYAYA: 
Yes. 

SHRI INDRAJIT GUPTA: Will the 
tea gardens in the Darjeeling zone who 
have not been taking advantage of 
this assistance for replanation purpos-
es also be given tax relief in case they 
ask for it? 

PROF. D. P. CHATTOPADBYAYA: 
No, those who are found defaUltinc 
and not takini advanta,e Of this plan-
tation scheme we have and are doing 
something wrong we are aware of wUl 
certaJn1y not get the benefit that we 
are thinkini of. 
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SHRl PARIPOORNANAND PAl-
NULl: In view of the fact that the Clt-
por; of green tea is declining year 
after year and the tea gardens are 
being denuded especially in the Dehra 
Dun Valley, may I know whether 
some incentives would be given to 
them so that the green tea industry is 
not forced to close down? 

PROF. D. P. CHATTOPADHYAYA: 
We have already some schemes for 
assistance and it is for the indus-
trialists and the tea estates concerned 
to take advantage of those schemes. 

SHRI PRABODH CHANDRA: Is it 
a fact that the fear of the tea produ-
cers that the tea industry is going to 
be nationalised very soon is one of the 
main reasons why new bushes are 
not planted by the tea producers? 

PROF. D. P. CHATTOPADHYAYA: 
If the press people go on speculating 
regarding nationalisation or takeover, 
we are helpless. But so far. as we are 
concerned, we have said that we have 
instituted a task force which will go 
into all the aspects of the problem 
and prospects of the industry, includ-
ing the question of takeover. Until 
we study their report, it is too early 
for us to commit ourselves this way 
or that. 

SHRl C. T. DHANDAPANI: Re-
garding replantation, what is the ex-
tent of the area to be replanted? Also 
as regards financial assistance to plan-
ters, in Tamil Nadu only big plantera 
are getting assistance either from the 
nationalised banks or from other 
financial institutions. Has the Minis-
try evolved a formula or made a pro-
vision to help small planters with 
finance? 

PROF. D. P. CHATTOPADHYAYA: 
Within the scope of financial assis-
tance, certainly the smaIl tea gardens 
come in. About the total area, I have 
already said that some old tea gar-
dens are yielding quite satisfactorily 
while others are not. Sir, I cannot 
give a generalised answer about the 
total areas which require replanfatlon. 

SHRI DINESH CHANDRA GO-
SWAMI: May I know from the hoD. 
Minister whether it is a fad that the 
inequitable levy of excise duty in 
different zones varying from 50 paise' 
to Re. 1.50 is one of the reasons for' 
the disincentive on the part of the tea-
growers and, if so, may I know whee' 
ther the Minister has any proposal to 
have a fresh look on this excise leVy?" 

PROF. D. ~ CHATTOPADHYAYA: 
About this problem, I have in a differ-
ent context already said that there fa 
a difference in the excise duty in 
different zones. And we are thinking 
of giving relief to some particular 
zone, but that has to be done within 
the discipline of the total fiscal struc-
tures of the country. 

WRITTEN ANSWERS TO QUES-
TIONS 

stoppage of Aid from Capitalist Coun-
tries 

·543. KUMARI KAMLA ~ 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are pro-
posing to stop taking any aid from 
these countries whose attitude seems to 
be against our country especially from 
the capitalist countries; and 

(b) if so, the decision of Govern-
ment in this regard? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE. 
(SHRI K. R. GANESH): (a) and (b). 
Reliance on internal resources and 
skills has been a major objecti-
ve of our approach to deve-
lopment. While welcoming ex-
ternal asistance we have made every 
effort to ensure that dependence on 
aid does not become a permanent fea-
ture of our national economic life. It 
is the objective of the Fifth Five Year 
Plan to reduce net aid to zero by the 
1erminal year of the Fifth Five Year 
Plan. 
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-M4. SHRI BIRENDEl\ SINGH 
BAO: Will the Minister of TOURISM 
lIND CIVIL AVIATION be pleased to 
&tate: 

(a) the number of Committees or 
Commissions appointed to inquire ~  
air acci4ents or working of the Indian 
AirUnes and Air India during the year 
1971-'12 and 1972-73; 

(b) bow many of them have since 
given their reports; and 

Ic) the action taken by Government 
~  the basis of their reportl? 

THE MINISTER OF TOUR!SM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) to (c). A statement is 
!aid on the Table of the House. [Pla-
ced in Lib,.arv See No. LT-4666/73] 

~ Seimre of Smuuled GooD In 
Gujarat 

-548. SHRI V!XARIA: Will the 
Minister of FINANCE be pleased to 
state the nature and quantity of 
smuggled goods found out by the Cus-
tom OftIcers in Gujarat during 1972-
"13 and bow many smugJIers were ar-
~ during the period? 

THE MINISTER OF STATE IN l'HE 
:MINISTRY OF FINANCE (SImI K. 
R. GANESH): The smuggled goods 
seized by the Customs authorities In 
"the GUjarat State durIrig 1&'12-73 (upto 
February 1973) are as follows: 

Quantity Value in 
rupees. 

(Approx.) 

2 3 

-Gol4 22 kp. !! !! lakha 

"WristWatches • 3400 5lakha 

S l ~ fabrics 8,60.P<¥l Yard, I38lakha 

:Synthet ic yarn • 46,000 Reels J381akb1 

Silver 

Vehicles 

VeSsel8 

Miscel1aneous 
goods •. 

TOTAL 

3,000 Kp. 

20 

3 

J81akh, 

71akha 

IIlakha 

431akhs 

227 lakha 

The number of persons arrested dur-
Ing 1972-73 (upto February, 1973) in 
Gujarat in connection with BmIliCan, 
is 69. 

india's Export Future 

.549. SHRI C. JANARDHANAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to a news 
items which appeared in the 'Hindus-
tan Standard' dated the 7th Marcb" 
1973 under the Caption "India is ex-
port future lies with developed nA-
tions says Engineering Export Promo-
tion Council Chief; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(a) Yes, Sir. 

(b) Government consider that the 
markets of both developed and deve-
loping countries are important for our 
exports although the export potential 
of particular engineering products may 
vary with individual markets. 

a-n:es of PubDc Sector FIDa.aeIal 
IDIUtatloa. 

-550. SHRI B. V. NAIK: Will the 
Minister of FINANCE be pleased to 
state: 

<a> the total amount of ruuorces of 
the public sector financial institutions 
under the direct control of the Centre 
and accountable to the Government 
of India-other than Reserve Bank ot 
1Ddia; and 
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(b) The Control of Government in 
the budgeting of these resources? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The re-
quired information showing the posi-
tion as on 31st December 1972, is be-
ing collected and will be laid on the 
Table of the House. 

(b) The institutions function as 
autonomous bodies within the overall 
policies laid down by the Government 
relating to the budgeting and deploy-
ment of their resources. The Govern-
ment of India do not exercise 
direct control, as such .over their day-
to-day operations. 

Rupee-Trade "'lih Bangladesh 

·551. DR. H. P. SHARMA: Will the 
Minister of ~ be pleased 
to state: 

(a) whether rupee· trade with 
Bangladesh is proposed to he ended 
and the trade to be subjected to usual 
export import ,'egulations; and 

(b) if so, the details of the propo_ 
sals in this regard? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(a) and (b). Reference of the Hon'ble 
Member is perhaps to the Limited 
Payments Arrangement. The Limited 
Payment Arrangement, which was 
an interim arrangemp.nt for facilitating 
import and export of commodities of 
lpecial interest on a l ~  basis, 
was a part of the Trade Agreement 
which waa valid initially for a period 
of one year. The Trade Agreement 
bas now been extended by three 
months to 27th June, 1978. 

Impact of ChaDps In value of Yen eo 
India's debts from Japu 

-552. SHRI M. M. JOSEPH: 
SHRI SHIV KUMAR SH.AS-

TRI: 
Will the Minister of FINANCE be 

pieased to state: 
(a) whether India's liability loan 

fiootn Japaa has jumped from $443 

million to nearly $600 million due to 
the sharp changes In the relative 
value of Yen and ,Rupee, that occurr-
ed since December, 19'71; and 

(b) if so, the extent thereof and the 
reaction of Government thereto: 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.. 
R. GANESH): (a) and (b). India's 
debt to Japan is designated in Yen. 
The liability in terms of Yen has not 
changed. Because of the changes in 
exchange rates of Yen and other cur-
rencies, the liability expreased in 
terms of other currencies has under-
gone a change. For instance in 
terms of dollars, India's out-
standing debt to Japan has gone up 
by nearly 37 per cent and in terms of 
Rupees by nearly 40 per cent. The 
outstanding debt before the 1st Yen 
revaluation in December 1971 expres-
sed in terms of dollars was 412 million 
and expressed in rupees it was 309.61 
crorea. In December 1972 it amounted 
to 507 million dollars and in rupees 
to nearly 370 crares. The variation in 
debt liability is due not only to reva-
luation of the Yen but also on utili-
sation of aid and repayment of prin-
cipal. 

Government has always been em-
phasising the need for stable exchange 
rates since frequent and large changes 
in currency values adversely alfect the 
interests of developing countries like 
India. This view has also been urged 
in the context of reform of the inter-
national monetary system. 

Prospeets 'fir Tea EQOrt& 

-553. SHRI INDRAJIT GUPl'A: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there are good III"OS-
peets for tea exports; and 

(b) if so, the salient features and 
the markets where tea is in great 
demand? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(a) Yes, Sir. 
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(b) Indian tea is in great demand in 
different countries of the world. Dar-
jeeling and Nilgris teas are particular-
ly known the world over for their qua-
lity. The principal markets for Indian 
tea are U.K. U.S.S.R., U.S.A., Afgha_ 
nistan, Irish Republic, Sudan, West 
Germany and Arab Republic of Egypt. 

Packet teas have also a big market 
in countries of West Asia. Efforts are 
also being made to step up the ex-
ports of Instant 'tea, packet teas and 
tea bags. 

llolllDr PIaD to eJIIAUe continuity in 
expaDSion of Cu_erclal banks 

-555. SHRI P. M. MEHTA: 
SHRI SHRIKISHAN MODI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Reserve Bank of India 
has decided to have a rolling plan for 
three years to ensure continuity in 
expansion of Commercial Banks and 
to enable the banks to formulate their 
manpower plans in advance; 

(b) If so, when the rolloing plan 
is likely to start; and 

(c) whether the Reserve Bank has 
issued any letter to all the Commer-
cial Banks ~ them to draw up 
a plan for 1973? 

THE DEPUTY I4INISTER IN THE 
MINISTRY OF FINANCE (SHRlMATI 
SUSHlLA ROHATGI): (a) Yes, Sir. 

(b) The first rolling plan will cover 
the three-year period 1973-76. 

(e) Yes, Sir. 

Development 01 Ayodb.ya as a ToarUt 
Ceatn 

-556. SHRI R. K. SINHA: Will the 
Minister of TOURISM AND CIVIL 
AVIA!1'lON be pleaaed to state: 

(a) the facilities provided at Aye-
dhya an important historical place, 
dU1'in6 the last three ~  and likely 
to be provided thil year for its deve-
lopment tlS a Tourist Centre; 

(b) whether there is any plan to 
make publicity in foreign countries 
about the historical Importance of the 
place from the tourist point of view 
and if so, the salient features thereof; 
and 

(c) if not ,the reasons thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) Due to constraint on 
resources and other priorities no tOUr-
ist facilities have been provided at 
Ayodhya in the Central sector in the 
Fourth Plan. 

(b) and (c). No Sir. Places which 
are already popular with foreign tour-
ists, and have the basic tourism in-
frastructure are being primarily pub_ 
licised abroad at present. 

India's participation in Leipzir Fair 
beld in East GerDllUly durlnc March, 

19'73 
*557. SHRI SAT PAL KAPUR: 

SHRI M. S. SANJEEVI RAO: 
Will the Minister of COMMERCE 

be pleased to state: 
(a) whether India participated in 

the Leipzig Fair held in East Germany 
during March, 1973 and if so, the 
number and names of Indian firma 
which exhibited their goods in 'he 
exhibition and the types of goods 
exhibited; and 

(b) whether order for export of 
goods were also received as a result 
of this and if so, the amount of such 
orders and the main buyers of Indian 
goods? 

THE MINISTER OF COMMERCIl 
(PROF. D. P. CHATTOPADHYAYA): 
(a) Yes, Sir, India participated In the 
Leipzig Spring Fair, held at Leipzig 
(GDR) from 11th to 18th March, 1973. 
A statement showm, the number and 
umes of Indian 1Irma and types 01 
goods tendered by them for display 
is laid on the Table of the House. 
lPlaced in Uln-ar". See No. LT-46667/ 
73]. 

(b) Yes, Sir; as a result of our par-
ticipation export orders were looked 
by Indian exbibitors durinl the 'm_ 
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As the exhibition team has not yet 
J'ettlrned, full information abo)ut the 
amount of such orders and the main 
bu}ers of Indian goods, is no·t avail.· 
.able 

-Cash AssistaDee to Exporters of MaD-
malle Fibre 

·558. SHRI YAMUNA PRASAD 
MANDAL:WiIl the Minister of COM-
MERCE be pleased to state: 

(a) whether there is a proposal to 
provide cash assistance to the expor-
ters of man-made fibre; and 

(·b) if so, to what extent? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
(a) No, Sir. 

(b) Does not arise. 

Export 01 Electrical Goods to African 
and Middle East Countries 

·559. SHRl BHAGIRATH BHAN-
WAR: Will the Minister of ·COM-
MERCE be pleased to state whether 
there is a growine market for electri-
cal goods such as transmissions towers, 
cables, transformers, switchgears, mo-
tors and fans in the West Asian 
countries and if so, what further steps 
have been taken to capture the mar-
iets for the above-mentioned goods? 

THE MINISTER OF COMMERCE 
(PROF .. D. P. CHATTOPADHYAYA): 
Yes, Sir, there is a growing market 
for these products the exports of 
which are bein, supported through 
bilateral alreements, sending trade 
delegations, inviting buyers, and thr-
ough other export promotion meas-
ures. 

. Sel&ure of lIJDIICI'led watch_ from a 
MOp iD CIuuuInJ. Cbowk, DeIhl 

·560. SHRI ONKAR LAL BERWA: 
SHRI HUKUM CHAND 

KACHWAl: 
Will the Minister of FINANCE be 

pleased to state: 

(a) whether watches valued at more 
than Rs. one lakh Were recovered 

fl'om a shop in Chandni Chowk, Delhi 
during March, 19'13; and 

(:}) if so, the action taken by Gov-
ernment against the persons concerned 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) and (b). Watches 
worth RB. 1.24 lakbs were seized from 
a shop and from the residence of the 
person who mBl:lages the business. He 
was arrested and was subsequently 
released on bail by the magistrate. 
Further investigations are in progress. 

Annu:\1 review of the flnanCial posi-
tion of Kerala state d1U'lnc 1912-73 

5300. SHRI VAYALAR RAVI: Will 
the Minister of FINANCE be pleased 
to refer to the reply given to Unstar-
red Question No. 8055 on 31st May, 
1972 regarding difference in non-Plan 
expenditure in Kerala and state: 

(a) whether Government have com-
pleted the annual review of the finan-
cial position of Kerala State in 
1972-73; and 

(b) if so, the result Of review and 
the estimated non-Plan gap during 
this period and the steps taken to 
bridge this gap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) Yes, Sir. 

(-b) The review revealed that the 
estimated non-Plan gap during 1972-
73 will be of the order of Rs, 20.58 
crores. This gap in resources haa 
been bridged by a Central loan of 
Rs. 20.58 crores. 

Construction of Bali 01 Nations and 
Ball of lDdustdes at tbe Aldan Trade 

Fair I!D New Delhi 

5302. SHRI R. S. PANDEY: Will 
the Minister of COMMERCE be plea-
sed to state: 

<a) whether the Construction of the 
Half of Nations ·and Hall of Industries 
at the Asian Trade Fair held recently 



35 MARCH SO, 1973 Writt", AN'WeTB 

in New Delhi was not completed in 
time by the contractors namely KIa. 
Puri ~  Private Ltd. and 
if so, the reasons therefor; 

(b) whether the construction of 
these two buildings was not found 
upto the accepted standards which 
reaulted in considerable demage to 
the buildings during rains in the cur-
rency of the Trade Fair causing lOBS 
to e][hibits and other material; 

(c) whether some fomen Govern-
ments who had rented portions of 
those buildinp have claimed compen-
sation from Government on account 
thereof; and 

(d) if so, whether any inquiry has 
been held into the collapse of those 
buildings and action taken against 
the contractors and officiala who 
selected this firm for the construction 
of the buildings? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The construction 
of Hall of Nations and Hall' of Indus-
tries at the Asian Trade Fair could 
not be fully completed in time for the 
Fair by Mis Puri Construction Pri-
vate Ltd., contractor. The reasons for 
non-completion of the work are:-

(i) Subsequent increase in the 
scope of work increasing the 
cost from Rs. 91 lakh8 to Rs. 
135 laths; 

(ii) Delay in the procurement of 
the requisite quantities of 
structural steel, mild and 
steel; 

(iii) Shortage of cement for the 
period of one month due to 
the strike in the Cement 
factories; 

(iv) A hold-up of 2 weeks due to 
the &trike of tbe buildinll: COIlS-, 
truction labour; and 

(v) Earlier hold up during the 
Pakistani conflict. 

(b) The buildinp were coriltructed 
upto the requisite standards. During 
1lJe unpl'flCedent rains on the 26th 

November, 1972 the rain water had 
seeped through because of the work 
not beinl fully completed, U some of 
the openings were not provided with 
cladding. 

(c) No foreign Government has 
claimed compensation from the Gov-
ernment on account of any demage 
that they may have incurreci: 

(d) There was no collapse of 8DiV 
buildings. Hence, the question of" 
holding an inquiry or taking action 
against the contractors and officials 
does not arilJe. 

Pa71DeDt of BoD" 

5303. SHR! S. N. MISRA: Will the 
Minister of FINANCE be pleased to· 
state: 

(a) what is the estimated amount 
of money that would be paid or is 
payable to the employees of the 
various industrial units in the public 
undertakings of the bonus ftxed in 
the last and the present financial year; 
and 

(b) the number of the person. who 
have been benefited ,by the bonus in-
creased in all the public undertak-
ings? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE. 
(SHIll K. R. GANESH): (a) The 
tI" .. ~ dmount of bonus (includiru( ez.. 
"Tal • ',"'llent) paid by Central 
Go· ... 'n., "terpriaes in 1971-72 
amountea t· ~ 19.6 crores, as per 
their audite", annual accounts. The 
audited aCClunts for 1972-73 are not, 
yet due. 

(b) The minimum bonus pay.ple' 
under the Payment Of Bonus Act' 
1965 was raised from 4 per cent to 
8 li3 per cent by the Payment of" 
Bonus (Amendment) Act of 1972. As' 
a result of this,the extra amount of 
bonus payable by the Central Gov-
ernment enterprises in 19'11-72 is" 
likely to :})e 01 the order of Rs. or 
crorell. The number of persons like-
ly to be benefited depends uPOJk 
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various factors applicable to the 
enterl=-Tlses as laid-down in the Bonus 
Act. 

AppUcatiODl for traufer 01 JiceDces 
.. , mODeY cliaDpn at HIIlisalJdwaJa 

border 

5304. SHRI K. SURYANARA-
YANA: Will the Minister of FIN-
ANCE be pleased to state: 

(II) whether any guidelines have 
been laid down by the Reserve Bank 
<>f India for the transfer of licences 
held by Money changers at Hussaini-
'wala Border to Wagha Border conse-
.quent on the closure of the Hussaini-
wala Border after the last Indo-
Pak conRict; 

(b) if so, what and if not, the 
reasons therefor; 

(c) the number of such applica-
lions pending with the Reserve 
Bank of India. New Delhi from 
money changers at the Hussaini-
wala Border (now based at Feroz-
pur) for the transfer of their li-
'-'('nces to Wagha Border; an'd 

(d) when a decision thereon is 
likely to be taken? 

THE MINISTER OF STATE IN THE 
.MINISTRY OF FINANCE .(SHRl 
X. R. GANESH): (a) and (b). 
There are no separate guidlines for 
allowing applications for transfer of 
money changer lIcen..:es issued to 
Money changers at HusSlliniwala 
Border to Wagha Border. Such appli-
~  are considered by the Reserve 
Bank of India on the same basis as 
applicaions for grant of Money chan-
gers' licencea at a new l~  
Licences are allowed in consultation 
with the local customs authorities 
keeping in view the need for providing 
Money changing facilities in the loca-

]1ty in question ana the ~  of 
the applicant for undertaking the 

'business. 

(c) aDd '(d). '!'here aTe '1 &l'plica 
tl9ns under conaiderati'lD tlf the Re-
_e Bank of India Ind the Bank 
would be . tliking a decision lIDon. 

GuideHDeS laid ~ recardi.Dc dlsp08-
ing of ~ - l 8 made by 

GoIds1atths 

5305., SHRI K. SURYANARAYANA: 
Wlll the Minister of FINANCE be 
pleased to Itate: 

(a) whether any guidelines have 
been laid down by his Ministry for 
disposing of represen1.ations made by 
~  goldsmiths for inducting their sons 
mto their proprietary business and 
their inclusion in the licences granted 
to them for conducting business under 
the Gold Control Act and rules made 
thereunder; 

(b) if so, the main features there-
of; 

(c) the number of such represent",-
tions pending in the Delhi Colledo-
rate of Central Excise; an.l 

(d) the likely time b be Laken to 
dispose them of? 

THE MINISTER OF STATE "N ~  
MINISTRY OF F'INANCE 1 (SaRI 
K. R. GANESH): (a) and (b) 
Goldsmiths who have obtained ~ 
tlcates to work as such are permitted 
to take the aSSistanCe of their minor 
children to make, manuiacture. pre-
pare, repair or process any l,rticle or 
ornament provided that the names of 
such children are endorsed on their 
certificates. In the case of a licensed 
gold dealer having proprietan' bu<i-
ness, the inclusion in his l ~  ~  
the names of his sons as partners of 
such firm would Involve change in 
the nature of the firm and a fresh 
licence would have to be ~  for. 
Such application would be dealt with 
in accordanCe with section 27 of the 
Gold (Control) Act 1nd the Gold Con-
trol (Licensing of Dealers) Rules. 1969 
framed under the Act. 

(c) and (d). Four applications from 
licensed gold dealers having proprie-
ary business for inclusion of the names 
of their sons in their l ~  are pend-
ing in the Delhi Central ExciSe Collec-
torate. The applications are pending 
because certain infor:natio'1 wl:ich has 
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been called for from the applicants 
is awaited. Mer receipt of the in-
formation the apPlications will be dis-
posed of according to law. 

~ 4  M am ~ .t 1('f 
~ ~~ 

5306. ~ ~ ~ ~ :.rr 
~ qr ~ iffl'f.t ~ tm m fir; : 

(iii) <Io{\4t>d m mr ~ 
~ 'l[II1' 1'« ~ ij-~ ~ 
1fIrr ~  

(w) ~ ~~ ~ 
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~ ~~~~~ 

t m ~ ~ IRf ~ 3I1IiR i 
'['f f!l I 

5307. SHRI SHAGIRA TH BHAN-
WAR: Will the Minister of COM-
MERCE be pleased to stnte: 

(al the quantity exported of sugar, 
coffee, spices, Iron are alld munca-
!leSe Ore aod to which countries dur-
ing 1972; , 

(b) whether the export of these 
commodities is showinc a decline; and 

(c) if so, the reasons therefor and 
the steps proposed to improve the 
situation! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR.l 

A. C. GEORGE): (8) to (c). A state-
ment is laid on the Table of the 
House. [Placed in Library. See 
LT-4668/173]. 

loint VentlUe5 with YU&05lavia 

5308. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether it is proposed to em' 
bark upon Joint ventures ""ith Yugo-
slavia in various !!elds and if 10, the 
broad outlines thereot; 

(b) whether the branches of colla-
boration have been identified; and 

(c) when the joint enterprises are 
lIkely to materialise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI' 
A. C. GEORGE): (a) The Go\'ern-
ment of India and Yugoslavia have In 
principle agreed that Joint Ventures 
between the two countries could be 
established. 

(b) and (c) . An attempt is being 
made to identify the sectors In which 
there are posll1bWtiel ot further exa-
min&tioq for enabllshi11,l j.oint ven-
turN to the mutual advantage of the 
two countries. Speciftic collaboration 
proposala 81 and whm received w11l' 
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be decided ill accordance with the 
extant policy of. the Government of 
India on the lubject. 

Aalstanee 01 Technical Know-how to 
KellY. 

5309. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Kenya Commerce 
Minister discuSBed with him recently 
the question of providing technical 
know-how to Kenya; and 

(b) if so, the nature and outcome 
of discussions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). The 
Deputy Minister of Commerce of 
Kenya H. E. Babuwood Visited India 
for a day (5th Match, !!I73). The 
taljl:s held with him ·, .. ere of general 
nature aDd there was no specific pro' 
posal as such Of providing tecrulical 
know-how from India to Kenya. 

Decline In the PrgducUun of Cotton 
Yam due to power sboriage 

5310. SHRI SUKHDEO PRI'_SAD 
VERMA: Will the Minister ot COM· 
MERCE.' be pleased to state: 

(a) whether production of cotton 
yarn in the country has gone dow. 
during the year 1972-73 due to power 
ahorla,ej 

(b) whether in view of this, Govern-
ment propose to cut its export to 
maintain the production of controlled 
cloth; aDd . 

(c) if so, the cut likely to be made 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
A. C. GEORGE): (a) Though the pro-
duction of yarn during the calendar 
year 1972 has been satisfactory and 
all avera,. monthly productoin Of 82 
mlllion !{g.-was achieved, duriDi Janu-
ary and February, 1973; a signIficant 

decline has been ::loticed. This can 
be attributed mainly to he p?wer-cuts 
which have affeced states such as 
Tamil Nadu. Gujarat. uttar Pradesh 
and Maharashtra. 

(b) and (c). Exports have 
reaulated with effect from the 
March. 1973. as follows: 

been 
26th 

(i) Shipment against the existing 
contracts to be deferred upto 
1-1-73. 

(ii) No shipment to be contracted 
~  .new{ (jontracts before 
1-9-197,3. 

The exp:>rts of yarn haVe thus not 
been stopped but only regulated with 
a view to alievate the prevaillng 
shortage in domestic free yam avail-
ability. Exports will be resumed as 
SOOn as free yam availability increases 
to normal levels. 

5311. '" f'I" ~ 158"f1'f : 
W ~ lI'efr ~ iffi'R 11ft" !iITT 
rn f.l; 1970-71. 1971-7.2 ~ 
1972-73 if ~ ~ ~ ~ 
~ ~~ ~~~ 
"miT tm ? 

~~ if ~ ('" 
~  Wto wmf) : ~ 1970-71 it; 
~~~~ 2 ~~  
~ ~ - 2 ~  
~ ~ 0 ~ it; 'Il'roI" it; fit'qfu- ~ I 
f1[1rcr ~ 11ft" m ~ ~
~ 1971) it; ~ ~ 18.28 
~ l  it; finmff 11ft" ~ if m-
~ 1972 ~ ~ it; ~ 
~~  it; ~ 30.41 ~~  

~~  
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Go ... CoDtrol Order 

5312. SHRI R. P. YADAV: Will the 
Minister of I'IN ANCE be pleased to 
stllte : 

(a) whether Gold Control Order pas-
sed some years a,o has been a com-
plete failure inasmuch as it could not 
have the desired result: 

(b) whether it has created unemp-
loyment suspicion In the mind of the 
general public and whether any in-
vestif8l1ion has been carried out in 
this regard; and 

(c) whether Go"ernment prcpose to 
scrap the Gold Control Order? 

THE MINlSTEB OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) No, Sir. Gold 
Control inter-alia supplement anti-
smul&ler measures by a detailed sys-
tem of control over internal ~ 
tions of gold 90 as to make clrculaticn 
of smuggled gold in the country diffi-
cult. 

(b) Due to .limited supply of 
through licit channels. the gold 
trade cannot sustain large numbers in 
emplo)'JDent. A1thcugh there was some 
unemployment when IOld control was 
inb'OdUCld in 1883 becawe of the 
restrictions on the manufacture of 
ornament. of over 14 carat purity, re-
vocatiCll of thIa rNtriction in Novem-
ber. 18641 baa qrnoved the main cause 
of unemployment. However, ,aldamiths, 
small dealers and refiners Voilo wisbed 
to take to alternative vocations could 
obtain rehabilitation assistance. Gold-
smiths and most of the memtM!rs of 
their familJel could obtain a certlftcate 
to WME 88 goldamJtha. Re1iDen and 
persons who in the past were dealers 
in gold are also e1igfble for the I1"8I1t 
of a rold dealers lieence subject to 
Rules framed ID this behalf. L ~  

supply of indi,enoully produced ,aId 
has beIn made avaJlabte for incIuatrlal 
ule. .ad beaides ~ ita we in 
various Industries, the quotal of exist-
Ing unit. have been Uberaliled ttl1lS 

~ larpr employment to tIaeIe 
Industrl.. a. also In the IIKI:natriM 

which use the products of these indus-
tries. 

(c) No Sir. 

GraII& of BEempUR from 'rax .. 
Crc.w .... PrIRs 

5313. SHRI VARKEY GEORGE: 
Will the Minister of FINANCE be 
pleased to Itate: 

(a) whether Govemment propose to 
exempt the crossword prizes in the 
country from tax; and 

(b) if so. the broad outlines of the 
proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) No. Sir. Govern-
ment do not propose to exempt income 
by way of winnings from crossword 
puzzles from income tax. 

(b) Question d.::es not arise. 

~ -~ if ~ ill ~ m 
~ lIlT ""'" '"'" 

5314. ~ ..... ~ .... : 
~ Wf'(o 111'0 .. : 
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(w) W1ft' tfIIi ~ ~ lIiT 
~ fiI;1n' 'I'ln tim ~~ 
~ l 

5315. SHRI AMBESH: Will the Mi-
nister of FINANCE be pleased to 

;state: 

(a) whether rebatea, towards Stand-
ard Deductions at the rate of Rs. 75 
per month to an employee who main-
tains Motor Cycle and Rs. 50 per month 
to an employee who maintains cycle or 

. goes by bus or on foot, are alloV\""ed 
for a period of twelve months if he 
aoes not attend his office for a period 
of one calendar month because of be· 
ing on earned leave, maternity leave 
(owy women empl.::yees), vaC'litions in 
case d school teachers, on medical 
grounds and suspension etc., and 

(b) if no exemption is allowed for 
the aforesaid periods, the reasons there 
'f«? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) No, Sir, An emp-
loyee who il on 'leave, _pensions, ate. 
for the whole of a particular calendar 
month will not be entitled to the Stan-
dard Deduction for that month. 

(b) The deduction under section 16 
(iv) is in respect of expenditure on 
travelllna for the purpose of employ-
ment. When a pel1lOn does not per-
form his duties in any month he can-
not be said to have 'incurred any ex-
penditure on conveyance for the pur-
pose of his duties. In such a month 
no deduction can, 'fllerefore, be allow-, 
'ed in respect of such expenditure. 

Prornes In Developmeat at Triven-
clrUm Airport 

(b) a brief outline of the develoIr 
ment works to be taken up durina 
1973-74 and the amount proposed to be 
spent for the purpose? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR:. KARAN 
SINGH): (a) Work on the construc-
tion of a customs block and extension, 
additions MIld alterations to the exist-
ing terminal building is in progress 
and is expected to be completed during 
1973. 

(b) Work relatina to further exten-
tion and strengthening of the runway 
and construction of a masonry cem-
pound wall around the aerodrome is 
planned to be taken up duri.n& 1973-74. 
The expenditure during 1973-74 on 
the various development works and 
acquisition of land at Trivandrum is 
estimat&! at Rs. 14.64 lakh. 

Existence of Export Quanty Silica in 
Kerala 

5317. SHRI VAYALAR RAVI: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether Government are aware 
of the existence of export quality Silica 
at the coastal area of Shertallari in 
Kerala in large quantity; and 

(b) if so, the steps taken for' its 
export? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHR1 A. C. GEORGE) : (a) 
and (b). Yes, Sir. The prospects of ex-
ports of silica sand from India are not 
encouraging due to high' freight char-
ges which make our silica uncompeti-
tive efforts are, however, being 
made to explore the possibilities of its 
exports. 

Export of Electronic Goods 

5S18. SHRI M. S. SANJEEVI RAO: 

5316. SHRI VAYALAR RAVI: Will 
'the Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state: 

SHRI RAGHUNANDAN LAL 
BHATIA: 

Will the MInister of COMMERCE be 
pleased to state: 

(a) what s-oerea has been made in 
'the drielopment worts ~ TriV1l11drum 
IAirport: and 

(a) what is the amount of electroniC! 
goods produced in the country :turing 
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the last year and the amount of ex-
ports during the period and how does 
the exports compare with world trade 
in electronic goods; and 

(b) what are the main items of ex-
ports in electronic and. to which 
country? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHR1 A. C. GEORGE): (a) 
and (b). The infonnation is being 
collected and the same, to the extent 
aVailable, will be laid on the Table of 
the House. 

Salary 0' Pleld 0fIleen employed in 
CaJeutta lDRraDee Limited 

5319. SHR1 RAGHUNANDAN LAL 
BHATIA: Will the Minister of 
FINANCE be pleased to state:· 

(a) whether certain field officers 
employed in the Calcutta Insurance 
Limited, since nationalised under 
lIeneral Insurance Corporation, are 
getting a total salary of Rupees one 
hundred only, per month; and 

(b) if so, what action is being taken 
to remedy the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGl): (a) and 
(b). The position is being ascertained. 

1DdIa's parUdpation In tile IDteI'JIIl-
tiODal Fair to be held in Cairo 

5320, SHRI' EBRAHIM SULAIMAN 
SAlT: Will the Minister of COM-
MEROE be pleased to state: 

(a) whether India is participating 
in the International Fair to be held 
in Cairo during the course of this 
month; and 

(b) if not, the leSIOns tor ft"ot parti-
cipating in the fair? 

THBI DEPUTY 
THE MINISTRY 
(SHRI . A. C. 
No, Bk. 

MINISTER IN 
OF COMMERCE 
GEORGE): fa) 

Written Answer, 

(b) Participation in International 
Trade Fairs is dedded by an int.eNJe-. 
part mental Committee. One of the· 
considerations in selecting events is 
that various areas and regions are 
covered within the limited re8OUl'C88, 
Thus in some places participation is 
not possible every year. India last 
participated in Cairo International 
Fair in March, 1972. 

'The Metro Mystery' 

53211. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be . 
pleased to state: 

(a) whether his attention has been 
drawn to an article published in 
the Economic Times, Bombay, dated 
the 30th November, 1972 under the 
caption "The Metro Mystery"; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH) (a) and (b). Atten-
tion of the Honourable Member is 
invited to Unst&rred Question No. 
4359 answered on the 23rd March, 
1973, in the House on the same sub-
ject. 

NationalllatiOll of Tea Plantations 

5322. SHRI PRIYA RANJAN DAS. 
MUNSI: 

SHRI GADADRAR SAHA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether In a recent statement 
he said that the Tea Plantation would 
not be nationalised; 

(b) if so, on what ground he made 
the statement; 

(e) whether the' number of lick 
Tea prdena are more than the PrDflt-
making Tea gardeDI in the country; 
and 
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(d) if SO, the total number of Tea 
gardens in India falling in each cate-
gory? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
.f\. C. GEORGE): (a) and (b). The 
statement ca .. '!ioned "Tea Plantations 
not to be taken over" as published 
in Hindustan Times. New Delhi on 
17th February, 1973 was made by 
the Minister of Commerce to allay 
the apprehensions regarding take-
over of tea plantations. 

(c) and (d). A sub-committee ap-
pointed by the Tea Board on 24th 
June, 1970 issued a questionnaire to 
all the producers Associations calling 
for information from gardens which 
considered themselves uneconomic. 
Replies so far received are under exa-
mination of the Committee. It may 
be possible to identify and assess the 
total number of such gardens in the 
country only after the sub-commit-
tee's report is received. 

Manufacture of Physiographer for 
Aeroplanes 

5323. SHRI P. M. MEHTA: 
SHRI P. GANGADEB: 

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) whether Government propose 
to set up a factory for the manufac-
ture of the electronic device called 
"Physiographer" which has been de-
veloped in Poland for use in aero-
planes for safety; and 

(b) if so, when the factory is like-
ly to be set up and where? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) Our Civil Aviation De-
partment has no information on the 
device called 'Physiographer' and its 
uses. There is no proposal for its 
manufacture in India 

(b) Does not arise. 
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Export of Iron ore in pelletlsed form 

5325. SHRI B. V. NAIK: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) the percentage of iron ore ex-
ported from this country in pelletls-
ed form; and 

(b) the saving accrued to this 
country due to export in this peJle-
tised form per year? 
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THE D1I:PUTY MINISTER. IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The percentage 
of iron e;re expcirled in pelletised 
form in relation to exPOrt of iron 
ore during 1970-71 and 1971-72 was 
2.4 and 2.0 per cent respectively. 

(b) The extra foreian exchanie 
earned during 1970-71 and 1971-72 
by export of iron ore pellets instead 
of iron ore fines was about Rs. 2.09 
and Rs. 1.85 crates respectively. 

News repnUn, lftaDpDese Ore Ex-
POrt 

5326. SHRI SUKHDEO PRASAD 
VERMA: 

SHRIMATI BHARGAVI 
THANKAPPAN: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government's atten-
tion has been drawn to the news-
item UDder the caption "Manganese 

· Ore Export not justified" u appear-
ed in the Indian Express dated the 

'23rd February, 1973; and 

(b) if 10, the reaction of the Gov-
· ernment in ~  thereto? 

THE DEPUTY MINISTER IN THE 
'MDnSTRY or COMMllRCB (SRRI 
· A. C. GEORGE): (a) Yes. Sir. 

(b) It baa already been decided to 
apply restrictions on export of man-
genese ore with reference to ~
nese content of ore, those in Maher 
gnde. beiDg mare restricted thaD 

1hoae in lower eradel. 

. sm. SRRI SUJ.DIDIX) PRASAD 
VERMA: 

DR. H. P. SHARMA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether certain hiah officials 
in the Customs 1I0down at Delhi Air. 
port have been found in league witli 
the personnel of certain Embassies 
In the Capital and have been al-
legedly passing the contraband arti-
cles as 'diplomatic ba,gage'; and 

(b) if so, the action taken against 
the officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) Government have 
not found any Customs Official posted 
at Delhi Airport in league with diplo-
matic personnel. 

(b) Does not arise in view of reply 
to part (a) of the question. 

SbOrifan In Foreip Aid 

5328. SHRI BHAGWAT JHA AZAD: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether there has been a 
shortfall in the Quantum of foreign 
aid in the year 1972-73; and 

(b) whether thi! is due to non-
availability of the aid and specially 
from U.S.A. or due to our policy of 
self-relience? 

THE MINISTER OF STATES IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) Yes, 
Sir. 

(b) There has been a decline in 
the quantum of foreign aid commit-
lBents in the year 1972-73 as com-
par.I to the prevloU! two years. 

The decline in aid commitments in 
le72-73 baa been oartly due to our 
DOt eeekin, tood aid in line with 
the policy of self-reliaoce. usd part-
ly due to the decline in U.S. aid com-
mitments. 
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..... advUlctd by _rU_ of 
Delhi Bank. for power projec&s III 

U.P. 

5329. SHRI ANADI CHARAN DAS: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether a {!qIlsortiwn of 
Delhi Banks had advanced a loan of 
Rs. 5 crores for power projeCts in 
Uttar Pradesh; 

(b) if so. whether this was done 
under specific guidelines given to 
the banks for grant of loans for 
State projects; and 

(c) whether similar loans are pro-
posed to be granted or various pro-
jects in different States, and if SO, 
the names thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRl-
MATI SUSHILA ROHATGI): (a) 
Yes. Sir. 

(b) No, Sir. 

(c) Accordinii: to the directive 
issued by the Reserve Bank on 21st 
March, 1973, prior authorisation of 
the Reserve Bank is required under 
the Credit Authorisation Scheme be-
fore the scheduled commercial banks 
could make advances to public sector 
undertakings including State Elet'tri-
city Boards. 

1Bd0-CzechOlllovakla Agreement for 
supply of Iron ore 

5330. SHRI M. S. SANJEEVI RAO:. 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Indo-Czechoslovakia 
long-term agreement for the supply 
of iron ore has been signed in 
February, 1973; and 

(b) if so, the main features there· 
of? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes. Sir. 

(b) The lIiI'eement envisages ex-, 
port of a total quantity of 21 lakh 
tonnes spread over the 2 years from, 
May, 1974. The price, speciftcations. 
shipplnJ scbedules and other terms. 
are to be negotiated annually 

FiIIl Export 

5331. SHRI ARVIND M. PATEL:' 
SHRI VEKARIA: 

Will the Minister of COMMERCE . 
be pleased to state: 

(a) the total quantity of fish ex' 
ported during the last three years, 
year-wise and quantity-wise; 

(b) the name of the States from, 
which exported; and 

(c) the names of the countries to· 
which exported? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The total quan-
tity of fish exported during 1969-70, 
1970-71 and 1971-72 were of the or-
der of 29,500; 32,300 and 32,700 ton-
nes respectively. 

(b) Bulk of the fish products is 
eJQ)Orted from Kerala followed by 
Tamill Nadu., Maharashtra, Andhra 
Pradesh, Gujarat, etc. 

(c) U.S.A. and Japan take tjIe bulk' 
of our canned and frozen marine 
products, followed by West Europe-
an countries like Belgium. France, 
U.K.. West Gel:lYlany. Denmark. Sri 
Lanka is the major market ~  
fish., 

Survey for improorement in export of 
FJsb 

6332. SHRI VEKARIA: Will the 
Minister of COM'MERCE be pleased 
to state: 

(a) whetlher any wrvey has been. 
done by Government to improve the 
export of ftsh; and 

(b) if so, the result thereon 
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THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (.;HRI 
A. C. GEORGE): (a) A survey on 
India's Export Potential of Marine 
Products was conducted by ~  Indi-
an Institute of Foreiin Trade dur-
ing 1969. 

(b) The SUl'Tey haa "ecommended 
several measures to inc. ease the ex-
port of Marine Products like consti-
tution of the Marine Products Ex-
port Development Authority, press-
ing into services of more tnwlers. 
providing duty free diesel oil to the 
mechanised fisbing boats, etc. The 
Government had al!'eady set Uti the 
Marine ~  Export Develop-
ment Authority, and several specific 
measures were being takl'n to 
strengthen this industry 

Raeareh OIl Coffee, Tea aDd Rabber 

5333, SHRI DEVINDER SIKGH 
GARCHA: Will the Minister of 
COMMERCE be pleased to ~ 

(a) whether enough research is not 
beiD, done on Coffee, tea and rub-
ber which earn almoo;t maximum for-
eign exchange; and 

(b) if so, action taken in the mat-
ter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir. Ade-
quate Research ts heln, done on tea, 
colfee an" rubber. 

(b) Does not aric;c. 
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ImPOrt of Urea from Bulrarla 

5335. SHRI M. RAM GOPAL REI>-
DY: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government have 
decided to import urea from Bulearla; 
and 

(b) it so, the quantity to be import-
ed during the current year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) One lakh tonnes. 
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S~ l  lQI 01. a "Ide IIIdu*Y in W.-t 
Heapl 

5336. SHRI R. N. BARMAN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government are con-
.sidering any proposal for settini up 
.Jute Industry in North Bengal District 
·of West Bengal; 

(b) lf so. the broad outlines there-
'of: and 

(e) if not, whether Government pro-
pose to study the feasibility of such 
an Industry in North Bengal Districts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No. Sir. 

(b) Does not arise. 

:( c) No, Sir. 

.Recovery of LoaDs from owners of 
Small IDdusbies ill H. P. 

5338. SHRI PANNA LAL BARU· 
PAL: Will the Minister of FINANCE 
be pleased to state the measures pro-
posed to be taken by Government to 
recover loans from the owners of the 
small industries in Himachal Pradesh 
which were set up by taking loans 

:kom Government and nationalised 
lIanks and are closed for want of 
.technical and financial assistance? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRlMATl 

'SUSHILA ROHA TGI): Recovery of 
loans .liven by commercial banks to 
-owners of small industries in Hima-
,chal pradesh will be J(overned by the 
terms and conditions aJ(reed upon 
between the parties at the time of the 
sanction of the loans. It In some 
cases, because of difficulties beyond 
1he control of the borrowers requiring 
some changes in the existill.l( terms 
and conditions, the commercial banks 
-examiBe the requests from borrowers 
.on merit. 

Import of 00"011 from USSR 

5339. SHRI D. D. DESAI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government intend to 
import cotton from the Soviet Union 
this year; and 

(b) if so, the value and quantity of 
cotton proposed to be imported? 

'THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
AC. GEORGE): (a) Cotton CO:lVer-
sion Deal for the year 1973-74 has not 
yet been negotiated. 

(b) Does not arise. 

Decision of Llftinc Ban OD Tourists 
Visiting some areas In Eastern 

Region 

5340. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of TOURISM 
AND CIVIL A VIA TION be pleased to 
state: 

(a) whet'ler Government have de-
cided to lift ban on tourists visiting 
some areas in the Eastern Region; 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION: (DR. KARAN 
SINGH): (a) and (b). There is no 
ban as surh on the visit of tourists to 
any area in the Eastern Region. 
However, special permits are required 
for visits to some areas in this region. 
Applications for permits are con' 
sidered on merits. 
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G1'llIlt of Fore1en ExchaDl'e to FUIIl 
Companies aDd Producers 

5342. SHRI LAwr BHAI; Will the 
Minister ot FINANCE he pleased to 
state how much toreiltn exchanl(e was 
granted to various fUm companies and 
producers in connection with fllm 
shooting. abroad durinll 1972-73? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) ; Details showinl( exchange 
released to Film Companies and pro-
ducers durinl( 1972-73 (upto 20th 
March. 11173): 

Name of. the Company 

I. 1141,., 'Maya MovJet'oi!e, 747, 
Swt.lDi Vinkananda Road. 

Exchange 
release.cl 

(in paunch) 

BombaY-S2. ., 924'00 

2. M '.. Navketan International 
Film, Pvt. Ltd., Swami 
Vlvekananda Road, Bombay-
S4. • • • • • 1000'00 

WorIdac ., ,1Il4ItUktal FiBaIIee C)oQo-. 
ratlOIi aDd ......... CredIt ... 
bV_lDelit CorporaUOIl 01 bdIa 

53'3. SHRI VAKUNA PRASAD' 
MANDAL: Will the Minister of 
FINANCE be pleased to state; 

(a) whether the warkillJl of IDdus-
trial Finance Corporatiou and Indus-
trial Credit and Investment Corpora-
tion of India had been decentraIised; 
and 

(!:) if so, the reaso'1S the:-efor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMAT! 
SUSHILA ROHATGI): (a) Yes, Sir. 
The internal ol'lanlaational Ht up and 
work of the Industrial Finance Corpo-
ration of India and Industria. Credit 
and Investment Corporation of India 
Limited is eradually heine decentralls-
ed by the respective managements of' 
the institutions to the extent possible. 
In the case of Industrial Finance Cor-
poration of IDdla, the Board of the 
Corporation bas deterated some of Its 
powers to the Chairman. Similarly 
some of the functions of the Head 
Office except sanction and disburse-
ment of assistance have been delegat-
ed to the Branches/sub-omces. 

In the case of Industrial Credit and 
Investment Corporation of lndia 
Limited, its Board of Directors has 
authorised the Chairman to sancU"n 
loan assistance upto a limit of Rs. !(l 
lakhs in each case. Its two region&.; 
omces have been authorised to under-
take appraisal of projects and to pro· 
vide liaison between the Corporation 
and its clients In all post sanction 
matteI'll. 

(b) The reasonl for such decentTa-
ltsation are:-

(i) to provide a better channel of 
information about the facW-
~  available with the institu-

tions to those lntereeted 1n 
seeking asslatanc:e; 

(11) to guide induatrial cenee1'D1i 
promoting eligible projects in. 
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complyine with the require-
ments ot the Corooration for 
financial assistance; 

(iii) to render technical assistance 
and guidance particularly to 
new entrepreneurs; 

(iv) to be in a better position to 
assess industrial potential/ 
prospects at every part of the 
country and forge closer links 
with State Governments and 
other State level institutions 
and nationalised banks; and 

(v) to exercise more effective 
supervision and liaison :with 
the assisted concerns by more 
frequent visits. to the places 
at which the concerns are 
operating. 

Shortage 01 Raw Material for Hand-
loom Workers in J. and K. 

5344. SHRI JYOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
plcased to state: 

(a) whether handloom workers in 
Jammu and Kashmir State are facing 
shortage of raw materials and there 
Is considerable idle capacity among 
them; and 

(b) if so, what assistance, if any, 
has been and is being given by the 
Centre to enable them to tide over 
the crisis? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). No re-
port about shortage of cotton silk and 
rayon/nylon yarn has been received 
from the State of Jammu and Kash-
mir. However, shortage of woollen 
yarn required by the woollen hand-
looms in the State and consequent 
Idle capacity in this sector have been 
reported. The Question of allotment 
of an addltJonal quota of wool to the 
State is under consideration of Gov-
ernment. 

Contract CODcluded by MMTC with 
. MetaHmex Foreign Trade CorporatiOl1 
of Czechoslovakia for export of Iron. 

5345. SHRI P. M. MEHTA: 
SHru SHRIKSHAN MODI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Minerals and 
Metals Trading Corporation of India 
has concluded a contract with Metali-
mex Foreign Trade Corporation of 
Czechoslovakia for export of iron 
during 1973-74; 

(b) if so, the total quantity of iron 
for which contract has been conclud-
ed: 

(c) whether any other agreement 
has been si£!ned with them for the 
supply of iron during 1974-75 and 
1975-76; and 

(d) if so, the salient features of the 
agreement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) 9.40 lakh tonnes. 

(c) Yes, Sir. 

(d) The agreement envisages export 
of a total quantity of 21 1akh tonnes 
spread over two years from May, 1974 
to April, 1976. P:ice .specifications, 
shipping schedules and other terms are 
to be negotiated annually. 

AboUtiOD of Export Duty 011 Iron Ore 
to Goa 

5347. SHRI PURUSHOTTAM KA-
KODKAR: 

SHR1 P. GANGADEB: 
Will the Minister of FINANCE be 

pleased to state whether Goa has asked 
the Centre for abolishing the export 
duty on iron ore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): Requests have been re-
ceived for reduction of exoort duty on 
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Iron ore from the interests concerned 
lncludilll the Government of Goa, 
Daman and Diu. 

OIJRrvaUoa 01 DeIII&IId Day by CoD-
federaUoa 01 Catral GovuDlDeat 

. EIIIplo1ees aDd Workers 

5348. SHRl BIBHUTI MISHRA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether - the confederation of 
Central Government employees and 
workers are 20inlli to observe demand 
day on April 2nd, 1973 for the publi-
cation of Pay Commission report: 

(b) whether tbey have formulated 
several prOframmes to be launched in 
the mont!} of April to Ilet their de-
mands accepted; and 

(c) Government's reaction in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) to (c). Some reports 
have appeared in certain sections of 
the Press from time to time giving an 
indication that if the Third Pay Com-
mission's report was not submitted 
soon, certain Associations of the Cen-
tral Government employees would 
take recourse to certain measures. As 
already announced, the final report of 
the Third Pay Commisaion is expect-
ed to be received by the 31st March, 
1973. 

Propoal to lid up lolat IDdudrlal 
CompIn in AlcheNRaa 

5349. SHRl BIBHUTl MISHRA: 
Will the Minister of COMMERCE be 
pleased to state; 

(a) whether Government are con-
sidering a proposal to I18t up Joint In-
dustrial Complex In Afghanistan; and 

(b) U 10, the broad ouWnes of the 
proposal 

THE DEPUTY MINISTER IN THE 
MINIS'l'RY -OF COMMERCE (SHRI A. 
C. GEORGE): (a) An Indu.trial 

estate is being established near Kabul 
by the Government of Afghanistan 
with the assistance of the Government 
'of India under the Indian Technical 
and Economic Cooperation Programme. 

(b) The estate will have Industrial 
shed&. a common facility centre and 
an administrative block. The industrial 
sheds will be leased out to Afghan 
entrepreneurs for setting up small scale 
industries. Machinery for file common 
Facility Centre will be supplied by 
the Government of India. A 4-mem-
ber Indian experts team has just com-
pleted a report on the type of small 
scale industries that may be set ~  
In . the estate: Our monetary contri-
bution for the present has been fixed 
at Rs. 25 lakhs over a Deriod of 3 
years. 
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Pro..... to start air-taxi service in 
&he ClOWItry 

5353. SHRI ARVIND M. PATEL: 
SHRI D. P. JADEJA: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether there is any proposal 
under the consideration of Govern-
ment to Itart air-taxi service in the 
country; and 

(b) if so, whether it will be in 
Public Sector or Private Sector? 

THE MINISTER OF TOURISM 
AND crvn. AVIATION (DR. KA-
RAN SINGH): (a) and (b). The 
matter is not being pursued for the 
time being. 
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Amount Ear-Marked for Development 
of Tourist Centres in Gujarat Durin, 

1973-74 

5356. SHRI VEKARIA: Will the 
Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state: 

(a) the number and names of tourist 
centres to be developed in Gujarat 
state durinlt 1973-74; and 

(b) the total amount earmarked 
for the purpose? 

THE MINISTER OF TOURISM AND 
CIVIL A VIA TION (DR. KARAN 
'SINGH): (a) and (b). Expenditure of 
Rs. 11.60 lakhs is likely to be incurred 
on the construction of a Rest House 
and a youth hostel at Sasan.l(ir and 
Gandhinaiar respectively during 
1973-74. 

Flare-up iD Stock Markets as a result 
of New TuatioD ProspsaIs 

5357. SHRI C. JANARDHANAN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the news 
item appearing in the 'Hindustan 

Standard', dated the 6th March, 1973 
under the heading "Flare-up in stock 
markets as Chavan lets olf Companies 
lightly over taxes"; and 

Cb) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE· (SHRI K. 
it. GANESH): (a) Yes, Sir. 

(b) The Finance Bill, 1973 did not 
contain any proposal for increasing 
the rate of income-tax or surtax in 
the case of widely-held companies 
while it increased the liabilities to tax 
in respect of closely-held industrinl 
companies. The increase in equity 
share prices may be due to various 
factors, such as, better utilization of 
capacity, good performance of the cor-
porate sector, shortage of flOating stock 
of good scrips, sluggishness of the flow 
of new issues, the announcement re-
garding new tax incentives for indus-
tries in backward areas and selected 
sectors, and absence of new direct 
tax levies on widely-held companies. 
This is in some measure indicative of 
improvement in the investment cli-
mate in the country. 

Export of MariBe Products 

5358. SHRI B. V. NAIK: 
SHRI BHAGIRATH 

BHANWAR: 

Will the Minister of COMME,RCE 
be pleased to state: 

(a) what is the total quantity and 
. value of marine products exported 
from this country durmg January, 
1972 to December 1972; and 

(b) what were the foreign exchange 
benefits by way of imports and the 
benefits that were made available to 
the fishermen, for earning this foreigN 
exchange? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b). About 
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38,271 tonne. Of marine products esti-
mated at Rs. 58.13 crares were export-
ed from this country during January, 
1972 to Deeember, 1972. 

Under the Import Policy for Re-
gistered Exporters of Fish and Fish 
Products, finishing hooks, packaiinl 
materials, tinplates, spare parts for 
marine diesel engines, refrigeration 
machinery, canning machinery, etc., 
are allowed to be imported. 

DecUae Ia Ex .... due &0 uDeertaintJ 
ID CarnllcJ Value 

5359. DR. H. P. SHARMA: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) whether as reported in the 
'Economic TImes' of March, 6, 1973, 
exporters have lately turned shy of 
bO:>king order and have been defer-
ring current exports, in view of the 
continued suspension of forward cover 
by the Reserve Bank and because of 
uncertainty in the currency values of 
pound, mark, dollar or yen following 
the devaluation of the dollar; 

(b) if so, how far the exports dur-
ing February-March this year have 
fallen short of those during last year 
on this aecount, and the major items 
the exports of which have received a 
set back; and 

(c) the steps taken to revive Dor-
malcy in trade? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). It 11 di18-
cult to assess the Impact of ftuctu-
ations in major world currency values 
on our exports with any dejree of 
precision. Export statistics for Feb.-
March, 1973 are Dot yet available. 
Forward purchases of Sterling by the 
Reserve Bank which were suspended 
with effect from 13th February, 1973 
were resumed for a period upto 6 
months with effect from 8th March, 
1973. The rates for forward purchas-
ing of sterling were the same as were 
p.evlillinc before 13th FebrUary, 11m. 

This measure was Intended to afford 
a certain dearee of hedaing facilities 
to exporters ln order to avoid any 
adverse effects or, exports. 

Dediae ID Eaoport to IlUd-Cunea.e,y 
Anu 

5360. DR. H. P. SHARMA: 
SHRI JAGANNATH RAO 

JOSIn: 

Will the Minister of COMMERCE: 
be pleased to state: 

(a) whether followlng dollar de-
valuation and consequent increase ill> 
freight rates, the exports to . hard-
currency areas have been hit hard; 

(b) if so, the item-wise details of" 
shortfall in exports during the inter-
vening period; and 

(c) the steps taken to improve the· 
position? 

THE DEPUTY MINISTER IN THE: 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) The US Dollar was 
devalued by 10 per cent on 12th 
February, 1973. The Pound Sterling 
continues to ftoat and since the Rupee 
Sterling ratio has not been changed, 
the rupee has correspondingly appre-
ciated by the same percentage via-ll-
via the US Dollar as the Sterling 
The Rupee has depreciated by tile 
same percentage vi.-a via the Japanese 
vtN and German Deutsche Mark as 
the Sterling. As a result of Dollar 
Devaluation and consequent increase 
in freight rates our exports to hard 
currency area are likely to be affected 
in the following manner: 

(i) There is no adverse effect on 
our exports to tbe UK market 
as also our exports which are 
invoiced in sterling as the-
Sterling Rupee rate has not 
changed. 

(if) Our exports to the USA may 
receive a setback on account 
ot the marlinal appreciation 

of the Rupee ~-4 via US; 
Dollar. 
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(iii). The appreciation of the Deut-
sche Mark and the Yen vis-a-
ViB Indian Rupee would en-
able our exporters to gain a 
competitive edge in these 
markets as well as over the 
products of these countries m 
third markets. 

(b) The item-wise details of short-
fall in exports during the intervenini 
period are not yet available. 

(c) The Government keeps under 
close review the effects of inter-
national currency movements on our 
trade and will take such action as is 
necessary to ensure that the basic ob-
jective of enlarging our export earn-
ings is not impaired. The question of 
international monetary reform is en-
gaging the attention of the Committee 
of Twenty of which India is a mem-
ber. It is our endeavour in this and 
other forum& to secure arrangements 
which ~ the needs of the develop-
ing countries for adequate liquidity, 
stability of trade and exchange rates 
and orderly growth of world trade. 

Rlae· in Pri_ FoHowlD« lDenase in 
Exeiae Dat,> 

5362. DR. H. P. SHARMA: Win the 
Minister of FINANCL be pleased 
to state: 

(a) whether the prices of various 
consumer goods, like cigarettes, elec-
trical appliancea; fine and superJl.na 
cloth, blended tabrics haVe consider-
ably increased following the recenf in-
crease in the excise duty; 

(b) if so, the comparaii ve prices of 
these items at present and those in 
January, 1973; and 

(c) how far the increases havc been 
in proportion with the increase in 
excise duty, and what steps have been 
taken to prevent disproportionate rise 
in the prices of essential consumer 
goods? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF FTNANCE (SHRI K. 
R. GANESH): (a) to (c). The prices 

~  ccmsumer goods like cilarettes, 
blended fabrics and fine and superfine 
cotton fabrics have shown some in-
creases. However, it may be added 
that for certain goods like domestic 
·electric!ll appliances the ultimate con-
sumer prices depend not only on in-
creases in excise duty on the finished 
products but on increases in iniport 
duties on copper and other raw mat-
erials as well. 

The position with regard to vari-
ation in prices is kept under watch 
for taking corrective steps. 

Kendu Leal Deal 

5363. SHRI M. M: JOSEPH: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether any probe was held to 
inquire into Kendu leaf deals of 
Orissa and Madhya Pradesh Governr-
ments between 1970 and 1972; and 

(b) if so, the broad outlines thereof 
and the results achieved? 

• THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A .. 
C. GEORGE): (a} and (b). The posi-
tion is being ascertained. 

s ... -*Ions frcIm FederafioD, .r. lndiaD 
Chambers of Commerce aacl.lDdustry 

for Reduction In Corporate Taxes 

5364. SHRI M. M. JOSEPH: Will 
the Minister of FINANCE be plea.ied 
to state: 

(a) whether the Federation of 
Indian Chambers of Commerce aI'll! 
Industry had called for policy change 
to savings- formation and reduction of 
corporate taxation to a uniform level 
of 50 per cent.; and 

(b) if so, the nature of change 
sought and the reaction of Govern-
ment thereto? 

THE MINlSTEROF STATE IN THE 
MINISTRY OF FINANCE (SHRI K; 
R.GANESH): (a) Yes, Sir. Itappeaft 
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from a report' appearinl in the 'Finan-
cial Express' of tbe 8th Mareh, 1973 
that the Federation of Indian Cham-
bers of Commerce and Industry "hu 
called for a taxation policy aimed at 
livin, preferential treatment to sav-
iniS formation and reduction of cor-
porate taxation to a unifonn level of 
:50 per cent". 

(b) According to the above-mention-
oed Press report, the main fiscal 
changes surgested by the Federation 
-of Indian Chambers of Commerce and 
Industry for promotion of savings and 
investment are u follows:-

(i) Bringing down the maximum 
marginal rate of taxation on 
personal income to 75 per 
cent, as suggested by the 
Wancboo Committee. 

.(li) Allowin, enterprises to set 
apart a percentage of profits, 
free-of-tax, for investment 
within a specified period in 
backward areas. 

(iii) Adopting specific fiscal and 
monetary policies to step uP 
savings generation. 

tiv) Providing stronger incentives 
in place of development re-
bate tlian the 20 per cent ini-
tial depreciation allowance an-
nounced in the Bud.et 
Speeab. 

tv) Bringing down tbe burden of 
corporate taxation to a uni-
fonn level of 50 per cent of 
the income. 

Government's position in this direc-
tioo bas been spelt out in the Budeet 
proposals. 

Arrears of IDclGIDe-tax 

5365. SHRI M. M. JOSEPH: Will 
the Minister of FINANCE be pleased 
td . state the Income-tax arrears to be 
collected, State-wise at the end of 
1972-'131 

THE :MINISTER OF STATE Iff 
THE Mll'IISTRY OF FINANCE 
. (SHRIJt. .. GANESH): Stattltics 

relatin, to Income-tax are maintain-
ed according to the Charles of Com-
missioners of Income-tax and not 
State-wise. The year 1972-73 will 
end only on 31st March, 1973. The 
Income-tax arrears to be collected ac-
cording to the Charges of Commis-
sioners of Income-tax at the end of 
1972-73, will be obtained after the 
close Of the year 1972-73 and laid on 
the Table of the House u early as 
possible. 

Fan In Value of Rupee 

5368. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the news ap-
pearing in the 'Hindustan Standard' 
dated the 6th March 1973 under the 
caption "Real value of rupees fallen 
to 39.2 paise"; and 

(b) if so, the reaction of Govern-
ment theretCl? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) The 
news item. it appears, is based on a 
reply given to the Lok Sabha Un-
starred ~ No. 613 on Febru-
ary 23, 1973 wherein it had been stat-
ed that the value of the rupee ''has 
fallen from 46.7 paise in December 
1967 to 39.2 paise in December 1972, 
i.e. by 16 per cent." 

(b) This fall in the purchasing 
power of the rupee occurred over a 
period of five years. Govemment re-
cognises the need for protecting the 
interests 01 conswners, particularly 
the weaker sections of society and 
has taken from time to time various 
measures to maintain prices at a re-
l ~l  stable level The "Ap-
proach to the fifth Plan'-1974-79" 
lays special emphasis on increasing 
the production of ,ood. for mllSi con-
sumption and maintaininl relative 
price Itability . 
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AlIIstaDee to Jute "Autry fill' 
Besea.reh 

5367. SHRI INDRAJIT GUPTA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have as-
.sured all help to Jute Industry tor re-
.search; 

(b) if so, the broad outlines of the 
help to be given to the industry for 
research; and 

(c) whether due to the lack of our 
pace in the field of scientific research, 
India has lost markets in the packag-
ing World? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). It is 
the Government policy to assist re-
search and product development in 
the jute industry. The nature of as-
sistance will depend on schemes put 
up by the Research Institutions. 

(e) The loss of market for jute 
goods in the packaging field has been 
mainly due to competition: from syn-
thetics and products from Bangla-
desh. 

Loan by Nationalised Banks to 
weaker aeetions in rural areas 

5368. SHRJ NAWAL KISHORE 
SHARMA: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether he had expressed dis-
appointment at the disbursement of 
loans by the nationalised banks to 
the weaker sections in rural areas in 
the conference of the Bankers held 
recently; 

(b) if so, the steps proposed to be 
taken to ensure that the banks go in 
a big way to help the agriculturist 
and small traders etc., in the coun-
try; and 

(c) whether 10 mile limit restric-
tion is coming in the way of grant of 
loans and if so, whether there is any 
proposal under- consideration to do 
away this restrlction:? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) At the 
meeting of the Chief Executives of 
the public sector banks held on 17-
18th January, 1973, the Finance Min-
ister, while commenting upon lending 
to priority sectors, particularly agri-
culture, had obserbed that the pro-
gress has been less than satisfactory 
and short of public expel;tationB. 

(b) The banks have been impress-
ed UPOn to improve their lending to 
the priority sectors including agri-
culture and small trade. They have 
been urged to prepare performance 
budgets, establish necessary coordi-
nation with Small Farmers Develop-
ment Agency/Marginal Farmers and 
Agricultural Labourers Agency and 
other financing institution·s by activis-
ing District-level Corordination Com-
mittees under the lead banks, absorb 
legal charges of the loan proposals 
from small and marginal farmers, 
strengthen organisational structure 
and be euipped with suitable techni-
cal field staff. The progress would 
continue to be reviewed periodically. 

(c) The Reserve Bank of India 
have already clarified that the 10-
mile limit indicated in the guidelines 
for financing agriculture was not in-
tended to be followed absolutely ri-
gidly and the banks are free to se-
lect reasonably manageable areas of 
operation for supervised credit. 

Selection of United Commercial Bank 
as Lead Bank for 3alpur 

5369. SHRI NA WAL KISHORE 
SHARMA: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether United Commercial 
Bank has been selected as a lead 
<bank for the whole Of Jaipur Dis-
trict, Rajasthan; 

(b) if so, the total.J;lumber of bran-
ches of this bank in Jaipur District 
and the locations thereof; and 

(c) the total amount of loans dis-
bursed by this bank to agriculturists 
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KA-
RAN SINGH>: (a) Yes, Sir. 

and all troiders aaainst the total de-
mand for such loans? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
Yea, Sir. 

(b) Currently, United Commercial 
Bank has 12 branches in' Jaipur dis-
trict. Of these, 5 are located in Jai-
pur city while the other 7 are locat-
ed at Cbomu, ReJlwal, Naraina, Bag-
ru. Dausa, K.otputll and AchroL 

(c) While nO estimate is available 
about the demand as such, the infor-
mation in reapect ot outstanding ad-
V8QlleS liven by the baDlul to acti· 
culturista and small traders and amall 
busiDes8m1!ll is set out below:-

~ l 

No. of Amount 
Accounts outsand-

il1& .. 8 
on 31st 

Dec. 1972 
(Ra. in 

1akhI) 

Sector 274 12.54 
Small Traders and 

8ID8ll bU8iDellmen 220 41.08 

(laI ........ , 01 a Moden. JIoeIq 
~ at DeIbl AIrport 

5370. SHRI P. M. MEHTA: 
SHRI P. GANGADEB: 

Will the MiniBter of TOURISM AND 
CIVIL A VIA TION be pleued to 
state: 

(a) whether Indian AirliDel h .. 
88 ~ a modem Boeiag COm-

plex at Delhi Airport to carry out 
over-hauling and testing of Boeing 
aircraft; 

(b) wbether the operatiaul etftci-
ency of the Boeing fleet will be in-
creased bt the IWW complex and it 
50, by how much; and 

(c) the amount spent on" the con.-
truction of the wOl'klhop of the new 
comple,,' 

(b) Yea, Sir. However, it is difllcult 
to quantify the benefit. 

(c) RI. 35,00 lakha (approximately). 

Settin, up Of Committee OIl EEport. 
Houses 

5371. SHaI YAMUNA PRASAD 
MANDAL: Will the' Minister of 
COMMERCE be pleased to state: 

(a) whether a Committee has been 
set up to consider the suggestion for 
assigning a role of canalisin« a.en-
cies to export houses; and 

(b) if so, the composition of the 
Committee? 

THE DEPUTY MINISTER IN THE 
MINISTBY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) The ~  of the Com-
mittee is as follows:-

(i) Sbri M. G. Kaul, SecretaJ;y. 
Deptt. of Economic Affairs. 

Convener 
(ii) Shri B. B. Lal, Secretary, l'tB .. 

nistry of Commerce. 

(iii) Sbri P. Sabai, ClWmum. 
S.T.C. 

(iv) Shri S. G. BGIR Mulllck, Chief 
ControUer ot Importa and. 
Exports. 

(v) Shri G. Vakat8subrllD\lUli. 
am, Joint Secretary, (Legal 
Aftain) , Miniatry of Law. 

(vi) Shri R. Srinivasan, Direetor. 
Bureau of Public Enterprises. 

(vii). Shri B. Nehru,. MaDaiin, Di-
rector, Tata Exports Ltd. 

(viii) Shri T. Abdul WBhid, Mad-
ras. 

(Ix) Shri Sanjoy Sen, Calcutta. 

(x) Slui A. S. Gill, Joint Secre-
tllJ"1, Milliatry of ComIlllel'C8. 

Member-Secretary . 
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Profit expec:ted by Internatioaal Air-
porta Authority of India durin, 

19'72-13 

5372. SHRI YAMUNA PRASAD 
MANDAL: 

SHRI MUHAMMED 
SHERIFF: 

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state whether International Airports 
Authority of India expects to earn a 
good prollt during 1972-73, and if so, 
the extent thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): The International Airports 
Authority of India expects to earn a 
net profit of Rs. 94.83 lakhs during 
1972-73. 

~ ~~~~~ 
~ 

5373. '" ~ ~ ~ 
~~~~~~~ 
fit;: 

(lI'i) ~ ~ ~ Wrrr it; mr.r 
~ fi:t"Imr ~ ~ ~ l!i1: fi ; 
m: 

( .. ) ~ ~  i'ft m ~ 'I'iRUT 
~ ? 
~ ~ if ~ (11ft 

~  ~  WIWf) : (lI'i) m: ( .. ). ~ 
~~ ~ 3WtUu;:r 
JIror t fi:rIrial ~ ~ ;n: m-m 
~ t iit 1969-70 ~ 4. 1 ~ ~ 
1970-71 ~ 8.6 lI'fumr W m: 
1971-72 if 4.6 lI'fumr ~ ~  ~ 
~~~ l l~  ~ 5.8 
~~ ~ ~~ ~  
1971-72 ~~~ 4  
~ ~~  it; ~ 
~  I it lfiRVT ~ : f.:t1mr ~ t f.Iif 

~ ~~~l  (mRI', 
~ ll  U mR) ;N ~ ~ if 
~~ 2 ~~  

~  (3) ~  ~ t 'I'iRUT 
~ ~~ ~ ~  
<I'm, ( 4) q;:rd{i<l' ~  ~  ~ 

f;rlll':\' ~ ~ if "r'1r."'ddlii; ~ 
~ ~  5) fWf ~ ~ ~ if 
~ ~~~ ~~  
mR it; fi:rIrial <tiT ~ fit;tn', (6 ) 
~~ ~ ~ 
~~ G!fItm: ~  tI'IT ( 7) 
~ if ~ ~ ;:r1IT ~ «i if 
~  

1972-73 it; mr.r f.r'ffffi' ;N 
~~ ~ ~ 4  ~ I 1972-
73 (1971-72 ;N ~ if) t mr.r 
10 lffirmr ~ ~ ~ wtll'l'f;r;:r ~ 
~  ~ Wrrr t 5I'flI' m ~ if ~ 
lI>'\' ~ ~ ~ ~ 7 srfu..-;r it; ~ 
<:r'I'i, ;;ft fit; ~  ~ ~ it; ftorit 
f.OOfur lI>'\' ~ t, ~ ;;nit;ft 

Trade AtpeeIilent- liteew.. III.dla aad 
Y",Iai'ia 

5375. SHRI .B. S. BHAURA: 
SHRI M. C. DAGA: 

Wil! the Minister of COMMERCE; 
be pleased to state: 

(a) whether a new economic rela-
tionship covering wide range of ex-
port gooda between India and Yugo-
slavia has been agreed upon; and 

(b) if so, the broad outlines there-
of? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Yes. 
Sir. The new Trade Agreement con-
cluded in November, 1972 is, how-
ever, subject to ratification by the 

. Government of India and Yll8osiavia. 
The ratillcation by the Government of 
Yugoslavia is awaited. 
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The outlines of the Trade Agree-
ment can be furnished only after 
ratification of the agreement by the 
Government of Y\lJIoslavia. 

'TaUuI willa t:be MoqoUm PrIme MIa-
ister' nranUDr Trade BeIatIoIIII 

5376. SHRI B. S. BRAURA: 
SHRI RAMAVATAR 

SHASTRI: 

Will the Minister of COMMERCE 
·be pleaaed to state: 

(a) whether any talks were held 
with the Mongolian Prime Minister, 
Mr. Tsedenbal during his recent visit 
to India regarding Indo-Mongolian 
trade relations; and 

(b) it so, what was the outcome 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Yes, 
Sir. The talks were of an explorato-
ry character when some poesible 
areas of mutual interest were identi-
fied. 

.... of I'8reiD Alcl ill 1IIdia'. effort. 
for lIdde\'laa' leH-ftUlDce 

5377. SHRI B. S. BHAURA: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether an official spokesman 
of Government who briefed newt-
men on the 1973-74 Central budget 
baa said, as reported in the 'Indian 
Express'. dated the 2nd March, 1973 
that external aid could help accele-
rate industrial production and there-
by promote the objective of selt-reU-
ance; and 

(b) if 10, whether thb statement 
represents Government'. considered 
view 011. the subject? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
.(SRRI K. R. GANESH): (a) Yea, Sir. 

(b) The Government's view 011 the 
subject is that the objective of self-
reliance can best be promoted by ac-
celerated productiOn and develop-
ment in all sectors of the economy 
and in particular those which are 
critical from the balance of payments 
angle. As a step towards self-reli-
ance, the target of achieving a posi-
tion of zero net aid by the end of the 
Fifth Plan has been formulated. The 
foreign exchange gap envisaged in 
the Fifth Plan for which foreign loans 
will be required has been estimated at 
Rs. 1000 crores for which disburse-
ments of Rs. 3000 crores of external 
aid is required. The amount of bor-
rowing n·ecessary to secure such dis-
bursements is therefore essential if 
Fifth Plan targets are to be met, 

~ i:1 terms of projects and for uti-
lisation of installed capacity through 
non-r-TOject aid which provides for 
import of components, raw materials 
and spares. 

Government is taking steps to en-
sure that dependence on aid does not 
become a permanent feature of na-
tional economic life. 

EJ:port of EDrmeerinc Goods 

5378. SHRI R. N. BARMAN: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether Government have as-
6essed to prospects of Export of En-
gineering goods for the next year; 

(b) if so, the broad outlines there-
of; and 

(c) what steps Government are 
taking to boost the export of these 
goodJ? 

THE DEPUTY MINISTER IN THE 
MINIST!tY· OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Yes. 
Sir. The Engineering Export. Promo-
tion Council has fixed a target of 
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as. 200 crorea for export of engineer-
ing goods during 1973-74. Break up 
by variety-wise of engineering goods 
is a8 follows: 

(Value in crores Rs.) 

Variety wise 

Auto and Auto parts zs·oo 
Ind ustrial Plant & Machinery zo'oo 

Electric Wires and Cables . 15'00 

Railway Wagons coaches 15'00 

M. S. Pipes and Tubes u·oo 

Bicycles and parts. U'OO 

Steel structurals. 10'50 

Hand and Small tools. 9'00 

Electric Motors Transformers etc. 7'50 

Electronic equipment TSO 

Castings and forgings 8'00 

Machine tools.' 5'00 

Diesel Engines. 6'50 

Others 47'00 

TOTAL zoo· 00 

(c) Following steps are taken to 
promote exports of eugineering 
Soods:-

(1) Provision for import of raw 
material not available indi-
genously to registered ex-
porters. 

(2) Supply of indigenous raw. 
material like steel and alu-
minium on priority basis. 

(3) Trade Development Autho-
rity and Projects and 'Equip-
ment Corporation have been 
entrusted with the task of 
promoting export production 
and overseas marketing of 
certain selected commodities. 

(4) Concessional railway freight 
is allowed on a number of 
export products. 

(5) In addition to the above._ 
Engineering Export Promo-
'ion Cour;cil haJ been taking 
the following steps on con-
tinuing basi3:- --sending out 
trade delegations and study 
teams. conduct of market 
surveys abroad, participation 
in international exhibitions 
and trade fairs etc. 

Bouse Rent AUowanee paid to the 
Employees of Tea Board 

5379. SHRI R. N. BARMAN: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether house rent allowance-
is paid to the employees of the Tea 
Board; 

(b) if not, the reasons therefor; 

(cl whether any such demand has 
been made by the employees; and' 

(d) if so. the reaction of Govern:-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) to (d). Do not arise. 

~ ~ ~-~ ~  
Itl'T mzm ~- ~ fl:ftt qcq' • 

~~ 

5380. ~ qqor ~ ~ : W' 
~ 1I'm ~ ~ ~ Ii'fl' m 

filiI 
(iii) IflIT ~ S ~ ~ UU 

~  mw ~ ~ ~ tTt mlr 
lIiT f.m:ro rn ~ ~ mftq-
",f6'M41 'tiT ~ rn iii m ~~  
11>1 ~ ~ ~ lIiT 'SffiI1lf ~ ~ 
~ 

(.-) ~ II:ro ~ ~ ~ 'Af 
~ Itit ;orr ~ t? 



gg 
~

 
ll

~~
~
~~~~ ::1 

! 
if 

~ ~ 
~ ~ ~ ! ~ ~ ~ ii 

~~l-t ~ -8. 
t ! ~ ~ ~ ~ i 

C
/ i ~ 

l 
i..:i .'" 

~ 
~ t.!. 

~ 
;; ~

~ If ~ ·t ;;. 
~ 

~ 
~ 

~ .lr -t ~ 
~ I 

;tr 
1 ~ 

i 
d! 

~ E 
i t ~ ! ~

 ~ i ~ ~ 
~ ~ 1 ~

~ ~ f J;i:"' .. J ~ ~ ~ ~ .. ~ ~ ~ -~ 1 i it i ~ 
"
(
 

I 
i. 

~ ft: ~ 
b".lr '"" ~ i It ~ 'i ~ ~ ~ -t 

:i f ~ .'" '" 
j; ,e f E

 ~ ~ ~
 

If ! ~ 
Ii i 

~ 
~

 tr 
~ 

J! 
~ 1;:. 

l-~ 
~~ 

• 
~-

~ 
-~

 
~

 i 
~

 ~ 
~ 

~
~

~
 iH HI ~

 ~
 iii! !". ~l

 
-"'1<,d 

~ 
l~~~ 

~
l ..... -

~~~ ih
 

~ 
h 

ii 
~

-~ 
~ 

: 
It: 1 ~

 ~ ! 'i ~ ~ 1i .lr ! d! $ i 
01; E! 1i 'i ·t 

~ 'Ii 
t i 

~ .tf i 
'I * 

i
.
l
r
 

~
 

g ! ~ i ~ j! Hi i i:;i 
if:! H

 ! Ii 
.. !! 

i' r! I 
. i 

Ill" 
i 

~ I w
 ! 

-
.: I! 

i'i 'i 
'1 1 'Ii 

J ... :-
1 n.. l} 

~ ! ! 
'Ii 

G
 k 

~ i 
i 

l i 
.t; i ~ ~ 

... ~ 
"( 

I -
~ 

.E II i 
.. 

~ -
~ 

~ 
i 'j; ~ E

 
i' 

1
. 1 

~ ita" 
C

/ 1r I" 
~ 

~ 
! 

01--
~ i ~ 

i ~ ~ 
~

 i:-~ 
! 

cI i I ~ If 
i -t ~ ~ 

i' 
~ J 

0 
-

i i 
;; f i 

--
i 

-
't, 

t -! ~ 
-

:e * 
:: i 

-I [
-

~-
 

! 
.!, II 

:: ~ ~ ~
 i ~ 

-!-
'J ~ .It. ~ _ -!-i.. ::'.. 

~ ~ i 
~ 

cr; i 
r-.. 

/If 
If If 

J 1t 
~ 'If ., 

i 
, ~ !; ." 

~ 
I Jf 

.\; i 
*" 

" 
99 



089 WTitten AnsweTs CHAITRA 9, 1895 (SAKA) WTitten AnsweT8 90 

~ ~ 1971-72,ffi 1972-
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Non-deduction of Indian tax from sa-
laries and allowances of Indian sta.tr 
permitted to go to U.K. by National 

and Grindlays Bank 

5385. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it has been alleged 
that under the pretext of "temporary 
posting to Head Office," the National 
and Grindlays Bank allows Indians 
accompanied by their wives, three 
months' leave in the U.K.; 

(b) whether the Bank pays sala-
ries and allowances to these Indians 
in London without deduction of 
Indian tax thereby contravening the 
R.B.!. regulations on remittance; and 

(c) if so, what action is being 
taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) Under regula-
tions permission is being given to co-
venanted officers working in Indian 
branches of foreign banks to proceed 
abroad for training with Head Office 
provided they are paid a reasonable 
stipend in foreign exchange by the 
Head Office without debitting expen-
diture to the Indian Branch. In the 
case of National & Grindlays the 
Head Office pays salaries and normal 
allowances payable in India and treats 
the period as being posted to Head 
Office; the payments are also with-
out debit to the Indian Branch. A 
part of the salary is paid in Rupees 
for meeting the tax liability in India, 
on income received in Engllllld. As 
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for wives, pennission is Ii\!:en only· if 
the period of stay exceeds 12 months. 
There may be instances where fami-
lies could have gone under the For-
eign Travel Scheme which permits 
free travel once in three years with-
out any approval from the Reserve 
Bank. 

(b) The tax liability of the officers 
sent for training is met from out of 
the part salary paid by the hldian 
Branch. There· is no violation of the 
regulations governing remittance. 

(c) Does not arise. 

Value 01 Imports Of Pbotocraphie 
Goods 

5386. SHRI JYOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) total amount of imports in quan-
tity and value of ~  goods 
falling under Serial Nos. 303 and 305 
of Part IV of the Import Trade Con-
trol Schedule, year-wise during the 
last three years. country-wile and on 
C.I.F. basis; and 

(b) the break up of imports of 
value exceeding Rs. 25,000 per year 
made by individual established im-
porters and new comers separately, 
in C.I.F. and country-wise and there-
after, after tbe introduction of ad 
hoc and liberal licensing imports 
made by new firms under the above 
policies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Actual imports 
are published commodity-wise with 
further details of country of import 
in respect of each commodity in' ac-
cordance with the Revised Indian 
Trade Cluaiftcation. AccordinglY, a 
statement showing the country-wise 
actual import of items which approxi-
mately correspond to the items falling 
unde, S. Nos. 303 and 305 of Part IV 
Of the Import Trade Control Scbe-
dule, during the years 1969-70, 1970-
71 and 1971-72 is shown in the state-
ment laid on the Table of the HoUle. 
{Placed in Libra1'l/. See No. LT-
4670/73]. 

(b) Break-up of actual imports by 
categories of importers namely 'Estab-
lished Importers' and 'New Comers' 
or 'New Firms' 11 not available u 
statistics relating to actual imports 
are maintained for the country as a 
whole and not importer-wile. How-
ever, particulars of all import licen-
ces issued by the various offices of 
the Import Trade Control Organisa-
tion arranged according to category 
of importer such as 'Established Im-
porters', 'New Comers', etc. with fur-
ther details relating to name and ad-
dress of importer, c.i.f. value of li-
cences, country of import/General 
Currency Area/Rupee Area, etc. are 
published in the Weekly Bulletin of 
Industrial Licences, Import Licences 
and Exports Lkel1ces, copies of which 
are regularly made availa·ble to the 
Parliament Library. 

Sale of Uckets cut-under prices b,. 
BOme international airlines 

5387. SHRI CHANDRA SHEKHAR 
SINGH: 

SHRI R. S. PANDEY: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether some internatioJ;lal air-
lines sell tickets at cut-under prices 
at the expense ot more popular air-
lines selling tickets at the normal 
I.A.T.A. approved tares; and 

(b) if so, whether Government 
have taken any steps in this regard?· 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) It is generally be-
lieved that certain international air-
lines indulge in malpractices such al 
under-cutting the lATA approved 
fares whiCh results In the diversion 
of traffic. 

(b) The followin, measures ~ 

been taken to deal with the situa-
tion: 

0) Reduced return excuraion 
fares ~  beep introduced. 
between the· USA and India. 
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(ii) Reduced return youth fares 

have been introduced bet-
ween India and France. 

(iii) A charter company has been 
esta·olished by Air India for 
operation of' charters at 
cheap fares. 

(iv) A new rule has been incor-
porated in the Aircraft Rules, 
whereby it is compulsory for 
air lines to file their tariffs 
with the Director General of 
Civil Aviation for approval. 

Apart from the above measures, a 
close watch is being maintained by 
the International Air Transport As-
sociation enforcement organisation as 
well as by our own governmental 
authorities concerned with the in-
fringement of the foreign exchange 
regulations. 

HlIDger Strike by employees of ClvU 
Aviation Department In Agartala 

on 29-12-'72 

5388. SHRI C. K. CHANDRAPPAN: 
Will the Minister of TOURISM AND 
CIVIL A VIA TION be pleased to 
state: 

(a) whether employees belonging 
to Civil Aviation Department in 
Agartala had gone on a mass hunger 
strike on the 29th December, 1972 
against the transfer policy of the 
Government; 

(b) if so, the demands put forward 
by the employees; and 

(cl whether Government have' 
since settled the matter, and if so, the> 
broad outlines of the settlement 
reached? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) to (c). Certain decisions 
regarding the policy to be adopted 
for transfer of personnel from popu-
lar to unpopular stations were taken 
by the Civil Aviation Department on 
22-12-1972. Employees working in 
Calcutta region in general and those 
78 LR-4. 

at unpopular stations in particulIlr 
were not satisfied with the decisions 
so taken. The employees at Agartala 
did threaten to go on a mass hunger 
strike on 29-12-1972 but ultimately 
decided not to do So in view of the 
fact that the orders issued on 22-12-
1972 were already under review. Ul-
timately revised instructions laying 
down the policy to be adopted for 
transfer of employees from popular 
to Cochin with a stop at DaboUm in 
were issued On 2-1-1973. A section of 
the employees are not satisfied even 
with the revised policy. 

Proposal to Re-Introduce Bombq-
Cochin Flight with a stop at DaboUm 

5389. SHRI C. K. CHANDRAPPAN: 
Will the Minister of TOURISM 

AND CIVIL AVIATION be pleased to 
state: 

(a) the reasons for stopping the 
Indian Airlines flight from Bombay 
to Cochin with a stop at Dabolim In 
Goa; and 

(b) whether there is any proposal 
to re-introduce this fiight? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) Dabolim was de-
linked from the Bombay-Coch1D 
flight due to payload problem and 
because the flight was not commer-
cially viable. 

(b) Indian Airlines had plans to 
re-connect Dabolim with the south, 
but due to shortage of fleet, it will 
not be possible for them to do so for 
some time. 

~  ~ ~ ~ 
II'In ~ ~ q: ~ 11\"\" tm ~ 
fit; 

('ti) W ~ 1m ~ t 
fmvr lIIT ~ ~ it ~ ~ -
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.......... VPft'qr ftl it ~ itr Wtt 
~~~ l  ~~ 

~~  ; 
(1I) lflfT ~ it. ~ it; ~ 

~ firi;m1if ~ ~  ~ ~l ll  
~ ~ i '3II'Rif ~ ~ filtllT ~ ; 
~ 

(If) m {t. i!T ;;'ktl ..... 1ft ~ 
~ 'RT f ? 

~ ~ ~ ~ 
qo •• '"") : (1If) ~  ~  I 

(1I) ~ (11'). ~~ ~ '?o"lT I 

Stady carried oat by N.C.A.E.B. 
_ Income, SavlD&' and C_er 

EQeDd1tare 

5381. SHRI It. M. MADHUKAR: 
Will the Minister of FINANCE be 
pleased to state: 

<a> whether the National Co.mcil of 
ApPlied . Economic Research had re-
cently carried out a study on income, 
saving and consumer exPenditure of 
urban and rural house-holds in India 
at the instance of his Ministry; and 

<b) if so. the main findings of the 
study? 

THE MINISTER OF ~  IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH) : (a) Yea, Sir. The 
National Council of Applied Economic 
Research undertook a 3urvey on in-
come, saving and consumer expen-
diture of rural IIDCl ta'ban households 
for the year 1967-88. The results ot 
the Survey have been recently pub-
lished by the Councfl In its brochure 
entitled "All India Houabold SurVey 
ot Income, Saving and Consumer 
expenditure", 

(b) The main Anding. at the Sur-
vey have been given in Chapter 11 of 

the published study. The following 
are some of the major findlngs ot the 
Survey: 

(i) The averap income per 
household in the country 
worked out to Rs. 2.748 for 
1967-68. It was RB, 2.560 for 
the rural households and 
Rs. 3,467 for the urban. 

(ii) The inequality of income as 
measured by the Lorenz ratio 
shows that while it has in-
creased in rural areas from 
0.41 in 1962 to 0.46 in 1967-68, 
in the case of urban areas 
there has been a decline from 
0.49 in 1966 to 0:45 in 19117-
68. 

(iii) The average propensity to 
save (net saving expressed as 
percent of disposable income) 
of Households for 1967-68 hal 
been estimated at 7.9 per cent 
for the country as a whole 
and the marginal propl'nsity 
to save at 35 per Cf'nt for the 
entire household aector. 

Households in the rural sector 
saved 6.9 per cent of their in-
come with a marginal pr0-
pensity of around 34 per cent; 
urban households saved on an 
average of 10.6 per cent of 
income and their marginal. 
propensity to save was around 
39 per cent. 

(iv) Consumer expenditure, (in-
cluding expenditure on con-
sumer durables) accounted 
for 92 per cent of the dis-
pollable income of the house-
hold sector. Nearly 50 per 
cent of the disposable income 
was spent on tood items; this 
proportion wu 48 per cent 
tor the urban lector and 112 
per cent for the rural lector, 

(v) For the country as a whole, 
expenditure on consumer 
durables accounted for 1.11 
per cent of the disposable in-
come; rural households spent 
around 1.211 per cent of their 
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diIpouble income on con-
sumer durables whereu the 
proporUon wu 2.3 per cent 
for the urban households. 

5392. ~ fII" ~ IfIl'I'T1I : 
~ ~ Ij?,(\" ~ ;rer;f ~ pn ~  
!!IT "" 1970-71, 1971-72 ~ 
1972-73 if ~ ~ !!iT 1IrofN 

1J.U iii ~ it ~ ~ 1I>'t ~ f.t1rnr 
~ 'Ii ? .i1f ~ if ~  ~~  

~  Gmi) : lfIt 1970-71,1971-72 
(ffIl 1972-73 ~-~  iii 
~ ~ ~  f.fImr ~ <fiT 
~ ~ srm: t :-

1970-71 1971-72 1972-73 

-~  
24,56 17.97 6.65 

~ ~ l ~ 

5393. ~ ~  "I' ~  "'0 'Ii: 
11m" ~ Jteft ~ ~ 'fiT FIT rn fit; : 

(li!i) 11m" ;n;i, 1 973 ~ ~  
~ ~~ ~  

~~~ ~l  
~ ~ ~~  iii 'mI' ~ 120 fit;i;ft 
~ iI'U« 'IlT '1"{ 'iT i fit'< 

(II) ~ lffT 'Ii m;r 'tiT ~ 
mr.rr ~ ~ ~ oq'fiRr ~ 1m 
~ ~ !flIT ~ lffT t ? 

fiftf ..... ~ ~ ~ 

ll ~  : (It') 6-3-1973l1iT 
~ ~ l ~~-  (luggage 
boot) it ~ 95 ~ ~ 
~  I ~ ~~ 
~ ~~  ~~ ~ 
~ t ;(t qftnmft ~  ~ 
~ f.l1riur A1rPr, ;rt Rm ~ ~ 
it 1Ii'IlI' 1fi"'{ ~ I 

(II) f.;Rr ~ 111: ~ ~ 
~ ~ ~ ~ 
~ 111:, ~ 'Ii m;r ItlT ~ ~ 
10,450 ~  t I am: it ~ u.:rlllffcRr 

f1n:'RIi< 1fi"'{ ~ ~ t m qriT ;;rt:q., 
~~ l 

Sembaar on PIaDDlDg 01 Sea-side and 
MOI&Dtaia Resorts held in Delhi on 

12th ~ 1973 

5394. SHRI P. GANGADEB: 
SHRl PURUSHOTTAM 

KAKODKAR: 

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether a seminar regarding 
the plaIUling of sea-side and moun-
tain resorts was held in Delhi on 
the 12th March, 1973; 

(b) if so, the total number of 
countries which participated in the 
seminar; and 

(c) the subjects discussed in the 
seminar? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) Yes. Sir. A 
seminar on - physical PlaIUling and 
Area Development for Tourism was 
organised in New Delhi jointly by 
the Department Of Tourism and the 
Union of Official Travel Organisa-
tions from 12-17th March 1973. 
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(b) '!be total nUlllber 01 COUlltries 
which participated in theaeminar 
were 34. 

(c) The subjects discussed were 
planning and development of moUII-
tain resorts. sea-side resorts and 
archaeological sites. 

Foreip Exellaap speat on Import of 
Boob cIu1'IIIc tile ... two Jean 

schemes for water supply, power and 
industry on. continuin, project 
basis, instead of allowina them to be 
delayed and lon, drawn out because 
of the States temporary ftnanclal 
dif!lc:ulties. No formal eommmliea-
tion on the subject from the Gov-
ernment of Tamil ,Nadu has sO far 
been received. 

5395. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of 
COMMERCE be pleased to state how 
much foreign exchange has been 
spent on the import of books in the 
country during the last two years! 

THE DEPUTY KINlSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): The foreign ex-
change remittances against import of 
books during 1970-71 and from April 
1971-December, 1971 have been of 
the order of Rs. 942 lakhs and Rs. 
758 lakhs respectively. 

SUggestion 1IW1e by TamU Nadu 
Govenuaeat Be: SettiDc lip of Export 

IDter-State J)eve1opJaellt Baak 

5396. SHRI . M. KATHAMUTHU: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Tamil Nadu G0-
vernment have urged the Centre to 
set up an expert inter-State develop-
ment bank to appraise projects and 
programmes in the public sector; 
and 

(b) if 80. the reaction of Central 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SBRI-
MATI SUSHILA ROHATGI) , (a) 
and (b). No, Sir. However. at a 
meeting of the National Development 
Council held on the 19th and 20th 
January 1973 to consider the 
.. ~  to the Fifth Plan" the 
Chief Minister of Tamil Nadu 8111-
gested the setting up of an Inter-
State Development Bank to finanee 

Forelp Aid ID 19'73-'74 

6397. SImI M. KATHAMUTHU: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the external aid esti-
mated in the budget for 1973-74 is 
likely to be made available in full; 

(b) if so, the countries from which 
this assistance is expected; and 

(c) whether these countries have 
made any firm commitment in this 
respect? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K, R. GANESH) : (a) Re-
ceipts on account of external aid 
shown in the Budget for 1973-74 In-
clude utilisation of aid in the pipe-
line and likely utilisation out of fresh 
aid commitments which have been 
assumed to be at the same level as 
in the current year. 

(b) The countries from where tbJ8 
assistance is expected are a. follows: 

Austria' 

Belgium 
CanIda • 

Czecboelcmkla 
l)eomark 

(In Ra. lakha) 

Pederal Republic of Gennany 
PrlDce • 

HunPrf 1,00 

ltaly, __________ _ 
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(In Rs. Jakbs) DlllDlU'lty in Tues levlecl 011 SlIP!. 

Japan 49,D7 

-Netherlands 7;Z7 

Norway' 

. Poland 1,%9 

·Sweden • 6,40 

Switzerland %,6% 

U.K. 49,6% 

V.S.A. 9,97 

USSR ZO,I% 

IBRD 4,0'1 

IDA n%,36 

New Credits 188,00 

TOTAL 661,80 

(c) Firm commitments have been 
entered into which these countries 
and institutions in respect ot utilisa-
tion of aid in pipeline shown in above 
-ftgures. 

5398. SHRI M. KATHAMUTHU: 
Will the Minister of FIN-ANCE be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the report 
appearing in the "Economic Times" 
dated the 4th March, 1978 which 
states that the deck has already been 
cleared tor the resumption of Ameri-
can economic aid to India; and 

(b) If so, whether there is any 
lubstance in the report? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESB): (a) Yes, 
'Sir. 

(b) The U.S. has since announced 
tts decision to revoke IUlpension im-
poeed in December 19'11 on the utili-
sation of $87.8 million of its non-pro-
ject assistance to India. 

Khand8arl aDd Gar 

5399. SHRI RAM BHAGAT 
PASWAN: 

SHRI MUHAMED SHERIFF: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Sugar Industry 
has appealed to Government to end 
discrimination in the levy of taxes 
on Sugar, Khandsari and Gur res-
pectively; and 

(b) if so, the decision of Govern-
ment in this relt:ard? 

THE MINISTER OF STATE IN 
THE MIN'ISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) and 
(b). Representations have been re-
ceived from the Sugar Industry to 
!'educe the disparity in the excise 
duties leviable on Vacuum Pan sugar 
and Khandsari sugar. This sugges-
tion is being examined. 

Direct Financial AllllLltance by 1Ddas-
trial Development Bauk of India on 

CoDeessioual Terms to Projects 

'5400_ SHRI RAJDEO SINGH: 
SHRIMATI BHARGAVI 

THANKAPPAN: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Industrial Develop-
ment Bank of India has recently de-
cided to extend direct financial assis-
tance on concessional terms to all 
projects set up in backward districts! 
regions involving a capital cost upto 
Rs. 3 crores, instead of Rs. 1 crore 
hitherto, if so, the main feature 
thereof; 

(b) whether this decision was 
taken with a view to provide greater 
incentive or inducement to entre-
preneurs to spread out in the rela-
tively backward regions ot the coun-
try; 
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(c) whether terJD8 and 

attached to the loans are 
than previoU8ly; and 

conditions 
more 110ft 

(d) if so, whether Government 
propose to inform or give wide pub-
licity of the lending achievements of 
the Bank? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
to (d). With, a view to providing 
greater inducement to entrepreneurs 
to spread out in relatively indus-
trially backward areas of the coun-
try and also because of a pronounc-
ed increase in ~ of projects, the 
Industrial Development Bank of 
India has recently decided to extend 
direct SDancial asaistanee on conces-
sional terms to all projects set up in 
industrially backward districts/areas 
specified by the Planning Commis-
sion involving a capital cost of upto 
Rs. '3 crores, instead of Rs. 1 crore 
as hitbertofore. Concessional tenns 
would also be extended to units 
uneJ.ertaking expansion where the 
total investment (i.e. net fixed assets 
plus net working capital of the exilt-
ing unit and the cost of expansion 
project together) does not exceed 
Rs. 3 crores. Concessional finance 
for bigger projects would be considered 
In special circumstances on the merits 
of each ease. 

Since the terms and conditions 
attached 'to the origjnal scheme were 
already sofi, no furtber Uberalisationl 
relaxation of those terms has been 
considered net!essary by the Deve-
lopment Bank. 

Wide publicity is given by the De-
velopment Bank to its lending 
schemes and their operatioDl, perio-
dically through issue of press Dotes 
or other information media or 
through forums arranged by indus-
try, associatioDl or trainin, inBtltu-
tions. The periodic publicatioDi of 
the Development Bank and the bro-
chures/leaflets isIued by it give wide 
publh:tly to tile ach_. The Deve-

10pment Bank's regional and branch 
c:dIIces fUnctioning in the various 
State capitals also provide adequate 
publicity to its operations by main-
taining liaison with the industrial, 
flnancial and developmental agencies 
operating in the States. 

Export 01 Shrtmpr 

5401. SHRI RAJDEO SINGH: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether the Indian Institute 
of Foreign Trade has emphasised 
that with the necessary trawlers, 
port and processing faciUties, the 
export earnings from Shrimps would ,0 fOUr times i.e. from Rs. 31 crores 
in 1969-70 to Rs. 118 croree in 1978-
79; and 

(b) if so, whether Government is 
prepared to make processing 
arrangement aRd incre.. the num-
ber of trawlers" 

TRE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
A. C. GEORGE): (a) Yes, Sir. 

(b) II'he Government ia already 
promoting necessary eirorts in this 
direction. 

'DedIDe In the E.Qort 01 MIca 

5402. SHKI S. A. MURUGANAN-
TRAM: WITI the Minlstec of COM· 
ME!tCE'be pleased to state: 

(a) wbether the mica exports from 
Madras lUffereci due to ~ mia-
understandinp; 

(b) if so, the facts of the case; and 

(c) what is the latest aituatian re-
garding the Mica export? 

THE DEPUTY MDfISTIIlR 1N THE 
MINlSTRY OF COlIlIORCE (smtI 
A. C. GEORGE): <a) NO,Sir, 

(b) Does not arise. 

(e) Exports of mica have lmproved 
this . year as comJ;lared to the exports 
In the Corl'elpOndiDgperlod in the last 
Year. 
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bport Of IDdIaD MIIIieal IDIk'IIIraeata 
5403. SHRI RAJDEO SINGH: Will 

the Minister of COMMEKCm be 
pleased to state: 

(al whether the demand in the 
international market is piekin, up 
for Indian musical instrumentll sucll 
lIS harmoniums and gramophone and 
its records; 

(b) if so, what are the proepeetl 
of export thereof in future years; 
and 

(c) the figures of exports of the 
last tWQ years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). The 
demand for Indian musical instru-
ments in international market dur-
ing the past few years haa been 
steady. However, their exports in 
future depend on the indigenous pro-
duction in the various countries of 
imports as well as the production in 
the developing countries. 

(c) The figures of exports during 
the last 2 years are: 

Year 

IIJ7O-71 • 

1971-73 . 

(Value in Rs. lakh8) 

~  SIlRI s. A. MURUGAl\lAN-
l'HAM: Will the Minister of COIII-
MERCE be pleased to state: 

(t) whether the major bulk of im-
port is handled through State agenc-
Ies; 

(b) if so, the exact percentage of 
the imports passed via state 
Agencies and the items; and 

(cl what are the main items of 
imports passed via private agencies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) On Pl"etell.t iDdJIeatiBDII, the 
share of public sector in the ims'Idr't 
trade will be 70 per cent to 75 per 
cent. A list of item, the Jmport Of 
which is canalised throqh pubUe 
sector agencies is laid on the ~  
of the House. [PlGced in Libr4t'V. See 
No. LT-4671/731. 

(c) Items which are not canallJed 
through public sector agencies are 
allowed to private parties also, if 
permissible under the polley. 

Bearded pel"llODJ prohibited to enter 
Slieratoo-Oberei BoW ill BolD.,.,. 
5405. SHRI SHY AM SUNDER 

MOHAPATRA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether bearded persons have 
been prohibited from entering the She-
raton-Oberoi Hotel in Bombay; and, 

(b) if so, what is the attitude Gf 
Government to such moves by some 
Hotels? 

THE MINIST!». OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a). P'ciD.owing a press re-
port about an ~  incident at this 
Hotel. enquiries were made from the 
Hotel management. The l\IBllagement 
have stated that they received no 
complaint that could be investigated. 
The Management have further observ-
ed that they do not in any way en-
deavour to dictate to guests as to 
their dress, deportment or behaviour, 
provided no inconvenience is caused 
to other guests. There are no res-
trictions on the entry of bearded .. 1181"-
sons. 

(b) Does not arise. 

Ame1Ult eaMIlI.I'kel1 :fOr 0rIsIa lor 
i1evelopllleat ., ToarIIan 41U1Dr 

1973-" 

M06. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pIeaIlld to state: 

(a) the ~ amount ear-marked 
for Orissa for development of tourism 
for the year 1973-74; and 



:(b) the ltema OIl wldch It wDl be 
IpeIlt? 

TBl!I IIINIS'l'Ill OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) aDd (b). Touriam ache-
ilia are Dot taken up on a State-wise 
bull but are related to the actual or 
pOtential attractloa. at a place for 
tourlBta. In the Central Sector an 
apend1ture of Rs. 3.08 lakhI is like-
I,y to be lnCU!Ted In setting up a youth 
ho8tel at Purl. 

54.7. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
FINANCE be pleased to state: 

Written AlU1Der, 108 

THE MINISTER OF STATE IN- THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANIlSB): (a). Yu, Sir. 

(b) and (c). The report of t'UI 
team 18 awaited. I10wever an am-
ount of 14 crorea US so ~ been reo 
leaaed to the State for caterm, to 
Ita 1mmed.I.ate requirement of fundi 
for drouPt relief meuures. FurtheI 
releases will be made on the basis of 
the recommendatioll8 ot the Central 
team when these are received. 

Trade Apeemst between 18dJ. ad 
Malaysia 

M09. SHRI VARKEY GEORGE: 
SHRI MUHAMMED SHERIFF: 

(a) the Bank 10811 to qr1culturiats Will the Minilter of COMMERCE 
In Oriaa durtn, 11172-73 period; and be pleaBed to state: 

(b) wbether the unemployed gradu-
ates are pttin, loan to start any new 
buainess? 

THE DEPUTY MlNlSTER IN THE 
MINISTRY OF FINANCE CSHRIMATI 
SUSHILA ROBATGI): Ca) The 
total quantum of d1rec:t advances to 
tanners by Scheduled commercial 
bankII in Orissa outitandlnR as on 
June, 1972 wu RI. 99.14 lakbs. 

Cb) Yea, SIr. 

MOB. SHRI D. D. DESAI: Will the 
MiDIder of FINANCE be plealld to 
atete: 

·(a) whether a Central Team of om-
oen hal undertaken a toUr to Gujarat 
to a_ the lmPIId of droqbt in that 
State; 

(a) whether recently any trade 
agreement bas been signed between 
India and Malaysia for three units of 
power plants to be estabUshed at Port 
Dicaon; and 

(b) If so, the r.al1ent features there-
of? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a> aDd (b). No 
Trade Agreement bas been silDeci be-
tween India and Malaysia recently. 
However, in June, 1971; Bbarat HeaVY 
Electricals Ltd., )New Delhi, 
I8CUI'8d an order from the Natiollal 
Electricity Board of Malaysia for de-
1IlID1n" manufacturlnl and erectiD& 
au. oU.ftred bOIler. of 120 MW 
capacity for Tuanku Ja'afar powez 
Station at Port Dickson, Malaysia. Tbe 
value oC W. order is RB. 9.31 crora. 

()) if so, the main recommend.- _z .2' . ..--r-.• 
tiOD8 ofthe team; and 541 O. "" (."."'h( ~ : ;m 

(c) bow much more aaaistance the 
Centre propaIe to live to the State 
GoverDrDeDt In the Ulht of these re-
ODIDIDeIIdaU0a8? 

l~  q: ~ ~ pn' m fiIJ : 
(II') ~ ~~~ 

~ it;' IIm:GF ~ ~ f.rrA m 
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~ IIil lfilfhr;r l!1T 'l!1TCI'1"f ~ ;m: 
~~ i 

(.-) ~ ~  i'I1 f.r;;roft 'liT lfi'l'f lIi'T 
~ ;;fA;:r ;ftlrr ~ t,<: fiti1r ~ if 

~  ~~ 

(tT ) ~ it ~ lIi'fo;nt lIi'f {( 
~ ~ ~ i!flIT l ~ <t)- ~ ? 

f1m ~ if ~ ~ ~ 
~ ~  (lIi') ~ (.-). 
~ ifM Rl!lf ~ ~ Ifi'l'lrt<;rIJT if 
~~ l!1fl1' ~ -~ 1fqft;ff If<: 
Aiit ~  ~ I 13. 00 ifof ~ 18.30 if;( 
~ ffl ~  <it - ~ if l ~  <it 
;;rf.t ~ l l l ~ If<: qm q;r ~ I ~ 

~~ lIi'AJ< ~ ifG lI''I'fIfttr lIi'fIrt-
~ l if t1;of;:if lIi'T 'lim:r 1973 CRI ~ 

~ 'liT 'l!1JCf'1"f l ~ ~ tflIT ~ I 
~~ SIlIT/ftll' l ~ if ~ -  IIil 
~ 1973 C\'lIi' ~ ",Ifm;r!fIT 'l!1TCI'I"f 
flInfl tflIT ~ ~~ ~  1 973 ~ ~ 
. ~ ll.tffiFf lit fiflit tfif ~ I 

( IT) l ~ C\"li ~ ~ lI''lTlft1J 
~l  if ~ IIil ~ ~  
tflIT ~ I ~ mrorr iflt it ~~ lI"Ifl'tftIJ 
mm IIil ~ ~l  l ~ ~  
!ffl' t ~ ~ iI'\1rr ~ q;:lf ~  
~ l i ~~ 'I'T (<<1 lI'l!1l"( <it ~  

~~ l ~ ~ l 

.8weadb of Stall wortdDc iD the OIl-

... of CoPiroIIer of Defeaee Aecouu, 
Pa&na &lid 0ris8a 

5411. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE 
be pleased to state: 

(8) the strelllth of staff working 
,In the offices of Controller of DefenC6 
Accounts, Patna and Orissa, rE'specti' 
vely; 

(b) how many of the stat! have 
been recruited. In Orissa during the 
year 1972-73 and where they have 
been POSted; 

(c) whether the staJf recruited in 
Auam, Mizoram and Arunachlll haVC 
been posted in Patna office of the Con-
troller of Detence Accounts; and 

(d) if so, the number thereof? 

THE MINIST:E;R OF STATE IN THE 
MINISTRY OF FINANCE (SHRl K. 
R. GANESH): (a) The head office 
of the Controller' of Defence Accounts, 
Patna is located at Patna. He has 
Sub-ofllces located In Orissa, Bihar, 
West Bengal, Assam and other States 
in the Eastern part of the country. 

The strength of non-gazetted em-
ployees (clerical /lnd supervisory) in 
the organisation of the Controller of 
Defence Accounts, Patna, was 86 fol-
lows on 1-1-1973:-

Stationl Area. Accountants Clerks 

AtPatna 82 723 

In Orissa 2 10 

In the rest of area IS8 IISO 

242 1883 

(b) There is !l0 direct recruitment 
of Accountants. 18 Clerks were rec-
ruited in Orissa during 1972-73. The 
stations to which they were posted 
are as follows:-

(1) Balasore (Orissa) 

(2) Chilka (Orissa) 

(3) Calcutta (West Bengal) 

(4) Kslaikunda (West Bengal) • 

Cs) Kankinara (West Bengal) 

(6) Panagarh (West Bengal) 

(7) Patna (Bihar) • 

TOTAL 

(c) Yes, Sir. 

(d) Six clerks. 

4 

3 

7 

18 
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Sll~  « Kepjri GIl 'l'Idrd. Pay .0-., ...... 
5412. SHRI PANNA LAL BAKU· 

PAL: 
SHRI PRABODH CHANDi\a\: 

WID the ~ of FINANCE be 
pleaJMId to Nfer to the repl.v a1ven to 
Unstarred Question No. 711 on the 

.%3rd February, 19'13 and ltate: 
(a) w1letller t1Ie Third Pay com-

miIBion bas uce submitted its final 
Report to Government; 

(b) if 50, the main reeommenda-
tiOlUl thereaf; 

(c) how long will it take for Gov-
eI"DJDellt to take a final decisloJi on 
the recommendations; and 

(d) how much amount wID have to 
be spent in a full yeor on Implemen-
tation of the recommendations of 
the Pay Commission? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SRRI K. 
R. GANESH): (a) and (b). The 
CammiIlSion iB expected to submit ita 
ftDal report by tomorrow. 

(c) Every dart wll1 be made to 
~ examination Of the repOrt 
aad to take cleCiBiOOS on tbe malor re-
commendations within a realOllable 

tiJIIe. 
(d) ~ will be )mown only after 

receipt of the report from the Com-
mi,sBioD. 

J)eleptlOlla!llllit Abrollil 

5413. SHRl pANNA LAL BARU-
PAL: 

SHRl PRABODH CHANDRA: 

Will the Minister of FINANCE be 
plea_ to state: 

(a) the number of delegations aent 
abroad dw-ing the three yeara ending 
the 28th February, 1973; 

(b) the purpOse of their visit, ~~ 
countries visited by them, the num 

of membere in eadl of them aDd. the 
amount on each of them includin& 
foreilD exchange; and 

(c)· the total tlIIlount &Pent 011 these 
dele,ations, year-wise? 

THE MINISTER OF STATE INnnt 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a> to (c). The Infor-
mation is betDIr co1lect.ed and wiD be 
laid on the Table of the House al BOon 
U poaaible. 

8eport of the Commlitee on PridJIc 
aII4 distribution of 118... IlanG .. _ 

S.T.C. 

5414. SHRI PANNA LAL BARU 
PAL: 

SHRI FATESINGHRAO 
GAENKWAD: 

WID tile MiniBter of COMMl!:RCE be 
pleased to state: 

<a> whether a:lY Committee had 
been constituted to go into the ques-
tion ofprleiD6 BIld distribution ot 
items handled by the S.T.C.; 

<b) whether It haa submitted ita re-
port, and if so, the broad ouUines 
thereof; and 

(c) the deciBiOll taken by Govern-
ment on the recommendatiODB of the 
Committee? 

THE DEPUTY MINISTER IN THE 
I4INISTRY OF COMMERCE (SHRI 
A. C. Gl!:ORGl!:): (a> to (e). A 
Committee has be;m let up under' the 
Chairmanship of Chief Controller of 
Imports and Exports and conBistin, of 
Economic Adviser in the MiniBtry ot 

l l l~  DegeiOp-
'tnel1t Cornmtssioner, 8tnIlll ',!;cale·In-
dustries; ·Direetor Gebaral, Technical 
Development and representatives ot 
the MiDistry of Finance (Deptt. ot 
Bconomlc Affairs) and Ministry of 
Commerce; as members to l~ 
every quarter ~ working or p01bUc 

, sector agencies hlcludlng the St&te 
Trading Cotporatton inretrard to ~ 
curement; prleinl arid dtstrtbutiOD of 
imported materials. The worlC of 
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1be Committee is administrative in 
Dature aDd It Is not expected to sub-
mit ~ report to Government 

~ SIb! " ~ ~ l l  
1ft __ ,. q ~ 

541 5. 1ft "'"'"" ~  
~ ~~~~~~~ : 

(ltl) lfIfT tRI' ~ ~ m it; 
~ tn: ~ flm' if'le ~ if «ct flAvr;:r it; 

~~~ ~l  
t; 

( .. ) ~~  ~~~~ 
l ~~ ~ ~~ it; ~ ~ 
t'If1 't7T ~ ltlif Cflfl miN ~l  
~ 't7T t ~ ~ m=ftlr ~ 
~~ ~ 

('1') ~ m...;fiF;t\' w ~ t 
~ ~ ;t\' ~  <'1'TtKI' ~ ~ 

~ ~~ ~ lfi<: Rlf ;;rrif <tr 
~  ~ ? 

m.-~ if mq ~ (1ft 
~  ~  ...m) : (1f1) ~~ ~ 
~ ~ smr «ct fcrqvr;:r Cf'fl' ~ 
qf<q",,",i1, 't7T ~ rn it; ~ ~ 
tRI' ~ ~ m mlIT "IT , ~ 
qF«i)..,i1' ~~ ~~ 

~~ ~~~ 
ott lift I ~~~~~ 

i!iT or(!' ~ t.t; t ~ i!iT ~ ~ I 
(V) fm' ~ if qF<4'l3lijl t. 

~~ l~ 
~ 1fi1ft t 'If< ~ ~ am;rr 
~ ~ ~ fiI:; q.<I<'i"{l/l m.-m" it; 
mvi ~ qro.fl';;r;rr it; ~ ~ I/'R'I' 
Itif.\' t ~ !!lor ~ ;t\' ~ I 

('1') 11m <tiF ~~ ~ ~ 
~ ~ ~ ~ qf</l13li1' mft<l' Cf'fl' 
~~~~~  

'lrlde reJllClbU lfetweeia I •• 
UId U.S.A. 

5417. SHRI MUHAMMED SHERIFFF· 
Will the Minister of COMMERCE 
be pleased to st3te Hhether the trade 
and economic relativ1,s between two 
countries are likely to improve in the 
near future, if 90, the extent?f im-
provement expe<:ted? 

THE DEPUTY MINISTIiR IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. ~  It has always l:een 
the common -deSire of both Govern-
ments to impr.:>ve the trade ani eco-
mic relations between the two coun-
tries. It is, however. difficult to 
quantify the extent of the impr?ve-
ment expected. 

bdia.'s ')IarUel IJatiOn in tbe mf!ding 01 
MiDiBterial Committee at WashiDcton 

to discuss World Currency CrislI 

5418. SHRI R. V. SWAMINATHAN,: 
Will the Minl3ter cf lI'INANCE be 
pleased to state: 

(a) wheher India has attended the 
meeting of Ministe'l'ial Committee at 
Washington held in March. 1973 to 
discuss the world currency crisis; . 

(b) if so, what were the :iecl.Sio:ls; 
arrived at; 

(c) whether InUin has put f(·rward 
any proposal before the meetina; and 

(d) if so. hMV many countries ap" 
proved India"s proPl'Sal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI It. 
R. GANESH): (a). Yes, Sir. 

(I» to (d). Indian Finance MiniSter 
bas participat3d in the Meeting 01 
the Group of Twenty which took placie 
at Washington on 26-27 March, 11173. 
Infonnation on the nature or rliscus-
s11lns and the outcome thereof woUld 
be furnished Cln his return. 
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~ 

4 ~~~ ~ 
-Qt q: ~ ...,. Fn' rn f.I; : 

~  em mrilflfl ~ ~ 
~ tR '11ft 1ft' ~ ~ it; ~ 
Cf'IT ~ fir.it ~ ~ -urn ~ 
l; qh: 
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~ \;IT ~ ~ ? 

~ ~ 11 mtf ~  (ciT 
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~ l ~  ~ ~  
~~~~~~ 

... " ...,. tJIft lIfT I 'Ro'g ~ ~ 
·""CI,fiI..,(o, if ~ ~ ~ m; 
eft t , ~ ~ iAiT<iT '(l!ilf ~ ft;rQ; 
srfu'1[f6' it1r rn ltil ~ 'I'<iT t: I 

~~~~~~  

~ ~ ~ \;IT W ~ qh: ~~ 
tR ~ lfi ;;rr1ttft I 

8C,ual. I!IUIde b7 We llllUnllee 
AceD" Feder..... of IDdla re: 1ft-

raltmeDt 8DCl tnlJdnr of L.LC. 

5420. SHRI C. K. JAFFER SHARIFF: 
Will the Minister of FINANCE be 
pleased to state: 

'(a) whether Life InBUJance A,ent', 
Federation Of India has augested to 
.,. Central Go1ernment to reCJult ana 
tra1D LI.C: a(Je!lts on the bali. of 
their aptitude for salesmanrhi" and 
attach th.m to spedal]y ~ 1. .... -
ches in their nearest town. city or 

village according to the potential and 
need for intensive development of the 
area; and 

(6) if 50, the reaction of Govem-
menttherecm.7 . . 

THJ: DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATISUSHILA ROHATGI): (a) 
Yes, Sir. 

(b) The suggelrtbns made by the 
Federation are bein, examined by 
the LI.C. 

Wgh prices ot Jute Goods In Foreip. 
Markets 

5421. SHRI C. K. JAFFER SHARIFF: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whethl!r India had 10Ft one 
sixth of its Jute market in the U.S.A. 
last year beca.lSa Of the high pri.!e 
of Its goods; 

(b) If so, whether tllerE' was any 
unanimous v;ew of Iarf-ign b;J)ers at 
the International Seminar held in 
Delhi re,arni 19 Jute; and 

(c) if so, the reaction of Indian 
Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Export of jute 
goods from India to USA decllned 
from 285,200 tonnes in 1971 to 260,200 
tonnes In 1972 due mainlv to keen 
competition from synthetics and pro-
ducts of Bangladesh. 

(b) The report of the Seminar II 
awaited from the sponsors namely, 
the Calcutta Jute F.abncs Shipper'; 
Aasoclatlon. 

(c) Does not arise. 

Aerodromes mlintaiDed which Iff 
DOt uae4 for normal A Ylation par-

pOlM. 

5422. SHRI D. B. CHANDRA 
GOWDA: Will the MInister of TOUR-
ISM. AND CIVIL AVIATION be 
pleased to state: 

'(a) the names of aerodromE'S mnl:.-
trained by Government which are not 
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utl11led !or normal ttvlatinn purposes; 
aDd 

(b) the annU'l1 expenditure on these 
aerodrom!ll? 

'1'HE MINtSTER OF TOt:RJSM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a> Of the 84 aerodromes 
maintained by tbe Civil Avi:.tkil De-
partment. 37 are nCit uEed f"r sr.hedu-
led operations. Details are given be-
low:-

Name of Aerodrome Remarks 

(A) I. Delhi (Safdar-I 
jung) .' • 

2. Behala' • 
3. Bombay (Juhu) These are mainly 
4. Nadirgul • J used by flying clubs7 s. Poona (Hada- gliding clubs. 

psar) 
6. Kanpur (Civil) 

(B) I. Jabalpur 
2. Panagarh 
3. AkoIB • 
4. Balurghat 
S. Hasan' 

}
These are used as 
alternates or for 
casual operations or 
for providing en-
route facilities. 

81. Name of Aerodrome 
No. 

I 2 

I. Bllaspur • 

2. Cbakulfa 

3. Cuduppah 

4. Danakonda 

5. JbanIf 
6. Khandwa 

7. Kolhapur 

8. Lalltpur • 

9. Maida . 
10. P,lanpur 

NUDe of Aerodrome Ranarb 

6. Waraupl · ) 
7. Myaore 
8. )'h8nuguda 
9. Rupsi 

• }These are UIed .. • alternates or for 

10. Kota. • • casual opemionl or 
• or providiJqr ea-
• route faciJitieII. 

(C) I. Bilaspur 
2. ChaIiulia 
3. Cudappah 
4. DanokOnda 
S· Jhansi • 

q 
6. Jogbani 
7. KhanciWB 
8. Kolhapur 
9. La1itpur 

10. Maida • 
II. Palanpur 
12. Panna 
13. Passighat 

'lThese aerodromes' are not used for nor:-
mal aviation pur-
poses but are main-
tained for use in 
emergencies or for 
special filights. 

14. Rajahmundary 
IS. Ramnad • 
16. RaxauJ.. 
17. Satna • 
18. SheIla • 
19. Sholapur 
20. Tanjore 
21. Vellore. 

(b) A statement showing annual 
expenditure incurred in respect of the 
21 aerodromes listed at (C) above is. 
attached. 

Expenditure on maintenance etc.. 

Staff Main- Minor 
tenance work. 
repairs 

345 

5437 
4304 38341 

4304 S2U7 

4304 u439 
8125 3495'" 

IOopI 

8600 

34794 621a 



MABCH 30, 1973 I::aO 

a 

IL. Puaa 

I:a. PlMiabal 

13- RIIj IWDlIIIdlJ 

14- Runnad. 

IS· Ruaul 

lIS. Satna 

17. Slaolapur 

IL Tuajolc • 

III- Ve1Iore 

30. JoabaDi 
al. Sheila 

TOTAL 

3 4 

633I 

7oz5 39684 

233IO 

5863 

15742 

9661 

5199 
15735 

u750 10698 

2782 

s 

9781 

Bsport of Cashew Kemela (b) ----------------------
5423. SHRr D. B. CHANDRA 

-GOWDA: Will the Minister of 
COMMERCE be pleased to state: 

(a) the value and the extent of 
exports of cashew kernels during the 
last two years along with the names 
-of buyers; and 

(b) the value of cashew nut shell 
liquid which was exported during 
the last year and raw cashew nuts 
imported during the same period? 

THE DEPUTY MlNISTE.R IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORG.E>: 

(a) Year. 

1970-71 . 

1971-72 • 

Exports. 
Qty. Value 

TOIlJIS. (Rs. crorea) 

50,280 52'06 

61'33 

Information re.lardin.l namel of 
·buyers Is not readily available. 

(i) Export of Cashewnut shell 
liquid. 

(jj) Import of raw cashewnut 

1971-72 
Rs. 55' 17 

lakha. 
Rs. 27' 90 

crOre&. 

Procress made 1D the work of 
BankiDg Law Committee 

5424. SHRI H. N. MUKHERJEE: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the progress so far made in· 
the work of the Banking Law Com-
mittee; and 

(b) when the CommiUee is ex-
pected to submit its report? 

THE DEPUTY MINISTLR IN 'l'HE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and 
(b). The Banking Laws Committee was 
Bet up on 24th November 1972 to 
complete the work started by the 
Study Group of the Banking Com-
mission on Legislation affecting 
banking. The Banking Laws Com-
mJttee is following up the replies to 
the questionnaire issued by the 
Study G.roup of the Banking Com-
mission and is expected to submit its 
report by 30th June 1973. 
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J4¥lrQlle I,D - l ~ expend1-
tiJre of Oe.ural GovePUDen' 

54211. SHRI Y. ESWARA REDDY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the saving potentlal 
implicit by the massive tax dort by 
the Centre in recent years has not 
been realised oWing to an exceptional-
ly large Increase in the non-develop-
ment expenditure; and 

(b) if so, whether any effOrts are 
being mad.e to cut down the increase 
in non-development expenditure? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) It is true that in 
recent years Government's savings 
have been affected adversely as a 
result of certain extraordinary but 
unavoidable expenditure connected 
with refugees frOm BangIa Desh, 
hostilities with Pakistan, natural cala-
mities, and the grant Of three instal-
ments of interim relief based on the 
recommendations of the Third Pay 
Commission etc. 

(b) During the last few years a 
number of economy measures were 
taken by Government, primarily with 
the Object of reducing administrative 
expenditure. These measures are still 
In force. The more important of 
taesa measures are:--

(i) A ban on revision of pay 
scales; 

(Ii) A partial ban on recruitment 
to certain categories of posts; 

(iii) Restrictions on purchase of 
imported cars; 

(iv) Curtailment of travelIlng al-
lowances; and 

(v) Intensification of stal! inspec-
tion studies. 

Apart from the above, special eco-
nomy measures were Initiated during 
1971-72 in the context of the financial 
$train as a result Of the influx of 
:refugees from BangIa Desh and the 

unsettled clJnditions 
These measures were 
1972-73. 

Broadly they are:-

on our borders. 
continued in 

1. a ban on creation of posts on 
nOD-plan side; 

2. redurtion in the Budget pro-
vision made . for Contingen-
cies, Travelling AlIowances, 
Entertainment etc.; 

3. Non-filling of vacant posts in 
certain circumstances; 

4. restric·tions on the purchase of 
. furniture, decorative articles 
and so on; 

1>. Stricter control on foreign 
deplJtations. 

Banks lending under differential 
~ rates lIChemes to weaker 

8eCUOUS of rural popuJatiOD 

5426. SHRr Y. ESWARA REDDY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether The programme to assist 
the weaker sections of the rural pOpu-
lation is likl'ly to be affected by the 
proposed widening of bank lending 
under the differential interest rates 
scheme; aDd 

(b) if 50, in What manner and to 
what extent? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) Yes, Sir. 

(b) A larger number of persons from 
the weakar sections will be eligible for 
loans at concesslonal rates. 

Schemes for Development Of TODrism 
In AUldhra Pradesh 

5427. SHRI Y. ESWARA REDDY: 
Will the Minister of TOURISM AND 
CIVIL A VIA TION be pleased to 
state: 

(a) whether the Andhra Pradesh 
Government have submitted any sche-
mes fOr the development of tour1!m in 
the State durin, the Fifth plan; 
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(b) if so, the main features of the 
schemes so submitted; 

(c) the estimated cost thereof; and 

(d) whether the Centre has appro-
ved the scHemes? 

THE MINIST·ER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) to (d). Since the aboli-
tion of Part II of the Plan schemes, 
tourism schemes are taken up either 
in the Central or state sector. No 
doubt, the Andhra Predesh Govern-
ment is preparin& its own tourism 
schemes for the Fifth Plan, and under 
the existing arrangement these do not 
need the approval of the Central G0-
vernment. The tourism schemes in 
the Central sector for the Fifth Plan 
are under preparation. 

ExteasloD or IIaaIdD8 FacWtles In 
~ BIhar, Jammu and KashmIr, 
MadJa7a Praclesh. Napland, 0rbIsa. 

UP and West Benpl 

5428. PROF. NA.RAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any special e1!ort bas 
been planned by Government to ex-
tend banking facilities in the under-
banked states of Assam Bihar, Jammu 
& Kashmir. Madhya Pradesh, Naga-
land, Orissa. Uttar Pradesh and West 
Bengal; and 

(b) if so, the main features of thf8 
plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
Commercial banks have been alked' to 
draw up three year plans for branch 
expansion covering the period 1973-75. 
In formulating these planl. the banks 
have been advised to keep in vieW 
their lead responsibility and the need 
for giving priority to the relatively 
UDderdeveloped/underbanked Statel 
in matters of branch expansion. 

(b) The banks are currently en-
gaged In drawing up these plans. 

PropoeaI to eGIUleCt all capitals or 
State. and Union TerrttorIeI 4IrectI7 
with N .... DeUd ., AIr dadDa' the-

FIftb PIaD 

5429. PJROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIATION ~ 
pleased to state: 

(a) the names of the States and 
Union Territory Capitals whiCh are 
not directly linked with New DeIhl blr 
air at present; 

(b) whether GOvernment propose to' 
connect all Capitals of States and 
Union Territories directly with NeW 
Deihl. by air, durini the Fifith Plan; 
and 

(c) whether any priority is proposed 
to be given for providing these direct 
air connections during the first two 
years of the fifth Plan? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION: (DR. 
KARAN SINGH): (a) The capitals of 
the following states and Union Terri-
tories are not connected by air with 
New Delhi:-

Assam • (Shillong). 

Himachal Pradesh. (SimIs) 

Megha!aya (Shillong) 

Naga1and (Kohima) 

Arunachal Pradesh' (Itanagar). 

Dadra and Nagar Havel! (Silva8Sa) 

Lacadive, Minicoy & Amindive • (Kavarette)o 

Mizoram (A1ja!) 

Pondicherry • (pondichery)-

The Capitals Of the following States 
and Union Territories are indirectly-
connected to New Delhi by air:-

Orissa • 
KeraIa • 
Mlllipur' 
Tr!pura. 

(Bhubaneshwsr) 
(Trivandrum) 
(Impha!) 
(AsartaIs) 

Andaman & Nicobar' (port ~l  

Goa, Daman & Diu' (panjim Dabolim)-
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(b) and (c). Indian Airlines have no 
proposals to airlink during the 5th 
Plan Period capitals of States and 
Union territories which are not SO 

linked at present. 
Backward States In reranl to banking 

taeWtles 

5430. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the names of the states, which 
are extremely backward in the bank-
ing facilities and where the averaae 
population served By a bank is still 
over one lakh persons; 

(b) the main reasons for this back-
wardness; 

(el whether some surveys have been 
made to open more branches in these 
States: and 

(d) if so, the main ftndtngs of tbese 
surveys and the number of places 
(Centres) In each case, where recom-
mendations for setting up the new 
branches have been made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a> 
As on December 31, 1972, only 3 Sta-
te_Manlpur, Oriasa and Tripura and 
the Union Territory Of Mizoram had 
more than 1 lakh poIf1,llation per 
bank office. 

(b) Several factors such as the dif-
ferences in natural endowments, non-
availability Of Infrastructure facWtle., 
stage of economic and social develop-
ment reached,' etc, had contributed to 
re glonal disparities In the past. 

(cl IIZId (d). Under the 'Lead Bank 
Scheme' the banks have been asked to 
carry out surveys of the ecOl1omic ~ 
ftt of the districts allotted to them. 
These surveys identify growth centres, 
which would be taken up in a pha-
~ manner for openina bank bran-

ches and auamentilli banking facili-
ties Survey of districts in the state of 
Manipur, Orissa and Tripura have also 
been completed Survey in respect of 
Mizoram is still to be completed. 

Pendinr Licences for opealnr of 
Branches 01 NaUODaIlIed Baaks In 

IDmaehal Pradesb 

5431. PROF. NARAIN CHAND 
PARASHAR: Will the Mtnlster of 
FINANCE be pleased to state: 

(a) the names of 35 Centres, In 
Himachal Pradesh, In respect Of whi-
ch, licences for openin, branches of 
the Nationalised banks are pending or 
allotments have been made, as on 31st 
December, 1972; 

(b) whether the branches at some of 
these Centres have since been opened; 
and 

(c) if so, the names of these Centres 
alongwith the names of the district tn 
which they are located? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (c). On 
31st December, 1972, all commeTcial 
banks together held licences for open-
ing branches at 35 centres in Himachal 
Pradesh. The names of these centres 
as also the names Oof the districts are 
given in the attached statement. 
upto 31st January, 1973, one branch 
was opened at Simla-Summer HID 
centre by the state Bank of India. 

Name of District Name of Centre: Name of Bank holding licence 

---------------------.----------------------------(I) 

BU •• pur 
Cohamba 

78 LS-5. 

(2) 
- ._---- _ .. _-----.- ._-----
Jhukhala 
Udepur 
Pangi (KU ai) 
Chamba 

United Commercial Bank. 

State Bank oC India. 
Punjab National Bank. 
New Bank of India Ltd. 
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(I) (z) (3) -.----
Kotla State Bank of India_ 
Renital . State Bank of India. 
Bankhandi State Bank 01 India. 
Bhatola. State Bank of India. 
jaisillghpur State Bank of India 

Punjab National Bank Seraj 
Lubh Punjab National Bank 
Raja-ka: Talab Punjab National Bank 
Barsar Central Bank 01 India 
Mubarakpur Punjab & Sind Bank Ltd. 

Kalpa Punjab National Bank 
Pooh Punjab National Bank 

Kinnaur 

Kulu Union Bank of India. 
Manali : New Bank of India Ltd. 

Kua State Bank of India. 
Keylonll State Bank of India. 

Lahul & Spiti 

Vagi Punjab National Bank 
MandiJ. Union Bank of India 
Mandi . Punjab & Sind Bank Ltd_ 

Mar.:di 

Simla Simla-Summer Hill. State Bank of Indi a 
Sarahan State Bank of India 
Kasumpti United Commercial Bank 
DhaiJi United Commercial Bank 
Shogi Punjab & Sind Bank Ltd. 
Simla Punjab & Sind Bank Ltd . • Bhota New Bank of India Ltd. Hamilpur 

Solan Solan Cham bag hal S tale Bank of India. 
Baddi . Stale Bank of Paliala 
Barotiwala United Commercial Bank 
Solan 
Syri 

FlulcUOIIiDc Of Branches of su.te 
BaDk of IDd1a aDd NaUoaaIised BaDks 

III IIbIIacbal Pradesh 

5432_ PiROF. NARAIN CHAND 
PARASHAR: W:ill the Minister of 
FINANCE be pleased to state: 

(a) the total number and names ot 
the branches of the state Bank of 
India group and the Nationalised Banks 
functioning in Himachal Pradeah, as 
on 31st December. 1972; and 

(b) the District-wise break-up for 
all the twelve Districts of the Pradesh? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF J'INANCE (SHRIMATI 
SUSHILA ROHATGl): (a) and (b). 
The district-wise number and names 
of the branches of all the comml!1"cial 
banks (including public lector banks) 
functioning in Himachal Pradesh as on 

Union Bank of India. 
Punjab & Sind Bank LId. 

December 31. 1972 are set out in the 
statement laid on the Table !:If the 
Hause. [Placed in iU1m11'11- See No. 
LT-4672/73] .. 

ArraDcemeata 01 a Medieal Olllaer at 
ID.tenaaUoaal A1rporta 

5433. SHRI G. Y. KRISHNAN: WiD 
the Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state: 

(a) whether Government have made 
arrangements for postin, a Medical 
Officer at every alrport to attend to 
sick passen,ers; aDd 

(b) It 80, the names of such Inter-
national airports 10 Indla? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH) : (a) and (b). The Govern-
ment of India have posted Medieal 
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Uf!icea at /lve international airports, 
namely, Santa Cruz (Bomba,). Dum 
Dum (Calcutta), Palam (Delhi), Mee-
nambakkam (Madras) and Tiruchira-
palii fOr the purpose of health clear· 
ance of circraft On International fights 
and instituting other public health 
measures in compliance with the in· 
ternational Health Regulations, 1969 
and Indian Aircraft Public Health 
Rules. 1954. These Medical Omcers, 
in addition to their normal quarantine 
and publio health dutl.es, attend to 
emergent cases occurring within the 
airports prior to their removal to the 
nearest hospital. 

Proposal to give coacessioll to !\I.Ps. 
for foreign tours In Air inaJa services 

54S4. SHRI G. Y. KRISHNAN: Will 
the Minister of TOURISM AND 

CIVIL A VTATION be pleased to state: 

(a) whether Air India' has establish-
ed a number of cheap promotional 

fares which are available for travel 
from India to certain other countries; 

(b) if so, on what routes; and 

(C) whether Government propose to 
Ii.,ve concession to Members of Parlia-
ment for foreign tours in Alr India 
B_1d make arrangements to give facili-
ties wi thin India also and if so. the 
broad outlines thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATON (DR. KARAN 
SINGH): (a) and (b). Yes, Sir. Special 
discounted fares are aVailable for 
travel on Air India from India to 
several regions including North 
America, the U.K., the Middle East, 
the Far East and AustralaSia. A 
summary of these special fares is 
given in the attached statement. 

(c) There are no specially reduced 
fares exclusively for Members of 
Parliament. 

Brie' Sum"ury of Special Farer 

Area to which the fare applies. 

r. Central America 
2. North ~  

3. USA/Canada 
4. North America 
s. North America 
6. North America 
7. France. 
8, Middle East 

9. Europe 

10. Europe, Middle East. Africa 
II. Mauritius 
12. Fiji/New C.aledonia 
13. Austlalasia, Japan, Malaysia 

Sinppore •. 

Type of Fare 

14145 day individual excursion fare. 
22/45 day individual exCW'llion fare. 
I41uo day individual excursion fare. 
Affinity Group Fare. 
Incentive Group Fare 14'28 day. 
Group Inclusive Tour Fare 
14/90 day youth fare 

Percentage 
dlacount. 

Ipprox.20% 
17% 
S8% 
39% 
39% 
4S% 

.. SO% 
Special areas for Muslim and 
pilgrims 

Christian between 20% 
an 30% 

(a) 15 passenger Affinity group fare .. 
'(b) 30 passenger Mfinity group fare. 

Group Inclusive Tour Fare 
Group Inclusive Tour Fare 
Tndividual Inclusive Tour Fare. 

Affinity Group Fare 

approx 30% 
" 4.5% 

39% 
45% 
30% 

14. Japan, Honakonl, Phillipines, 
Malaya, Singapore, Indonesia.. Group Inclusive Tour Fare. 

----- --------
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AssessmeDt 01 hleome-tax on Cooeb-

Behar RefUl"ee Service 

5435. SHRI B. K. DASCHOWDH-
URY: Will the Minister of FINANCE 
be pleased to refer to the reply given 
to Unstarred Question No. 7620 on the 
26th May, 1972 and state: 

(a) whether the findings of the 
assessing authorities in regard to 
income-tax assessment of the Cooch 
Behar Refugee Service have been re-
ceived; 

(b) if so, a &ist thereof and action 
taken thereon; and 

(c) 11 not, the reasons fOr delay? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) Yes, Sir. The 
assurance given in reply to Unstarred 
Queatio::l No. 7620 on 26th May, 1972 
has been fulftlled. A copy of the in-
plementation report is laid on the 
Table of the House. [Placed in Lib-
rGTl/. See No. LT-4673/73J. 

(b) The Cooch Behar Refugee Ser-
vice is not liable to pay income-tax. 
Hence there is no question of further 
action. 

(c) Does not arise. 

DireetIoB by Natlon.lI ..... Ballka to 
Abolish System of two AeeoliDu for 

Credits riveD to Sapr lDdutries 

M36. SHRI M. R. LAKSHMINARA-
YAN: WlJI the Minister cf FINANCE 
be pleased to state: 

(a) whether the jReserve Bank of 
India has dir'!cted the Nationalised 
Banks to abolish the IIYBtem of two 
Accounts for the credits given to 
Sugar Industries (Raw Material 
Account and Production Account); 
and 

(b) 11 10, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMA· 
TI SUSHILA ROHATGI): (a) and (b). 
In order to ensure prompt payment of 

dues to Cane Suppliers, the Reservt' 
Bank of India had in November, 11I7i 
advised the Sheduled Commercial 
Banks to have a system of two Ac-
counts for credits to Sugar Industries, 
viz. "Cane Price Payable Account", to 
be utilised for payment to Cane Sup-
pliers and "General Acc,unt" for all 
other transactions. The system has 
not been discontinUed. 

Opening of AarlealtllraI Development 
BaDk by State BaDk of india In Mun-
dlyampakkam In South Areot DIstrict 

of Tamil Nadu 

5437. SHRI M. :!t. LAKSHMINARA· 
YAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether a wine of the Stall' 
Bank of India as the Agriculture De-
velopment Bank was to be openeti at 
Mundiyampakkam in South Arcot 
District Of Tamil Nadu during Novem 
ber. 1972 for which a date fOr the 
inaugural function was fixed and 
invitations for the ceremony were 
sent; 

(b) whether the inauguration cere 
mony was later cancelled without 
fixing any date; 

(c) if so, the reasons thereof; and 

(d) the date fixed for the openinll 
ot the Bank? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (b). 
Yes, Sir. The State Bank of India hael 
planned to open an agricultural deve-
lopment branch at Mundiyampakkam 
and had made necessary preliminary 
preparations. 

(c) The Agricultural Development 
Branch could not be opened as schedu-
led because the Reserve Bank of ~ 
did not issue the licence in view 0' 
existing banking faclllUes available at 
this place. 

(d) For the time being, the State 
Bank does not propose to open a barok 
branch at thi. place. 
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Agreement for Loan from Austria 

5439. SHRI PURUSHOTTAM KAK-
ODKAR: 

SHRI K. LAKKAPPA: 

Will the Minister of FINANCE be 
pleased to state: • 

(a) whether AUstria and India have 
signed an aid agreement for the year 
1973: 

(b) if so, what are the main .features 
of the agreement; and 

(c) how the amount of aid is pr.l-
posed to be utilised? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH: (a) Yes, Sir. An 
agreement for a loan of Rs. 37.91 lakhs 
was signed between the Government 
of India and Austria on 22nd ~
ber, 1972. 

(b) The loan bears an interest rate 
of 2 per cent per annum, and is re-
payable over a period at 18 . years 
excluding an initial grace penod at 
7 years. 

(c) The loan is to be 
import of commodities and 
goods of Austria origin. 

used for 
capital 

MIs1ue of Import Licences 

5440. SHRI PURUSHOTTAM KAK· 
ODKAR: 

SHRI RANABAHADUR 
SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) Whether Government have re-
ceived reports of misusing of import 
licences issued to the partiell; 

(b) in how many cases the import 
licences have been misused In 1972-
73; 

(c) what action was taken aaain&t 
the parties concerned; and 

(d) whether modification is being 
considered in view of the large scale 
misuse af import licenre? 

THE DEPUTY MINISTER Ili 'l'HE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b). Some cases of ll ~ misuse of 
import licences during 1972-73, have 
been reported to the Government. As 
such misuses have been reported only 
in the recent past, the cases are still 
under investigation either departmen-
tally or through the sponsoring autho-
rity or through the Central Burea\! of 
Investigation. It is not possible t{\ 
say at present the number of caSl:S of 
actual misuse ct licences because this 
can be ascertained only after the In-
vestigations are completed. 

(c) and (d). Compared with the N,). 
of licences that has been issl:e:i dur-
Ing 1972-73 it, cannot be said that 
there has been a large scale misuse ot 
impOrt licences. No doubt some cases, 
as indicated above, have been reported 
to the Import Control authorities. 
The provisions for taking action aga-
inst violations Of any condithn. of the 
licence or violation of the Import aOld 
Export (Control) Act and l~  is-
sued thereunder are adequate. Go-
vernment have powers to take action 
against misuse of licences which are 
indicated below:-

I!\ Department from issuing im-
port licences or relellse ~ 
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on canalised uenciea to the 
parties who have been found 
guilty cf misuse of licences for 
apeclfted periods; 

(li) If the otTence is considered to 
of a grave nature, in adc1lUon 
to the departmental action as 
inc1lcated in Ci) above, the 
peJ'llOns who mlswsed the Im-
POrt licences. are proteCuted 
in a Court of Law. 

The provisions ot ~ lIrP\lrt and 
Exports (Control) Act and the orders 
issued thereunder are reviewed peri-
odically to determine wbeth-=r the pen-
al provisions of the ~-  a'ld tbe Or-
ders issUed thereunder ue adequate I)r 
should be strengthened turther. 

The names of the firms or ~ 

against whom action is boken aftl'r 
investigation, are published in the 
Weekly Bulletin of Industrial Licences 
Import Licences and Export Licences. 
Copies of this Bulletin are supplied to 
the Lot Sabha Secretariat. 

5441. SHRI PURUSHOTTAM KA-
KODKAR: 

8HRI K. LAKKAPPA: 

Will the Minister of FINANCE be 
pleased to state: 

Ca) whether State Bank employees 
have decided to go on strike Circle-
wise with immediate el'rect; 

(b) if 80, their demands and the 
point of difference between the 
management and the employees; and 

(c) whether high ofBcials ot Reserve 
Bank of India have al80 decided to 
go on strike? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE, (SHRI-
MATI SUSHILA ROHATGI): (.) and 

(C) No, Sir. 
(b) no.. not ari.Ie. 

5442. SHRI RANABAHADUR 
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state: 

(a) whether any instances, where 
Indian Airlines flights have over-flown 
the scheduled touch-down stations 
due to there being only one or two 
passengers waiting there, have come 
to the notice of Government; 

(b) if so, what steps have been 
taken to stop this practice; and 

(c) what mechanism exists to check 
such lapses? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) No, Sir. 

(bl and (el. Do not arise. 

AgttaUon by AU India Life Insurance 
Empl01ees Federation 

5443. SHRI S. M. BANERJEE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether a country wide agita-
tion has been started by the All Indis 
Life Insurance Employees Federation 
on the question ot Bonus, restoration 
at D.A. CUt improved promotion 
policy and interest-tree housing loans; 

(b) if so, the reaction of Govern-
ment thereto; and 

(c) whether any attempt has been 
made by Government to have a nego-
tiated settlement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSIDLA ROHATGJ): (a) 
The Federation has riven a call to Its 
members for holding demonstrations 
etc., to press their demands, and de-
monstrations have been held at lOIDe 
centres. 
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(b) and (c). Bonus is already cover-
ed by a setUement with the employees, 
which extends up to 31st March 1973. 

The dispute relating to Dearness 
Allowance turns on the interpretation 
of the relevant provisions in the settle-
ment and by Government order, dated 
28th December 1972, the question has 
been referred to the Industrial Tri-
bunal at Bombay. 

The question of referring the dispute 
relating to rules regarding promotion 
procedure to a National Industrial 
Tribunal is under consideration. 

The LIC has inf.::rmed the employees' 
unions that even at present housing 
loans are being granted to the em-
ployees at concessional rate of interest 
and it is not possible to reduce the 
rate further. 

Judcment delivered by Com.tltutlon 
Bench of Supreme Court Be: Recom-
mendations of Second Pay Commission 

5444. SHRI S. M. BANERJE!:': Will 
the Minister of FINANCE be pleased 
!o state: 

(a) whether the Constitution Bench 
of the Supreme Court has delivered a 
judgment in the month of February, 
1973 to the effect that the recommen-
dations of the Second Pay Commission 
are applicable from 1959: 

(b) if 10. its effect; and 
(c) whether orders have been issued 

to this effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) to (c). A copy of 
the judgment has been received only 
recently. After examining the impli-
cations thereof, appropriate actiort 
would be taken in the matter. 

Loans from NatloD&llsed Banks to 
Small BuainellSDlen and Peasants 

5445. SlUU S. M. BANERJEE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) what concrete steps have ~  
taken to assure loans from variOUS 

Nationalised Banks to small business-
men and peasants; 

(b) whether a Cell has been created 
in all the Banks to deal with this spe-
cific problem; and 

(c) if not, what alternative arrange-
ments have been made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The banks 
have formulated special schemes for 
this purpose and have, inter alia, 
taken the following steps:- , 

In scanning loan applications greater 
attention is being given to the nature 
of the endeavour than to the status 
of the party. Suitable changes in 
forms and procedures are being made. 
Banks have strengthened their deve-
lopmental staff. The Credit Guarantee 
Corporation has launched schemes to 
provide credit guarantee cover for 
credit of this type. Some banks have 
started consultancy services and multi-
service agencies to help small busi-
nessmen. 

(b) Nationalised banks have geM-
rally established special cells or de-
partments to handle matters relating 
to agriculture and other priority sec-
tors. 

(c) Does not arise. 

Discontentment amOllf the employees 
of B..B.I. 

5446. SHRI S. M. BANERJEE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether there is growing discon-
tentment amon$ the employees of the 
Reserve Bank of India; 

(b) if so, what are their demanda; 
and 

(c) steps taken by Government to 
have a negotiated settlement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (c). 
The Reserve Bank of India has re-
ported that the All India Reserve Bank 
of Tndia Employees' Association has 
been agitating for the discontinuance 
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of the mod.i1led procedure for the exa-
mination and disposal of soiled cur-
rency notes and for doing away with 
certain alleged job eliminating mea-
sures in the Bank. During its dis-
cusslons with the representatives of 
the Association, the Bank is reported 
to have explained the correct position 
regarding these issues and tried to 
allay their fears regarding job elimi-
natiOR. 

2.. The Reserve Bank of India Oftl-
c:en' Association are also reported to 
bj! agitating over the alleged delay in 
tfte imp!ementation of the recommen-
dations of the Reserve Bank of India 
Officers Cadre Review Committee and 
demanding an early implementation 
of its recommendations. The Bank 
has informed them that these recom-
mendations are under consideration. 

Searelty of SmaIl Coins In Delhi 

5447. SHRI R. P. YADAV: 
SHRI SHANKERRAO 

SAVANT: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are aware 
that there is still large scale scarcity 
of small coins in Delhi; 

(b) whether even the Reserve Bank 
is unable to accede to the request of 
several restaurants in Connaught 
Place (New Delhi) to provide small 
coins; and 

(c) if 10, what steps are being con-
templated to provide more coins in 
the market so that needy passengers 
in the bus and consumers on the milk 
booths do not suffer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
~ GANESH): (a) There II no acute 
shortage of small coinl in Delhi. At 
present the Reserve Bank of India ts 
issuing small coins at its counters at 
a considerably higher rate due to in-
creased supplies of small coins made 
available by the Mints. 

(b) The Reserve Bank of India, New 
Delhi is iasWnl coina on monthly basis 
to Hotels/Restaurants in Delhi/New 
Delhi from Rs. 400/- to Rs. 2,500/-
depending on their size and also issu-
inI more coins to them, besides the 
monthly quotas on receipt of a requi-
sition from them for further supplies. 

(c) The Bank is issuina small coins 
to the members of the public at its 
counter at the rate of Rs. 101- per 
individual. If anyone desires to have 
coins more than Rs. 10/- the Bank 
sanctions more coins on receipt of 
application \0 that effect. Small coins 
worth Rs. 20,OOO/-per week are pre-
sently being issued to Delhi Trans-
POrt Corporation for the convenience 
of bus-travelling public. The Delhi 
Milk Scheme has not so far made any 
request for quota of small coins, but 
if any such request is received for the 
sake of consumers at the Milk booths. 
this will be favourably considered. 

Increase in Price!> of _nUal commo-
dities after ~  of Budget fot" 

11'11-'" 

5448. SHRl R. S. PANDEY: Will tre 
Minister of FINANCE be pleased to 
state: 

(a) whether there has been sharp 
increase in prices of essential commo-
dities after the presentation of the 
Budget for 1973-7' on the 28th Feb-
ruary, 1973; 

(b) if so, an assessment of increase 
in the wholesale price index in the 
post-budget period; and 

(c) the steps taken to ensure stabi-
lity in prices of essential commodi-' 
ties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) to (c). The gene-
ral Index of wholesale prices (1961-
62-100) for the week ended March 
10, 11J'73 (the latest avatiable) has 
rilen by 0.9 per cent to 220.8 as com-
pared to its level of 218.8 for the 
week ended February 24, 1973 (the 
pre-Budget week). The rise In the 
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general price index during this period 
is mainly due to higher group indice3 
for food articles and industrial raw 
materials, the output of which has 
suffered considerable damage follow-
ing droughts in several parts of the 
country. No levies have been imposed 
in 1973-74 Budget on the items includ· 
ed in these groups. The Government 
has been taking various fiscal, mone-
tary and administrative measures to 
contain inflationary pressures in the 
economy; these have been detailed in 
the Economic Survey for 1972-73. 

Translators working in the Ministry 
01 J1nance 

5449. SHRI PRABODH CHANDRA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the total number of Translators 
in his Ministry (Secretariat proper); 
and 

(b) the number of permanent and 
temporary Translators, separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) and (b). The total 
number of Translators in the Ministry 
of Finance (Secretariat proper) Is as 
given below:-

Total No. Of Permanect 
Tranl/ators 

31 5 

Temporary 

z6 

Number of OfIlcers of s.'r.c. who went 
abread dlll'lDc 1911-72 and 1912-73 

5450. SH,RI PRABODH CHANDRA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the number of officers of the 
State Trading Corporation who went 
abroad during the year 1971-72 Rnd 
1972-73 (upto date); and 

(b) the amount spent in foreign eX-
change thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) 81. 

(b) Rs. 2.87 lakhs. 

Number 01 Ofllcers 01 S.T.C. haviuK 
Aecounts In Foreign Countries 

5451. SHRI PRABODH CHANDRA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it has come to the 
notice of Government that a number 
of officers of State Trading Corpora-
tion have their accounts in foreign 
countries; and 

(b) if so, what steps Government 
have taken or propose to take in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) No, Sir. 

(b) Does not arise. 

Amount advaneed by Rehabilitation 
Flnanee Administration and Outstand-

Ing lor recovery on its dissolution 

5452. SHRI K. SURYANARAYANA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of loan advanced bv 
the Rehabilitation Finance ~
tration and outstanding for recovery 
on the date of dissolution of this 
Body; 

(b) the amount recovered, year-
wise since then; 

(c) whether the pace of recovery 
had been slow and the collectors after 
its dissolution had worked ineffective-
ly; and 

(d) if so, the measure which Gov-
ernment propose to take to enforce 
the recoveries of the outstanding 
loans? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATT 
SUSHILA ROHATGIl: (a) The Re-
habilitaion Finance Administration 
which was established in 1948, had 
advanced Rs. 11.22 crores to displl¢'ed 
persons from the territories formerlv 
known as West Pakistan and ~  
Pakistan up to its dissolution on 31st 
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December, 11180, As on 1st January, 
1981, the total amount outstancIinR in-
clusive of interest wu Rs, 7,30 crores, 

(b) The amount recovered/written 
off year-wise inclusive of interest is 
as below:-

(Rupees in lakhs) 

Year Amount Amount 
recovered written 

oft' -------
1961 88'94 8' 81 

1962 56 '16 13'91 

1963 72'21 24'78 

t964 36,93 17'91 

1965 30'66 41' 24 

1966 20'09 29'65 

1967 ) )'63 25'92 

1968 9'26 28'22 

1969 7'39 26' 10 

1970 4 19 28'37 

1971 2'91 22'16 

1972 (upto No\'eml-er 3'31 16' " 
19721 

TOTAL • 343' 69 293' 39 
-------------

(c) and (d). Recovery has been low 
particularly in respect of the borrow-
ers/guarantors from former East 
Pakistan who settled in the eastf,rn 
reclon where • majority of them could 
not suc:ceafully carry on business/ 
Industry for which the loans had been 
given and had lost the repaying capa-
city mainly due to the followini rea-
!IOIlS:-

(i) A1 they were not entitled to 
any compensation for im-
movable properties left by 
them in former East Pakistan. 
IUch COMpeDII8tion could not 
be adjusted apinst the duet! 
al was done in the case -of 
refU,ees from former West 
PaJdataD. 

(il) Natural calamities in ADam 
and certain parts of North 
BeDpl, 

(W) Language dilturbanca. in 
Allam. 

(iv) General abnormal condition, 
in the Eastern region due to 
war with ChIna in 1962 and 
with Pakistan in 19611 and 
1971. 

In 1962 the Calcutta High Court 
held in one of the cases that the Cer-
titlcate Officers had no jurisdiction in 
effecting the recovery of the Rehabi-
litation Finance Administration loans 
and consequently most of the recovery 
certificates issued by the Certiticate 
Officers were cancelled. This had an 
adverse effect on recovery in thllt re-
gion. With the amendment of the, 
Revenue Recovery Act, 1890 as apph-
cable to West Bengal in October,1966. 
Certificate Officers had to be authoris-
ed once again afresh to exercise a 11 
the powers and perform aU the duties 
and functions of the Collector in res-
pect of certificates earlier issued under 
the Revenue Recovery Act. It was 
only after October, 1966 that the Cer-
tificate Officers could start action in 
those pending cases. 

All out efforts have, however, been 
made for recovery of the 'outstanding 
dues and weeding out bad cases by 
contacting borrowers/guarantors and 
compounding their caaes on payment 
of reaaonable >!mounts depending on 
their present rinancial condition. In 
certain cases the outstanding balances 
are being wrhtE'n off where it i, felt 
that the borrowers/guarantors have 
no capacity for further payment and 
any recovery action would lead to 
their being uprooted once again with 
their families. In suitable cases the 
Certificate Officers are being contacted 
personally for recovery against bortO-

l l ~  

But.ld7' rtve. to EQOrtlDc Cotton 
Textile 1adBtr7 

11463. SHRI SAROJ MUKHERJEE: 
Will the Kinlatl!r of COMMERCE be 
pleuecl to state: 

(a) "the total amount of lubsidy 
given to the Cotton Textile Industry 
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in order to ellrn forellO exchange by 
exportipg Textile commodities in the 
financial year of 1970-71 and also in 
the year of 1971-72; 

(b) which ~ the companies that 
received subsidies directly or indirect-
ly for promotion of export trlldt; in 
cotton-textile articles manufactured 
in India; and 

(c) the diffcrent methods of gl'anl-
ing such subaldies viz., (1) financial 
aid, (2) tari!! ~l  and loans, total 
amount of mol'1t'y spent under these 
heads in the last two financial years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). Govern-
ment does not give any subsidy direct-
ly to exporters of cotton textiles. 
However, Government gives to the 
Indian Cotton Mills' Federation a 
grant from the Marketing Develop-
ment Fund at the rate of 5 per cent of 
the Lo.h. value on exported cotton tex-
tiles by way of compensation to 
cover a certain amount of non-refund-
able taxes on such textiles. During 
grant disbursed to the Indian Cotton 
Mills' Federation amounted to Rs. 5.49 
the year 1970-71 and 1971-72, the 
crores and Rs. 5.35 crores respectively. 
No loans were granted. Drawback 
of duties are admIssible at specified 
rates in respect of cotton textiles ex-
ported from the country. These draw-
backs can be claimed by all exporters. 

~ mtrr 1m Ifrh1I; ~ "" 
~~ ~ ~ 

54 54. """'" ~ : !fin 
~ ~~~~~ 
""" fi1:fT ~  far. ; 

( lti ) lfll'T qm fif'l1l'l' mT 'fliC"f; 
~ t mref1JT ~ ~ ~  'fl1 

'Ii t ~ ~ ~  m ~ - ~  ~ 1<{! 
~ ~~  1972-73 
.q. f;;f ~ ri fif;ln fT141 ~  om: 

( II' ) Ifi! mr«1If f1I;"" q):;r"f'Tql 
~ ~  qr m ~ q'h: !fin ~ 
smm-llf it ifR ~ 'liT ~  ~ l  ~ ? 

~ ~~~  
~  : (lti) ~ ~ I ~ 1972-73 

t ~  q4"c., fifll'f'tT it lflHlJ ~ 

'liTiftlf it 'Ifror l ~ t ~~ lf4"eif 
'fiTm III t l'ITE/ilI' ~ 'If'iIrn: H 9 0/-
m q-T<: 3920/-' m ..". "IT'T<J ~ 
~-~ ~ l l ~~ 'fiT l ~ 
fif;1<T I 

(II') srfmlIIT it R't{ l ~ l  <tfr 
f""llT ~ ~ ~  f«wr mmr)' it 
f'fCllflCf ilOOIll 'tiT ~ ~  

..". ~  ~ I ~~- ll  ~ 'R 
~ <n: f"lill'<J q'h: ~ Ifu&nq' <'IT 
;;mIT ~ I 

5455 . .n ~ ~  !fin 
~ ~ <fi'l: ~ 'fl1 vrr ~ 
fif>' : 

( if>' ) 'fI<r fif111f ~ q-fl!f'fl' 'iffl!' <rf1TA' 
'tiT ltl<r l ~ Am;rllf it ft;r;rr q'h: ~ 
~ it; 

~  "1<T 144. 82 ~ ~ Ifl: 
A>6'r mm ~ 'fiT omrr ~  ~  

(tT) ~  ~  if ~ ,,1fT 
~ ~~  

~ ~ if ~ (eft 
~ 0 ~ 0 '"") : (lti) Iff'RT 'fI<r ;ntTT;:r. 

'Ilrof 11{ifin: nu ~  ft;r1lT tTl!'r ~ 

~~~ ~  I 

(II') m ~ I 

(tT) <ftTOlT ~~ ~  ~ f.I; 

~ a'!T ~ it ~~  
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(_) !If( ~  m ToI'!IiI' ~ lRT 
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mr ~ if ~ ~ (-'" 
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(-) ~ 5No'I' ~ ~ ;rtY' ~ I 
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~ ~~~  m 
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~~ ~ (-'" If 0 

~  "nI) : (iii) P ~ it ~ 
~ 1fTlII' Ifil ~ l l q ~ 
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~ 

(w) lI5'f 

~  ~  ~ 

(If) Rfo!r fm;nit ~ I 

Financial assistance to share croppers 
and acricultural workers 

5460. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether the nationalised banks 
have prepared any scheme to extend 
financial assistance to share croppers 
and al(ricultural workers; and 

(b) if so, the main details thereof? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a> and (b). 
The public sector banks have drawn 
up general schemes for flnanclna aarl-
cultural operatiolll and other allied 
activities like dairy, poultry, p1aery 
etc. for which both cultivators & agri-
cultural workers are elisible. They 
have also financed share croppers in 
selected areal In West Beneal and 
Bihar. 

Under such 8 ~  the banks meet 
the credit needs for various a&ricul-
tulia) operations which Include crop 
loans tor inputs, term loans for minor 
irrigatton works like wells, tubewelIs. 
pump sets, tractors and agricultural 
machinery and for other land develop-
ment and land improvement measures 
They abo' provide loans for milch 
cattle, purchase of pies for runnin« a 
pig,ery; purchase at chickS, construc-
tion of poultry sheds and working 
capital for purchase of poultry feed 
etc. 

Sehemes for Development 01 Tourism 
ID Kerala dariDc" Fifth PIaD 

5481. SHRlMATI BHARGAVI THAN-
!tAPPAN: WID the Minister of TOUR-
ISM AND CIVIL AVIATION he 
pleased to state: 

(a> whether the Kerala Govern-
ment hal submitted any ICbemes for 
the development of tourism In the 
State durlrut: the Fifth Plan; 

(b) if so, the main features of the 
schemes submitted; 

(C) the estimated COlt of the 
schemel: and 

(d) whether the Centre hal approved 
the Schemes? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (aJ to (d). Since the aboUtion 
at Part II of the Plan schemes, tour-
ism schemes are taken up either In the 
Central or State sector. No doubt, the 
Kerala Government is preparing its 
own tourism schemes for the Fifth 
Plan. and under the exlstin& arrange-
ment these do not need the approval 
of the Central Government. The tour. 
Ism schemes In the Central Sector for 
the Fift'! Plan are under preparation. 

A&TicuUural credit by NatiOnalised 
BBIlks 

5462. SHRI SURENDRA MOHANTY: 
Will the Minister of FINANCE be 
pleaSed to state whether agricultural 
credit b.y the nationalised banks is a 
dwindling year by year, even thou,h 
the total credit from the banking 
system is on the increase? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): No, Sir. The 
quantum of a«r1cultural advances 
made by the nationallMd bank. has 
been increasin& year by year as would 
be seen from the enclosed stitement. 

(RI. in crores) 

Year 

Percentage 
of column 

Aaricultural advances outstanding 4 to total 
:.:: .. ::.:.:.:.:.....---:-----=:---::-- advances; 

Direct Indirect Total . by. 

-_.-----------------_. 
I --.-- ----_. _ .. __ .---

JIIDC 1969 . 
JUDe 1970 . 

JUDr 1971 
JUDe J972· 

·Provi.ioDf I 

nlltionabsed 
banks 

-------------
:z 3 4 S 

26'96 33'47 60'41 3 3 
98'47 S:z·68 lSI. IS 6'7 

129,64 65.80 195·44 7' 4 
161'71 87'49 3S!·30 11.6 
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Export of Low CarboD Ferro-Cbrome 

5463. SHRI ARJUN SETHI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Industrial Development 
Corporation, Orissa has appealed to 
Government to consider sanction of 
some subsidy for the export of low 
carbon terro-ehrome to toreiln} coun-
tries owing to its low demand; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). It has 
since been decided to allow compensa· 
tory support to exports of ferro-
chrome. 

Loss sdered due to Strike by Em-
ployees of Air India during March, 19'73 

f;464. SHRI B. R. SHUKLA: 
SHRI HUKUM CHAND 

KACHWAI: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether employees ot Air India 
had gone on strike l ~ the month 
of March. 1973: and 

(b) the loss suffered by Government 
as a result thereof! 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) The employees of Air-
India represented by the Air Corpora-
tions Employees" Union and the Air-
India Officers' Association went on 
strike from the afternoon of 8th March. 
The strike was called off at 7 p.m. on 
10th March. 

(b) The loss suffered by Air-India 
Is approximate1.v Rs. 30 lakhs. 

Cn&eda Mlop&eci for iDdwdoa of • 
palaee at a tourist spot III tile CeJdraJ 

Sector 

5465. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state: 

(a) whether Murshidabad Nawab 
Palace is proposed to be treated as a 
tourist spot under Central sector; 

(b) if not. the reasons therefor; and 

(e) the criteria adopted tor inclu-
sion of a palace as a tourist spot in 
the Central sector? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) to (c). No specific l ~ 

of palaces of tourist interest is main-
tained by the Department. There are 
no plans at present in the Central Sec· 
tor for developing the area around 
r1e Murshidabad Nawab's palace as a 
place ot tourist interest. The selec-
tiO"l of a limited number of tourist 
areas for investment by the Depart· 
ment ot Tour sm depends on the avail-
ability of funds and on priorities. 
which are determined by the present 
lIow of tourists. accessibility and other 
factors. It is for the State Govern-
ment to conSider whether as a part 01 
the States' Fifth Plan facilities should 
be created to enable tourists to visit 
the Murshidabad area in view of its 
historical and cultural interest. 

Action takea OIl ComplalDta received 
regardiDg Supply 01 bad quaD", 01 

Food In Indian AlrliDel 

5466. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state: 

(a) what is the actual procedure 
followed for allof.o'ing any specillc party 
to supply food in Indian Airlines and 
to organise a restaurant at the air-
ports; 

(b) whether any comDlalnts have 
been received reJ{ardlnl[ the supply of 
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Dad quality of tood ip lDdian Alr-
!iDes; BDd 

(C) what action has been taken 
thereon? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a> Indian Alrlines have 
their own Waht kitchens at Bombay, 
Calcutta, Delhi and Madras. At 
Bombay and Delhi, the Hotel Corpora-
tion of India has also set up flight 
kitchens in the '"tyle of Chetair. Meals 
are uplifted by Indian Airlines from 
airport caterers or Chefair to the ex-
tent its own kitchens are unable to 
meet the requirements. At other sta-
tions, meals are uplifted, as oer re-
quirements, from airport restaurants. 
In some cases where the arrangements 
are not considered satisfactory, meals 
are upli!ted from suitable caterers in 
town. For supply ot meals from all 
outside parties, rates are negotiated. 

Nonnany, contracts tor runlnJt res-
taurants are awarded by call of ten-
ders. The tenns ol'fered. the experi-
ence of the party in the trade and its 
ft!lonctal standing are taken into con-
slderatlOlL 

(b) and (c). Yes, Sir. All complaints 
are thoroughly iDvestieated and cor-
rective action takeD. 

Five Star Rotels iD Private Sector iD 
IDdIa 

5466. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state the names with location of 
Private Sector Five Star hotels that 
are runnine in India? 

THE MINISTER OF TOURISM AND 
CML AVIATION (DR. KARAN 
SINGH): The names with location of 
Private Sector 5 star De-Iuxe and 5 
dar hotels in India. are as tollows-

Hallie 
5 StD.r . De-Luze 

1. Taj Mahal Hotel 
2. Oberoi Inter-

continental 

Loeatlon 

Bombay 

,) Star 

1. Clarks Shiraz Hotel 
2. Sun-NoSand Hotel 
3. Oberoi Grand 
4. Hotel Hindusthan 

International 
5. Claridges Hotel 
6. Imperial Hotel 

Aira 
Bombay 
CaIc:utta 

~ l  

New Delhi 
New Delhi 

Agreement fOl' loan trom U.K. 

5468. SHRI M. S. SANJEEVI ~  
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Rs. 9.5 crore agreement 
has been recently siiOled with U.K. 
Government; 

(b) if so, for which industry this 
loan will be utilised: and 

(c) what are the main features of 
the agreement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Yes Sir. An aareement 
tor a loan of £5 million (Rs. 9.484 
crores) was sicned on 7-3-1973 with 
tlte U.K. Government. 

(b) The loan will flnance the imports 
from U.K. of raw-materials, spare parts 
and components required to service 
India's agricultural and industrial pro-
duction. 

(c) The loan is on usual soft tenn. 
of BritiSh aid to Ineila. It Is Interest 
free and is to be repaid In 25 years 
inclusive of an initial /trace period of 
7 years, 

Impact of fore1p aid on ~ 01 
HaUonal IDeome 

5469. SHRI VASANT SATHE: WID 
the Mini.ter of FINANCE be pleased 
to state: 

(a) wheth(!r Government have made 
any quantitative asseGBment of the 
Impact of forellJl aid on national In-
come during the plan period; 
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(b) if 80. the outcome thereof and 
the contribution of ~ aid to the 
growth of National Income; 

(c) whether ~ aid repayment 
and debt .ervicing charll'es amount to 
nearly 1 to 2 per cent of Gross Na-
tional product; and 

(d) the steps taken or proposed to 
be taken to reduce the burden of 
foreign aid on the national economy? 

THE MINISTER OF S"I:ATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). Forei.lal aid 
contributes to economic In'owth by 
makinll' additional resources available 
for investment; but it is difficult to 
make quantitative assessment of the 
impact of foreil/n aid on national in-
come. Between the years 1965-66 to 
1967-68, net foreign aid accounted for 
about a quarter of total net invest-
ment undertaken in the country. In 
subsequent years this proportion of 
net foreian aid to net investment has 
been declining and for the year 1971-72 
it is only 8 per cent. The objective of 
the Fourth Plan of reducill.'i: net aid 
to one half of the pre-Plan level is ex-
pected to be realised. The Approach 
to the Fifth Plan envisalfes bringing 
down net foreign aid to Zero by the 
end of the Plan period. 

(c) Yes. Sir. The percentage of 
foreign aid repayments and interest 
charges to Gross National Product wall 
1.25 per cent in 1968-69 and 1.23 per 
cent in 1969-70 and 1970-71. 

(d) In order to reduce the burden 
of foreign debt, vil/ourous measures' of 
eport promotion and import substi-
tution have been undertaken. In addI-
tion, efforts are beill.'i: continuously 
made to Improve the terms of foreign 
assistance, through lower Interest 
rates and lon.l{er terms of repayment. 
Also, reducin.l{ the country's depend-
ence on foreian aid will automatically 
bring down the future burden of 
debt. 
78 LS---4S. 

LoaD "vea by U'p. aaUoDAlUed baDkB 
to powerloom. and handloom weavei'll 

5470. SHRI NARSINGH NARAIN 
PANDEY: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether In U.P. nationalised 
banks have given loans to powerloom 
and handloom weavers; if so. the 
amount of loans I/iven in Gorakhput, 
Azamgarh, Fyazabad and ·Basti dis-
tricts; and 

(b) the total applications received 
for the purpose and whether any sur-
vey has been made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATJ 
SUSHILA ROHATGI): (a) and (b). 
Yes, Sir. Nationalised banks have 
schemes . to provide credit to power-
loom and handloom weavers. 

For purpose of maintaining statistics 
currently banks are net distinguish-
ing between different occupations or 
trades of the borrowers. Thus, it is 
not possible to indicate fi.l{ures sepa-
rately for powerloom and handloom 
weavers. 

The lead bank has conducted surveys 
of the powerloom and handloom weav-
ers in Azamgarh and Gorakhpur dis-
tricts. 

Class I omears in the M1DlskJ' of 
Finanee awaiting declsIoD tor 

pl'OIII!CUtion by C.B.I. 

5471. SHRI RAM PRAKASH: 
SHRI M. C. DAGA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the number of Class I officers in 
the Department of Revenue and Insur-
ance (proper), Ministry of Finance, 
whose cases are awaitina decision for 
prosecution by the C.B.I.; 

(b) the dates on which their cases 
were referred by the Ministry of 
FInance to the C.B.I. as well as the 
dates on which the recommendations 
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of thj! C.B.I. for prosecution were re-
ceived in the Mltustry cit Pinaace; 

(c) whether the Ministry of Finance 
have liven thelr approval for prosecu-
tion of tMee Officers; if 60, the dates 
<In which such approval was .Iven in 
.. ach case; and 

(d) whether a case for withdrawal 
of this approval in certain cases Is 
CUl'1'l!'lltly under consideration in the 
Ministry of Finance; if so. the reasons 
therefor! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (d). One case of a 
Class I Ofticer In the Department of 
Revenue & Insurance (Proper) was 
referred to the C.!U. for investigation 
~ 2-9-1970. The report of the C.B.1. 
was received on &-1-1972 and it was 
referred to Central Vigilance Commis-
sion with the comments of the Depart-
ment on 21·1-1972. The advice of the 
Central Vlcilance Commission has 
since been received by Government 
and is currently under its considera-
tion. It will not. however, be desir-
able to disclose the ftDdinn of the 
C.B.I. or the lines of consideration of 
the case at this stage as a final decl-
atm In the matter Is yet to be taken. 

False/coatndlctory statements .... 
before II1ch Coort 011 Delhi by Class I 

0Ilea. 011 IIIDJ*y of FiD4ace 

5472. SHRI M. C. DAGA: 
SHRI RAM PRAKASH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether any cases have come to 
the notice of Government where Cla8s 
I Officers of the !l«pistry of Finance 
employed on Hindi work have made 
false / contradictory statements before 
~ Higb Court of l>elh.h If 80, the cir· 
cumstances of the cue, the nalur!e ql 
the statements made and the basis OD 
Wbich the Htd Iitateml!!1ts are con-
sidered falae/centrac!ietoty bY Gov-
.mnnent; 

(b) whether the said statements 
were made by these offtcers for sup-
tll't!ssing facts concerninlil tbeir omcial 
duties; and 

(c) it so. whether the performance 
of these official duties has resulted In 
any undue benefit to any emplOYee in 
the MiniStry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a> to (c). One case ~  
come to the notice of t'tls Ministry in 
which the qUestion has arisen as to 
whether the statements made before 
the DeIhl High Court by a Cla&S I 
Omcer employed on Hindi work in 
this Ministry were false/contradictory. 
The matter is under consideration. 

Non-Supply 01 Raw Material at Con-
trolled Price to Brass and BeD Meta) 

Industry 

5473. SHRI R. P. DAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government are aware 
of the fact that the non-supply of raw 
materials such as copper. zinc. lead and 
other non-ferrous metal at control 
price is the root cause of the gradual 
extinction of the Brass and Bell-meta) 
industry; and 

(b) if so, what remedial steps have 
been taken by Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE CSHRJ 
A. C. GEORGE); (a) No, Sir. 

(b) Does not arise. 

PrapoaaI to let up a F1geBtar Rotel 
OD tile foreIhore 01 RaMal. 8qar at 

Hyderabad by I.T.B.C. 

5474. SHRI M. RAM GOPAL REOOY: 
WID the Mlnl8ter or 'I'OUIUBM .AND 
CIVIL AVIATION be lIleued to atate: 

(a) wbether Indl_' Tourilm De-
ftlopment CorporaUon 1II'01JNeB to Bet 
I1p a Plve Star hotel aD the t8welhore 
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of the Hussain Sqar at Hyderabad 
and has selected the site for the same; 
and 

(b) if so, when the work on the said 
scheme will start and when it will be 
completed? 

THE MINISTER OF·TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). The India 
Tourism Development Corporation is 
considering the construction of a 40-
Star lOG-room (200 beds) Hotel at 
Hyderabad. The Government of 
Andhra PradeSh have olfered to pro-
vide the Corporation a 10 acre plot 
on the bank of Hussain Sagar Lake for 
buildin, the hotel The feasibility 
study of the project is yet to be con-
ducted. 

DeeBne In Export 01 Tea 

5475. SHRI M. RAM GOPAL REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(al whether there has been a steep 
decline in our tea exports in recent 
years; 

(b) If 80, what are the reasons; and 

(C) what remedial measures have 
Government taken or Dropose to take 
'to arrest the downward trend? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir, Export 
of Indian tea during the last 3 years 
Is as indicated below:-

1:9'70 

1971 

1972. 

·Provisional. 

Quantity 
In th.kp. 

Value in 
thousand 

Rs. 

202..016 148.75.33 

2.06.074 155,34,25 

207>445* 156.59.02* 

·A:b) . aDd. (c). Do not arise. 

Son-et-Lumiere show la GolCODda 
Fort at ~  

5476. SHRI M. RAM GOPALREDDY; 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state; 

(a) whether Government have ex-
amined the possibility of mountillJ{ a 
Son-et-Lumiere show in the Golconda 
Fort at Hyderabad in furtherance of 
Government's elforts to boost tourist 
traffic to the country; and 

(b) if so, the outcome thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH) ; (a.) The possibility 01 
mounting a Son-et-Lullluere show in 
Golconda Fort has been examined by 
the Government in the past. 

(b) Although the site has been con· 
sidered suitable from the technical 
point of view, other factors such as 
lack of good communication to Gol· 
conda Fort from Hyderabad and re-
petition of the Red Fort theme have 
been against mounting of such a spect-
acle. The Expert Committee set up 
for the purpose did not recommend the 
mounting of a Son-et-Lumiere project 
at Golconda Fort. 

FinclinA's of PubBc 0piDi0a Poll 0Ji 
. AsIa 1972 TracIe Fatr 

5477. SHRI M. RAM GOPAL REDDY; 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a Dublic opinion poll 
was conducted recently on the suc-
cess or otherwise of the recently held 
Asia 1972 Trade Fair: and 

(b) if so, what are the findings of 
the said poll? 

'l'HE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE); (a) .and (b). Yes, 
Sir,. 

A brief summary. Qf the· findings is 
·contalned in the attached statement. 



163 MARCH 30, 1973 Written Am1Der, 16.4 

An Opinion SUMleJI on the ,Aft4n 
TnJde Fair 1972 Summ4'11 of the 

Finding, 

There was widespread appreciation 
of the objectives and conduct of the 
Fair. A large majority 86 per cent 
was satisfied with their visit to the 
Fair and most of them recommended 
a visit to their friends and relatives. 

As many as 96 per cent of the visi· 
tors would like such fairs to be periodi. 
cally held in future as well. Four in 
ten visitors would like it to be held 
every year; about tbe same proportion 
wished it to be repeated at least once 
in two or three years. Even slightly 
more critical 'elite'n visitors wanted 
such fairs to be held more frequently. 

A li ttle over one-thi rd of the visi-
tors were unhappy about some parti-
cular arrangements in the Fair. The 
main complaint, shared by three in 
ten visitors, was in regard to eating 
places they found them inadequate and 
oostJy. Lack of adequate drinking 
water facilities was mentioned of by 
one in twelve vialtors. 

BeaeUcms or tile Dte 

Newspaper comments tended to 
create the impression that the sophis-
ticated pUblic opinion was uniformly 
critical about Asi& 1972. The survey 
evidence, however, does not corrobor-
ate this assumption. A silDiftcant 
proportion (a little over one-third) in 
the elite sample was critical almost on 
all COU:ltB. But a majority of the elite 
visitors were very fair in their com-
ments. Thus only one in Iix held the 
view that the Fair had failed to achieve 
its main objectives. Two in three 
'elite' visitors on the other hand, 
thoupt that Aa1a '72 wu qUite 'suc-
cessful'. Three in four were latil1'led 
with the overall layout of A.I. '72. 
And a majority 51 per cent of them 
were of the view that the display In 
most of the pav1llons was ~ to 
interest both the public and busine .. - . 
men. 

A measure of the favourable public 
response to the Alia '72 is provided 
by the number of visits that the res-
pondents said they paid to the Fair. 
A little over half 52 per cent visited 
the Fair once: but one in four visited 
twice and one in eiaht three times. One-
in ten were not even satlsfted with: 
three visits: their visits ranged from 
four to seven. 

Another measure of popular enthusi-
asm can be had from the responses 
to another question. When asked 
whether th-!!y would like to visit the-
fair again, 47 per cent answered in' 
the affirmative. 

About two-thirds of visitors had seen 
more than ten pavilions; half at them 
visited more than twenty. Among the 
foreign pavilions Japan attracted the 
maximum number 44 per cent follow-
ed closely by the Soviet Union 39 
per cent. German Democratic Repub-
lic, Hall of Nations and BangIa Desh 
were the next three most frequented 
pavilions, with each attractini 25 per 
cent of the total visitors. Pavilions at 
the Federal Republic of Germany 16 
per cent, Canada 15 per cent, France 
13 per cent, Republic of Korea HI 
per cent, Australia 11 per cent and 
Poland 11 per cent were the other im-
portant countries mentioned by more 
than ten per cent of the visitors. 

Amoni the national participants, 
Haryana tops the list in terms of viSi-
tors 54 per cent with its nel,hbour 
Punjab, a close second 48 per cent and 
Rajasthan 40 per cent not far behind. 
Rallways 19 per cent and Uttar Pra-
desh 18 per cent pavilions were among 
the top five. thouah attracting a 
smaller number of visitors. 

aeuo .. for rau.,. 

The most frequently mentioned fac-
tor responsible for rating a pavilion 
al the 'best' was 'attractive di.ptay". 
This is more true of Ra:lasthan 86 
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per cent, Kerala 85 per cent. Textiles 
of India 85 per cent, Health and Family 
Planning 82 per cent. Punjab 63 per 
{:ent and Haryana 59 per cent. a 
majority of visitors rated these pavi-
lions as the best for their 'attractive 
display'. 'Informative and educative' 
was the reason liven by about one-
third of those who rated Defence, 
Health and Family PlannlnJ(. Rall-
way and the USSR pavilions as the 
'best'. 45 per cent of those ranking 
the USSR pavilion as the best ~ 
impressed because of its 'highlighting 
the economic and technological deve-
10pment of the country'. The same 
factor applied to sizeable propor-
tions in the case of Defence 39 per 
cent and RaHways 33 per cent 
pavilions. 

~~~ ~ 1971-
72 ~ ... 1972-73 ~ ~ 
~ ~~ 

5478 • .,0 M¥(l.,I(lqG\ m : 

~ ~l  ;teft ~ ~ oft !i'lT ~ 
flIi: 

('ti) ~ ~ ~ l{ if!if 
1971-72 ~ CfIf 1972-73 iii ~  

-fm ~ 'tiT ~ ~ fiflifu" ~ 
~  

(.) ~ iii p f-niRr it ij-
l ~ rnr ~ lift 'Ii ~ lift 
~ ~  ~ 

(tT) ;m ~ lift ijlO'Mi1I'1'i <tiT 
q"ffi <'!lTf.f it f'iit ~ iii ~ 

~ ~  m <tiT Uu ~ t, !!itt l ~ 
~ - ~ ~~ ? 
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~ m it ~  lti<ir it m gvr 
;;IT fit; q-<f ~ ~ ~ ~ if; 
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mi<: ~~ oft ~ 37 ~ 'tiT iIR it 

~  I 

Sick Tea Gardeus 

5479. SHRI BISHWANARAYAN 
SHASTRI: Will the Minister of 
COMMERCE be pleased to state: 

(a) what is the total number, at 
tea gardens in the country tb4t are 
considered sick as on the 81st March, 
1972; 

(b) whether Government ~  
adopted a definite policy for ~  
over such sick tea gardens; . 

(c) whether any study has been 
made about the causes of sickness 
developing in the tea industry. if so, 
the salient feature of the study; and 

(d) if not. whether any investigat-
ing studies into the causes will be 
made? 



167 Written Answers MARCH 30, 1973 Written Answers 16& 

THE DEPUTY MiNISTER IN THE 
MINISTRY OF COMMERCE (SHlU 
A. C. GEORGE): (a) to (d). A Sub-
committee appointed by the Tea 
Board on 24th July, 1970 issued a 
questionnaire to all the producers 
Associations calling for infonnation 
from ,ardens which considered them 
selves uneconomic. Replies so far 
received are under examination of 
the Committee. It may be poS8ible 
to identify and assess the total num-
ber of such gardens in the country 
and to evolve remedial measures 

'only after the Sub-Committee's 
report is received. 

DecliDe in bank credit 

5480. SHRI M. KATHAMUTHU: 
Will the Minister of FINANCE be 
pleaaed to state: 

(a) whether incremental bank 
credit as a pcoportion of additional 
deposits mobilised during the year 
ended October, 1972 was only 33 
per cent as against 50 per cent in 
the preceding year ; and 

(b) if so, the reasons for the dec-
line in bank credit? 

THE DEPUTY MINlSTER IN THE 
MINISTRY OF F'INANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
Illcremental bank credit as a pro-
portion of additioDal deposita mobi-
lised during the year ended October, 
11172 WB8 30.4 per cent compared to 
52.6 per cent durin, the year ended 
October, 1971. 

(b) The decline was mainlr be-
cause of contraction, to the extent of 
Rs. 72 crores, in the advanCe!! for 
food procurement during the twelve 
months endin, October, 1972 and also 
due to some slack in demand for 
credit from trade and industry, Ex-
cl\w.ing advance. for tood procure-
ment, incremental credit-deposit 
ratio during the year ended. October, 
1972 wQS hiIber at 38.1 per ceot than 
31,2 per cent during the year ended 
Octobet'. 1971. 

SelectiOn 01 Direeton er NaUOaaliJed 
8iaDks 

5481. SHRI· HARI KISHORE 
SINGH: Will the Minister of 

FINANCE be pleased to state: 

(a) the basis on which the Direc-
tors of the nationalised banks have 
been selected; and 

(b) whether there has been ade-
quate representation in these newly 
constituted Boards from backward 
States likes Bihar, Uttar PradeSh, 
Madhya PradeSh, Orissa and Alsem 
which have been declared backward 
for banking facilities and are aOO 
industrially backward? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) 
The criteria for the selection of 
Directors of the nationalised banks 
are laid down in Clause 3 of the 
Nationalised Banks (Management 
and Miscenaneous Provisions) 
Scheme, 1970. 

(b) Out of 71 non-official Direc-
tors appointed on the Boards of a 
nationalised banks constituted on 
the 11th December, 1972 in accord-
ance with the aforeaaid Scheme, 4 
Directors each are from the States 
of Bihar, Uttar Pradesh and Madhya' 
PradeSh and 2 Directors each are 
from the States of Orissa and Assam. 
While filling the remaining vacancies 
on these Boards, the conaideration 
that the different States should, as 
far as practicable, get adequate re-
presentation will be kept in view. 

~  in and ~ advanced to 
Ardca1taristll by l ~ BeDks 

.. Bihar 

5482. SHRI HARl KIS,HORE 
SINGH: Will the Minister of 
FINANCE be pleased to state the 
t.oial deposita In the nation8UH<i 
banks in Bihar in 1971-72, 1972-73 
January and the amount of loan 
advanced to agrieulturists by these 
banks during the Arne period? 
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THE DEPUTy MINISTER IN THE 
MINISTRY OF FIfiANCE (SHRI-
MATI SUSHILA ROHATGI): 
Figures of deposits in Bihar of the 

nationalised banks and their advan<i!es 
to agriculturists in that State as on 
the last Friday of June 1970, 1971 and 
1972 are set out below: 

(Amount in Rs. lakhs) 
------_._--_._------

As on last Friday 

June 1970 • 

June 1971 . 

Tune 1972 . 

.. ----

Advan=es to Agricul-
ture 

Dl!posits. 
Total Of which 

direc:t 
finance 

10 fanner! 

9,149 158 38 

10,945 314 141 . 

13,899 466 280 

.. _-----
~  (I) Data relate to reporting offices.' 

(2) Figures for June 1972 are Provisional. 

Service Rules in the SB.I. 

5483. SHRI ISHAQUE SAMBHALI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) w hetber there exist Service 
Rules, detailing terms ot conditionll of 
Officers in terms of Sectic:m 50 of the 
State Bank of In,dia (Subsidiary 
Banks) Act, 1959; 

(b) if so, the salient features there-
of; and 

(c) whether eopies of 8erviee RUles 
are provided to the Officera or are 
otherwise available in the market? 

THE DEPUTY MINISTER IN THE 
MINIS1'1tY OF FINANCE (Sam-
MATI SUSHILA ROHATGI): (a) and 
(b), Prior to the constitution of the 
sUbsidiary banks, each of the erst-
while banlte had. ~ own aerviee rules 
which continue to be ~  except 
to the extent that service conditions 
eontained therein have been modified 
h'Qm time to time by the Boards of 
Directors of the respective Subsidiary 
:&anks. 

(c) Service rules 'applicable to the 
officers are available for reference in 
circulars issued from time to time by 
each Subsidiary Bank. 

Al1'eement with Man-made Fibre 
Spinners AssocIatiOn and Ccmsumere 

5484. SHRI ISHAQUE SAMBHALI: 
wm the Minister of COMMERCE be 
pleased to state: 

(a) whether the agreement made 
betweea Man-made Fibre Spinners 
Association and Consumers on 7th 
February. 1972 through the interven-
tion of Textile Commission remained 
in force only for four months, while 
its validity was for one year viz. upto 
the 31st December, 1972; and 

(b) whe'thel' the secOnd a'Feemetlt 
made 11Ilder the chairmanship of 
Director of Industries, Punjab tiy both 
the aforesaid parties was never exe-
cuted by th.e spinners, who on the 
c6r.trarY forced ut>on the l ~  
their own deel81ilm to 8VppIy Yarn at 
enhanced rates? 

THE DEPUTY MINISTER IN THE 
Mn4iSTRY OF C()MMEHCJ!l (SHRr 
A. C. ~  (a) aDd (b). An 
agreement was reached in Februljlry. 
1972 between the Man-made fibre 
Spinners Associ.tion and the Weavers 
Associations of the' Northern 'region 
through fhe intervention Of the Tex-
tile COmmissioner. This 8Il'eemeJ;lt 
envisaged the supply of 50 per cent of 
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the requirements of difterent States 
at ceiling prices announced by the 
Man-made Fibre Spinners Alsociation 
and balance 50 per cent to be made 
available in the open market. Aa the 
weavers Associations in the states of 
the Punjab and Uttar Pradesh were 
not satisfied with this agreement, a 
Dumber of discussions were held bet-
ween the Man-made Fibre Spinners 
Association and the representatives 
of Weavers Associations of the Punjab 
and Uttar Pradesh. In a meeting held 
under the Chairmanship of the Deputy 
Minister of Commerce, the represen-
tatives of the Spinners As8ociation and 
the Weavers Association agreed that 
the entire quantity of staple fibre 
yarn produced by the mills will be 
dinributed on the pattern of South 
India Mill-Owners Association and at 
prices announced by that Association. 
This agreement was reached on 19th 
May. 1972 and is continuing till to 
date. 

The ceiling prices announced by 
South India Mill Owners Association 
were higher than the ceiling prices 
announced by the Man-made Fibre 
Spinners Association. This fact was 
discussed in the meeting held by 
Deputy Minister of Commerce men-
tioned above and the weavers repre-
sentative had specifically agreed to 
these prices. Government of India are 
not aware of any formal agreement 
signed between the spinners and 
Weavers Associations under the c:hair-
manabip of the Director of Industries, 
PuDjab. 

..... ~ '"' 1IfI'Im ~  ~ 
if ... .mIR ... ~~ 

~ 
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Export of mdes and SIEms 

5489. SHRI B. S. BRAURA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the exporters of bides 
and skins have threatened to stop 
export; 

(b) if so. the reasons therefor; and 

(e) the reaction of Government 
thereto? 

THE DEPUTY MIKISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No. Sir. 

(b) and (eL Do not arise. 

SIIiIUD&' of Forelp Plants to India 

5490. SHRI JAGANNATH MISHRA: 
Will the Minister of COMMERCE be 
pleued to lltate: 

(a) whether Government have 
approved certain freah propoals to 
lIbjft ferei8n plants to Iridia; 

('b) if JIO. file name. of such plants 
and the countries from where these 
are to be ahifted; and 

(e) tile 're.soris thmfot? 
THE DEPUTY MINISTER IN THE 

lIONIS'$Y' ~ ~  (SMRl 
A. C. GEORGE): (a) No. S ~  

(b) and (c). Do not arise. 

f'rdWItHtJ of Inv ....... ID. PabUlr 
Sector 

5491. SHBI K. S. CHAVDA: Will 
the Minister of FINANCE be pleased 
to lltate: 

(a) the total investment in puhlic 
sec1Ior by UIe end of 1872; and 

(b) the rate of profitability of tM 
investment in the public sector from 
1965 to 1972? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF FINANCE (SHRI g. 
R. GANESH): (a) The total inveR-
ment in the Central Government 
industrial and commercial enterprises 
a8 on 31st March. 1972 amounted to· 
Rs. 5.053 crorea. 

(b) The return on capl.tal eftlllJoyed 
over the years 1964-85 to 1971-72 is. 
given below: 

Capital Groll 
employed • profit 

(Ih. crores)· 

Gross profit 
lIS percent-
.,eon 
capital 
employed 

(%) 
-----------------~--~----------- --

1\164-65 
1\165-66 

1966-67 
1\167-68 
1\168-69 

1969-70 

.,..,0-71 

1".1*7:2 

u66 

1624 

2058 

~8 

3164 

3313 

3754 
40tS 

46'3 3' 7 

n" 3'4 

57·S 2-8 

57. 0 2·2 

84'6 2'7 

138'6. 4. 2 

146'3 3'9 

16\1'2 4. 2 

·Bxdu:liDa investment on units under I:ODltruction or in Expulsion or capital works in 
progress. 
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Show Rooms for Indian Handicrafts 
In Foreien Countries 

5492. SHRI PRABODH CHANDRA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have 
opened any Show Rooms in foreign 
countries for displaying Indian handi-
crafts; 

('b) if so, which are the countries 
in which such show rooms have been 
opened; and 

(c) how far they have succeeded in 
popularising Indian handicrafts and 
what Is the investment on eaeh ~  
room? 

THE DEPUTY MINISTER IN 'IHE 
MINISTRY OF COMMERCE (SRRI 
A. C. GEORGE): (a) and (b).' Gov-
ernment has not opened any show 
room exclusively for displaying 
Indian handicrafts. Indian handi-
crafts are, however, on display in 
some of the showcases in various 
Indian' Missions abroad as part of our 
'trade Rern-esentatives establishments. 
Besides, the 'Sona' Shops run by the 
Handicrafts and Handlooms Export 
Corporation in New York, Boston, 
Paris, Nairobi and Tokyo also func-
tion as show-windows of Indian 
handicrafts in these markets. 

(c) As the display of handicrafts 
has not been orgllnised separately, no 
investment has been made exclusi-
vely for display of Indian handicrafts. 
Exports of Indian handicrafts have 
however increased as in the last t.hee 
years as under:-

Year (Crores 
of Its.) 

1969-70 • 83'3 
1970071 • 80'9 
1971"72 • 90'5 

Impor&ed Rap lyIQa- uapl'Otected at 
Bomba)' 

5493. SHRI PRABODH CHANDRA: 
SHRI E. V. VIKHE PArIL: 

Will the Minister of COMMEnCE 
be pleased to state: 

(a) whether thousands of bales ot 
imported "rags" are lying unproter.ted 
at Bombay; 

(b) if 80, the reasons for not re-
leasing; and 

(c) its impact on the wor1l:ers in, 
hosiery industries in Lundhiana? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SIIRI 
A. C. GEORGE): (a) and (b). 36,183 
bales were awaiting clearance at Bom-
bay docks on 12th. February, 19'73. 
These ,bales are under the custody ot 
the Customs ~  departmenbl 
inspection alld clearance; 

(c) The impact has been adverse. 

Export of Caemew Kernels 

5494. SHRI RAJDEO SINGH: WiIl 
the Minister of COMMERCE he 
pleased to state: 

(a) whether India earned 'Rs. 43.60 
crores through the export of cashew 
kernels during the first eight months, 
in 1972; 

(b) which are the countries t:> 
whieh these cashew kernels were 
exported; and 

(cl what steps GoVE!rnment are' 
taking to increase these exports? 

THE DEPUTY MlNIl)TER IN 1'Hli: 
MINISTRY OF ~  (SHRI 
A. C. GEoRGE): (a) Exports of 
cashew kernels amouted to Rs. 43.70 
crores during the periOd January--
Au.gust, 1972. 

(b) These exports were made to 47 
countries; the major buyera being 
USA, USSR, Canada, UK, Japan, 
GDR, Au.stralia and Netherlands. 

(c) Government are taking various 
measures to increase indigenous pro-
duction of cashewnuts as also direct-
ing Cashew Corporation of India to 
arrange fOr the maximum possible 
imports of raw cashewnuts for In· 
creasing the exports of cashew' 
kernels. 'Cashew Export PrOrIl9tioo' 
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Council takes stepa like 8pODIOrinll of 
Delegations abroalt participation in 
Fairs/Exhibitions abroad; inue of 
publications and advertisements etc. 
to promote exporla· of cashew kernels. 

5495. SHRI RAJDEO SINGH: Will 
the MinJster of FINANCE be piealed 
to state: 

(a) whether the Life Insurance 
Corporation in August, 1972 hEd a 
total of new business Of RB. 127.01 
crore involving 1.040 lakh pc.licies in-
cluding foreign business to the tune of 
Rs. 75 lakh; 

(b) whether in' the canter. of Rs. 
455.18 crores business durlnl: the first 
five months of financial (current} 
year, the businea of August was the 
highest and if so, the reasons for tbe 
highest business; and 

(c) whether similar eJfons like 
August 1972 are proposed to be always 
be persued; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN mE 
MINISTRY OF FINANCE (SHRI-
MATI SUSBILA ROHATGI): (a) 
Yea, Sir. 

(b) to (d). The new business in 
August 1972 wu the highest for a 
month in the ftratflve months of the 
current flnanclal year. Thla is more 
or leu In accordance with the normal 
trend u the fonowing figures for the 
months of April to August, in the 
year, 1971 and 1972 would show:--

(In crores of rupees). 

New business 
Month 1972-73 1971-72 

April 25'95 30'27 
May 80'98 53'47 
JUDe 96'68 72' 17 
July 12.4'56 IrI'99 
AUl'llt 127'01 107'25 

The L.l.C. maket constant effo", to 
keep the flow of new business high. 

Compbblta naelved splDst o..DenI 
Manacer Ud. other l ~  of State 

Bank 01 BlkUler IUld Jalpar 

5496. SHRI AJIT KUMAR SAHA: 
Will the Min:lster of FI!lfANCE be 
pleased to state: 

(a) whether the GovernClr of Re-
serve Bank of India and the Manaser, 
Reserve Bank of India, New Delhi 
have received complaints against the 
Senior officers of State Bank Qf Bika-
ner and Jaipur, regarding corruption, 
misconduct and irregularities; and 

(b) if SO, the action taken ir. the 
matter? 

THE DEPUTY MINISTEH IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGIl: (a) and 
(b). The Reserve Bantt of India }-,a\'e 
reported that they have received 
some complaints ~  th! officers of 
the State Bank of Bik'>!lpP and Jai-
pur and that the allegations WH'e 
looked into by· their laspe.::tint Oft!cn 
and also by the Inspecting Officer of 
the State Bank of India, The Reserve 
Bar.k of India have fJrthcr reported 
that the irreJUlaritiea re (erred fu in 
the complaints are being followed up 
by the State Bank of lndia for suit-
able action wherever necessary. 

ESJWIIIon of Patna, Rancbl, Mazalfar-
pur and JIUllllhe4pur AIrports 

5497. SHRI R. p, YADAV: Will the 
MirJster of TOURISM AND CIVIL 
AVIATION be pleased to ltate: 

(a) whether Government have exa-
mined or propose to examine the pos-
sibility of further expansion and 
improvements of Patna, Ranchi, 
lIuzaffarpur and Jamshedpur Airports 
so that bigger planes could land there 
during day and night; and 

(ib) it·80, the result of examination 
IIDd .the staie at which tlie proposal 
stan'cis? 
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). Indian Airlines 
is already operating Boeing '/37 ser-
vices through Patna where electric 
runway lighting is available. How-
ever, night operations are not consi-
dered safe due to existing obstructions. 
The question of improving facilities 
at our airports is continuously under 
review, and the cases of Ranchi, 
Muzaffarpur and Jamshedpur will alSo 
be examined keeping in view the 
operational requirements and financial 
resources. 

RePOrt of R.B.I. Re. ecobomie Condi-
tiODS of Country 

5498. SHRI MARTAND SINGH OF 
REWA: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether the Reserve Bank of 
India. in its report for 1971-72, has 
expressed concern regarding the de-
teriorating economic condition of the 
country; and 

(b) if so. the steps taken by Gov-
ernment or pro"Qsed to be taken in 
the near future? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
K. R GANESH): (a) and (b). While 
commending the resilience shown by 
the economy in withstanding the 
strains resulting from the massive in-
flux of refugees and the war with 
Pakistan, the Reserve Bank Annual 
Report for 1971-72 also drew attention 
to certain unfavourable trends in the 
economy. 

The Government views with con-
cern the recent trends in the price 
situation and the slow growth of agri-
cultural and industrial production. Al-
ready a number of steps have been 
taken to correct the situation. These 
measures have been described in de-
tail in the Economic Survey for 1972-
73 presented to the Parliament. The 
Budget for 1973-74 further enumerates 
the various measures the Government 
is taking to boost the performance of 

the economy in the cornine year. A 
major endeavour has been made in: 
the budget to reduce reliance on 
deficit financing. The emphasis on a.. 
restrictive credit policy has been conti-
nued, and more recently, as a result. 
of its midseason review of the mone-
tary and credit situation, the R.B.I. 
has raised the banks' net liquidity 
ratio in order to make costlier the 
commercial banks' borrowings from 
the RB.I. 

Achievements of RehabilitatiOn FiDan-
ce Administration in regard to re. 

covery of outstanding loans 

5499. SHRI K. S ~ 
Will the Minister of FINANCE be 
pleased to state the broad outlines of 
the achievements of the Rehabilitation: 
Finance Administration in the matter 
of recovery of outstanding loans since 
its dissolution till the 28th Februaty, 
1973 consequent on its transfer to the 
Ministry of Finance? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRlMAn 
SUSHILA ROHATGI): The Rehabili-
tation Finance Administration Unit, a 
subordinate office set. up on the 1st. 
January, 1961, in the Ministry of 
Finance was entrusted with the re-
covery of the outstandir.g loana 
advanced by the erstwhile Rehabili-
tation Finance Administration, an 
autonomous body, which was dissol-
ved on the close of business on 31st 
December, 1960. As on that date, ·a 
sum of Rs. 7.30 crores(inc1usive of 
interest) in respect Of 11,688 loan 
accounts was outstanding. After re-
viewing the financial condition of each 
of the borrowers and his guarantors. 
steps were taken to settle the out-
standing dues in each account by 
compounding. Where the borrowersl 
guarantors had lost their business 
and had no further paying capacity 
the outstanding amounts have . been 
written off. From 1st January, 1961 
to 30th November, 1972, 9276 cases 
have been Closed, Rs. 3.44 crores re. 
covered and B.s. 2.93 crores writteDt· 
off. 
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As on : 1st Deeember, 1972, :H12 
.accounts were still to be eloeed invol-
ving an outstanding amount of Re. 
2.50 c:rore-. iDclusive of interest 
charged upto 31st Dec:ember, um. 

Thus, against the original loan of 
'Sa. 1l.22 crores advanced to about 
15,000 loan accounts since the incep-
tion of the erstwhile Rehabilitation 
Finance ~  in 1948, 12588 
accou:;.li have been closed with aggre-
gate recovery of Rs. 10.59 crores made 
both before and after 1st January, 
1961. 
12 bn. 

STATEMENT HE: AGITATION BY 
.DOCTORS IN DELHI HOSPITALS 

(Interruptions ) 

"""' ~ : mreU ~ ~ 
\'IT mIT <tr t, fif;m lfh ~ ;ft;rrU it; 
~  ~ !fiT fiRt ift1rrU • t t'Wtt I 

m lfi'If ~ ~ t, 1!fll¢Tt ~  
~ ~ mq qlfl: 377 it mr ~ 
~  ~  ~~ l~ 
ttN.;qre 1I'tJI'f ~ ~ I ~ m: 
it ~ ~~ ifi'i: ~ ~ flr;m: 
~ tft1rr m IR ~ , 

toft tRW ~ ~ (11fT-
~  qN ~ ~  ~ 

~~~  

II( "''11",'" : iii( i1T I 
(InteTTU,Ption) 

MR. SPEAKER: Nothing is com-
ing on record. I am uking the hoD. 
Minister whether he will be in a 
position to make a statement in the 
evening today. 

THE MINISTER OF HEALTH ANI) 
FAMII...Y PLANNING (SBRI R. K. 
lOlADILKAlt) : If it Ia your duire 
that I should make a ltatement, I 
llhall· do 110. I have akeady JDBde 
a statement 10 the cKJIer 1i0Ule. J 
eball give a lummlll7 Q( that BOW; 

. and I ahall place 1\ 011 the Table of 
tM HouN lliter, 011. It 11 dJ1Bcult to 
·summarill! the tactl. 

As bon. Members may be aw.re, 
the intema and house sW'leons. re-
gistrars and the post ~  medi-
cal students of the hospitals in Delhi, 
WilliDJIdon, All India Institute of 
Medical Sciences, Safdarjang and 
others, gave a notice to go on strike 
and on the 7th February they came 
In a prOCession to my residence. I 
met them and discussed this matter 
with them and told them that their 
demands had financial implications; 
and that it would be better it they 
postponed their ltJ'ike which they 
fixed for the 28th of February at that 
time. On my request they deferred 
the strike till the 31st March. We 
had in between approached the 
Finance Ministry and we wanted to 
give them something, though not to 
their entire satisfaction. On the 20th 
of this month We had a meeting with 
.representatives of the medical 
students and we told them that in the 
given situation We were not in a posi-
tion to accept their demands entirely 
and that it would take a little more 
time. 

Mr. Speaker, it is a serious matter 
and I do not want to summarise. If 
you permit me to read out the entire 
statement, I shall do SO and take 10 
or 20 minutes. I am in your hands. 

MB SPEAKER: I am also in your 
hands. 

SRKI R. K. KHADILKAR: Both 
are in the hands of the House. 

SimI S. M. BANERJEE (Kanpur): 
Let him read out a statement and we 
want to put questions; It is not only 
the doctors, even the employees are 
going on strike. 

SHRl R. K. KHADILKAR: Sir, I 
rise to make a statement on the 
'threatened strike of Int4rna, House-' 
Surteons, PQat-nadul.tu and Re-
&lstrafll ip tbe All India Institute of 
Medql . Sciences, Maulana Aaac:I 
Kedieal College, Lady Hudlnle 
Medical Collete, SafdarjWll Hoapltal 



l8S Agitation, hj/ . CHAITRA 9, 1896 (SAKA) Doctors in Delhi 186 
Hospitals (St.) 

and the Willingdon Hospital. The 
Interns, House-Surgeons, Post.. 
gradUates and the Registrars of the 
Maulana Azad Medical College, Lady 
Hardinge Medical College and Saf-
darjung Hospital came in a proces-
sion and met me on the 7th February, 
1973. They also handed over a 
memorandum in which the following 
eight demands were raised:-

1. That the following rates of 
stipend be paid in Delhi as 
interim measure with im-
mediate effect:-

Internship : Rs. 300/ p.m. 
Housejob : Rs. 400/-' p.m. 
All Post-: Rs. 500/- pi.m. 
Graduates 

:2. That the Registrars should be 
paid a basic salary of 
Rs. 450/- p.m. and a Non-
Practising . allowance of 50 
per cent of basic' lIalary be-
sides other el{isting aIlow-
ances. 

'3. That as a final measure, the 
l!ouse-Surgeons should 
be appointed as temporary 
Government servants in suit-
able grades and pay scales, 
e.g., G.D.M.O. Gr. II and 
should be entitled to all 

privileges of Government 
service, namely. free accom-
modation, dearness allowance, 
compensatory allowance etc. 

4. That during the Post-gradua-
tion the services of these 
doctors should be utilised as 
junior registrars and suitable 
pay scales as temporary 
Government servants should 
be paId to these post-
It'aduates (cum-Junior Re-
gistr8!'s) with privtileges of 
Government service mention-
ed above. 

5. Tllat the ~  pay scales 
of the HOl.\se-Surgeons, Post-
gJ:aduates-cum-Junior Regis-

~  Lecturers etc. should 
be linked In runninll' grades. 

6. That the period of House-Sur-
geoncy /Housemanship should 
be treated as Government 
service tor the purpose of 
seniority promotion and other 
benefits accruing out ot Gov-
ernment service. 

7. That the period of Post-
Graduation-cu.m-junior Re-
gistrarship should be treated 
as Government service for 
the purpose of seniority, pro-
motion and other benefits 
accruing out of Government 
service. 

8. That the Government's pro-
posed Rural Health Scheme 
(revised form) involving the 
unqualified practitioners of 
modern medicine, should be 
withdrawn. 

In the memorandum it was indicated 
that if demands were not accepted by 
the Government by 4.00 p.m. on the 
28th February, 1973 these persons 
would go on strike. Copies contain-
ing full text of the memorandum have 
been laid on the Table of the House 
separately. 

The representatives of the agitating 
Interns, House-Surl(eons. etc. again 
met me on the 20th February. After 
some preliminary discussion I inform-
ed them that their main demand in 
regard to the stipend/honorarium etc. 
was already under active considera-
tion of the Government but since this 
involves financial implications with 
possible repercussions in the various 
States of the counln-y they should 
wait for the decision of Government 

. till the 31st March. 1973. 

Accordingly the matter was ex-
amined in great detail in consultation 
with the Ministry of Finance. 

Internship is a training period pre-
scribed by the Indian Medical Council 
IlIId extends for 12 months before 
they can be awarded M.B.B.S. degree. 
Illterns are, therefore, students study-
4lg the M.B.B.S. delrfee. l_tema in 
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J)dlhi had been granted an hono-
rarium @ 100/- pm. prior to 1965. 
This amount was raised to Bs. 150/-
p.m. with effect from 1-1-1965 on 
the basis of the recommendation of 
the Kannarkar Committee and was 
further enhanced to Rs. 200/- with 
effect from 1-1-1968. As against this 
amount Interns in Andhra Pradesh, 
Kerala and Orissa do not get any 
honorarium . while tbOlle in Guja-
rat Mysore, Madhya Pradesh, 
Uttar Pradesh, Mabarasbtra, Himachal 
Pradesh and Goa get honorarium 
varying from Rs. 150 to Rs. 180/-. 
Rajasthan IJaYS Rs. 225/- while 
Punjab and Haryana pay Rs. 250/-
Interns in Delhi are gene,ally pro-
vided with free accommodation. 

House Surgeoncy of 6 to 12 months 
is treated in most States as a minimum 
qualification for entry into a post.-
graduate course. It is not compulsory 
for anyone who has already obtained 
the M.B.B.&. degree to join a teaching 
hospital as House-Surgeon unless he 
proposes to pursue a post-graduate 
course, to acquire more experience in 
the working of a -hospital. House-
surgeoncy is not a necessary require-
ment either for private practice or 
for entry into Government service at 
junior levels. The period of House-
Sur&eoncy is also desiened to equip 
a person to be a good general practi-
tioner. Prior to 1965 House-Sur-
geons were being paid an honorarium 
of B.s. 150/- which was increased to 
as. 2JJ01- with effect from 1-1-1965 
on the recommendations of the 
KarmarkaJ' Committee. The amount 
has further increased to as. 275/-
with effect from 1-1-1968. The House 
Surgeons have generally to stay in 
the campus and Bl"e also provided 
rent free accommodation. The very 
nature of House-Surgeoncy make8 It 
incumbent on their oart to assume 
direct responsibility for attending on 
patients in the hospital 

HOWIe-Surgeons in Kerala. Andhra 
Pradesh, Madhya Pradesh, Mysore, 
Ortaa, Himachal Pradesh, Goa, 
Maharaslltra and Tamil Nadu ,et 

HOIpltcllB (St.) 

honorarlam v&r7inl from Rs. 150/- to 
Bs. 250/- p.m.; in Rajaathatn they let 
Rs. 275/- p.m., Gujarat B.s. 3001- p.m. 
and in Punjab and Haryana B.s. 825/-
p.m. for the first six months and 
B.s. 350/_ p.m. for the next six 
months. 

Post-graduates as the very name 
implies underlfo a COW"Se of post-
graduate medical education. A post-
graduate degree enhances the quali-
fication of a doctor and ipso facto 
raIses his market value. Even for 
Government service a post-graduate 
qualified doctor gets the benefit of 
higher emoluments. 

A post-graduate course is just like 
the under-graduate course and tbt'!'e 
is a great deal of competition for 
securing admission to the COUI'se The 
graduates undertaking the course are 
required tID JIIF, III ma.t cases, usual 
fees far tile caaae. but in order to 
provide relief to meritorious and 
deserving students, who may not be 
in a position to undertake the course 
by themselves, the Government of 
India introduced a scheme at award-
ing a limited number of scholarships 
to such students pased on an all-India 
selection. It will be seen that a per-
son undertaking the Post-graduate 
courle is treated as a seholar and 
not as a doctor giving medical care 
or assuming special responsibilities in 
hospital. In many disciplines. such 
scholars are, by the verY nature of 
the course. require the necessary 
practical skills and experience. In-
cidentally, one of the objectives was 
to encourage students to take to 
courleS in non-clinical or para-cllnical 
diIclpllnes. 

In respect of PG8t-graduates the 
Government of India have lIODle years 
a,o introduced a scheme of awarding 
scholarships to the meritorious 
students on an all India basis. Out 
of a total number of 377 scholarships 
awarded annually 1001 ten'able at 
the All India Institute of Medical 
Sciences. practically coverinJ all their 
post-graduates, 112 at the other medi-
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cal colleges in Delhi and only the 
balance of 225 scholarships are avail-
able in other medical institutions in 
the country. 

The rate of scholarship at Delh; ~ 

Rs. 300/- per month, while, outside 
Delhi. it is restricted to Rs. 250/- per 
month. In addition, some States like 
Kerala, Rajashthan, Andhra Pradesh 
and Tamil Nadu offer limited number 
of sholarships varyine from Rs. 100 
to Rs. 250 per month Punjab and 
Haryana offer scholarships of Rs. 250 
per month. It may also happen that 
some doctors employed as Registrars 
or as Government servants with the 
responsibilities attached to such posts 
are allowed to register for post-
graduate courses. In such cases, they 
naturally draw the pay attached to 
the post held by them. Most of the 
other State Governments do not offer 
any such scholarships. 

Registrars hold tenure posts for a 
period of three years on a scale of 
pay of Rs. 375-25--425. 

The category of Registrars stand out 
on a different footing altogether un-
like interns or post-graduates. They 
are selected in recognition of special 
merit or ability to assume greater 
responsibilities and to directly assist 
the head of the unit. They are drawn 
from the category of House-surgeons 
and they may be graduates or even 
Post-graduates. They are taken on a 
tenure basis for a period of 3 years 
on a scale of pay of Rs. 375-25-425 
and are eligible to other compensa-
tory allowances. At the initial stage, 
a Registrar now-a-days gets a total 
emolument of Rs. 609.80 p. If he is 
a post-graduate degree holder or dip-
loma holder, he gets an additional 
allowance of Rs. 100/- or Rs. 50/- res-
pectively. 

Of the demands made by the agitat-
ing Interns, House-Surgeons, etc., it 
was felt that the demand in respect 
of the ~  should await the 
78 L&-7 

Hospitals (St.) 
outcome of the recommendations of 
the Third Pay Commission. The other 
demands that the House-Surgeons, 
Post Graduates, etc., ahould be treated 
as Government servants and they 
should be linked in suitable running 
pay scales entitled to all privileges of 
Government service viz., accommoda-
tion, dearness allowances, compensa-
tory allowance etc., were not found 
acceptable in so far as these are 
periods during which an individual 
is studying in a medical institution 
with a view to obtaining a post-gra-
duate degree or is preparatory to en-
trance to a post-graduate course. 

In addition to this position of their 
being trainees, it has also to be appre-
ciated that out of a total of, say, 100 
Interns passing out of an average 
medical college, in a particular year, 
not more than 25 to 30 will be able 
to join as House-Surgeons. Out of this 
number, about 50 per cent may later 
join as post-graduate students and 
eventually only 4 or 5 may be appoin-
ted as Registrars. If the 25 medical 
graduates who join initially as House 
Surgeons are to be appointed as de-
manded by the agitating interns etc., 
as regular government servants, it can 
be easily appreciated that half the 
number at the end of one year will 
not be able to continue in this appoint-
ment. After a further two or three 
years, the number who can continue 
in Government service would drop 
very steeply and would be limited to 
the posts of registrars that would in 
fact be available. In such a pattern 
of heavy depletion from year to year, 
it will be appreciated that a salary 
structure as applicable to regular gov-
ernment servants will not be feasible 
apart from the fact that there are no 
comparable responsibilities between 
these categories amongst themselves 
and regular Government doctors. 

Thus, the Government felt that the 
main demand of the agitating Interns, 
House-Surgeons etc., was in relation 
to the rates of stipends to be paid 
to these categories of persons in Delhi 

.1 I' 
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~  mind that similar cate,o-
ru. ~ persona would also raise siml-
lu 4eUwads and pose problems to tlie 
States, but simultaneously feeling 
tUt the rates of stipends could be 
iDczeued to some extent, JII)' Ministry 
appI"OIIclled the Ministry of Finance 
to aaree to increase' the rates of sti-
pends. The Ministry of Finance was 
acreeable to increases as follows:-

(1) Interns fnIm Ba. lIOO to 

(2) 
JIll. za 

House-Sureeon. 
2'75 to Rs. 325. 

(3) Post-Graduates from Rs. 300 
(SclJolarship) to RI. 330. 

I apin met the representatives of 
the agitaing Interns, House-Surgeons 
etc., on the 20th March, 1973. when 
they were informed of the increase 
agreed to by the Ministry of Finance, 
and asked to give their views so that 
these increases could be announced as 
Government decisions. It was also 
indicated to them in ~ of their 
claim that they were putting in a lot 
of service in the hospitals in which 
u.e,. were undergoing training, that 
BUch services fTom an essential part 
of their training, and that these stl-
pends scholarshipS offered by Govern-
ment shOUld not be construed to mean 
p87Mft1t tor eervices rendered but a. 
a sort of assistance during the period 
of their course, so as to provide them 
lOme relief from the financial burden 
"bieh tIIey would oftlerwise have to 
bear. 

My officers have Blain met them 
twice at my instance and have had 
prolonged discuss!olUl. It has been 
indicated to the acitati.nc Interns etc., 
that if they could aucgest any viable 
acbeme which takes Into consideration 
the process of selection at the .tap 
of entry imo the ranks 01 House-Sur-
geons and Post-Graduates, and such 
a scheme does not have a very serious 
l ~ iJnplicailoD, it would be ta-

vourablyconaidered. The agitati.nc 
Interns etc., have instead of respond-
ing to this oller ,insisted that at the 
very point ot ""try as Houae-Sl11'leona, 

HOIpitIJll (St.) 

they .-wd. be treated. as full-ildCed 
GcmIrDmeDt I8tVBnta and entitled to 
pay, NCII1 Practising Allowance and 
other Allowances accruing to a regular 
doctor in Government service. 'Since 
this would have very serious implica-
tiona all over the country, and would 
be attendant with practical cli1Rcul-
ties. this could not be a,reed to in 
the form demanded by the agitatuq 
InertlS etc. 

Tbs agitating 1I1terna, House-Sur-
geoaa, Poft..Graduatea etc. Instead of. 
appreciating the tact that the Gov-
ernment had gone out of their way to 
agree to increase the rates of stipendsl 
scholarships, have rejected the offer 
made to them and have given notice 
to go on strike wit!> effect from the 
mid-night of 31st March 1973. This 
proposed action of the agitating In-
terns, House-Surgeons etc., in the face 
of the Government's offer to increases 
in the rates Of stipends comparable to 
the highest offered anywhere in the 
country, would not only up,:e! he> hos-
pital services in Delhi to some extent, 
but also put the public to inconve-
ntence. 1 still hope that wiser coun-
sels would prevail and that sober sec-
tions of these persons would f'efrain 
taking the extreme step. I would 
also take this oPportunity to assure' 
the House that the Government. eVell 
in the event of the strike maturing, 
would take suitable measures to en-
sure that inconvenience likely to be 
faced by the general public is kept 
~  the minimum. 

'" WR ~ ~  lR9nII' 
~  25 ~  qr ~ « I m-~ fir. 
~ ~~ ~~~ 
24~~~ ~~ 

t I..... . , 
.. ~  SIlft Vf'Cf ~ '"' 

•• ~~  

-ft' V!\If ~ ~ : 1pf ~ 
~ ~~  ~ 
~~~ ~ ~  

"" ~  fiI; ~  tt I 1Rft ~ 
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~ ~ -

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Unle98 the doctors 
are given a fair deal, they go on strike 
causing untold hardships or. the pub-
lie. , , , (Interruptions) 

MR, SPEAKER: I am not allowing, 
(lntcrru:>tions) 

$HRI S, M, BANERJEE: He has 
made an appeal to the sobar sections 
of doctors, That means he wants to 
divide the doctors, We do not want 
black-legs to break any strike. 

~ ~ : m:;r ~ 'fiT OT;re 
~~ I ~~~  ~~ 

~ if>1 ~ ~  ~ ~ ~  ~ I 

SHRI VASANT SATHE lAkola): To 
avert the strike, one proposaL" ... 
(Interruptions) I want a clarification 
to avert the strike. l ll ~  

Just as it has been postponed to the 
31st, it can be further postponed. 

( ,IfIII\tA ) 

~ ~~ : q1R mq <f.T ~ 
~ ~~ ~~  

.1mI' ~ 'fiT ~ qm ~ ~  mq 
~ ffi ~ ifIT !fi<: m t I 

., ~ l ~ 1fT ~ l~  

~ if>1 ~ ~ ~ "IWft I 

SHRI SEZHIYAN (Kumbakonam): 
After discussing and disposing the 
Manipuf Budget, will you please allow 
lOme time for· this, Sir? 

~  ~ : troR: ifIT ffi ~ 
~ ;;@ !fi<: ~ I q1R qrq ~ 
~~~~ ~~  ~  
~~ ~~ I 

SHRI VASANT SATHE: We are 
willing to sit even late. 

MR. SPEAKER: If you agree, we 
can postpone the half-on-hour dis-
cussion and take this up. 

SHRI JYOTIRMOY BOSU: My 
appeal is put off the halI-an-hour 
discussion to some other date. 

MR. SPEAKER: I have no objection 
if it is put off to another date 

12.32 hrs. 

RE: ALLEGED WRONG STATE-
MENT BY MINISTER 

SHRI SHYAMNANDAN MISHRA 
(Begusarai): I want to draw your 
attention to the two communication's 
of a very comprehensive nature that 
I had sent you about ten days back. 
One relates to the procedural position 
with regard to the question of privi-
lege and you wiIl kindly recan that, 
you have invited the Members to give 
you instances how misrepresentations 
have constituted the basis for raising 
the question of privilege. I have 
sought to do exactly that in response 
to your request to the House and I 
have cited a number of instances in 
the first communication that I sent 
you about ten twelve days back", . 

MR. SPEAKER: I have seen it. 

SHRI SHYAMNANDAN MISHRA: 
And in the second communication 
which I have addressed to you with 
regard to my second complaint about 
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the further breach of privilege by 
the Minister of Defence Produetion I 
have cited some instances how he hu 
further misled the House and thereby, 
the position has been made 'Wane. 

Now, my submission to you is that 
you should kindly allow me to place 
before the House the nature and 
extent of the second question of 
privilece. This is a matter which COD-
cerns the right and duties of every 
Member of the House. I would appeal 
to the Chair and to the hon Members 
to dispassionately consider the techni-
calities of this issue. You have to 
respect the right and the duty of 
every Member. My submission to the 
Chair is that if a member discover 
that there is a breach of privilege and 
according to him there has been an 
offence and an injury inflicted on the 
Member individually and the House 
collectively, is it not his duty to come 
to the House at the earliest opportu-
nity and make known the kind 
of injury he is suffering from or the 
House is suffering from and through 
the House, what the entire country 
also is suffering from? I am certainly 
personally concerned with this in the 
sense that this is personal injury to 
me. The Minister concerned had 
made misleading statements during 
the course of my interpallations. It 
is therefore a personal injury to me. 
According to the principles of natural 
justice, I have every right and it is 
my duty too to come to Parliament 
and seek redress. The country is 
naturally interested in this matter u 
this relates to the sphere of defence 
and security. This is an injury OIl 
the House as a whole and on the 
country as a whole. This is my rea-
pectful submissiOn to you, Mr. 
Speaker. 

Then I come to my III!COIld com-
plaint about further breach of privi-
lege ... 

MR. SPEAKER: I have gone 
through that .... 

SHRI SHYAMNANDAN MISHRA: 
Even in the HoWIe of Commons they 
follow thIa procedure. The Member 

comes before the House and makes 
his complaint publlcly. I have QUoted 
to you the procedure of the' House of 
Commons. Even in this House an 
offlcer had been punished for mis-
leading a Committee of the House; I 
have also cited an instance in which a 
Minister of Home Main himself 
offered to' CO to the Privileges Com-
mittee and get his name cleared. I 
have given all those instances. The 
House must know allout them. You 
are the custodian of our rights, you 
are the custodian of our privileges, 
Sir, and should you not try to lee 
that our valuable right of making 
complaint before the HOU8e is preser-
ved? Therefore, I would request you 
to allow me to proceed to state the 
nature and the extent of the com-
plaint which I want to make before 
the motion about the question of pri-
vileges is taken up. 

MR. SPEAKER: I had your note. 'I 
have seen that. Those cases were 
cues where the Minister concerned 
accepted the facts. My view, after 
going through everything, is that so 
far as those cases are concerned, they 
do not apply to this case. If the facts 
were accepted by the Minister, he 
comes up. But where the facts are 
disputed, where there is dispute about 
interpretation, I am not going to allow 
it as a privilege motion. 1 do not deny 
the right of the House to discuss it 
and I !laid it On an earlier occasion. 
In the second one also the position 18 
the same. The facts are diaputed. 
The interpretation is disputed. 

SHRI SHYAMNANDAN MISHRA: 
Does it not amount to saying that 
our raising a question of privill!4re 
depends upon' the mercy ot the Minis-
ter? That would be a mOlt prepos. 
terous position, indeed. 

MR. SPEAKER: There is no QUNo 
tiOn 01 llrivilege when the facts are 
disputed. 

SHRI SHYAMNANDAN MISHRA: 
TbU point has to be thrashed out whe-
ther It dependl on the wllh.. of the 
MinlBter. 



197 Re. Alleged Wrong CHAITRA 9, 1895 (SAKA) 
Statement by Minister 

Papers La:d 198 

~~  ~  
Qt ~ q<: !Il'Hlq ~ fit; ~ 
\11,"1_""'( ~ itiT ~ lfi1: ~ t cit 
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l "I,'1"1i1'ti( ~ I!it ~ fiI;lrr ~ ? 

MR SPEAKER: You can discuss it 
in ~ House. It is only a question of 
interpretation. 

~~ ~~ l  

~ 'tiT lfm '"' 'IlT ~ ~ ~ I 

~ ~~ ~ ~ 

~ l ~  

SHRI.INDRAJIT GUPTA (Alipore): 
Suppose there is a dispute over a fact. 
The hon. Member has cited certain 
facts which he considers to be facts 
and the Minister is not prepared to 
accept those facts. Suppose the Mini-
ster sticks to that position while the 
Member is in a position to establish 
before you the facts which he has 
been citing are correct, it follows 
from it that the counter-facts which 
the Minister has are not correct. Then 
what is the procedure? 

MR SPEAKER: If the House wants 
to ~ S8 the disputed facts the 
House can, but there is no question 
of privilege. I am not going to allow 
the question of legality and interpre-
tation. Why should I take upon my-
Melt giving consent to a privilege mo-
tion when the facts are disputed? 
Tomorrow they may go to the court. 
1 cannot ,0 out of the way. The Spea-
ker is not for legal interpretation. My 
opinion is, you better discuss it in this 
House. 

(Interruptiona) 

SHRI SHY AMNANDAN MISHRA: 
I have supported my facts with docu-
mentary evidence. 

MR. SPEAKER: I do not agree 
with the facts as you have put. 

'" RtII' ~ ~ : m<l' wR 
;;tn: ~ ~ Iflff ~ t fiI; Qt ;;it 
~~ ~ ~~~~~~ 
~  ~  ~ ~ ~ w;;;of 
'tiT IffiT 'IlT ~ I 

12.44 hrs 

PAPERS LAID ON THE TABLE 

ANNUAL REpORT ETC. OF DELm FINAN-
CIAL CORPORATION AND NOTIFICATION 
UNDER COMPANIES ACT, 1962 AND 

CENTRAL EXCISE RULES, 1944. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): I beg to lay 
on the Table:-

(1) A copy of the Annual Report 
(Hindi and English versions) 
Of the Delhi Financial Cor-
poration together with state-
ment of assete and lisbilities, 
profit and loss account and 
Auditor's Jieport for the year 
1971-72 published in Notifica-
tion No. F.6(1l)I72-Fin. 
(Genl) in Delhi Gazette dated 
the 19th December, 1972, und-
er sub-section (3) of section 
38 of the State Financial Cor-
porations Act, 1951. [Placed in 
LibraT1/. See No. LT-4662! 
73.] 

(2) A copy of Notification No. 
G.S.R. 159(E) (Hindi and 
English versions) published 
in Gazette of India dated the 
7th March, 1973, under sec-
tion 159 of the Customs Act, 
1962, together with an expIa-
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natory memorandum. [PIo-
ced in Libraru See No. LT-
4663/73.] 

(3) A copy of Not1ftcation No. 
G.S.R. 172(E) (Hindi and 
EnlUSh versions) published 
in Gazette of India dated the 
16th March, 1973, issued un-
der the Central Excise Rules, 
1944. together with an expla-
nator,. memorandum. [PIo-
ced in Library. See No. LT-
4664/73.] 

12.45 hrs. 

RE. ALLEGED WRONG STATEMENT 
BY MmISTER-contd. 

SHRI INDRAJIT GUPl'A: But this 
is not a question of interpretation. It 
is a question of fact, whether a parti-
cular defence establishment is there 
or is not there. That is a question of 
fact. That is being disputed. Rather 
than discuss it in the House, I think it 
is better that some committee should 
go into it. 

MR. S ~  Only if I hold it is 
a question of privilege. It is not a 
question of privilege. I say it is not a 
question of privilege. 

StiRI H. N. MUKER.TEE: How do 
you hold it sd? 

MR. SPEAKER: Let the House Cis-
cuse it. Even the report of the com-
mittee is going to come to the House. 
Why not tbe House d\sCulIs It? 

sHRI H. N. MUKERJEE: ~  
the Minister is concerned and certain 
other things are concerned, you ax:e 
pleased to ~ thls ~ ~  nus 
is obviously shielding the Minister. 

MR. SPEAKER: I am SOrrY· Prof. 
Chattopadhyaya. 

it.46 hrS. PAPERS LAID ON THE TABLE-
contll. 

AUDIT RJtPOIIT AND ACCOUNTS OF TEA 
BOARD FOR 1969-70 

THE MINISTER OF . COMMERcE 
(PROF. D. P. CHAT1'OPADHYAYA): 
I lay on the Table a copy of the Audit 
RePOrt on the Accounts Of the Tea 
Board for the year 1969-70 alon' 
with the Statement of Accounts 
(Hindi and Enillsh versions). [Placed 
In Libral'1l. See No. LT-4665/73]. 

RE. ALLEGED WRONG STATE-
MENT JiiY MmISTER-contd. 

(Interruptions ) 
MR. SPEAKE,R: Secretary. 

SHRI H. N. MUKERJEE (Calcutta-
North-East): No. 

SHRI SY AMNANDAN MISHRA: 
May I say this for your dispassionate 
consideration? The whole point is 
that I have supported my facts with 
documectary evidence. 

MR. SPEAKER: I do not agree. 
They do not have any relevance. r 
am not bound to be forced into 
saying what you wish. I have my own 
way of judging things. 

(Interruption) 

MR. SPEAKER: I am sorry, I can-
not allow it. I am nut pennltting any 
Members. I am not taking notice of 
anything sald by a Member not per-
mitted. Shri Indrajit Gupta. 

SHRI INDRAJIT GUPTA: When 
the matter was discussed in the 
House, certain political overtones 
crept in. I am not blaming anybody. 

I would humbly request you not to 
allow yourself in coming to your 
deciSion to be in1luencedin any way 
by those political overtones. I am not 
supporting this question on that 
Ifound at all. But 1 have studied 
the'documents, of which Shri MJshra 
was good enough to give me a copy, 
and the anly thing with wbieh we are 
concerned is that there i. a state-
ment made cateeorlcaUy by . the 
MiniBter to the et!ect that a particular 
defence establishment no longer 
exists· or is located there. He is Pl'0-
duelng evidence to show that it is 
located thete. . 
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MR. SPEAKl!'It: It is a question of (ImeT7'uptions) 
my understanding. If I were to ex-
press my opinion, I do not agree MR. SPEAKER: No question of 
with that. I leave it to the House. Ii ,point of order. 
do not agree with wlutt he has said. 
I have seen it. r have read it on (Interruptions) 
merits. That is not correct. 

(Interruptions) 

MR. SPEAKER: This is not the 
way you can force me. On the one 
hand, you say that I have to give my 
opinion on a dispute. If I express my 
opinion, you say 'No'. -

(Interruptions) 

MR. SPEAKER: No, please. I 
am not allowing any gentleman now. 

(Interruptions) 

MR. SPEAKER: Let the House 
decide it. I am not going to give an 
opinion. I am not allowing any 
gentleman. Now, the Secretary,-
Messages from Rajya Sabha; 

(1 nteT7'Uptions) 

MR. SPEAKER: I have given my 
ruling on it. You cannot force me 
like that. 

(Interruptions) 

MR. SPEAKER: I am sorry I am 
not allowing any Member. I am 
finishing everything. I .am passing 
on to the next item. 

(Interruptions) 
MR. SPEAKER: I am passing on 

to the next item. No, no. 

(Interruptions) 

MR. SPEAKER: Point -of order 
on what? I have given my ruling. 

(Interruptions) 

MR. SPEAKER: Order, please. 
Let the House decide it. 1 am not 
allowjng any gentleman now. 

(Interruptions) 

MR. SPEAKER: No point of order. 
I am not going to allow any point 
of order. No question of point of 
order on my ruling. 

MR. SPEAKER: No point of order 
on my ruling. I am not going tD 
allow any point of order. I am not 
going to permit anybody and I am 
not allowing any gentleman. I am 
not allowing it. 

(Interruptions) 

MR. SPEAKER: No, please. I am 
not allowing any privilege motion. 
But I do not deny the right of the 
House to Wscuss it. 

(1 nteT7'uptions ) 

SHRL SHYAMNANDAN MISHRA: 
May I make an offer to the Chair? 

MR. SPEAKER: Yes. 

SHRI SHYAMNANDAN MISHRA: 
If the facts which are submitted to 
YOU are considered by you to be 
wrong, then I am prepared to be 
hauled up before the Privileges Com-
mittee and I should be given an op-
portunity to place them before it. 

MR. SPEAKER: That is why I 
said that if the facts are disputed and 
where there is a question cd ~ 
pretation, the HO\lSe may discuss .. 

. (lnterruptiona) 

MR. SPEAKER: I have given my 
ruling, that is 'finished now. There 
cannot be any point of order on my 
ruling and I am not allowing anybody 
now. ., 

(1nter.r,uptions) 

MR. :SPEAKER: Order please. 
'there is no poiflt of ~ on my 
rull,ng. I hayealready given my 
ruling. I have not permitted anybody 
to speal[ now. 'Please, all of you sit 
iown. 
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MR. SPEAKER: That was not meant 
for communication. 1 do not permit 
any point of order on my rulln,. Un-
less a Member Is permitted, it cannot 
be reported. You cannot ,et my rolin, 
by your sboutln(. 

lJ Jus. 

MESSAGES FROM RAJYA SABHA 

~  Sir, I have to report 
tbe tollO'Win, mt!SSalflS received from 
the Secretary of Rajya Sabha:-

(i) "In aCCordance with the provi-
sions of ~ l  (6) ot rule 186 of 
the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewltb tbe 
Retu(ee Reller Taxes (Abolition) 
Bill, 1973, which was passed by tbe 
Lok Sabha at its ~ beld on the 
26th March, 1973 and transmitted to 
the Rajya Sabba for its recommenda-
tions and to state that this Bouse 
bas no recommendatioaa to make to 
the Lok Sabba in relBrd to the said 
Bm." 

(ll) "In accordance with the prOYi-
SiODB of sub-rule (6) of rule 186 of 
the Rules of Procedure and Conduct 
of Buaineas in the Rajya Sabha, I 
am directed to return herewith the 
Union Territories Taxatien Laws 
(Amendment) Bill, 1973, whicb was 
pqsed by the LOk Sabha at Its lit-
tin( held 011 the 28th March, 1873, 
and tnmsmitted to the Rajya Sobba 
for its recommendations and to state 
that this House baa no recommenda-
tions to make to the Lok Sabba in 
reeard to the IBid BIlL" 

(W) "In accordance with Ule provI-
lions Of rule 1111 of the Rut. of 
Procedure and CODduct of BUlin •• 
in the Rajya Sabha, I am dlrect.ed to 
Infonn the !.Ok Sabha that the Rajya 
Sabbs, at its littin, held on the 28th 
March 1973, qreed to the followln( 
ameachnents made by the Lok Sabha 
at its littine held on the 26th March, 
1973, in the Capital of Punjab (De-
velopment and RelUlation) (Chand1-
Iarb AIneDdDHDt) sm, 1872: -

1. That at pafe I, line 1,-

for "Twenty-third" sub.titute 
"Twent)'-foUrUa" 

C141101e 1 

2. That at pa,e I, line 4,-

for "1972" S1I.bstitute "1973". 

(iv) 'I am directed to Inronn the 
Lok Sabba tbat the Rajya Sabha at 
its sittln, held on Thursday, the 
29th March, 1973, adopted the fol-
lowing motion in regard to the Joint 
Committee on the Disturbed Areas 
(Special Courts) Bill, 1972:-

"That this HOUle concurs in 
the recommendation of the Lok 
Sabha that the Rajya Sabba do 
appoint a member of the Rajya 
Sabha to the Joint COmmittee on 
the Disturbed Areas (Special 
Courts) Bill, 1972, in ~  vacancy 
caused by the resignation of Sbri 
Bhola Paswan Shastri from the 
membership of the sald Joint Com-
mittee and resolves that Shrimati 
Jahanara Jaipal Sin&b, a Member 
Of the Raj,.. Sabba, be appointed 
to the said Joint Committee to flll 
the vacancy.".' 

(v) '1 am directed to Inform the 
Lok Sabba that the Rajya Sabba at 
Its slttln, beld on Thursday, the 
29tb March, 1973, adopted the fol-
lowinl motion in r81ard to the Joint 
Committee on the Companle8(Am-
endment) Bill, 1972:-

"That this House concurs In 
the recommendation of the !.Ok 
Sabha that the Rajya Sabba do 
appoint a member of the Rajya 
Sabbs to the Joint Committee on 
tbe Companies (Amendment) Bill. 
1872, in the vacancy caused by the 
relllnation of Sbri K. V. Rqhu-
natba Reddy from tIbe member-
ship of the said Joint Committee 
and resolves that Sbri H. M. 
Trivedi, a Member of the Raj,.. 
Babba be appointed to the laid 
Joint Committee to ftll tile va-
cancy.".' 
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(vi) 'I am directed to inform the 
Lok Sabha that the Rajya Sabha at 
Its sitting held on Thursday, the 
29th March, 1973, adopted the fol-
lowing motion in regard to the Joi.'lt 
Committee on the Untouchability 
(Ol'lences) Amendment and Miscella-
neous Provision Bill, 1972:-

"That this House concurs in 
the recommendation of tbe Lok 
Sabha that the Rajya Sabha do 
appoint we member of the Rajya 
Sabha to the Joint COmmittee on 
the Untouchability (Ollence&) Am-
endment and Miscellaneous Pre-
vision Bill, 1972, in the vacancies 
caused by resignations of Prof. S. 
Nurul Hasan and Sliri Bhola 
Paswan Shastri from the member-
ship Of the said JOint Committee 
and resolves that Sarvashri Ram 
Niwas Mirtlha and Jamnalal 
Berwa, Members of the Rajya 
'Sabha be appointed to the said 
Joint Committee to fill the vacan-
cies.".' 

ASSENT TO BILLS 

SECRETARY: Sir, I also lay on the 
Table following two Bills passed by 
the Houses of Parliament during the 
current session and assented to since 
a report was last made to the House 
on the 16th March, 1973:-

(1) The Appropriation (Vote on 
Account) Bill, 1973. 

(2) The Appropriation Bill, 1973. 

13.06 hrl. 

ESTIMATES COMMITI'EE 

THIRTY-FIFTH REPORT ANIl MINUTES 

Milt. SPEAKER: 
absent. Shrimati 
absent. 

SAri 
Mukul 

SezhiYan-
Banerjl-

SHRI K N. TIWARY (Bettlah): I 
beg to ~  the following RePorts 
and Minutes of the Estimates Com-

mittee:-
(1) Thirty-fifth Report on the 

Ministry of Industrial Deve-
lopment (Department of in-
dustrial Development)-Small 
Scale Industries. 

(Z) Minutes of the sitting of the 
Committee relating to the 
above Report. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

TwENTY-SEVENTH REPORT ANIl MnroTES 

SHRIMATI SUBHADRA JOSHI 
(Chandni Chowk): I beg to present the 
following Report and Minutes of the 
Committee on Public Undertakings:-

(1) Twenty-seventh Report on Na-
tional Newsprint and Paper 
Mills Limited; and 

~ Minutes of the sittings of the 
Committee relating to the 
a bove Reports. 

MR. SPEAKER: There was DOlle to 
present the report of the Public Ac-
counts Committee-item No.6. Other 
reports have been presented. 

~~~~  
~ ~ ~ & ;1'IffliI; ;;ro 
00 ,..,lifT ~ ~ 1 .•••.•• l:I{ ~ 
~ ~~~~ ~~ 
~l ~~  

But the way they are doing Is very 
deplorable. I did not permit any hOB. 
member and I did Dot take any Dote 
Of what they have said. So long as the 

. Speaker does not permit, DOthing goes 
on the record. I pve my ruling on 
this and I did not allow any comments 
on it. I studied the 'Whole matter 
carefully and then ,ave the rulin,. If 
they think they can by shouting 
coerce me to give a rulln, they like 
and try to come out with all sorts of 
accusations and imputation it is mu('l> 
deplorable. 
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mE!4ANIPUR BlJDGET 1973-74-
GEN1:RAL DISCUSSIONS AND 'DE-
MANDS FOR GRAH'I\I (ON AC-

COUNT) 1973-74 

MR. SPEAKER: We sball DOW take 
up the diseussioD Oft the Manipur 
Budget. 

DEMAND No. I-LAND REVENUE 

MR. SPEAKEJt: Motion moved: 

"That a sum not exceeding 
Rs. 6,67,000 be granted to the 
President on account, out of the 
CODIIOlidated Fund of the State of 
Manipur, to defray the charles which 
will come in course of payment 
during the year ending the 31st day 
of March. 1974, in respect of 
'Land Revenue'." 

DEMAND No.2-STATE ExCISE 

MR. SPEAKER: Motion moved: 
'"That a sum not exceeding 

oRs. 67.000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the chartes which 
will come in course of pa1tflellt 
during the year ~ the 31st day 
of March, 1974, in respect of 
'State Excise' ... 

DEMAND No.3-TAXES ON VEHICLES. 

MR. SPEAKER: Moticm moved: 

"That a sum not exceeding 
Rs. t4.000 be granted to the 

(on ~  

will come In eourse Of payment 
during thl! year endtn,r the 3lat day 
of March, 1974, in reiPect at 
'Sales Tax· ... 

DEMAND No. 5-OniER TAXQ AND 
·DImu 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

as. 2,000 be granted to the 
President on acoouftt, out of the 
Consolidated J'und of the State of 
~  to defray the charges which 
wlll come in coune Of Plyment 
during the year endm. the 31st ~ 
at March, 1974, in reapect of 
Other Taxes and Duties'." 

DEMAND. No. 6-STAMPS 

MR. SPEAKER: Motion moved: 

"That a sum not ~  
Rs. 10,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the char,es which 
will COrne in course of payment 
during the year endinlr the 31st day 
of March, 1974, in respect of 
'Stamps'." 

DEMAND No. 7-Ri:GISTJlATI01'I' 

MR. SPEAKER: Motion moved: 

"That a sum not exceeQing 
Rs. 31.000 be granted to the 
Presideot on account, out Of the 
Consolidated Fund of the State of 
Manlpur, to defray the charges which 
will come in COU!'lle of payment 
during the year ending the 3llt day 
of March, 1974. in respect of 
'Registration'." 

President OR 4ICcovnt, out of the 
Ccm.olidated FUDd of the State of. 
MaDipur, to defray the char,ea which 
will come in course of payment 
during the year ~ the 31st day 
of Marcb, 1974, in respect of 
'Taxes on V ebieleB'." 

DEMAND No. 8-PARLIAMENT,8TA1'J: AND 
Umolll TDal%OIIIE& LEGISUl'URIE 

DDr.um No. 4--Suzs TAX 

MR. ~  Motion moved: 
"Tllat a 111m not exceeding 

RI. 63,000 be granted to the 
President on account, out of' the 
Consolidated Fund of the State of 

_ ~ ~~ ~  ~ ~ ~~~~ which 

MR. SPEAKER: Motion moved: 

"That a sum not exceecUna 
~  3,53,000 be Jl'&Dted to the 
PreSIdent on accou.nt, out ot the 
Consolidated Fund of the State of 
Manlpur, to defray the charges which 
will come In COUrse at Plyment 
during the year :eodiQr tile alat.4II3' 
of March. 19'74, in "'pact of _._----_ .. _-

'Moved with the recommendation of the Pre8ident. I 
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'Parliament, State and Union Terri. 
tories Legislature'." 

DEMAND No.9-GENERAL ADMINISTRA-
TION 

MR. SPEAKER; Motion moved; 

"That a sum not exceeding 
Rs. 36,45,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974. in resPeCt of 
'Gene11l1 Administration'." 

DEMAND No. lo-ADMINISTRATION OF 
JusnCE 

MR. SPEAKER; Motion moved: 

"That a sum not exceeding 
Rs. 1.39,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in course of PBJ'I1lent 
during the year ending the 31st day 
of March, 1974. in respect of 
'Administration of Justice· ... 

DEMAND No. ll-JAlLS 

MR. SPEAKER: Motion moved: 

"That a sum not exoeeding 
Rs. 2.33,000 be &ranted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in course of payment 
during the year ending the 31st daY 
of March, 1974, in respect of 
IJails'." 

DEMAND No. 12-POLICE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 1.18.29,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges which 
will come in coUrse of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
·Police'." 

DEMAND No. 13-CIVIL SWPLIES 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 2,16.000 be granted to the 
President on account, O\I.t of the 
ConSOlidated Fund of the State of 
Maniptlr. to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March. 1974. in respect of 
'Civil Supplies· ... 

DEMAND No. 14,....EDucAnOIf 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 1.85,05.000 be &ranted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges which 
will come in' course of payment 
during the year ending the 31st day 
of March, 1974. in respect of 
'Education' ." 

DEMAND No. 15-MEDICAL 

MR. SPEAKER: Motion moved: 
"That a 

Rs. 36.67,000 
President on 
Consolidated 

sum not exceeding 
be granted to the 
account. out of the 
Fund of the State of 

Manipur. to defray the charges whiCh 
will come in course of payment 
during the year ending the 31st day 
of March, f974, in respect of 
'Medica!' ." 

DEMAND No. 16-PUBLIC HEALTH 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
;as. 15.44.000 be granted to the 
President on accou.nt. out of the 
Consolidated Fund of the State of 
Manipur, to defray tlie charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
'Public Health· ... 

DEMAND No. 17-FAMILY PLANNING 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs, 3,68,000 be granted to the 
President on aCCOunt out ot . the 
Consolidated Fund ~  the State of 
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[Mr. Speaker] 
Manipur. to defray the char,es which 
will come in course of payment 
during the year ~ the 311t ~ 
of March, 1974, in respect 01 
'Family l~  

DDUlQ) No. 18-AGJUctILTUllI: AMI 

FIsHERIES 

MR. SPEAKER: Motion moved: 

"That a sum not exceed1na 
Rs. 26.14.000 be aranted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charaes which 
will come in course of payment 
during the year ~ the 31st day 
of March, 1974. in respect 01 
'Agriculture and Fisheries· ... 

D!:MAJm No. 19-ANlMAL HUSaAMIRY 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 10.78,000 be ,ranted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur. to defray the char,es which 
will come in, course of payment 
·during the year ~ the 31st day 
of March. 19'-4. in respect of 
'Animal HusbandJ')".' 

DEMAND No. 20 -Coo1'a.rlQ!f 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 5.17.000 be granted to the 
President on account. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the char,es wh1ch 
will come In course of payment 
during the year ~ the 3llt oaY 
or March. 1974. in respect of 
·Cooperatloo'." 

DEMAND No. 21-lNDVlITIIIE8 

MR. SPEAKER: Motion moved: 

'-:rhat a IIU11l not exceeding 
Rs. 15.59.000 be granted to the 
President on account. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
whic!il wUl come in COUJ'H of pay-

ment during the year ending the 
31st day of March. 1974, in respect 
of ·Industries· ... 

DDIAND No. 22-COMMUNlTY 
DI:vELoPMDfT 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 34.80.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Community Development· ... 

DEMAND No. 23-LAaouR 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 1,42,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Labour'." 

DEMAND No. 24-STATIBTICS 

MR. SPEAKER: Motion moved: 

''That a sum not exceeding 
Rs. 2,70.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of ·Statistics· ... 

DEMAN!) No. ~  

MR. SPEAKER: Motion moved: 

''That a Bum not exceeding 
RI. 8.07.000 be granted to the 
President on CICCOU"t. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course ef pay-
ment during the year ending the 
31st day of March. 1974, in respect 
of 'Irrigation' 0" 
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DEMAND No. 26-ELZcnuClTY 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 38.00.000 pe granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1974. in respect 
of Electricit:1"." 

DEMAND No- 27-POBLIC WORKS 

(ORIGINAL WORKS AND REpAIRS) 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 31,67.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Public Works (Original Works 
and Repairs) .... 

DEMAND No. 28-POBLIC WORKS 
(EsTABLISHMENTS) 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 51.15,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1974. in respect 
of 'Public Works (Establlshment)· ... 

DEMAND No. 29-RoAD TRANSPORT 

MR. SPEAKER: Motion moved:. 

"That a sum not . exceeding 
Rs. 26,67.000 be granted to the 
President on account. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year endiItg the 
31st day of March, 1974. in respect 
of 'Road Transport·." 

DEMAND No. 30-FAMINE 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding: 

Rs 80.66.000 be granted to the 
President on accau.nt. out Of the 
Consolidated Fund of the State of 
Manipur. to defray the charges. 
which will come in course of pay-
ment during the year ending. the· 
31st day of March, 1974. in respect 
of 'Famine· ... 

DEMAND No. 31-PENSION AND OTHER 
RETIREMENT BENEFITS 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 3,60,000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of Pension and Other Retirement 
benefits'." 

DEMAND No. 32-STATIONEIIY AND 
PRINTING 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 3,33,000 be granted to the 
President on account. out of the-
Consolidated Fund of the State of 
Manipur, to defray the' charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of 'Stationery and Printing· ... 

DEMAND No. 3a-FoREST 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 10,30.000 be granted to the 
President on account. out of the 
Consolidated Fund of the State of 
Manipur. to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974. in respect 
of ·Forest· ... 
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DEMAND No. 34:--MIaCELLAJo:OUB 

MR. SPEAKER: Motion moved: 
"That a sum not exceedJDg 

Re. 29,:eo,ooo be !ranted to the 
Presidllnt_ occou.nt. out of the 
Consolidated Fund of the State of 
MBDipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Miscellaneous'." 

DEMAND No. ~ L Oun.&y' QJIl 

PuBLIC HEALTH 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 28,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Public 
Health'." 

DEMAND No. 36-CAPITAL OUTLAY ON 
lRRrCATJON, NAVIGATION, EMBANKMENT 

AND DRAI!IJ'.CE WORKS 

MR. SPEAKER: Motion moved: 
''That a sum not exceeding 

Rs. 00,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Irrigation, 
Navigation, Embankment and 
Drainage works'." 

DEMAND No. 37-CAPITAL OUTLAY or 
FLOOD CONTROL 

MR. SPEAKER: Motion moved: 
''That a sum not exceeding 

as. 6,67,000 be granted to the 
President on account, out of the 
Consolidated . Fund of the State of 
Manipur, to defray the charges 
which wll1 come in course of pay-
ment during the year ~  the 
31st day of March, 1974, in respect 
of 'Capital Outlay 01 P'Iood Con-
trol'." 

DElIIA!(D No: 3S-CAPITAL OUTLAY ON 
ELEcnuCITY 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Ra. 48,33,000 be granted to the 
President on occount, out at the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Electricity'." 

DEMAND No. 39-CAPITAL OUTLAY ON 
ROADS 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 78,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Roads'." 

DEMAND No. 4O-CAPITAL OUTLAY ON 
BUILDINCs 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 92.32,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Buildings'." 

DEMA1fD No. 41-CAPITAL OuTLAy ON 
ROAD TRANSPORT 

MR. SPEAKER: Motion moved: 
"That a sum not exceeding 

Rs. 2,67,000 be granted to the 
Presldenton accou.nt, out of the 
,Consolidated Fund of the State of 
Matupur, to defray the charges 
Which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Road Trans-
Port'." 
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~  NO. ~ OllTLAY ON 
SrAn: TiwIDIo 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
RI. 3,37,37,000 be granted to the 
President on account, out of tbe 
CODIolidated Fund of the State of 
Manipur, to delray the char8eB 
which will come in course of pay_ 
ment during the year ending the 
31st dlQ' of March, 1974, in respect 
of 'Capital Outlay on State Trad-
ing'." 

DEMAND No. 43-CAPlTAL OUTLAY ON 
INDUSTRIAL AND EcONOMIC DEVl:LOl'-

Mmrr 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 18,66.000 be granted to the 
President on accou.nt, out of the 
Consolidated Fund of the State of 
,Manipur, to defray the charges 
which wil! come in course of pay_ 
m0nt during the year ending the 
31st day of March, 1974, in respect 
of 'Capital Outlay on Industrial and 
Economic Develctpment· ... 

DEMAND No. 44-LoANs AND ADVANCES 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding 
Rs. 28,07,000 be granted to the 
President on account. out of the 
'Consolidated Fund of the State of 
Manipur, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in respect 
'Of 'Loans and Advances' ... 

The demands are before the House. 
Shri Tombi Singh. 

13.09 hrs. 

[SHRI K. N. TIwARI in the Chair.] 

SHRI N. TOMBI SINGH (Inner 
Manipur): Sir, I rise to support the 
Manipur Budget for the year 1973-74. 
While doing so. I would like to make 
certain observations. Before I 1(0 in-
to the detal.ls of the Budl(et. I would 
like to say that this is the second 
time in the first two years of the Fifth 

(on Acctt.) 
Lok Sabha that ~ ~  Budget 
has come up for discussion here. The 
first time it came Will ,durin& the two 
year term of President's rule in Mani-
pur. Manipur was then a Union 
Territory and the people refused to 
go to the polla. In spite of their 
suffl!rings and grievances during the 
President's rule for 2 years. they 
preferred it to enjoying a semblance 
of power. They knew that as a Union 
Territory they could not exercise the 
fullest rights of their citizenship, they 
could not enjoy all the privileges 
enjoyed by other states. In the year 
1972 Manipur alone did not lIet it 
when sister states like Tripura. and 
Meghalaya also became full states. 
The benefit of its becoming a full State 
did not go to the people of Manipur 
because of a certain very unfortunate 
situation. 

A local party, known as the Manipur 
Peoples' Party. of recent formation, 
without any clear and definite ideolo-
gical and political character. composed 
of frustrated and mostly expelled Con-
gressmen of this kind or that kind of 
indiscipline. In order to safeguard 
their temporary political character 
they mobilised regional sentimentalism 
to such an extent that they could get 
15 members out of 60. After the elec-
tions when they Wllre aiven the oppor-
tunity of forming a Ministry, the 
forces of corruption were let loose and 
no word will be strong enough to con-
demn the misdeeds of the Monipur 
Peoples' Party and their allies which 
utilized the rel(ional sentiments to 
such an extent as to encouralile young 
people here, many sections of the pe0-
ple here, to think of /(OillJl( away from 
·the national mainstream with full 
freedom. This was the very unfortu-
nate state of aftairs. 

In the 1972 elections no party had 
an absolute majority. Of course. the 
Congress was the sinl(le larl(est party 
with a membership of 17 out of 60. 
The Peoples' Party had 15 members. 
Then there were 3 members of the 
Socialist Party. This Peoples' Party. 
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which had carried proplI.Itanda on 
parocbiaHsm and sentimentalism, was 
able to form the United Lelillature 
Party with the 8S81stance Of another 
14 Independents. The Governor in his 
generosity and wisdom, without tore-
seeing the march of events, allowed 

~ unholy alliance to form the Minis-
try. 

The United Leeislature Party of 
Manipur, in order to build UJ) the 
party, mobilised funds in many illegal 
ways, promised promotions and trans-
fers to officers, patronage and favouri-
tism to contractors, businessmen and 
job-seekers, eitber with or without 
merit, by follOwing the procedure or 
violating the procedure. As soon as 
they came to power, in order to keep 
the promises they made to the officers 
at various levels, for promotion or 
transfer, they started implementing 
them, overlooking all the rules and 
conventions. A small investigation 
will reveal the unfortunate fact that 
Ministers transferred even low oaid 
employees of the Government because 
they had the courage not to support 
the Ministers in their DOlitical think-
ing. They used to do all kinds of 
things only on POlitical conSiderations. 
Mostly, these acts of Ministers of the 
U.L.P. were based on political con-
siderations and, to BOme extent, for 
their personal ends. 

One very interestin&, feature of the 
U.L.P. Ministry was that the Ministers 
rarely mel Each MiniBter was a 
monarch in hi. own portfolio. Each 
Minister did whatever he wanted to 
do in his ol'ftce. So, naturally, the 
Chief Minister did not have control 
over his colleagues because he did 
not have the guts. Now, it haa come 
to such a staa'e that decent standards 
of public Ute have been practically 
damqed. Today, the border State of 
Manlpur is like a beautiful .arden 
damaged by a wild elephant. We do 
not know-we have to say with much 
an&'Ulsb-bow long it will take to reo 
pair this beautiful garden. 

The people have .tarted lookinl( at 
public life, at these political leaders, 
with some suspicion, with some doubt 
and fear. KnowiIUI fuUv well. these 
politiCians who were headin&' this &,ang 
that this will be their Jirst and last 
chance to Iii t in their offices as Minis-
ters. did' not bother about the future. 
They did not bother about what mi&'ht 
happen in the future. All these thiDj(S 
happened under the nose of the Gov-
ernor. 

The Governor in his Repart to the 
President has recommended the sus-
pension of the Assembly. He has men-
tioned about corruption in political 
life. We would like to put a question, 
with all sincerity, whether at the time 
of that formation of the U.L.P. Minis-
try, the Governor. for one moment had 
the patience to speculate what might 
be the outcome. Now. he has shown 
bis wisdom about the future in his 
Report to the President which be 
should have shown earlier. 

The Government was formed there 
by an unholy alliance with 15 Mem-
bers of a local party, of a recent for-
mation, assisted by 14 Independents 
have their own individual isolated 
thinking and three members of the 
Socialist Party. Each M.L.A. was a 
monarch. With such a picture, be had 
the generosity to allow the Govern-
ment to be formed. There were pro-
minent signs of break down within few 
days of the formation. It appears 
that the responsibility of stabilising 
the Government became that of the 
Governor, not of the Chief Minister at 
this stage. From the strength Of 5 
Ministers. he &,enerously allowed it to 
be extended to the strtm&'lh of 12 
Ministers in a House of 60, with one 
Speaker, Deputy Minister and Chalr-
men of all the small committees. 
Practically, most of the Members of 
the U.L.P. held some office or the 
other. In this way, the stabilisation 
took place for some time. This qain 
did not last long. There were further 
sings of break-down. The basic cause 
waB that the amance did not have 
anythiDl in common. Even so, thinp 
were aUowed to proceed. Then, ultl-
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mately some of the Members of the 
ULP includine three Ministers at 
different stages broke off from the 
Alliance bec!luse they were convinced 
that the so-called Alliance was out to 
destroy all standards of public life and 
that they had trllnsllressed all norms 
of decency in the administration and 
that they were concerned onlv with 
ralsmg ~  With regard to the 
raising funds, Ministers were reported 
to be raising Party funds openly 
through the job-seekers, from those 
who wanted transfers and from those 
who wanted promotions. Stories are 
galore, instances are galore and on the 
l ~  investigation, things will be 

out. 
So, things now have reached this 

stage and the Governor's report to the 
President has mentioned all this. 
Now, in order to bring some consola-
tion to the Opposition which has re-
sisted the horse-tradini by the ULP 
and the purchasing of MLAs at a huge 
cost, the Governor recommended sus-
pension of the Assembly-a conclusion 
which did not tally with his premises 
built on the basis of the Manipur 
People's Party thinking. The House 
will be surprised to know that some 
of the MLAs by revolting and by 
staging some calculated revolt once a 
month and threatening, 'I will go out' 
used to take money from the Miniaters 
common fund which was raised 
through bribery and through all kinds 
of means as pointed out just now. 
Some used to receive Rs. 1 lakh and 
some received more than Rs. 1 lakh. 
What is this harvest by MLAs? They 
harvested from the Ministers and the 
Ministers in turn harvested it through 
their officers and ultimately, there 
was no worthwhile development in the 
State. Very little work was done. 
Nothing was left for the people. Valu-
able. time of one year of this young 
State was wasted. Money was wast-
ed. No development was done. Now, 
it will take much time to restore nor-
maly in this State. -

During the short period, the State 
will be under President's rule. Viior-
ous steps have to be ta1ren to under-
take the mistakes of the U.L.P. 
78 Ls-B. 

(on ~  

Government. Mere passage of tune 
will not bring improvement. This has 
a relevance to the entire public life 
of the country. It is not merely some-
thing which happens in a small State. 
It is a matter which has a relevance 
to the public life of the country. Now, 
unless something is done, perhaps 
what happens there will have its own 
chain reactions in other parts of the 
country. At least that part of the 
country has to be saved. In order to 
do that, no pains should be spared by 
the Government of India to find out 
the amount of corruption, the amount 
of nepotism and the amount of fav-
ouritism and the misdeeds that have 
been committed within this one year. 

People had expectations that after 
becoming a State and gettinll this 1l0V-
ernment under a local party which 
raised slogans of regional sentimental-
ism, they would gain a lot but now 
we find that practically nothinll was 
done. Not only that, the ULP Minis-
try did much less than what the Con-
gress Ministries did in the Union 
Territory regime. The Ministries then 
had very little power. 

This is the situation. In this situa-
tion, coming to the Budget, I would 
like the House to recall the discussion 
the Manipur Budget during the Union 
Territory regime in 197i on the floor 
of the House. While participatin. in 
the discussion, I remember to have 
observed that the pattern of assistance, 
the pattern of expenditure that was 
displayed in the presentation of the 
Budget was mainly expenditure for 
maintenance, routine expenditure. We 
talk of viability. We talk of putting 
small units on a sound financial posi-
tion. Mere slogans will not do. Merl' 
lip-sympathies will not do. There is 
no use repeating them over and over 
again. We have heard many times 
that industries and projects are going 
to be taken up. May be that it may 
involve a little more expenditure tem-
porarily, but this has to be incurred 
for the development of tpis area. 
Otherwise how can this area develop 
and prosper? Sir, this would have 



223 Manipur MARCH 30. 1973 Budget and D.G. 224 

takeD a number of days in Manlpur 
Assembly. we are PIl8llin& It In a few 
hours ... 

MR. CHAIRMAN: You may take two 
minutes more. 

SHRI N. TOMBI SINGH: My re-
quest is tbat the necessary amount of 
allotment of money should be made in 
respect of industries and projects. 
Manipur has been considered as a 
heaven for tourista. But the tourists 
are not attracted because -L ~ 

pennit system is there. whicb is very 
cumbersome. Therefore. forei&n tour-
ists will not be able to eo there. Even 
the domestic tourists are not gOing 
there due to paucity of communica· 
tions. Manipur sbould be developed 
as it is such a heaven amone tourist 
spots; it has lIot very rich potentia-
lities. Unless concrete programmes 
are taken up and heavy investment 
are made. how can this area come up 
at all? A concrete proeramme of 
development has to be taken up hrune-
diately. Our pOlitical aspiration has 
been fulftlled. We are most &reatful 
to the leadership of Prime Minister 
Shrimati Indira Gandhi and to all 
sections of the House for the unanimi-
ty which they showed at the passing 
Of the StatehOOd Bill. Now this hu 
to !be followed up in other respects. 
In thi'i connection' I would like to make 
some concrete 8UJlllestions to the Gov-
ernment of India for consideration. 

Proposals regarding cement and pulp 
industries and also s!)innin/l mills are 
there already. We do not know why 
80 much time Is belne taken for taking 
further action in these matters. One 
important difftculty Is regardinJl com-
munications and for gettlnll a rail-
head the people have to eo hundreds 
of miles via Nagaiand. A proposal 
was made that a railhead IIhould 
be opened at Jlrlban from the nearest 
Tall station of Cachar. May be that It 
would involve heavy expenditure, but 
then. If you do not overlook certain 
yardstlclta. how can thill area develop? 
Unlen more allotments are made In 
the matter of setting U"p of railway 

(em Acctt.) . . 

lines. in the matter of setting up of 
Industries. and in otber ftelda. how can 
this area come up? Theretore, to 
boost up the economic position of 1M 
area there IIhould be a concrete pro-
gramme ot development. There should 
be a comprehensive pro&ramme which 
should be taken up. This Is tbe only 
remed;y. 

M;y next Buegestion Is this. There 
should be bigb-powered commission 
wblch should look into the misdeeds 
of one year old ULP Ministry. That 
Ministry went out of all nonns. Their 
Ministers went out of all norms of 
decency in "public life for their own 
selfish ends. Tbey even with armed 
guards takin& machine-guns to hunt 
out for MLAs who have gone OUt of 
their camps out of sheer disgust. Even 
so they could not eet them back. We 
must conaratulate the bold members 
of the Progressive Independent Group 
who could !&Dore the generous patron-
age in cash and position offered by the 
ULP MInisters. 

So. these are my two suggestions. 
namely. that a Commission of Enquiry 
sbould be set up to probe into the mis-
deeds of the Ministers and that there 
should be a comprehensive programme 
of development which should be taken 
up immedlatel;y. 

With these words I sUDDort the 
Budget proposals. Thank you. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir. I do not know 
how many more Budget this House 
will be required to tackle by the grace 
of Shrlmati Indira GandhI. the IIreat 
socialist and democrat. that covers the 
mind and head of the enUre set of 
people Bitting ~-~  to us. I bave 
before me the Manipur Budllet which 
shows the character represented by 
Mr. Ganesh. Out of a total amount 
of RI. 14.83.90.000 the non-develop-
mental expenditure exceeds 
Rs. 11.77.66.000. Out of tbat the /lod-
father of the rullna' narty and this 
Goverrunent. namely. the Police. con-
sum!. Rs. 1.18.29.000 for a state of 
this size. 
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Then the 'expenditure met from the 
revenues comes to Rs. 1,72,99,000. 

,What a miserable farce; They talk 
',about democracy, develoP'lIlental work, 

welfare, socialism-not Marutl, of 
-course, that is their own welfare which 
took about two hours of this House 
today. 
•• 

MR. CHAIRMAN: You should bear 
in mind that in future whenever yOU 
speak you should not use slanderous 
language for which you have no proof. 
It is simply slanderinJl' a person. It 
.is a poli tical statement that he is 
making. This will be expunged. 

SHRI JYOTIRMOY BOSU: Manipur 
is such a tiny state. I have shown 
the Police budget. Besides there is aI\ 
expenditure for the Manipur people to 
pay to the Central Exchequer which 
'Covers the cost of 30 CRP companies-
I call it Central Repressive POlice-for 
a tiny State like Manipur. 

Why is this Bude;et coming before 
us? It is because of the tactics and 
,game of toppling which was started 
by the Congress Party in this country. 
History will bear testimony to it. 
Multiple standards are applied by this 
agent of the prime Minister or Central 
<Government, namely, the Governor. 
There is one set of rules for Orissa; 
another set of rules for West BeI\gal 
and yet another set of rules for Mani-
pur. I would like to ask the Gover-
'nor of Manipur, Shri B. K. Nehru, if 
he was not trying to find an opportu-
'nity for encouragine horse trading. 
It Is not a fact? Is that the reason 
why he did not order dissolution of 
the Assembly immediately after the 
Chief Minister had recommended it? 
Mr. Chairman, what a misearable con-
dition the Chief ,Minister has stated of 
the letter which I have circulated in 
the House! The situation bedevilled 
'this unhappy land owing to the defec-
tion and horse trading indulged in by 
some power hunery and self seeking 
politicians. The defection are quite 
the promises they made to the officer 
frequent and the defections in some 
-.0Expunged as ordered by the 

(on Accttj) 
cases have been even three or four 
times. The detector MLAs have now 
been kept in Ii concentration camp 
under police iuard round the clock 
without permission even to meet their 
relatives. All tho. time they were 
brought to the Assembly in a group 
and under vigil, and as a result they 
have not been in a position to ex' 
ercise their free mind to decide what 
is right or wrone;. 

This has beell circulated by the Lok 
Sabha Secretariat and the names have 
been given-1 to a-Khan Lal, Amujao 
Singh etc. 

He has said that, to the future Go\"" 
ernment on a stable footing, the Minis-
try feels that the Governor may dis-
solve Assembly and recommend a Mid-
Term Poll in the State as quickly as 
possible. 

We want a clear and categorical 
assurance here on the floor of the 
House that they will immediately an-
nounce Mid-Term Poll for Manipur 
and allow the people to decide their 
own future, and not be a colony of 
Delhi and be ruled by the bureau-
crats from here as agents of the 
Centre. 

13.37 hrs. 

[MR DEPUTy-SPEAKER in the Chair]. 

The ManipUr People's Party gave a 
Memorandum. They said, 

"To apply it to the present politi-
cal situation in Manipur, 9 (nine) 
members of the U.L.P. have defected 
to the opposition groups on the con-
dition that almost all of them would 
be offered ministership." 

In their hunger for power the local 
Congress had unscrupulously enlisted 
the support of a recently expelled 
Congressman, Shri T. Bira Singh, 
without formally condoning the dis-
ciplinary action. 

Chair 
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The poUtical situation is so un-
certain that defections and counter 
defections are in hot chase even before 
the very presence of the Governor. 
The Governor is doing the horse trad-
in, in Manipur on behalf of the rul-
ing party who are his employers at 
Delhi. 

Then Shri B. K. Nehru has said in 
the report to the President that the 
law and order situation to which the 
Cabinet and the Speaker referred con-
sisted Of a rowdy student demonstra-
tion outside the Asaembly on the 14th 
March which had resulted in the 
gherao and the abuse of certain Minis-
ters. He has also said that the mem-
bership of the P.D.A. consists now of 
31 in a House of 80. (Of the original 
32 one member bas defected to 
the ULP). Of the 31 members of tbe 
P.DA no less than 13 have chan,ed 
their party loyalty since tbey were 
elected. some at tbern more than 
once. He also says that in accordance 
with general principles and the strong 
desire of the people of Manipur that 
President's Rule sbould be for the 
shortest period possible he would re-
commend that the legislature should 
not be dissolved and fresb elections 
should not be ordered. 

This gentleman, Shri B. K. Nehru, 
an &JeIlt of tbe ~  then to 
rape the Parliamentary democracy 
that exists and he does tbis at the 
insti,ation and under the orders of the 
Central Government who are his em-
ployers. . 

I demand that the Governor should 
be immediately recalled and if there 
is any provision for Impeaching him 
(1 do not think there is any) he should 
be cenllUNd and he should be dropped 
lnuDed1ately. 

That is all I want to..,. I con-
demn Uae Centres action as a result 
of which State Government bud,ets 
are beinl brou,ht to Parliament. tak-
in, its time. This is killin' and rap-
in, democracy in the country and they 

ar no doubt faacist and dictatorial in 
character and they are rWnin, tbe 
country and its future. 

~ PAOKAI HAOKIP (Outer 
Manipur): It is very sad that once 
again the Budget of Manipur has to 
come to this august House for dis-
cussion and passing, This is tbe 
second time tbis bas happened. 

The circumstances which led to the-
Budget ot Manipur having to come to 
Parliament have been narrated by my 
hon. friend, Sbri Tomb! Singh, and 1 
do not wish to go into that background 
because it will take time. Still, I 
would express my anger and pain 
over the situation leading to the dis-
solution of the Assembly. 

A Ministry was formed there headed 
by the Manipur People's Party, a 
local party which had no base at 011. 
How did they come to power? How 
did they get 15 members from amon.g 
them elected to the Assembly? ThIS 
aspect must be known to the House-
so that it can judge the situation pro-
perly. They came to be elected 
through corruption. This shows to 
what extent corruption has played a 
part in the political life of the nation. 
The House must know about it so that 
tbls may be cbecked. 

From the very beginnin, in their 
election campaien. they did not have a 
political ideology. They do not 
have-I am using the present ten_ 
a political programme or policy before-
them. What they have before them 
is corruption. That is what they 
bave. By means of this corruption, 
they somehow mana,ecl to 1ft 15 from' 
among themselves electet. Later on 
they were joined by lndependentl 
numberinl 18. Somehow tbis group 
came Into exi8tence anel into power. 

Later on, what happened? TheY 
did nOt 'mean to serve 1M interesta of 
the people who enAled them to form 
the Minlstr7, the people of the Dewly-
bom tilly state. Bqt tbe1 resorted 
to all kinds of corruption, in tbe 
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matter of transferring people, making 
.appointments to posts from among 
aspirants by extracting money from 
them forcibly and so on. This is 
what they did. 

This corruption came to the notice 
.of the public. The only course Jeft 
to them was to condemn this cor-
ruption. Thus the Ministry started 
becoming unpopular in the minds of 
the people. 

Then the Independents who had 
jomed the MPP thoueht it proper to 
leave the Party as quickly as possible 
.so that they might be able to serve 
the interests of the people, as they 
desired and as they had pledged to do 
at the time of the election. This way, 
this thinking led inevitably to de-
fection and to come over to the Con-
gress party and try to form the 
people's democratic alliance, a ;Jro-
gressive alliance. After the defection 
{)f the nine members, the Ministry still 
claimed to have a majority, when nine 
<If them very clearly, inside and out-
side, announced that they had resigned 
from the corrupt Ministry and they 
would no longer be able to remain in 
the· Ministry which was doing only 
corrupt things and not doing any good 
.and that they will join the Congress 
party, that was the largest single 
.party. 

Here, the Opposition, that is the 
-Congress, along with the nine mem-
bers, accepted the challenge that a 
trial of strength should be held on 
the floor of the House which was the 
proper forum in parliamentary demo-
cracy. Accordingly, the Assembly 
was called; a sitting of the Assembly 
was summoned, and here, the Speaker 
seeing the situation not in favour ot 
the Ministry, again, on unreasonable 
excuses, adjourned the House inde-
'finitely. Here again, the democratic 
alliance accepted it saying, all right, 
we can see and will prove that the 
Ministry has been reduced to a meagre 
minority. So, on the 22nd, a session 
'Was held again. 

Here, what happened? The saddest 
thing happened. Again, it was said, 
on the pretext that some stUdents who 
were outside the House were Biitat-
lng, that it was not possible to continue 
the House, and the Speaker adjourned 
the House. That way, they could not 
decide the strength of the parties and 
decide it in the House. That way, the 
House was adjourned by ·the Speaker. 

Then the progressive party alliance 
with 19 Congress and five CPI l~ 
~  in all 32, went again 'to the 
Governor's residence, Shri B. K. 
Nehru's residence, and told him that 
they were really in a position to form 
an alternative Ministry, and so they 
should be given a chance. But the 
Governor did not agree to their sug-
gestion. So, ultimately what happen-
ed? The Assembly had to be dissolved. 

Here, I would ask: in parliament-
ary democracy, what is the principle 
of democracy, and what is the concept 
~  democracy. To my understanding, 
In a parliamentary democracy. as I 
know, and as we know, when the 
majority or a large section of the 
members is in a position to form a 
government, is it not the practice in 
parliamentary democracy to give them 
a chance to form a Ministry? It may 
last long; it may not last long. I feel 
that they should have been allowed 
to form the Government and the Op-
position Parties should have been 
made to bear the burden of office. 
This was not done and a decision was 
taken for the dissolution and so the 
Budget is here before the House for 
the Members to· discuss. 

My friend Mr. Jyotirmoy Bosu was 
saying that there were thirty com-
panies of CRP in Manipur. All over 
the country there were only 80 batta-
lions of CRl' and thirty companief 
were in Manipur. Does he not know 
that Manipur is a border area and it 
could have been more. It is not for 
Manipur alone. More forces are sup-
posed to be in the border areas 
throughout the country, not only in 
Manipur. CRP, border security force 
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etc. are supposed to be in border 
areas. He did not appreciate this fact 
and I deplore it. 

I do not know whether Members 
will have another opportunity of dis-
cussing the problems and the political 
activities in Manipur and the diftlcult-
ies of the people of Manipur. I should 
like to say a word about the Kuki 
refugees. There are at present 1600 
kuki refugees, expelled and repatriat-
ed from Burma in 1967. The State 
Government as well as the Central 
Government had been generous 
enough to come to their help quickly 
and about Rs. 4 lakhs had bf!en given 
to them. 

With this money they were able to 
pull on. In this regard I submit that 
the help given to them was not sufli-
cient. 

More money and more help should 
be extended to the people in terms of 
agricultural loans so that they may be 
able to rehabilitate themselve3 and 
they may be able to live a comfort-
able life in the State. 

MR. DEPUTY-SPEAKER: You have 
already taken 15 minutes. How long 
will you take? There should have 
been a Resolution for approving or 
disapproving the Presidential Procla-
mation. Everybody is talking about 
that Resolution and not about the 
Budget. The Resolution is not before 
the House. 

SHRI PAOKAI HOAKIP: I shall 
take some more time. 

The next point that I would like to 
make is with regard to the creation of 
two more districts in the hill areas 
of Manipur. 

Sir, the House'knows very well that 
at the time of conferring of Statehood 
to I'&anipur, an autonomous Council 
was in existence which was set up 
under the Act. According to the Pl"O-
visions contained in this Act, there is 
room for creation of two more dis-
tricts for the State ot Manipur. AI-

(on Acctt,) 
ready there are four districts in the 
hill areas and we want to have tw, 
more districts. 

As the House knows, the policy of 
the Government has always been this 
viz, to brini the people closer for the-
development of the hill areas rapidly. 
With the coming into existence of 
these four districts, the progress. 
made by them is very much appre-
ciable. That is why our demand for 
bringing into existence two more dis-
tricts. 

MR. DEPUTY-SPEAKER: Please 
listen to me. You have already taken 
twenty minutes. I am going to give 
you three more minutes. You should 
conclude. In twenty minutes a per-
son can make a world-shaking speech. 
I shall give you two or three minutes. 
There seems to be no end at all. 

SHRI PAOKAI HOAKIP: In Mani-
pur the people have been demanding 
construction of a railway line from 
Silcher to Zeriban. This is very im-
portant. Due attention has not been 
given to this by the Ministry. I hope 
this will be given due consideration 
by Government. I also hope that the 
railway line will be constructed soon. 

There is a constitutional provision 
for the protection of the Scheluled 
Castes and Scheduled Tribes. These 
are weaker sections of the community. 
somethini should be done to protect 
them from exploitation. Government 
must give serious consideration and 
see that all sorts of injustices done 
to these people come to an end. 

MR. DEPUTY-SPEAKER: Now, the 
hon. Member must conclude. 

SHRI PAOKAI HOAKIP: One more 
point and I have done. j 

The two districts should be created " 
loon and elections to the Districts , 
Councils IIhould take place as schedul- ., 
ed. If the elections had been held, by 
now some progress could have been 
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made. I request the minister to keep 
in mind that the elections to the dis-
trict councll& should not lie delayed 
any longer. 

Another important point ....... . 

If bn. 
MR. DEPUTY-SPEAKER: No. No-

thing of what the hon. Member saya 
will go on the record now. 

Judged from all that has been said 
it all relates to the political ~ 
of the imposition of President's rule 
and very little to the budget. I do 
not know why the Government did 
not include that resolution. It ap-
pears everything said is about that. 
They will have to bring a resolution 
seeking the approval of the House ot 
the Proclamation and the same thing 
will be repeated. I think the Govenl-
ment should take note of it. This is 
just wasting the time of the House. 

Shri Indrajit Gupta. 

SHRI INDRAJIT GUPTA (Alipore): 
Mr. Deputy-Speaker, Sir. it is a tragic 
commentary on the working of the 

. parliamentary system that once again 
Ptesidenrs rule has descended upon 
this unfortunate land of Manipur. It 
is all the more tragic because, as point-
ed out correctly in the Governor's 
report to the Rashtrapati, for many 
many years, Manipur was a Union 
Territory and just before the last elec-
tion, they were under President's rule 
for 2i years. He has correctly said 
that because of this, President's rule 
is very much more stroIljlly resented 
here than it would be elsewhere. I 
paid a visit to Manlpur about H 
months ago. Anybody who goes there 
and talks to the people there cannot 
fail to sense their very strong anti-
pathy to the idea that they should 
come under President's rule again. 
But frankly speaking, I do not see 
also what other alternative there was 
in the concrete situation which had 
developed. 

About the Governor's advice. I am 
constrained' to say that Mr. B. K. 
Nehru, who is an administrator of 

(on ~  

great expedence, has really made a 
very surprising proposal, coming as 
it does against his own analysis of 
the political set-up there. He says: 

"There is a great deal of fragmen-
tation of society, loyalties to groups 
and individuals are often stronger 
than loyalty to party, rivalries bet-
ween indiViduals within the same 
party are strong and corruption 
which is the main cause Of defection 
is unfortunately even more rampant 
in Manipuri political system than 
elsewhere." 

If this is the analysis in which he 
believes, it passes my comprehension 
how he came to the conclusion that 
the Assembly should not be dissolved 
but should be kept under suspension. 
It is very surprising to me how he 
could make such a suuestion at all 
because, if that advice had been ac-
cepted by the Central Government 
which, fortunately, it did not accept 
-it decided tha.t the Assembly should 
be dissolved-but if Shri B. K. Nehru's 
advice had been followed, then all 
these not very complimentary remarks 
which I just now quoted, which he has 
stated in his report about the Manipuri 
political life, would have been enabled 
to have full play, the Assemply would 
have been suspended and all these 
things, defections, corruption, attempts 
to intimidate people, wean away peo-
ple, would have just run riot. There-
fore, to that extent I am lllad that the 
Centre decided that the Assembly 
should not be kept suspended, but 
should be dissolved. 

There was not really any firm possi-
bility of a stable government being 
formed in Manipur. Of that there is 
no doubt. I do not want to go into 
the details of that. This underlines, 
I would say, once again the urgent 
need for the Centre to pring forward 
that long-promised Bill on detections. 
Every day, every passing day, things 
are taking place in one State or the 
other which underlines the urgency 
of this. So long as that Bill is not 
passed and it hIlS not come on to the 
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Statute Book tbese defectiolll and 
counter-defectioDS will .ain from 
strength to streJl6lb and this is not 
the last that we bave seen, the Mani-
pur case will not be tbe last example. 
I do not know the reason for this 
delay. Wb.7 bas it been kept in cold 
storage so l ~ Suspicion is gain-
ins ground only because of that. I 
bope at leaBt in this session, as soon 
as possible. we will be able to legislate 
on it. 

Tbe Speaker's role in the debate baB 
been referred to whicb is also very 
extraordinary. First of all, be said 
that because their waa some law and 
order situation existlns in Manipur. or 
perbaps in Impbal, therefore be will 
adjourn the House aine die. Then tbe 
Governor bad to call tbe meetin.. I 
do not know wby this unulUal sort of 
thing bappened. The Governor's Re-
port sayB: 

"1. ..... Insisted with the Cbief 
Minister and the Speaker that con-
stitutional ~  must be 
obeerved and that no further im-
pediment should be allowed to be 
placed in the Itrer;sth of the Gov-
ernment being tested on the Floor 
of the HOU8e. They accepted my 
Hne of thought; the House was 
resummoned to meet on the 22nd 
Marcb. which wu the date on which 
it would next have met in any case 
had not the line die adjournment 
intervened. " 

So, the Speaker ArBt adjourned tbe 
House aine die, when a motion of no-
conJldence aurainat the Council of 
Ministers was pendiDJ(. Wben the 
Governor advtaed them "no. this Is 
not proper. yOu bave to IUmmon the 
AHembly", the Anemblv w.. re-
summoned and the motion of DO-
eonftdence was taken uP. but the 
Speaker announced that there would 
be QO time-llmit on lpeeebes. This II 
the ftrst time I ftnd that a Speaker is 
using his offtciBl power to OIMIDly en-
courale members to do ft11bUlterln, 
10 that the debate could 10 on day 
after day. 

MR. DEPUTY-sPEAKER: The Mem-
bers ~ this House would have been 
very bappy to get luch an opportunity. 

SHRI INDRA.1IT GUPTA: U the 
opposition in the HoUle Is 10 big that 
defection this way or that way ••.• 

MR. DEPUTY-5PEAKER: I am 
limiting II only to the time factor. 

SHRI INDRAJIT GUPTA: Very ex-
traordinary tbincs are happenins 
there. 

There have been some allegations In 
the pre" that some MLAs were virtu-
ally kidnapped and kept IOmewbere. 
I do not know wbether it is true or 
not. but I do know that some MLAs 
belongina to the opposition were, for 
tbeir own safety, staying tORetber In 
certain r>laces. One of these places 
was a camp at a place in Kalor. I 
know this definitely and I say it with 
all responsibility. tbat the Finance 
Minister of this ULP Government and 
lOme other Minilten did come to that 
camp along wltb a party of the Mani-
pur Rift .. In order to try to Intimidate 
these people. 

So. President's Rule has become in-
evitable In the course of events which 
took place. But we mUlt not lorget. 
I hoPe the Government will not for-
,et, in view of what I quoted earlier 
from the Governor's own observations 
in the concrete backaround of the 
political developments and history of 
Manipur. President's Rule Is mOre re-
sented tbere than anywhere elle. 
Therefore. our attempt should be to 
see as lOOn as possible. as lOon as It 
Is feasIble and practicable. new elec-
tions are ordered so that the people 
do not feel &tifted and they once a.aln 
get the normal democratio 11lbt of 
electln. their representatives. Sir. Mr. 
Tombl Singh over there spoke about 
the need for some IOrt of InQuIry or 
Investigation by lome Commission into 
the ldnd of rampant corruption that 
11 loln, on. Corruption haa already 
become unfortunately, I Ihould lay. 
an illltitution in our country. 
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But, nevertheless, the fact remains 
that we have heard about very strange 
things. For example, when I was in 
Imphal, I was told that there are some 
lands in the town which have been 
absolutely illegally encroached upon 
by the relatives of certain Ministers 
and MLAs-These people have been 
brought tram hill areas and other 
places and they have completely il-
legally occupied and settled on certain 
lands in the town. This kind at thing 
has been going on and these things 
must be looked into apart from other, 
whatever charlles of corruption there 
may be. 

Now, I do not want. as you cor-
rectly said. to go into this question 
much more. We may probably lIet a 
chance to debate again on this. But. 1 
would like to mention one point on 
this. It is high-time that we should 
thmk of removing from the minds of 
the people at not only Manipur, but 
a number of these North Eastern 
States, the feeling that they are still 
considered. even atter beinJr gi ven 
Statehood, as a sort of second class 
States when 4 or 5 of them are under 
one Govenor. Mr. Nehru is simul-
taneously the Governor of Assam, 
Nagaland, Mej[halaya and Manipur. 
People did complain to me that there 
are times when it is very urgent to 
have the Governor available in Imphal 
for certain consultations and work, he 
is not available when he has got this 
huge area to look after and he is 
wandering about. I suppose he is com-
ing to Delhi also frequently with the 
problems of these States. I would sug-
gest that, tor the future. we should 
-create some sort of a feeling of affinity 
among these people. 

MR. DEPUTY -SPEAKER: How can 
Mr. Ganesh answer that? 

SHRI INDRAJIT GUPTA: He is not 
representing his Ministry only. He is 
representing the Government of India 
also. He can convey these things. 

Coming to the Budget yesterday, in 
his statement on the Budget, Mr. 
Ganesh said that a huge' amount ot 

(on Acctt.,) 
money-I do not know whether the 
amount is specified-I have not had 
time to go through the papers-has 
been locked up in Manipur because 
they want to store a lot of foodgrains 
in case of any emergency. This is said 
to be the primary cause of the deficit 
in the Manipur Budget. These amounts 
have been locked up by the State 
Government tor the purpose of storing 
quantities at foodgrains as a· sort of 
reserve. I am really surprised 10 read 
this I:Jecause, one thing you find in 
Manipur is that no foodgrains are 
available. Rice is selling at Rs. 230 
per quintal. The normal retail price 
of rice in Manipur used to be Rs; 1.60 
or at the most Rs. 1.80 per Kg. Now, 
you cannot get it tor less than Rs. 2.30 
and even that yOU cannot get. The 
ration for an adult for a whole month 
is 5 Kgs. of rice. No atta is available 
at all. For a minor. it is 2~ Kgs. per 
month. The price has gone UP. it has 
shot up like anything. Whenever peo-
ple come to ration shOPs they are 
told that there are no stocks. But, 
here. we have I:Jeen told that the main 
cause of the detlcit in the Budget is 
that huge amounts have been locked 
up for storing huge quantities of food-
grains in case of emerj[ency. This 
seems to be another additional ground 
on which some probe should be carried 
out. Was that money actually spent 
for this purpOse or spent for something 
else? It it were spent for purchasing 
and storing foodgrains. where are 
those foodgrains? Where they have 
gone? This is the condition in which 
people are living. No procurement 
has taken place. 

I would agree with the other Mem-
bers who have very rightly emphasised 
the need for some concrete develop-
ment programmes to be undertaken 
without delay. There are no irrigation 
works in Manipur. There is no drink-
ing water. I was staying in the M.L.A. 
Hostel tor two days. I could not have 
a bath for two days. One bucket at 
water was somehow procured for me. 
Of course, I was told the tlrst night 
when I was there, "Don't worry. To-
morrow morning, you will tlnd water 
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coming in the tap in your bath-room." 
With that hope, I put the bucket under 
the tap and went to ileep. Next morn-
ing, I found not a sinale drop of water 
in the bucket. Something must be 
wrong with the water supply. 

Then, there are no industries at aU 
in Manipur. There are natural re-
sources. There are a lot of good 
forests. Timber is available there. 
Some pulp industry, some paper in-
dUstry, could be estabUshed there. 
Some possibilities of putting up indus-
tries there could he explored. It I_ 
such a lovell" place. Sir. you must 
have tasted the luscious pineapple of 
Manipur. Some canning industry can 
he set up there. All these things could 
be done if the people are really 
bothered about that, Instead of only 
being bothered about how to feather 
their own nesta. 

During' the -period of President·s 
Rule which. I hope. will be a brief 
one, at least lOme of the schemes 
should be worked out and formulated 
and put into operation. Let them be 
started so that somethinl( happens. 

There is another problem also. 
Imphal town has IIrown quite a lot and 
there is a problem of extendlnll the 
area of the town. One of the biUest 
obstacles to that is the present loca-
tion of the camP of the Assam Rifles. 
It is located in such a place-4f you are 
familiar with the topography of the 
town. tben you will he able to ~ 
preciate It that you cannot go from 
the eastern part of the town to the 
western part of the town because of 
tbis interveninc hUIle area which has 
been taken up as the camp of the 
Assam Rilles. The people say that 
II the only area available which 
can be uMd tor furtber extelllion of 
the town. Everybody there was say-
in, that the AIUID lWles camp can 
be,' shifteC:l from there to lOme other 
lite. that this bute area Ibould be 
vacated. 80 that It can be used for 
purposes of town development. 1 bope, 
tbeR thing. will be &ODe into. 

Finally. I would say one tbin". The 
main thing is to keep in mind that 
the President'. Rule i8 not at all liked 
tbere by the people, more so than in 
otber places, and to see that the elec-
tions are held al soon as poulble so 
tbat normal democratic rule can be 
restored there. 

SHRI DINESH CHANDRA 
GOSWAMl (Gaubati): Mr. Deputy-
Speaker. Sir. at the outlet, I must 
refer to certain uncharitable remarks 
made against my party by Sbri 
Jyotirmoy Boau. Of course. that Ii; 
not new because like a gramaphone 
record. he always repeats it, whatever 
may be th! subject-matter and the best 
way to treat blm is to iJ(Dore blm. 
He said that it is because of the defec-
tions encoural(ed by the Congress 
party tbat the President's Rule bas 
been imposed in Manipur. You wlll 
realise, unless you have seen it with 
the jaundiced eYe, that tbe President's 
Rule in Manlpur was Inevitable be-
cause the Ministry which was ~  

tbe power by Ule Governor was a still-
born child which wal beinl kept alive 
by artificial respiration. 

I can understand the feeliDII of the 
Governor to .addle-tbis Ministry with 
power because. al Mr. Indrajit Gupta 
laid. the people of Manlpur rather do 
not like further imposition of the 
President's Rule. Therefore, the 
Governor tried his best to keep some 
sort of popular Ministry aUve and. 
probably, he called upon the M.P.P .. 
even tbough It wal a minority party in 
tbe House, to form the Ministry. 

We know bow the M1nlstry behaved. 
A suggestion has come from my hon. 
friend Shr1 Tombi SlnlCh, that there 
should be an Inquiry Into the activi-
ties of the Miniltry. It il upto the 
Government to consider that. 

I would bumbly bel( the Govern-
ment to consider very seriously that 
such defections or Bucll short-lived 
Ministries creatle a sense of lack of 
conftdence in the minds of the people 
towarda the democratic I"tee Itself. 
partfcularq, Ill'" INU ".. 
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there is laek at communications or 
in tribal areas. I think, the Govern-
ment should seriously consider as to 
how we can keep the democratic in-
stitutions alive. 

A reference has been made by Shri 
Indrajit Gupta about the Defections 
Bill. I also feel that the Bill should 
come. But at the same time, we 
~ l  remember that merely bring-

ing the Defections Bill will not solve 
the problem unless a sense of res-
ponsibility grows upon all the political 
parties and amongst the people who 
have been called upon to represent the 
population. A reference has also 
been made by Shri Indrajit Gupta to 
the behaviour of t!1e Speaker. How 
can a law of defection take note of 
the behaviour of the Speaker or can 
/iuggest a remedy to it? Therefore, I 
feel it is the duty of all political par-
ties, not only the rulinl Con.l(ress but 
also the Opposition, to act with a 
certain amount of responsibility so 
that we can make democracy a success 
not only in that small State but 
throughout the lell.llth and breadth of 
this country. 

With these words, I come next to 
the Budlet proper itself. In Manipur 
or so to speak in the entire north-
eastern relion, the potentialities of 
development have not been tapped to 
the extent it ought to have been tapp-
ed. My friend, Mr. Tombi Singh, re-
ferred to tourism. We know tourism 
is one of the main exchange-earners 
and it comes next to oil. Next to oil 
tourism is the ereatest revenue earner 
for a country and there is a tremen-
dous potentiality for tourism in Mani-
pur because Manipur is a place, rich in 
cultural heritage and a place where 
the hills and plains meet with splend-
our and verdure. But nothing has 
been done so far to improve the 
potentialities of tourism either in 
Manipur or.In the entire N orth-eastern 
region. The State from which you 
come has tremendous potentialities for 
development of tourism. In spite of 
the fact that repeatedly we have urged 
the T.urism Ministry to take note of 
these thln.lls. ~ l  not mueh 

(on Acctt.) 
has been done and now that the State 
of Manipur has come under President's 
rule and has become the direct res-
possibility Of the Centre, I will re-
quest Mr. Ganesh to take note of it 
and pass this on to the appropriate 
Ministries. Unfortunately, the entire 
Budget is silent about any allocation 
regarding tourism. 

So far as industries are concerned, 
there is no industry in Manipur ..... 

MR. DEPUTY -SPEAKER: What is. 
the use of tourism without tourists 
and the tourists can 10 there only 
after gettinl political clearance? 

SHRI DINESH CHANDRA 
GOSWAMI: There is no industry for 
that matter, not to speak of largEr 
scale industries. There is a tremen-
dous scope for development of small 
scale industries, particularly, handi-
crafts industry. We know how the 
weavers of Manipur weave various 
patterns of cloth. I think it has tremen-
dous potentialities of an export mar-
ket, but nothing has been done so far. 
An effort was made by the Central 
Silk Board, thanks to the initiative of 
my friend here, Mr. Inderjit Malho-
tra, who was the Chairman of the 
Central Silk Board, to set up a tussor 
industry there, but I think one of the 
constraints that has C'ome in the waY 
of the Central Silk Board is the cons-
traint of finance. I will request Mr., 
Ganesh to look into it and give ade-
quate help to this project which has 
been ta'ken up by the Central Silk 
Board and given utmost priority. 

From the report itself we find-it 
you look to paie 14-that for famine 
relief they have taken quite a sub-
stantial grant because at page 14 it has 
been said: 

"The increase in the Revised Esti-
mates, 1972-73 is due to inclusion 0 

provision of Rs. 4000 thousands fo 
Test Relief Works being taken up i 
view of the drought in the State. Th 
Budget Estimates, 1973-74 contain 
a provision of Rs. 8000 thousand 
for Test Relief Works." 
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But Wit sbould consider that by mere 
arantin, of Bome amount for tltst 
relief works, we may not brm. aolace 
.to tbIt poor, to those people who Buller. 
Tbe enUre approacb should be to 
create a condition in tbIt State 10 
that tb_ works of famiDe ~  and 
test relief may not be neclt8Bary. Un-
fortunately. that is only poSSible if top 
priority is Riven to rural electrifica-
tion. The bon. Minister for Rural 
Electrification, • Dr. K. L. Rao. in 
answer to ODe ot my questions a f_ 
days back said tbat because the East-
ern States bave not taken any initia-
tive in rltl(ard to rural electrification, 
rural electrification In these States has 
not bet!n a IUcceas and that there is no 
dearth of money. If tbltre is no deartb 
of money and it is because of lack of 
initiative on the part ot the Eastern 
States tbere is no rural electrification, 
I am lUre that now that the State 
bas come under President rule and 
bas become the direct responsibility of 
the Centre, the Central Government 
will initiale achemes tbere to see that 
rural electrification is a success. If 
nothing is done in tbat direction, it 
will give us an opportunity to accuse 
the Central Government and obvloWl-
1y. I am sure, Mr. Ganesb will not 
aive any opportunity to criticise the 
Government tor not taking steps In 
this direction and put ua, the Members 
of the Treasury Benches In an embar-
raISin, position. 

Wben you talk about industry, wben 
you talk about tourilDl, noth\nj[ can 
be done unle. there la proper infra-
structure there. There is not even a 
Railway line to Manipur. I want to 
emphasise that raUway is not only an 
infrutructure for the purpose of the 
growtb of Induflry or c:ommunicatioDB 
but it is also a matter of the source 01 
national lDtearation aWe. Railway-line 
leads to the national iDtearation. These 
are vulnerable areu and I would 1U1-
,est that the Central Government 
sbould 'take UlI detan.d plans for tbe 
growth of railways. I would like to 
emphulae the pointe already made by 
lODle of the hOD. Membera that there 

(Oft Acctt.) 
is need' for enUre coordinated develop-
ment Of the whole of the north-eaatem 
re,ion aloDi with tIiia area. 

To conclude, I would say tbat tbere 
sbould be eftorta made to reduce ex-
penditurlt on administration and non-
production activities. At paae 10 it 

-Is said that one of the reasons for 
increase in General Administration has 
been due to provision for more minis-
tries. It is rather unfortunate. The 
bud,et states: 

'The inerease in the reviled eati-
matea o! 11172-73 is mainly due to 
the provllion for more Ministries." 

bope that care will be taken in re-
,ard to tbis upect. And. to satisfy 
Mr. Viswanathan. 1 support tbe 
Budiet. 

MR. DEPUTY-SPEAKER: There 
Demands bave aot to be palled todlY. 
Tomorrow is 31st, Saturday and 
therefore, we must tlnlsb this business 
and PI .. it on to the other House. I 
would requut bon. Members to c0-
operate with the Chair and I would 
request them to take five minutes 
eacb and not more. because, they' will 
bave another occasion wben tbe 
ReaoluUon comet! up before the 
HOUR. I am only statin, the dilB-
cully whicb We face. 

SHRI G. VISWANATHAN (Wan-
Diwub) : This la the third State 
budget which is goln, to be paased in 
tbls HOUle in the month of Marcb. J 
hoPe thi. ia the la.t budiet, at leaat 
as far al the month ia concerned. I 
don't kDow bow many more are In 
store for us. whether Gujarat or 
Mysore or Bihar will be c:ominl in 
ApriL But, I do not BUpport the view. 
Sir, that If there II any trouble in 
any state, in wbatever form. Imme-
diately Prealdent'. rule ahould be 
imposed on that State. the Assembly 
Ibould be lUapended or dissolVe<! and 
all that. Pret!ldent'. rule i. nothlna 
but a stranlUlation of parliamentary 
democracy In thiB country. In the 
courae of hiB letter to tlIe Prelldent. 
the Governor Bald: 
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Needless to say it is undesir-
able to continue Presidential 
Rule anywhere any longer 
than is absolutely necessary. 
In Manipur this is doubly so 
because Manipur was under 
President's rule for 2i 
years continuously before the 
last elections lind in a sense 
for many years before then, 
because it was a Union Terri-
tory. President's rule Is con-
sequently very much more 
strongly resented here than 
it wouid be elsewhere. 

So, Sir, people are not happy with 
President's rule because they want 
their representatives to discuss those 
problems and to pass their budget. 
Normally any State Budget would 
take at least a month to pass the 
Budget in the Assembly. We pass it 
here in two or three bours, with 15 or 
20 Members present. This is not a 
good phenomenon in our democracy. 
In the letter of the Chief Minister to 
the Governor he has pointed out how 
MLAs are kidnapped. I would like to 
read out this portion. I quote : 

"The defector MLAs have now 
been kept in a Concentration 
camp under pOlice guard 
round the clock without 
permitting even to meet their 
relatives. All the time theY 
were brought to the Assembly 
in group and under vigil and 
as a result they have not 
been in a position to exerciEc 
their free mind to decide 
what is right or wrong." 

This is something extraordinary. One 
of the erstwhile Ministers made the 
charge that CRP was used for kidnap- . 
ping one MLA. I want Government 
to thoroughly enquire into the matter. 
If this is found to be true necessary 
action should be taken against the 
CRP or whoever the ~  ~  ~  
who may be concerned With thiS. 'lhi 
Is a very dangerous disease In tbe 
political Ufe of tbe country. After the 
~  general election in 1967 Lot 
Babha took note of tbis fact and pIlSS-

(on Acctt.) 
ed a Resolution and a Committee was 
formed and that Committee of Defec-
tions submitted its report. Why are 
you taking two years· or three years 
over it? That report WIIS given 111 
1969. As the biggest politicai party 
of this country it is the duty Of the 
Congress party to set an example In 
this matter in stopping defection. But 
what is happening? The Congress. 
Party is encouraging defectiona. Even 
recently a candidate was selected tor 
Rajya Sabh&-I think from Bihar-
who has defected ten times. This is 
how they are encouraging detections. 
Once UPOn a time two to three years 
back they' needed MLAs and MPs tut 
after the massive mandate why still 
they want MLAs to deted. 

The President of the Manipur 
People's Party in his letter to the Gov-
ernor has said: 

"U history proves an eloquent 
testimony one will find it 
astounding if communists· 
who once shOOk the valley 
with bloody violence become 
members of the cabinet in 
this -~  border 
state. As at present finalised 
the hard core of the com-
munits Shri M. Meghachandra 
Singh has been tipped as 
Cabinet Minister in charge of 
Finance. Once the com-
munists seize the opportunity 
to inftltrate in the Govern-
ment they will never relent 111 
their underground activities 
in aU branches Of the Govern-
ment, but more intensify 
them. The fate of this tiny 
state which i,; no bigger than 
a district aUd can b.! to all 
intents and purposes treate<! 
as no better than a small 
pocket will be deemed if the 
communist find their way 
in the Ministry." 

This poOr PresHent of the Manipur 
peOple's Party' does not know the fact 
that infiltration bas not started in 
Manipur ~ it start.ed at the top. The 
infiltrators are glveh the place in the 
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Central MiniltrF. This is the stra1foU 
()t the Commun:l't Party of India 
which is the closest ally of the rulini 
J)8rly. They PM ttyin, .t everywhere. 
They started in Pondicherry but they 
failed there bt.:lore DMK. They 
succeeded in pulling out Mr. Subbaiah 
out ot the MInistry but they have tlot 
succeeded in pullina down the DMK 
Ministr7. 

Now. Sir, I WOtlJd like to c:onp'atu-
late the Communist Party of India 
for thoroughl,y clemoralislOg Congress-
men-at least a secbo::l .}{ ~  .... 
men. They have been ~ l  
brain-washed. They think that but 

for the Communist Party of India, 
they Congress cannot implement any 
policies. 

But from the CPI I want to know 
why this policy of runnini with the 
hare and ~ witb hound is 
followed? They want to demonstrate 
against the GU\'errment out5i<ie and 
hOb-DOb WIth the GovemJT.f'nt insute. 

Regarding Manipur the hon. Mem-
ber, Shri Indrajit Gupta. pointed out 
that not even a single industry has 
been started there. I had the oppor-
tunity to visit that beautiful Stage 
.and found that it is completely neg-
lected. If the Ministry and the Gov-
ernment takes interest it can be 
developed as another Kashmir, it not 
more beautiful. Apart from thf' 
Tourism Ministry other Ministries 
should also take interest in develop-
ing Manipur so that the people of 
Manipur who are at the borders of 
our country feel secure and lIIfe and 
get employment opportunities which 
lIre available in other parts ot the 
country. 

SHRI INDER J. MALHOTRA 
(Jammu): Mr. Deputy Speaker, Sir. 
most of the Members hav't dealt at 
length with the political aspect of the 
Pretrident's Rule in Manipur. Blnee 
I have Very little time at my dlapouJ 
I would like to limit 1117 observatioDi 
to the economic development which 
should reflect in this Budjet. I am 
rather dllappointed to find that very 

(on AccttJ) 
little allocation has been made as tar 
as the development of industries is 
concerned. Sir. in a State llkeMani-
pur, the development of small scale 
industry like sericulture is very im-
portant. .Recently,a new sPeCie of 
tuar 5ilkworm has been found which 
can be feeded on the fOilage of an oak 
tree. Sir, you come from that part 
of the country wh".re oak tree is 
available in abundance. It is unfor-
tunate that we have not been able to 
develop this. My colleague Shri 
Goswami mentioned about the Central 
Silk Board Project. I would only like 
to mention a few of the main features 
of this project for developing tasar m 
Manlpur. This is employment orient-
ed industry and uptil now a3 you are 
well aware this oak tree fs being used 
for fuel purposes and if the fOilaie 
of this tree can be put to the tasar 
silkworm which in turn can produce 
good quality tasar allk yarn which 
uptiI now has not been produced in 
our country. 

In terms of employment, it will 
generate employment for 9000 full-
time workers directly. It will also 
generate part-time emPloyment for 
more than a lakh of people. You can 
very well imagine that in a State like 
Manlpur. if such an employment 
potential exist. and if time ill lost to 
develop it, I think we are 1I0t doing 
justice to our country and we are 
not discharging our duty properly. 

It is unfortunate that the hon. 
Minister for Industrial Development 
is not in the House at the moment 
and be is now dealing with the 
sericulture subject. I would, there-
fore, appeal to the hon. Minister for 
Finance that no effort should be 
spared to see that whatever amount 
is required for developing this indus-
try in the Manlpur State should be 
made avaUable in this Budget and it 
already allocation hu not been made, 
immediate step! should be taken to 
make proper allocation for the deve-
lopment of tuar in the Manlpur 
State. 
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In the end, I would like to men-
tion only this. I happened to visit 
that State last year and it is really 
a fantastic site to see how this beauti-
ful oak tree is existing and how this 
potential has been discovered and how 
interest has been created among the 
local people-not only among the far-
mers but among the educated persons 
also. 

I would like to give a little more 
detail about the employment poten-
tial. This project, in a period of five 
years, will employ 305 graduates, 
1,215 matriculates, 624 miscellaneous 
workers and 7,000 labourers. These 
people WIll be employed full-time 
and in addition to this as I was saying 
earlier, over a lakh of people will get 
part-time employment. Therefore, I 
would only appeal to the hon. Finance 
Minister that he should kindly see 
that the proper aIiocation of the 
amount is made for the development 
of tasar in Manipur. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH) : Mr. Deputy-
Speaker, Sir. I am thankful to the 
han. Members who have participated 
in this debate. I am also conscious 
of the fact that this is the second 
time that I have to present the Mani-
pur budget before this han. House. 
Corning from another border State. 
may be more distant than Manipur .. 

SHRI G. VISWANATHAN: Beyond 
the borders. 

MR. DEPUTY-SPEAKER: Geogra-
phically it is; but politically, it is not. 

SHRI K. R. GANESH: May I 
correct the han. Member by saying 
;that the borders at India extend t<> 
the territory which I represent? So, 
it is possible for me to understand 
the various problems which the han. 
representatives from Manipur have 
placed before the House. As you 
yourself had observed, when the pro-
clamation comes before this House 
for its approval then the hon. Mem-
bers will have an opportunity to 
discuss some of the points that they 
have already raised in this budget 
itself. Therefore, it will not be possi-
ble for me. and I do not wish to take 
the time of the House, to go into the 
circumstances in which the Ministry 
has had to resign and the President 
had to take over the ,ovemance of 
the State of Manipur and the powers 
of the Governor. 

The report of the Governor to the· 
President has itself indicated the 
various factCl's that 'were involved" 
in this situation. This Is one of the 
cales In which the hon. Members 
would agree that there wu absolutely 
no escape as far as the President was 
concerned, because, as the Governor's 
report had Indicated, in the political 
circ:umBtances of Manlpur and .the 
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I 
fact that as many as 18 MLAs had 
defected, and they had defected a 
number of times earlier also, the only 
way out was to impose President's 
rule and create the necessary condi-
tions for an election. Hon. Members 
have stated that the election should 
be held early. The Government will 
endeavour to see that as early as 
possible, consistent with the adminis-
trative and other constitutional re-
quirements, the election is held there. 

This budget was introduced in the 
Manipur Assembly on the 5th March. 
As many as 27 demands were voted 
by the State Assembly on March 14th 
when the conditions had deteriorated 
resulting in political instability. 
Therefore, this budget is, for all 
practical purposes, a budget which 
the Ministry in Manipur itself had 
prepared and placed before the House. 
If the political instability was not 
there, the Assembly would have 
passed this budget. Therefore, much 
of the criticism which some of the 
hon. Members made, particularly, by 
Shri Jyotirmoy Bosu, has lost its 
edge. I am referring only to Mr. 

. Bosu's criticism of the budget and not 
to other points that have been raised 
because they do not require a very 
serious reply, and I tried to point out 
that this budget was presented by 
the Alimuddin Ministry, a Ministry 
which the hon. Member has support-
ed. 

There are same pesitive aspects of 
this budget which I would like to 
place before the House. There has 
been a serious drought in Manipur 
and the production of paddy, the main 
crop in Manipur, is expected to be 
lower by about 30 per cent, and the 
emergency agricultural production 
programme during the rabi season 
and the shortfall during the khan! 
season also could not succeed and be 
made UP due to the failure of the 
winter rain. The State Government 
is concentrating on early paddy cam-
paign and about 5,000 to 10,000 
hectares are proposed to be cover-
ed. As a result of the drought, the 
Manipur Government needed Central 

78 L.S.-9 

assistance through some relief, A 
Central team was sent there and the 
report of the Central team is under 
study. An interim release of Rs. 40 
lakhs has been made, with a view to 
tide over the difficulties as far as the 
problem of relief is concerned. This 
House is aware that Manipur is a 
backward area and tribals constitute 
a large percentage of the population. 
Its economic develo.oment is therefore 
not only the concern of the ·Manipur 
Government but also of the entire 
nation. So the entire State has been 
selected for 10 per cent outright grant 
for new industrial units as also for 
concessional finance from all-India 
financial institutions. A composite 
MF AL/SPDA scheme has been started 
in Manipur and covers five of its 26 
blocks; four of these are in the hill 
lUjeas. As part of the Fourth Plan, 
various schemes for the welfare of 
backward and Scheduled Castes been 
taken up. 

The Fourth Plan of Manipur was 
initially of the order "f Rs. 30.25 
crores; another Rs. 4 crores was 
further added. For 1973-74 the size 
of the State plan has been fixed at 
Rs. 8.91 crores of which Central 
assistance will be Rs. 8.51 crores. 

There are other Central sector 
schemes such as the Loktak hydro-
electric project and the road from 
Churchandpur to Tipaimukh near 
Mizoram and the Area development 
programme involving an outlay of 28 
lakhs in the coming year. The 
LoktBk Hydro-electric project in-
volves an outlay of Rs. 22 crores and 
the road project mentioned involves 
equally large amounts. 

Shri Indrajit Gupta raised some 
points about the Assam Riftes. I am 
informed that. this matter is being 
discussed with the Home Ministry 
because that comes under the Home 
Ministry. As for industries, a' provi-
sion of Rs. 56 lakhs had been made 
in the 1973-74 budget. As for the 
development of Tasar culture, the 
financing aspect is under discussion 
between the IDBI and the State Gov-
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ernmellt l ~ Commission. It is 
contemplated to have a body in the 
eorporate sector,-the details are 
being worked and a token provision 
has been made in 1973-14 buqet for 
state's ~ participation In this 
corporation. 

Shri .Jyotirmoy BoSu raised the 
question of police expenditure. The 
House knows that it is a border State 
and a vulnerable State and its policing 
is the responsibility of not only the 
Manipur Government but also of the 
entire country. 8hri Tombi Singh 
raised the point about industries. 
About the SRinning mills, I may say 
that it is a 211,000 spindle spinning mill 
and the construction of quarters has 
started and the National Industrial 
DeVelopment Corporation has been 
retained as consultants and RB. 31 
lakhs are provided tor the mill in 
1973-74. 

As I said earlier, this budget was 
prepared by the fOl'lller State Govern-
ment Iwlt and we hope a situation 
will be t!l'eated in which Manipur will 
once again have a popular Govern-
ment. 

Before I ftnish I shall refer only to 
one particular point. 

It seems that 8hri Vlswanathan 11 
disturbed about lnftltration. The 
political parties have grown during 
the last tweDt,.· to twenty..ftve ,ears. 
Their history . does not reSect the 
asplratioas and the ur,es ot our 
people. The polltical parties do not 
have the tradition that the Congreu 
party has. l ~  

MR. DEPUTY-SPEAKER: Order, 
order. The hon. Member badraiHd 
a point and the Minister heard him. 
You should have the same· eourteay 
to ~  him. Anyway he baa to 
re:ply. Thea, what for is this orchea-
tralion? 

SHRI It. B.. GANESH: Sir, I was 
only iJ.,m, to submlt-I am !lot 

(on Acctt.) , ' 

referrin, to the hon. 'Member-that 
we belong to a party which is like 
an ocean, and in this ocean many 
rivults flow. And this party ~

tinues to remain the same party. 
Thi. has survived all the attacks of a 
political party like the hon. Members 
or the attacka that the hon. Memben 
launched. We know how to settle 
our own problems and we also know 
how to set our own house in order. 
We do not need any advice from the 
hon. Members. 

With these words, I commend the 
budget to the acceptance of the Houtle. 

MR. DEPUTY-SPEAKER: Now I 
shall put the Demands to the vote of 
the House. 

8HRI P. G, MAVALANKAR 
(Ahmedabad): But, Sir, I see that 
there II DO quorum. When ~ on 
Demands is lakin, place there should 
be quorum. 

15 lin. 

MR. DEPUTY-SPEAKER: Yqu 
should have drawn my attentlQD 
betore. Let the quorum bell be rIJDIo 

Now there is quorum. 

The question Is: 

"That the respective sums DOt 
exceeding the amounts shown in 
the third column of the Order 
Paper be l1'anteci to the Presideot 
on GCcounl, out of the Comolldated 
Fund of the State of ManiJ)ur, to 
defray the chargee which will come 
in course of payment durinl the 
year endin, the lIlt day of Marob, 
ID.74, in respect of the heads of 
demands entered in the HCOnd 
column thereof qalnta Demands 
NOI. I to 44. 

The motion fA)CJI adopted. 
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MANIPUR APPROPRIATION (VOTE 
0:.1 ACCOUNT) BILL,- 1973 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
B. GANESH): I beg to move for 
leavl! to introduce a Bill to provide 
for the withdrawal of certain sums 
from and out of the consolidated fund 
-of the State of Manipur for the 
services of a part of the fulancial year 
1973-74. 

MR. DEPUTY-SPEAKER: We will 
take up clause by clause considera-
tion. 

The question is: 

"That Clauses 2 and 3, the 
Schedule, Clause 1, the Enacting 
Formula and the Title stand part 
of the Bill" 

The motion wa, adopted. 

Clauses 2 and 3, the Schedule, -
MR. DEPUTY-SPEAKER: 

'Question is: -
The Clause I, the Enacting Formula and 

the Title were added to the Bill. 
"That leave be granted to intro-

duce a Bill to provide for the with-
drawal of certain sums from and 
out of the consolidated fund of the 
State of Manj:)ur for the services 
of a part of the financial year 1973-

"'74," 

The motion wa's adopted. 

SHRI K. R. GANESH: I introduce 
the Bill 

'I beg to move·: 

"That the Bill to provide for the 
withdrawal of certain sums from 

,and out of the consolidated fund of 
the State of Manipur for the 

'services of a part of the financial 
year 1973-74, be taken into con-

'sideration ... 

MR. DEPUTY -SPEAKER: The 
'Question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
'and out of the consolidated fund of 
the State of Manipur for the· 
services of a part of the financial 
year 1973-74, be taken into con-
'consideration". 

The motion was adopted. 

SHRI K. R. GANESH: I beg to 
move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER:. The 
question is: 

"That the Bill be passed." 

The motion was adopted. 

15.03 hrs. 

DEMANDS-- FOR GRANTS 1973-74 
-contd. 

MIIUSTRY or hlDIlS'l'1UAL DBVIlLOP-
MENT AND DEPARTMENT OF ScIENCE AlIID 

TECHNOLOGY 

MR ~S  We 
now take up discussion on the 
Demands of the Ministry l'f Indus-
trial l>evelopment,-Demands 58 and 
59-and the Demands of the Depart-
ment of Science and Technology-
Demands 95 to 97-for which 6 hours 
have been allotted. Hon. Members 
present in the House and desirous of 
moving their cut motions may send 
slipstCl ~ Table within 15 minutes 
indicating the serial numbers of the 
cut motions they would like to move. 

·Publlshed in Gazette Of India Extraordinary, Part II Section 2, dated 
~ - -  

tlntroduced/moved with the recommendation of the President. 
-Moved with the recommendation of the President. 



259 D.G. Min. IMUlt. MARCH 30, 1973 De". 4. Deptt. oj 260-
Science &. Technologll 

I>EM&ND No. Ii8-MuacaY or llfIIus- plete the Bum nec:euary to defray 
TRIAL ~ tbe charla which wUl come in. 

courae of payment during (be year 
MR. DEPUTY-sPEAKER: MoUon ending the 31st day of March, 1974. 

moved: in respect of 'survey of India'." 

"That a sum not exceed1na 
Rs. 1,81,82,000 on Revenue Account 
be cranted to the President to com-
plete the sum neceaar')' to defray 
tbe charces whicb will come in 
coune of payment dllriD( the year 
ending the 31st day of March, 1974, 
In respect ot 'Mlnlstry Of Industrial 
Development' ... 

MR. DEPUTY -sPEAKER: MoUon 
moved: 

"That a sum not exceeding 
Rs. 12,111,34,000 on Revenue Account 
BDd not exceeding Rs. 24,17,93,000 
on Capital Account be IJ!'8nted to 
the President to complete the sum 
necl!8S&Iy to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st March, 1974. in respect of 'In-
dustries'." 

DbIAKD No. 95-DuARftUXT or 
ScIENCE AliI) TEcmmLOCY. 

MR. DEPUTY-sPEAKER: MoUon 
moVed: 

"That a Bum Dot exceeding 
Rs. 3.19.35,000 on Revenue Account 
and not exceedin, .as. 17.07.000 on 
Capital Account be granted to the 
President to complete the IWll 
necessary to defray the c:haraes 
which will come in course of pay-
ment during the year ending the 

~  day of March. 1974, in respect 
of 'Department of S<-Ience and 
Technology'." 

DDun No. 98-SVBvft 01' !nra 

MH. DEPUTY -sPEAKER: Motion 
~  

"That a BUm not ex".eedlDg 
RI. 8.",118,000 011 Revenue Ac:count 
be granted to the Praldct to eom. 

DEMAND No. 97--GJIA1f1's TO Cog.en.. 
OF Sc:uNTU'IC AND IlfDUlTIUAI. 
RESEARCH. 

MR. DEPUTY-sPEAKER: Motion 
moved: 

"That a sum not exceedin, 
Rs. 20,19,58,000 on Revenue AccOUnt 
be granted to the President to cam-
plete the BUm necessary to defray 
the eba"es which will come iD 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of 'Grants to Council of 
Sclentiftc and Industrial Relearch· ... 

The bon. Members may nOW mov.,-
the cut motions. 

SHRI DlNEN BHATTACHARYYA 
(Serampore): I. be, to move: 

"That the demand under the head 
Ministry of Indultrlal Development 
be reduced by RB. 100." 

[Need to naUonalise 75 ~ 
houMa witbOUt payin, ,:ompen-

~ l  (40)1 

"That the demand under the bIoad 
~  of Industrial Development 

be ~  by RB. 100." 

[FaUure to remove the iDdU!-
trial imbalances in dltrerent 
relion. of the country; ('1)J 

"That the demaDd under the head 
Mim.tr,. of Indlatrlal Development 
be redWlld by Ra. 100," 

[Fallure to ~  proper 1UP' 
ply ot raw materiala to the IIJ18ll 
lCale faCtories all over ttIe cOUn-
try, ('2)1 

"That the demand under the head 
MlDiltry of Induatrlal Development 
be reduced by RI. 100." 
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[Need for provIding requIsIte 
marketing facilittles to the small 
scale sector. ( 43)] 

"That the demand under the head 
Ministry of Industrial Development 
be reduced by Rs. 100." 

lNeed for the starting of labour 
intensive factories in the back-
ward regions. (44)] 

"That the demand under the head 
Ministry ot Industrial Development 
be reduced by Rs. 100." 

[Need for banning installation 
Of computer machines in indUS-
trial plants. (45)] 

SHRI SHIVNATH SINGH (Jhun-
jhunu): I beg to move: 

"That the demand under the head 
Ministry of Industrial Development 
be reduced by Rs. 100." 

[;';eed to treat the cement bags 
with chemiCals from inside lIke 
fertilizer bags to minimise leak-
age of cement from bags. (50)] 

SHRI D. K. PANDA (Bhanjanagar): 
] beg to move : 

"That the -demand -under the bead 
MInistry of Industrial Development 
'be reduced to Re. 1:" 

[Failure to develop "indigenous 
technical knOW-bow :and mana-
gerial experts from amon, the 
workers in aifferent Industries. 
(53)] 

"That the demand under the bead 
Minlitry of Industrial J)eWlopment 
be reduced to Re. L" 

[Failure to ImPlement -and 
develop 13 Industries In Orissa for 
which licences have already beeIl 
granted. (54)] 

"That the demand under the head 
Ministry of Industrial Development 
be reduced to Re. -1:" 

[Failure to take over closed in-
dustries in the country in general 
and Orissa In particular. (55)J 

"That the demand under the head 
Ministry of Industrial Development 
be reduced to Re. I." 

[Failure to ensure regular sUP-
ply of raw materials mainly steel 
to the small scale industries in 
general and in Orissa in pat-ti-
cular. (56)] 

"That the demand under the bead 
Ministry of Industrial Development 
be reduced to Re. I." 

[Failure to bring out progres-
sive changes in tile Industrial 
Policy Resolution in conformity 
with the Policy Of economic self-
reliance. (57)] 

"That the demand under the head 
Ministry of Industrial Development 
be reduced to Re. I." 

[Failure to prevent the mono-
poly houses from taking maxi-
mum advantage of the Govern-
mental financial institution. (58)] 

"That the demand under the hean 
Ministry of Industrial Development 
be reduced to Re. I." 

rutter neglect of Orissa in the 
field Of indUstrialisation. (59)] 

"That the demand under the head 
Ministry of Industrial Development 
be reduced to Re. I." 

[Failure to prevent economic 
cooperation and collaboration bet-
ween the monopoly houses and 
foreign monopolies specially 
American monopolists .• (60)] 

<'That the demand under the head 
Ministry of Industrial Development 
be reduced to :!'te. 1." 

[Failure to live priority In 
developing small scale industries 
to meet the requirements of the 
state and also national economY 
in the country. (61)] 
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"That the demand under the head 
Ministry ot Industrial Development 
be reduced to Re. 1." 

[Fallure to Jive Government 
loans to small entrepreneurs and 
unemployed enJineers. (62)] 

"That the demand under the bead 
Ministry of Industrial DeveloDmeDt 
be reduced ~  Re. 1." 

lFallure to jfl'ant adequate loans 
to backward States in leneral 
and Orissa in par\i&ular for in-
dustrial development (63)] 

"That the demand under tbe bead 
Ministry of Industrial Development 
be reduced to Re. 1." 

[Fallling a prey to the concept 
of joint leCtor instead nationalis-
ing the monopoly houses. (64)] 

."That the demand under the beed 
Ministry of Industrial Develo;nnent 
be reduced to Re. 1." 

[Fallure to adopt in plannlne a 
policy of lIOn-apitaUst Pith in 
industrial develOpmeat. (65)] 

."That the demand under the head 
Mlnlat1'7 of Industrial Development 
be reduced to Be. 1." 

[Failure to achieve sell reliance 
in the ..-.re of 10duatrial deve-
lopment of the country. (66)] 

"That the dem.aDd under the bead 
Ministry of IDdu*ial DevelopmeDt 
be reduced to Re. 1." 

[Fallure to aatioDalPe u.e 102 
monopoly bOU8eI 10 the country. 
(67)] 

"That tbe demand under the head 
~ of Induttrial Development 

be reduced to Re. 1." 

[Fallure to 10dustrlallse OrfIl8 
whic:b 1.8 the most backward State 
10 tile OQUDtry. (88)] 

"That the demand under the head 
MIni8try of Industrial Development 
be reduced to Re. I." 

[Fallure to prevent me,a! 
,ran tin, of licences to mODcipoly 
houses In violation Of M.R.T.P. 
Act. (69)] 

"That the demand under the bead 
Ministry of Industrial Development 
be reduced to Re. I." 

[Fallure to remove realonal im-
balance by glvine priority In in-
dustrial develooment to backward 
States In ceneral and Orlaa in 
particular. (70)} 

"That the demand under tbe head 
Ministry of Industrial Development 
be reduced to Re. I." 

I Failure to DreVent tbe mono-
poly houses in takine undue ad-
vantace of infra-structure ~~ 
pared by the Public Undertakincs. 
(71)J 

"That the demand under tbe bead 
Ministry of Industrial Development 
be reduced by RII. 100." 

[Need to develcp industries in 
Orissa in tbe Adivasi areas where 
raw materials are avaUable in 
abundance to provide emplo)'IDent 
to the down trodden Adivasl 
people 10 Ori .... (72)) 

"That the demand under the bead 
~ be reduced bv RI. 100." 

[Need to let up a paper indus· 
try at Bhanjanaaar· In Qaftfam 
District In Ori.... (76)] 

'''nat tbe ~ under the head 
IndUItMs be reduced by RII. 100." 

[Need to immediately take up 
~ all the iDdumI.. schedUled to be 

let up. under tlieCent.ral sector. 
(77» 

SHiRJ DINEN BHATTACHARYYA 
S ~ At the outlet, I m.,. lilY 

tlilt, /10 far u indultrill development 
I. coneerlled.. th1a Govftl1m8ll,t II put-
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tina the cart before the horse. In an 
under-developed country like ours, 
there cannot be any effective indus-
trialisation unless there is land reform 
in the interests of the peasantry. Here 
It il belf way. So, in the industrial 
sector our economy is in the doldrums. 
Whatever might be said here regard-
Ing some achievements in respect of 
growth in production, it is erratic. 
This year We find in textiles there Is 
some increase in production; next year 
it will be in Borne other item. If the 
land reforms are not taken UP seriOUS-
ly by the Government, if the purchas-
Ing power of the people is not in-
creased. an internal market cannot be 
created and in sPite of your building 
factories and big plants you will not 
be able to industrialise the country. 

Instead Of doing the right thing, the 
Government Ii; continuing its capita-
list-oriented economic poliCies, which 
aTe keeping our industry predomi-
nantly dependent on foreian aid and 
collaboration. The Government feel 
that· their licensing policy, the credit 
poliCy of the public financial institu-
tions and tbe MRTP Act are there to 
curb the concentration Of wealth and 
means of production in a few bands. 
But in reality the result is just tbe 
opposite. I will quote a few ngures 
to . show how the assets of monopoly 
houses. not only foreign but even 
Indian, have gone up during the last 
two' decades. I am Quoting the figures 
from a survey by the Economic Time •. 
The total assets of Tatas in 1951 stood 
at Rs. 850 crores. In 1971-72 it !rhot 
up to Rs. 850 crores. In the case of 
Sirlas. the assets stood at Rs. 51.4 
crores In 1951 which sHot to Rs. 800 
crores in 1972. The Economic Times . 
further mentions that in the 201 In-
dustrial giants 25 per cent (jf the 
assets are held by the foreign mono-
polists. So, basically the policy of 
the Government Is not for the ad-
vancement or progress ot the interest 
of the people but fOr giving an op-
portunl ty. directly or indirectly, to the 
big industrial giants, both foreign and 
IndigenClUs, to fleece and loot our 
people. The Govenunant feel too weak 

to initiate any action to curb foreign 
monopolies. They are now given new 
scope to enter into areas which so far 
wo:>re reserved for the medium and 
small-scale industrlel, 

To take one instance, India Tobacco, 
which was manufacturing and selling 
cigarettes and looting our people all 
these years, has been allowed to enter 
the field of deep' sea fishing. It is also 
aJlowd to start Five Star hotels. Simi-
lar treatment has been given to Coca 
Cola, whIch also looted our country all 
these years by supplying refined 
water. Instead of tapping and en-
couraging indigenous sources, foreign 
companies are being given all tacili-
ties. They are given opportunities to 
e:1ter into new sectors of business 
which so far were not open to them. 
So, no effort is being made to save 
the country from the big monoplists 
and bourgeois. That Is why, they are 
very much shaky about touching and 
curbing monopoly belonging to foreign 
countries. 

Joint sector is now talked about. I 
have ·heard Mr. Subramaniam giving 
a lecture here on joint sector. But, I 
do not find anything new. It is rather 
a tactics adopted by this Government 
to put some more money ,from the 
publit" financial institutions into the 
pockets of big business. I have seen 
it in a newspaper, that already, Ban-
gur Brothers, in the name of starting 
a joint sector, have been allowed to 
hold 40 per cent share, Government. 
40 per cent and 20 per cent will go to 
the public. Government say tHat 
they are ·fOr the public sector. But, 
at the present moment, public sector 
Is Ming utillsed to build up the Infra-
structure for the· industries which 
mainly serve the big capitalists, both 
foreign and indleenous. In this way. 
jotnt sector Is being talked about as 
if it is for better utilisation and for 
better management of the industries. 
But, in reality, this helps only the 
bourgeoise and the capitalists. Gov-
ernment wants· to bring them into an 
order 110 tot then! may not be further 
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chaos and crisis and they can be ~ 
tected under the eIlDOPY' of this Gov-
ernment. That is why, Joint 8IICt01' 
is heine talked abold. 

What is happening in regard to 
cement? Cement was de-controUed. 
WbY? It was only to allow tbe exist-
Ing cement factory owners to loot our 
people. It was said by the G0Vern-
ment that this wUl work as an incen-
tive for more production. of cement. 
But, what has happened actuall7? 
Production did not increase; but the 
prices went up. So, this is tHe way in 
whiCh they are tunctioniDL 

Sir, the same thlDI has happened 
in retard to supr. SllIar was d.-
("C)DtroJled and the price went up and 
the people have suftered. 

I will also refer here to the auto-
mobile induItr7. Why there was • 
chan,e in priority? Here, in thia 
houle, tbere was. and un. time also. 
there has been diacUUion regardiDI 
the small car project. Government 
had been tel1iDI that thi8 project 
would be In the publlc.ector. But. 
suddenly, the priority ~ c:baqed. I 
do not )mow whY. Ia it becaIIIe that 
Marutl came up! I am not at all 
agalnat any yOWll man comiDg up and 
taldnl up a job sfneereIY. I am not 
at all aplnst the Prime MinUter'. I0Il 
taking up wttb ICriOUIDeII and buDd 
up a car with lndiIeDoua material 
and kDow-bow in our country. M7 
question la, why did 70U chante JOUI' 
priority? Can tbe ~  .-
plain tbla ~  I Imow that tJw 
Prime MlnlRer wD1 go I"OUDd and IIJ' 
that beealDe bel' lOll b dome thla, tJw 
OppGlltlon parUe. are envlOua. 117 
question la. wb7 you ~ your 
prlorlt)"? Why the ama11 ear pn>Jec:t 
waa not takeD up in the pabllc IIdOrt 
Mr. SUbramanlam h1mae1f has aaid 
that the aiatl.ng au1IDmObUe masw-
factu,... are producing notlliq but 
tin pota. 10 a cue in the SUpreme 
Court, 1 )mow that an bon. Judp jalE-
inl1y remutted in reIIII!et of the Am-
basudor Car mllDufaetured by the 
Birla COmPIID1. "aU otber pan. Of the 
car uve and except the hom .ounda. 

Science err Technolol1Y 
wben you start it; only the horn does 
not make a lIOund." Here, mlln3' 
times, it has been said that it is a 
junk. Why did yOu not take over 
tbis? I may tell you tbat it is not a 
bad industry; the machines are not 
bad. Crores of rup8el haw been 
spent. Crores of rupees have been 
looted Ba prollt. by the Blrlas. It u 
time you take over the Hindustan 
Motors, the Premier Automobiles. the 
Tatas' Truck Factory and all that. 
You must take over all these 7-8 fac-
tories. You start a new lIlllall car 
project in the public sector. not under 
any private sector. That is my sug-
gestion. 

You are talking of self-reliance. You 
w11l wonder we do not bave any tyre 
manufacturing plant, not a siOlle one. 
You have your army; you bave trucb: 
you ba\'e your air-force. But you 
have to depend upon the Dunlop; you 
have to depend upon the Fiat. aU be-
lonctn& to foreigners. lPI!clally, the 
Americans. You wUl be altoniabed 
to know to what extent aU these 8-7 
companies, includln, the Firestone, 
Indulge in loot. Thls Company bad a 
capital of Ra. 20 llltha at the time or 
starting and nOW. in between 1961-87 
only. the company remitted to USA 
Ra. 7 C'1"On!S on varioul pleas including 
profit. Is it not looting' And you. 
are stUl allowln, it. Not only you 
have allowed them to loot but aUowwrl 
them to keep our COUDtry backward. 
They are producing only conventional 
tYPe of tyres which are obIOIete in the 
world. The American. tyre ~ 

poll .. , the Dunlop and OUlen c0m-
bined, are JEeepIq the whole indlabT 
in a backward ltUe where there II 
,cope for exp8DIlon and ICOPe for im-
provement of tile product. 

So, I demand that the QovernmeDt 
.hould tmmediatel7 take O"Nr tbela 
tyre tactorlea. The Dunlop II in my 
district at West Bengal. If you take 
It over and expand it, Dot only ::rou 
wUl get better tyres but you wul alIIO 
be In a poaitlon to oller employment 
to a lal'(e section of tbe young people 
of our country. If you really want 
our country to become .. If-reliant. 
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then you must do all these things. 
Industrial Development Ministry is 
running two engineering factories in 
West Bengal-one i5 the Jessops and 
the other is Braithwate. I will men-
tion only a peculiar situation prevail-
ing there. Not only tl1at the workers 
are exploited but the country is also 
losing. That is for the reason of the 
bureaucracy there. 

the point of collapse because they do 
not get any government help and 
they do not get orders in time and 
because they have no finance and 
because the big industrialists are 
there in the market and the small ell-
trepreneurs cannot compete with the 
big sharks and that is why they <Ire 
on the point of extinction. 

What are they doing? When theY 
can give new employment, when there 
arl' enough orders, when there are 
machines, when there are hundreds 
of effiicent and skilled workers. what 
are they doing? Eight hours are the 
scheduled working hours for workers 
and If they work extra time. they 
will' be paid over-time. 

There is also a restriction, that in 
three months you cannot ask any 
worker to work for more than 52 

"hours overtime. But here workers Rre 
working even 24 hours in a day. 
There is no time limit to the over-
time work in Angus unit of Braith-
wate. It is as astonishing, that in 
February 1973 the wage bill of the 
workers who worked 8 hours was Rs. 
'3,82,507 and what was the overtime 
bill? Rs. 2,53,908. How will you give 
employment to the young people when 
you are allowing more than 60 per 
cent of the work to be done on over-
time basis? Why don't you stop this 
system and immediately give employ-
ment to new handS? We have lakhs 
of young boys who can work and who 
are ready to work, but you will not do 
it because your policy is not so. 

As a result and as a consequence 
of the pollcy of this Government, the 
small scale industries and the cottage 
industries are on the point of extinc-
tion. The belting industry in West 
Bengal is In serious crisis. 200 belt 
factories have been closed ~ the 
Government gave licences to the big 
bulb manufacturers recently and 30,000 
workers are on the streets. Then, 
the silk printing industry is facing 
~  crisis. These factories are on 

I will come to the last point and 
that is regarding the issue of closed 
factories. A wonderful government 
has now been set up by Shrimati 
Indira Gandhi in West Bengal, Mr. 
Sidhartha Shankar Ray, the Chief 
Minister has gone on record askin& 
central government to delete to do 
away with the MRTP. Act and give 
permission for expansion of the exist-
ing monopoly houses in West Bengal. 
I also agree with the Idea that these 
units should be given permission for 
expansion, but, before that, I would 
ask Shrimati Indira Gandhi, to take 
over the Birlas' Hindustan Motors, take 
over the Jay Engineering Works of 
Lala Bharat Ram and Charat Ram, 
take over the Dunlops, take over the 
Tribeni Tissues and you nationalise 
these plants first and then expand 
them. Otherwise, your Sidhartlta 
Shankar Ray will iO and say that thl'! 
CPl(M) is in league with the Birlas. 

Here is Shri Ray who did not care 
to know what the policy of his party 
is and what the policy of the Govern-
ment is and he is asking the Centre 
to see that the MRTP Act does not 
stand in the way of exPansIon of the 
monopoly houses. Coming to the 

. question of reopening of closed fac-
tories I may mention that on this 
aspect that West Bengal Ministers arl'! 
almost daily giving contradictory 
statements. Dr. Gopal Das Nag comes 
out with a statement that when they 
came to power in West Bengal, the 
number of closed factories was 479. 
Within 11 months of their rule, they 
were in a position to reopen 54 factn-
ries but another 134 new factories 
were closed and all told nearly 20 
thousand workers could be reemployed. 
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SHRI K. N. TIWARY (Bettiah): 
He is making charges against the 
Chief Minister of West Bengal. It Is 
one thing tQ do that. But may I' 
brin, it tQ yC!.ur notice that when 
Namboodiripad WIl8 Chief Minister of 
Kerala he invited big industrialists 
including Birlu? 

SHRI DINEN BHATTACHARYYA: 
I have no quarrel with anybody. I 
have no quarrel personal1y with 
Siddhartha Shankar Ray or with Dr. 
Gopal Nag. Siddhartha Shankar Ray 
made a bi, advertisement only recent-
ly. He said at a public meeting that 
within a very short period of ele\·en 
months he was able to reopen 170 fac-
tories. This Is not a fact. He said 1.50 
lakhs of people were given re-employ-
ment. It is not a fact, only a bluff. The 
Congress Party alleges that West Ben-
gal is a problem province, and tnat 
factories in hundred were dosed only 
when the U.F. Government was in 
power. It is not a fact but a station. 
Everywhere there have been closures 
of industries, and Gujarat tops the 
list and this was due to the policy 
of the Congress rule. 

In this House last time when there 
was Budget disc:ussion, the Minister's 
preciecslOr gave an assuranee that 
Britannia Engineering Company in 
West Bengal would be re-opened. But 
nothing had been done. 

THE MlNlSTER OF INDUSTRIAL 
DEVELOPMENT M"D SCIENCE AND 
TECHNOLOGY (SHRl C. SUBRAMA-
NIAM): It was 10 el!ec:tively dOlled 
that· it could oOt be started again. 

SHRI DINEN BHATl'ACHARyyA: 
I would only demand in the end that 
the sma.Il handloom WHven, the peo-
ple manufacturing loeb, mats and 
other small articles, ahould be helped 
by .. ~ Government by all PQIIible 
waYs including supply of Ilnance and 
raw material. Finally 1 would de-
mlllUi that all the 75 mcmopoly housea 
IIhou1d be aaUonal.illed without com-
pensation. All the foreipcompaniea 
should be taken over and remittance 
of proftt by them abould he .topped. 

SHRI JAGANNATH RAO (Chatra-
pur): I rise to support the demands 
of the Ministry of Industrial Develop-
ment and the Department of Science 
and Tecb.nology. Before I proceed 
further, I wish to offer a few remarks 
regardln, the various subjects dealt 
with by this Ministry. It Is stated 
here in the report that the Ministry 
of Industrial Development is respon-
sible for the promotion of industriali-
sation of the country by encouraging 
the orderly development of lar,e, me-
dium and small scale industries both 
in the privatt- and in the public sec-
tors. It formulate industrial policy, 
seeks to promote productivity in in-
dustries and encourages the develop-
ment of industrial eoopcratives. It is 
also responsible for planning the deVE-
lopment and control of all other in-
dustries not specifically allotted to any 
other Department. 

Regarding the first point, i.e., deve-
lopment of industries, for the lut 25-
yean. industries have come up. It is 
a fact. But is there orderly deve-
lopment? Has the country become 
really an industrial society? What 
we find that large houses have become 
larger. That is becauae of the licen-
sing polley that was followed by the 
Government in all theae yean. The 
policy wu amended in February ~ 
and further amended in FebnlBry, 
1973 but in the mean-time large hoUl-
es have a&lumed huce dimensions and 
concentration of economic power in 
their hancb is posing a threat not only 
to the economic stabilUy but ~  to 
the politioal stability of the COUl1tQt. 
Then we realised that the concentra-
tion of economic power and the growth 
of large houses bas to be checked. 
The MRTP Act was palled in 11189 and 
it came into force in June u"o.· The 
deftDitioDs 01 dominant undertaking 
and the inter-cOlUlectecl undel!taking 
are 10 wry vague and lOOle that no 
larp houae could be brou,ht UDder 
the deftnitioo 01 dominant undertaking 
or hder-eeanec:ted undertaking, the 
result beinl that no Section of the 
Act ooald be applied to 11117 of the' 
la* bDuIeI. 
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MR. DEPUTY-SPEAKER: He may 
continue on the next day.' 

15.31 hrs. 

PUBLIC ACCOUNTS COMMITTEE 
SEVENTY EIGHTH REPORT 

MR. DEPUTY -SPEAKER: On 
account of the unusual circumstances 
in the House earlier in the day Mr. 
Era Sezhiyan could not present item 
No. 6 on the Agend:!. Paper. He has 
requested me that he may be allow-
ed to present the Report now. In 
view of the extraordinary circum-
stances, I am allowing it. 

SHRI SEZHIYAN (Kotakonam): I 
beg to present the Seventy-eighth Re-
port of the Public Accounts Commit-
tee on paragraphs 35 and 52 of the 
:fu!port of the Comptroller and Audi-
tor General of India for the year 1970-
7l-Union Government (Civil) relat-
ing to the Departments of Steel and 
Science and Technology (CSIR). 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

TwENTY-FIFTH REPORT 

MR. DEPUTY SPEAKER: Now we 
take up Private Members' business. 

SHRI BIREN ENGTI (Diphen): Sir, 
I, beg to move: 

''That this House do agree with 
the Twenty-fifth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 28th March, 1973."· 

MR. DEPUTY SPEAKER: The 
question is: 

"That this House do agree with 
the Twenty-fifth Report of the Com-
mittee on Privaie Members' Bills 
and Resolutions presented to the 
House OIl the 28th March, 1973:' 

The motion 1.11GB adopted. 

15.32 hrs. 

RESOLUTION RE: NATIONALlSA-
TION OF FOREIGN OIL COMPA-
NIES AND OTHER VITAL INDUS-

TRIES (Contd.) 

MR. DEPUTY-SPEAKER: Now, we 
take up further discusison on' Shri 
H. N. Mukherjee's Resolution. Shri 
Atal Bihari Vajpayee was on his legs. 
He is not present. 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): The Resolution moved 
by Prof. H. N. Mukherjee lIrging 
nationalisation of the foreign oil com-
Danies and the 72 monopoly houses is 
before this House for consideration. 
Mr. Mukherjee supported his Resolu-
tion with a very well-informed and 
an elequent speech. It is always a 
pleasure to hear Prof. Mukerjee. I 
had had the opportunity of listening 
to his speeches in this House which 
impressed all of us with his felicity of 
expression as well as great elocution. 

15.33 hrs. 

[SHRI K. N'. TIWARY in the Chair] 

I am grateful to Prof. Mukerjee for 
foclissing the attention of the House' 
and through it, of the country on a 
problem which really requires deep 
and detailed consideration. I am in 
entire agreement with him that the 
control of production of energy which 
is the basis of ~ l and agricul-
tural development of the country 
should be entirely in the hands of ollr 
nationals. I will go a step further 
and say that it should be entirely in 
the hands of the State for' the very 
simple reason that we as a rountry 
committed to socialism have accepted 
the basic proposition that all com-
manding heights of different power 
should be in the hands of the commu-
nity rather than in the hands of the 
individual. There is no more com-
manding height of economic power' 
than the control of energy-the pro-
duction of crude oU as well as refined 
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. products. So, therefore,.all over the 
world there is amonpt the prolI'es-
sive circles and pI'Oll'ft8ive nations a 
demand that the oileompanies who 
control the production of energy 
should be under pubUc control and 
should be subjected to public scrutiny. 
.It is not only the socialist countries 
but also the countries which Ial'e not 

.committed to ~  a COlln-
:try like Great Britain where the Bri-
tish petroleum is half owned by the 
British Government. if I am not mis-
:takerdt is 48 per cent and they work 
under the guidance of the British 
Govermoent. Frenell,who are no 
more committed to socialism thaq 
'Great Britain. have also natio:wl oil 
companies and Italy which is not com-
mitted to any other philosophy except 
Us national survival ·to-day has the 
bigest national company for produc-
tion, reftnine and distribution of petro-
leum producta. So, it is in the inter-
est of any prop-eaive nation which 
wants to develop speedily in all 
spheres of industries and acrlclIlture, 
as we do, that the entire petroleum 
industry, riJht from the production 
of crude oil to the distribution of its 
products, should be . in the public 
sector and should be under the con-
trol of the GoventJDent elected by 
popular sufferage. So, therefore, when 
the hon. memben from this side of 
the HOUR or from the other .ide sue-
eested that we should nationalise the 
foreiln -oil compania they "have done 
nothini very revolutionary. They 
have been 81 revolutionary 81 Mr. 
Heath in EDiland IIDdllcmiieur Pom-
pidou in France. So, I have not claim-

'·ed to be a revolutionary. I am only 
commentinc anythin, in re,ard to the 
countries which are not committed to 
IOCialIsm 81 we are. I am not a revo-
lutionary, but I know that there is 
no escape from revolution. 

1 am a very pragmatic penon and 1 
think even the implerqentation of a 
programme which may 'be' caned re-
volutionary or may not be, needa deep 
study and also understandln, and, 
more tlum anythinl else, the time 

. necessary for it. 

When erof Mukerjee mentioned 
about the oil companies of other coun-
tries and the various efforts at nation-
alisation of control of these industrlf.'s, 
he had in mind the bie oil companies 
of American and other western coun-
tries. The main function of these oil 
companies is production of crude. We 
know that recently the Iraq Petroleum 
Company had a serious disa,reement 
with the Government of Iraq and the 
Iraq Government is supposed to have 
nationalised it. What they nationalised 
was in fact the production of 30 mil-
lion tons of crude oil by the Iraq 
Petroleum Company. They have :tgain 
entered into an aJreement and thereby 
the control of the Iraq Government 
over these petroleum products has 
been established, products produced 
by the Iraq Petroleum Company whirh 
is a consortium of different foreign 
companies. 

In this country. the oil companies 
are not of that type. The nature of 
their work is somewhat different. I 
would !ike to brin, this to the notice 
of the hon. Members. particularly the 
Mover. In this country, it is Shri 
K. D. Malaviya who is the architect 
of the public sector oil industry in 
all its ramiftcations, and future histo-
rains of India's industrial develop-
ment will certainly continue to pay 
tributes to his dynamism, farsighted-
ness and, more than anything else, 
commitment to socialism because he 
Introduced the basis of socialism, that 
is, public sector ownership in the field 
of oil, as no other person has done In 
this country-end I do not think tbere 
are many such inslances in other 
countries too. 

In this country we produce crude 
oil. The basia of the oil Industry is 
the production of crude 011. When 
Iraq nationalised the oil industry, they 
nationaUled the crude produclnl com-
panies. When M0B88diq wanted to 
nat1onal1le the oU industry in Iran, he 
wanted to nationalise those companies 
which produced crude because the 
basis of this industry 111 the produc-
tion of crude. Reftnin, and market-
ing are peripheral occupations of 
these companies . 
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It is a fact that crude oil was pro-
duced tn this country only by the 
Burm.. Oil Company in the ~  of 
the ASNlm Oil Company. They pro-
duced a very small quantity, less than 
half a million tonnes. That was the 
small refinery they had. It was 
Keshav Deo Malaviya who in co-
operation with the USSR first intro-
duced exploration of oil in this coun-
tryon 'i large scale and the establish-
ment of the ONGC facilitated this 
work. Today in this country we pro-
duce about 4.84 million tonnes in the 
public sector, done by the ONGC, by 
Indian technicians and Indian mana-
gers, certainly with the help of friend-
ly countries like the USSR. 

Then, we have another sector called 
the joint sector which was again estab-
lished by Mr. K. D. Malaviya. Inst.ead 
of allowing the BOC alone to produce 
oil, he decided that we get the shares 
with the Burmah Oil Co., on the basis 
of 50:50, and through that organisa-
tion we produce three million ton-
nes. But there is a difference in this. 
Although the BOC has a share of 50 
per cent, the entiJ'e management is 
in the hands of Indians. For a short 
while, I was the Chairman of Oil 
India and my little assignment was to 
Indianise them, and today, the oil 
company, right from the Managing 
Director to the driller in the field, is 
entirely manned by Indians, and there 
is not a single Englishman today in 
that company. I am happy to say that 
we ·do not need any expertise or any 
assistance or even the know-how-In-
terruptions). Its Managing Director iN 
Mr. A. B. Dasgupta and the Chairman 
is of course a nominee of the Govern-
ment-Shr! Profulla Goswami. There 
is not a single Englishman :md the 
entire company is manned by Indians .. 
The geological survey and drilling, 
everything, is done by us. 

More than anything else as I said, 
we do not need any assistance from 
the Burmah Oil Co. Today, if you 
take the ownership of this company, it 
is an Indian company; except that 50 
per cent of the equity shares is held 

etc. (ReB.) 

by the BOC,. the BOC has no control 
and it provides hardly any assistance. 
Our men have .. done it. Not only that, 
Oil India 'has now applied for the 
manufacture of pipelines in Indollesia. 
This company, entirely manned by 
Indians, has offered to lay pipelines 
in Indonesia, and I am told there is a 
fair chance of getting the contract. 
The production of crude oil in the pri-
vate sector is only about 0.11 million 
tonnes last year as against the total of 
eight million tonnes. So, not to speak 
of Indian nationals, it is the public 
sector which entirely dominates the 
production of crude oil in this country. 
In fact the AOC refinery today is 
being run by the crude sold by Oil 
India and if the wells are drying up 
and the refinery is to be closed, I am 
sure we will be able to run it entirely 
on the crude supplied by us. 

Another problem of the refineries is 
this. As you know, when this country 
became independent; except that half 
a million tonne refinery in the fast-
nesses of the eastern region of Assam, 
there was no refinery in this country. 
Oil used to be imported into this 
country as a finished product in differ-
ent labels and we bought them. Then, 
it was thought desirable that at least 
refining should lie done in this coun-
try, and so these companies after a 
good deal of haggling-about which I 
have no very special knowledge-
came to be established: ESSO, Bur-
mah-Shell and Ca:ltex. Now it was, 
again left to Mr. K. D. Malaviya to 
start the first public sector refinery In 
this country, the Gauhati Refinery, 
which went on stream on 1st January 
1962. After that came Barauni, and 
then Koyali. Gauhati was built in 
co-operation with a friendly socialist 
country, Rumania and the Barnuni 
and the KoyaH refineries. with another 
friendly socialist country which has 
com again and again to our help, the 
Soviet Union. Barauni and Koyali 
are standing monuments to Indo-So-
viet friendship. 

These three refineries were build in 
co-operation with them but managed 
by us entirely and they are working, 
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more than 100 per cent. There are 
expansions-Barauni from two million 
to three million tonnes. Two other 
refineries are there-Madras Reftnery 
and Cochin Refinery. Here nlso 74 
per cent control is ours and the 
~  is ours and distribution 

is in our hands and the entire gamut 
of refining, except Burmah-Shell, 
!:sao and Caltex, are in the public 
sector. The public sector refineries 
procetlS sixty per cent of the entire 
crude oil in' this country and in the 
end of the Fifth Plan the projection is 
that 82 per cent of the crude would 
De in the public sector and the prIvate 
sector will have only 18 per cent if 
in the meanwhile we take no other 
steps except expanding the public 
sector. I should like the House to 

-consider whether it is not a step in 
the right direction. 

Certainly you can find fault that 
our steps have not been as expeditious 
and we have not done as speedily as 
we should have done. There are cons-
traints and I have to bring to your 
notice thelle CODItraints. If there is 
any tardiness in our locomotion, it is 
not international Mathura re1lDery il 

'&oinC to be the largest refinery In the 
COUDtry-6 million tonnes. Expan-
sion of Koyali is going to Jive another 

'3 million tonnes. The Baldia refinery 
will be able to come on .tream on lst 
.January 1974. (l"terruptiofll) Bon-
gRipon has not Jtarted building; it is 
one million and its proclucU would 
be utilised for the petrochmical com-
plex. There are two way. of doiDlf 
it. Either you take over the "mall or 
me:lium IizJd foreign refineries or 
you expaod the public sector in such 

. a big way that aU the lianu of vester-
day become pigmies. We are now 

-usine about 22 million tonnes 01 pet-
roleum products. 

At the end of the Fifth Five Year 
'Plan we would certainly be produc-
ing a substantial amount of petroleum 
products---44 million tonnet of petro-
leum products-In our countrY. Even 
'the bll Burmah-Bhell to-day I. like a 
'pigmy. We thou8ht retlnery was a 

wonder in India. This was a very btl 
thing previously and now it has be-
come a mere ftybite. . . 

In the meahwhile we entered Into an 
agreement with these companies. I 
do not know all the details of it. Cer-
tainly, it is understandable that when 
we started our national life in 1947 
we were in a very weak position. Now 
things have changed and India has 
progressed very much. There is 
greater awareness among the people. 
To-day they want this sector I)f petro-
leum production. In the matter of 
petroleum production, everything from 
A to Z should be not only in the hands 
of the nationals but it should be con-
trolled, guided and controlled and it 
should be entirely in the hands of 
the public sector. It should be dl)ne 
by the people of India through their 
elected Government. I am sure that 
there is no second opinion about it; 
there is no difference of opinion also 
about it. & I said earlier, we have 
to have a balanced development pro-
gramme. At the end 0(, line, one 
agreement is going to expire. We 
have built up a sizeable quantum of 
strength in the public sector-if I had 
the command over the language as 
Shri Mukherjee, has I would have 
been able to express this very weJl-
with a view to achieving greater pro-
duction for refining as well as for dis-
tribution of the same. In I.O.C., our 
share of marketing started on a very 
low key. It was 51.6 in 1970-71. 54.02 
in 1971-72 and about 57 in 1972-'13: 
We will be marching ahead with tIlis 
speed in the coming years also. To-day 
nationaliJation certainly hu a very 
great appeal. Nationalisation is only a 
mean. to an end. That is the f'.nd? 
The end is to see that the controlling 
heilbt of economic power are in the 
bands of the people-communlty-
rather than in the hands of the Indi-
viduals. In the matter of prodUction 
of crude oil and refining and distribu-
tion private persons would like to 

~ It with the foreiMners. I would 
only suBest that the process which 
111 inevitable to-day was started by my 
hon. friend, Shri K. D. Malaviya and 
It has gathered momentum now. 
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SHRI D. N. TIWARY (Gopalganj): 
It would be completed by Shri 
Borooah. 

SHRI D. K. BOROOAH: Yes. I 
started this as one of the junior c0-
workers but I do not know whether 
that glory would be mine or anybody 
else's. But, certainly, that glorious 
day is no! far off when the entire oil 
industry in this country would be en-
tirely in the hands of the community 
rather than in the hands of any indi-
viduaL As I said earlier. even France 
has started big companies both for 
erude production and for refinement 
and for fabrication of refineries. 

Sr. Mellei was not a socialist: he 
was an Italian patriot. Therefore. it 
is too important an industry to be left 
to any individual. It should be 
~ l  in the State sector. I do not 
say it in a sense of criticism or witti-
cism. The national interests of all 
countries demand that the entire oil 
industry, from production of crude oil 
to the ~  should be in the 
hands of the community, so that the 
interests of the community may not 
be jeopardised by any individuals. 
however powerful or exalted they 
may be. 

I' hn. 

Nationalisation of these companies 
'Or outright purchase or even our hav-
ing a dominant position in them 
would be welcomed by everybody. 
But I am not sure of the Europeanis-
oed business executives of these com-
'panies because they have been enjoy-
ing all these years. When Indian. 
were given a hiJh position, it did not 
rellult in Indianisation of the com-
panies; it only resulted in the Euro-
peanisation of the Indian officers. ,This 
'is a matter which has to be consider-
'ed. 

i do not know whether I should 
1Iay It here, but in this ·country the 
vocal ttad ll'lDreaccess to the corri-

etc. (Res.) 
"'ors of power than the poor, weak 
and the hungry. So, whatever we do 
in the oil industry, we have to do in 
the interest of the common man in 
India. who is not so uncommon as 
some of us would like to think. 

Con-ling to the figures. Mr. Mukher-
jee suffers' from one disadvantage. He 
has many advantages. He went to Ox-
ford and studied in St. Catherine Col-
le;:(e. Instead. I went to a British 
jail. But that does not alter the posi-
tion of both of us. We have one com-
mon disadvantage. None of us was 
very strong in mathematics. Both of 
us were students of history and 
literature. So, if I find fault with his 
figures. I do not do so with any sellR 
of su;:-eriority. 

SHRI PILOO MODY (Godhra): 
Blind leading the blind. 

SHRI D. K. BOROOAH May be, 
but here is a blind that does not 
claim to be all-seeing. I have looked 
~  the figures and the details of 

remittances made by the three foreign 
companies in the last three years are 
as follows: 

According to the figures of the Fin-
ance Minister, the Burmah-Shell 
remited in 1969 Rs. 1.05 crores, in 
1970 Rs. 12.1 crores and in 19'71 
Rs. 3.8 crores, making a total of 
Rs. 26.4 crores. ESse remitted. m 
1969 Rs. 220 lakhs, in 1970 Rs. 420 
lakhs and in 1971 Rs. 310 lakhs, mak-
ing a total of Rs. 950 lakhs. Caltex 
remitted in 1969 Rs. 110 lakhs. in 
1970 Rs. 160 lakhs and in 1971 Rs. 1. 
lakhs. making a total of Rs. 390 lakhs. 
The total of all the three companies 
comes to Rs. 39.8 crores. 

Professor Mukherjee gave a figure 
which is hundred per cent correct. 
but also not quite correct. As I said. 
mathematics is not a strong point with 
both of us. In 1969 the foreign com-
panies remitted a sum of Rs. 81.91 
crores; the I'orresponding fig.ure fOl' 
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1870 was 72.64 crores and for 1871 the 
figure ... as. 114.48 c:rores. This . in-
cludes the price of crude. These sums 
were certainly sent out by these com-
panies. but they were for the pur-
chase of crude oi!, and crude oil is 
purchaaed at a price fixed by us. TbJa 
is the price of e:rude oD. 

We are imllOrtinc crude oil for the 
Madras refinery on our account. So, 
the remittance loes to the Madraa 
refinery. Similarly, we have to buy 
crude for Cochin and Haldia and Iraqi 
crude for Barauni. The price of 
crude has to be paid irrespective of 
whether Burrnah-Shell refines it or 
we refine ~  Therefore. while in the 
totality of ligures it sounds much, if 
you take into account the fact that 
this includes the price of crude, whiCh 
is inevitable. then you will kn'lw that 
it i. not much. As I said earlier. our 
tot.ll requirement of crude is 22 mil-
lion tonnes whereas our own produc-
tion eomes to only 7.67 million tonnes. 
So, we have to buy about 13 million 
tonnes of crude from outside for pub-
lic sector refineries as well as other 
refineries. 

This we have to buy, and therefore. 
80 long as we are not able to produce 
more crude ourselves, we will have 
to depend On import of crude and 
there is no eacape from it. I do not 
know whether the hon. Member Mr. 
Mukerjee, would like to divide the 
House on an issue on which all of 
us are united. 

SHRI H. N. MtJKBRJEJ: (Caleut-
ta-North East): Mr. Chairman, SJr, 
it has been a pleuure to .. in this 
Bouse unanimity at least on point of 
principle. I ha\'e UIU!".e.J te· the 
~  of my friend, the Minister, who 
8JIOke with his usual sophiJUcation 
and grace anr. I am lilld thnt. at ~  
rate. he naB "f'ry ·-al'kl.v exr.rer:'f'd 
bis view tt..::t ~  so I.,r lIS the princl· 
ple and !he urlenc;' of IIlttir:nvjl!inl 
fOreign nil co. ,cern:> in this COIl":rv 
11 concerned. f.bpre is no c:!l"l/;ion of 
opinion In thl. l ~  

I propose, Sir, howevar, not to res-
pond to bls request to withdraw my 

etc. (Ru.) 
Reaolutlon RII1 th'!lreby rC<:l.ill.ile tbJ. 
unanimity of view in tbia Houae, I 
propoee, 011 tbe contrury. tl) PUt Gov-
ernment on lOme kind of a test, by 
accepting Mr. Daga's ameadment 
where he had cut out the portion re-
lating to the 75 monopoly housel an .. 
referred only to tbe qut'ltion ot 
nationalisal bn 01 ~ fC.r .. illn .:.il com-
panies. in which case. my Resolution 
would be an expression of the opinion 
o! this Hou'Je. whit'h ~  bav-
ing some Temporary dilftculty. mi&bl 
implement with some lapse of time. 
but not an inexcusable lapse of time. 
I would propose, therefore. to the 
House with great respect that with Mr· 
Daea'. amendment IneorpGraled Into 
my Resolution. the formulation is 
auch that even the Minister sbould feel 
persuaded to accept it. I say this be-
cause wbatever hal fallen from the 
lips of my friend. Sbrl Borooah, rein-
forces my conviction aDd the convic-
tion ~  &0 many Memben of the COlli-
re66 Party who have ,poken. that 
nationaliaation . ot . the foreign oU eom-
panies should take place at ~  On 
this point. I should express my Ifat!-
Ilcation that certain members of the 
Congre.. Party bave exlIrelled them-
aelvel perhaps even more unequivo-
caDy than I did. becaUIe I wal trytnl. 
in a very hostile atmosphere, whieb I 
imagined to be hoItIle wben I began, 
to win a. much Of Ole opinion of this 
House al I eould. But. Members Uke 
my friends Sbri Azad. Dr. Henry 
Austin, Mr. Goswamf and othert whom 
I need not name, came forward un-
equivocally to support t.he immediate 
taking over of the foreign 011 
concerns. 

Sir, the only point whieb my ~  
the Mlnilter. IleeJDed to stress. appear-
ed to be that we have u 1000 as 
nationaUse our oil resourees; -and 
therefore, we Deed not dO 
vflry much more till 1978, and hil ar-
IUmeut wa. that natfonalilation In 
countrlel like Iran and Iraq refers 
mainly to the ~ l  of crude. 
Now, it 10 happens. that Iraq or Iran 
bave euonnOln aDd lmOWU reIOurc:es 
01 ,petroleum. arlit tberefOl'e, for 
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them, crude 'Production ill by 
itlelf more than the llon's share 
of the oil industry. For them, 
therefore, the question of nationalilla-
tion is relevant only, or at least pre-
dominantly, relation to crude. M 
far as We are concerned, Our known 
petroleum resources and petroleum 
resources which we can let hold of 
or ,rab here and now bein, limited, 
We have to have crude from outside. 
and it is on that account that we llIive 
to depend upon these foreign interna-
tional cartels which have a Most ugly 
record of international performance. 
We have to depend upon them even 
fOr importation of crude and to a cer-
tain extent, of reftnery activity. We 
are in a. peculiar position because of 
our not havine, at the present Dloment, 
known and realisable petroleum re-
sources which would be adequate for 
our needs. 

What do we do in this case? I would 
say, if in spite of our having all the 
know-how in the world. we have still 
do depend upon foreiln oil companies 
because we have to have crude from 
outside. that to me is a most unrea-
sonable 'Proportion. It is largely 
on account of that that my 
friends's Ministry had occasion, so 
many times, to have a lon, contro-
versy with foreigb 011 companies 
which would not accept OUT formula-
tions on the price of crurle. Even 
over the question of importation of 
crude. they have been exploiting this 
country like hell and, because of their 
tremendOUS ftnaneial resources. they 
have corrupted the upper echelons of 
our bureaucracy and have distorted 
the economy of our country. They 
are a standin, menace. so to speak, 
not only to the eeonomy of tbe coun-' 
try, but also to the morality and 
economic llfe of this countrY. 

That being so, If foreign oil com-
panies today are necessary only for 
pttlng crude from outside, surely, we 
can '0 ahead particularly In tbe year 
or lI'ace, 1973, when Moth &ome of the 
oll-produclnl countries, llke, Iraq, 
Iran and Kuwait alld certain other 

'78 L.S.-I0 

etc. (Re,.) 
Arab states we can have a new kin!> 
of relationship. That ill why I saying , WU repeatedly in the course of my 
SPeeCh that if the Ministry of Exter-
~ l Mairs knew its jOb, then U could 
loin banda with the Petroleum Minis-
try to get the knOW-how from them 
BDd flnd out from Iraq, Iran and Ku-
wait and certain other countries COD-

cerned, as to how We can .et crude at 
a cheaper cost than what we are hav-
iDg to pay becauSe of foreign oll com-
panies bein. there. 

,The ~  Millister very eracefully 
trled to make fun of certain ftgures I 
had produced. I have got them here 
before me. I have got those ftgures 
from the statement made by his pre-
decessor in this HouSe last year. 
What I had dODe was, under the 
years 1969, 1970 BDd 1971, I had ad-
ded up different items and they came 
to exactly the same ftgures as he 
gave me. It is like this. In 1969, 
for example, I had said in my speech 
that on account of services, royalties. 
fee and offiCe expenses abroad. it Is 
Rs. 128 lakhs; on account of dividends, 
proftts, overseas loans payment and 
interest, it is Rs. 692 lakhs and on 
account ot import of crude products. 
coastal freights, etc., It is Rs. 73,71 
lakhs. Altogether. it comes to Rs. 81.91 
crores. . Like tha.t, it is in 1970 and 
1971. My figures, as I have stated,ln' 
cluded remittances made on account 
of import 'Of crude products. ccastal 
freights, etc. 

My point is, as Mr. Bhagwat Jha 
Azad had pointed out, that in bring· 
ing in of crude of their choice, In 
bringing in of crude in their ships for 

. which we have to pay through our 
nose OD account of freight being so 
much higher than it needs to be, if 
we really plan this kind of thing than 
something could be done. The Plan-
ning Minister does not care. As I 
sald the other day. he Is too busy 1II.'ith 
fublonable jobs. Nobody seems to 
coordinate the jobs. If our Shipping 
Minister, our Planning Minister, our 
Industrial Development Mllster, our 
Petroleum Minister, all together. did 
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II job of work, then 80metbiDl .could 
be done with the asaistance ahio of 
the Ministry of External Aftain. 
My idea of parliamentary ,overnment 
i, that a cabinet function. in that 
way, but they do not seem to look 
at it in that fashion. So, I have re-
ferred to these figures and the figur8I 
exactly tall,. with what he aave and 
I have included the foreign excbanae 
that had to be remitted on account of 
fmport of crude produc1s, coaltal 
freight. etc. 

TberefOl'e, it reaU,. boilII down to 
this, that we have to tolerate these 
foreicn oil companies because in their 
goodness of heart, they have no other 
job to do except to brin, crude 

for us lzom outside. It Is not only 
that, '!bey are DOW ~ to COD-
trol our c:ontiDel:ltal.Mlt and so 
many at them are in the queue be-
.... the Petroleum MlDlstry to get 
8OIDI! sort of Uldpment or ClODtract. 
whatever you may call it, in order 
that the expWntion cd oil in thde 
areu Mould be their job aDd I have 
auaeat.ed tbat _ Ihou1d take tbia 
over entirel)' on our own altd _ 
IIaould puab out tbeR foretan oU 
tompanies, the 1OOD8J' tbe better. 

My friend lUaeated, aDd hto die It 
very efBciently because he did not 
refer to the qreementa in any de-
tau becauII8 he knows that the 1052-
53 agreements are such that no free 
country can touch them with a pair 
of tonp. He IBld that ill 11179 f!Vuy-
thin&' would be lovely ill the ,arden 
8!Id ao without treading on any-
body's coma and without alit'llllting 
big money interests abroad. we can 
do our job and one subUrne momin, 
would Jet up to BDnO'llDce In tbe 
Parliament that the entire on indUl-
try is our own becaUie after aD 25 
yean are over now and those chaps 
have walked away, ... 

SHRJ D. K. BOROOAH: ~  wiD.., 
it not onlY' one flne mondng, we will 
lIlY it IDOnIing. eveDIq md niatrt. 
It II the pUblic .-tel' w)doh I. ,rvW'-
l1li. 

SHRI H. N. MUKERJEE: I f".1 
that the world is sa comfortable II 

place. After all, aU these foreign oil 
companies do represent the qulnte.-
sence of international capital and. in 
the meantime, they would 10 on. add-
in, to their streDith IIId distorting 
OUr economy aIld inflicting aU lorts of 
da.maae to our country. Those a,ll1'ee-
ments. as pointed out hy my friendS 
here and also aome members on the 
other Iide 01. the HouSe alao, militate 
aplnat the .avereign riahts of ollr 
country. Tho&e aareements are sucb 
that even Mr. Borooab's predecessor, 
Mr. Gokhale, had to come here to 
this House and say, 'Of course. we 
are a soverim country and If we WaD-

ted to do so. we could repudiate thoae 
agreements.' ThOle agreements haft 
to be repudiated particularly becaute 
of the continued misconduct ~ thelle 
foreign oil companies and _ a f6r-
mer Chairman of Oil India. Mr. 
Borooah, the Minister. has a very per-
sonal ~ of that ~  a! thiDi· 
I have no doubt about It. 

'I'beae foreign oil companies in the 
mean time are bebaviDI with our 

~L their stal! and others. in 
a fashion which is ablolutely shoddy 
aDd Uae question of job IeCroUy of 
tbese employees. ...-tally In the ~ 
tern rqion where everytbln. i8 in a 
terrible condition, that tlIelr l-ebavi· 
our is 110 utterly ~  to tIw 
dilDity of W, country, that we bave 
to do somethinl about It. Here are 
tbeIe foreicn oil compaoies wbG would 
do us no load whatever in the eCono-
mic 1IeDIl!. HUe are tn.e forai,n 
oil companies which are a atandln' 
~  to our ecoDOmy. Here are 
the .. tomp oil cempaDles which ne-
pte the _ereilllty of our countrY 
and in aplte of that and in IPi.te of 
our having the know-how and in spite 
01 all that bal happenetf .mCI! Plr· 
K. D. Mala"iya with l~l 
Nehru'a support "riled a new pate. 
10 to ..-ak. we are not writillg oD 
that pap u well u we ouaht to do. 
That II wbiY I tuaHt tt.t It il all-
IOIutely .. aenti81 that flIP feeling at 
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this HouSe is followed liP by the Gov-
ernment of the day which claims to be 
progressivlr-Mr. Borooah claims at 
any rate that we are supposed to be 
further ahead ill the road towards 
socialism than a country like Italy 
or England. If that is so, why not 
we do it here and nGw? Why not 
Mr. Borooah announce tv the House 
that 'We accept the principle of this 
resolution. '1 75 monopoLy' houses 
apart, I brought a resolution last yellr 
and you were in the Chair. it was 
thrown out. So. 1 keep the 75 mono-
poly houses for the time being apart, 
it the House is not ready for it. but, 
so tar as the foreign oil companies 
are concerned, let him say, 'I Bccept 
the principle of the resolution, the 

Government is committed to the idea 
of nationalisation of foreign aU com-
panies, here and now and ~  im-
plementation process has got to be' 
thought out and announced: 'I 

-eannot announce it to-rlay'. I coull! 
have understood him if he said 'I 
cannot announCe the J:J!'Ocess of im-
plementation because it rP.Quires deep 
and detailed cootemplation which 
has not yet taken place'. Let him 

'have a detailed and deep contempla-
·tion but as soon as ever thnt is 1'Of:-
sible, let him accept the J)rinciple 

'here and DOW that there &hould be 
4nmediate nationalisation of foreign 
oil companies. Then. of course. the 

r ",bole HOUle can have a unanimous 
retIOlution. Otherwise, I will accept 
Mr. Daga's amendment and press 
my resolution 81 amended by Mr. 
'Daga. before the House. 

SHRI D. K. BOROOAH: What I 
sald was that there is nl) diffsrence of 
opinion in this country that the oil 
Industry should be entiJ:'ely in the 
public sedor aIld the way they are 
movln" it is goinll to be 10 before 
long and I am also confident that 
not orily it should not be liven. to 
foreigners. it should not be . l ~  
to Indian natlonw Bl8o. It 15 t a 
IlY11*'tant a maUer. 100 peat areit' 
ponlibilltt 'to be Jiven to Individuals. 

etc. (Res.) 
It should be entirely in the public 
sector and about that 1 have no 
doubt in my mind 8lld 1 am sure there 
is no doubt in the minds of the hOn. 
Members. 

MR. CHAIRMAN: I will now put 
amendment No. I by Shri M. C. Daea 
to the vote of the House. 

Amendment No. 1 wcu Jl'Id and 
negatived. 

MR. CHAIRMAN: Mr. Banerjee. do 
YOU want to press your amendments? 

SHRl S. M. BANERJEE (Kanpur): 
I would like to withdraw my first 
amendment. My second amendment 
may be put b the vote of the House. 
I seek the leaVe of the House to 
withdraw my amendment. 

Amendment No.3 was put ana 
withdrawn 

MR. CHAIRMAN: 1 will put yaur 
second amendment to the vote of the 
House, that is, Amendment No.3. 

Amendment No_ 3 was but and 
negatived. 

MR. CHAIRMAN: Now We come te 
the main Resolution. Are yOu pres-
sing? 

SHRI H. N. MUKERJEE: I am 
sorry, tut I have to press it. 

MR.. CHAIRMAN: All riot. 1 will 
put it to the vote Of the House. 

Tbe questioo Is: 

"This House is of the opinion 
that Foreign Oil Companies and 
other vital industries under tbfo 
control of the 75 monopolY houses 
be nationalised." 

The motion was negatived 
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16.28 hn. ififOfit ~ ~~ ~  ~~ 

lWSOtpTION RE' ABOLI'NON 011 1A' ~ ~ pr m at 
BAJYA. SABRA ~ ~ mit fimn:r d1N q. smr-

~~  ~ ~ 
~  • 1mfA' ~ j-

''q nr ~ iji) f.mr ~  t 
fiji ~ ~ nr ~ ~ "" 
~ rn ~ fl;rit ~ ~ 
~ m ~ ~ fifitAi sn:wr 
'I"t I" 

~ 1m!R iji) ~ ~ fl;rit ~ 

.-p • sm;r fiRT 1fT. ~ to- """ 
'fT, ~ ~ ~ ~ fiRT 'f1fr, 
m ~ l 
~~ ~ ~  

~ ~ 'IIWoI'T t, ~ ~ it 
~ ~ ~~  ~~ 

smr ~ tart IA IIl1AT ~ t 1 iro 
~ smfTlf ~ t1r f(o it t, ~ 
W JffifTlf iji) ~ ipr ~ ~ t I 

II. bra. 

[8HRI S. A. KAIIAII in the ChClir.] 

~~~ ~~~~ 
~ ~ fW1n!s ~ ~ ~ <mf 
~ ~ iji) .r..w n it 
~ l~  ~ 
'" ~ t mo' qt ~ ifii+il"i(O(; 
~~~  ~~ 
~~ ~~ ~

~~~ ~~ 
~ IIfttr .. fa;rq ~ 1fi1': ~ ~  .nfiI; 
~~~~ ~~ 

~~ ~ 
If' fir; t" ~ ifiT !lim 1fi1': ~ 'I'tt ~ 
~ m of'Iir ~ ~ fiji qm 
~ ~~ 1 ttRfw ~ q;i 

f.rlU ~ ~ ~ ~ ifii+il1i(o't 
~~~ ~~~
~ ~ ~  ~  ~ ~ 
'"'r ~ ~ ~ mil t 5f1fI1I' ~ ~  

~  ~ it 1ft ~ ~  qt 1ft '" ~  
~ W1IlIA ~ ~ ~ 
~  ~~~~~ 
~ qt ~ ~ ~ ~~ '""" nr 
~~ l l ~~  
AvR ~~~  nr ~~  

~ ~ nr 1Iifi 1 '""" ~ ~ 
~ lfr ~ t 2 ~ m'lf nr 
~~l -  t 24 ~~ I· 
~ ~ ~ ~ ~  fit; 1931 

~ ~~~~~ 
~ ~ ~ ~ ~ fir ~ ~ ifi{r 
qr I ~ lIitT qr fiji m ~ {r.ffl 
~~  ~~~  
~~~~~~~ 
it 4 ~ l ~ ~ Ipff ~ ~ q 
~~ ~~~  

"I am certainly not enamoureci or 
1 do Dot swear by two lelialatures. 
.I bave DO fear of a popular leeJsla· 
ture running away with itself anG 
hastily puaing sorne laws ot which 
afterwards it will have to repent. 
I would not like to ,Ive a bad 
DaDle to it and then haa. the popu' 
lar Iealalat .;re. I think that a 
popular legillaturl! caD take ('.arl' 
of ltlltlf and 11nc:e we are dealin, 
With the poorest country In OIl' 
world., the leu expenae. _ bave tc 
bear, the better It fa for UI. I do 
IIOt tor ODe moment endor.. th ... 
Idea that uDle.. we bave an upper 

Chamber to exerelle control over 
the popular chamber, the ptJPular 
cbamber will ruin the country. I 
have DO IUchfear, but I can vip\!' 
.u. a Itate of da1rl wben there 
can be battle royal between thr 

popular ebamber and the UpPer' 
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Chamber. "(What MahatmSji prt'-
dieted baa already come true anc 
We bave had 10 many battles roy-
al with the other House)." Any-

way. whilst I would n'ot take up a 
decisive attitude in connection with 

it, personally I am of opinion that 
we can d,o with ODe Chamber only 
and that we can do with great ad-
vantage. We will certainly save a great 
deal of expenses if We can bring our-
selves to believe that we shall do with 
one Chamber." 

~ 1filft ;;iT if ~ fit; ~ ~ Nfif-
~~  ~ ~ ~ ~ 
'f.l<'i't ~ lImIT ~ I m ~  

~  

"We need not go after preced-
ents. Let India create her own 
Drecedent, 80 that the rest of the 
world may follow it." 

~ l ~ 1tiT ~ ~ ~ Hi f"t ~ ~ m if 1!mJ fitim ~ 
i fCIIliHctl ~ ~ 1 

~~~ 1936it ero "1"1\\0<.,1<'1 
-~ ~ ~  \ 
~~~~ ~~~ 
~ ~ fit; ~ lfA'ftlf i!tmif, 1filft 

';;iT ~ ~ if qr 'IT fit; ~ 
l ~~ ~~~  
: -m ~ ~ "it fit; If\\O ~ I!Omf 
!om t ~~ mrr ~ m if 
~  ~~~ ~ 
~ ~ Rtrr ~ ~ !fiT 
~ -~~ ~ 
~ l ~~~ ~ 
-~~~ l 

~~~~~  
1954 it ~ Wo'f it 11ft ~ ~  

'1:(1Ii JmfA' ..-ro: it ~ m ~ m' 
'It vh fit; ~ ~ ~ ~ wr I!iTlro 
·t I ~ ~ ~~~ 

fir; 25 mr it, ~ ~ ~ 1tiT ifiT¥ 
'IT ~ ~ em: ~  ift ~ 
m if 11ft ~ m orR "1'1<: .lIi1f 
~ ~ ~ I ~~~~ 

~~  ~ ~~ 
~ I ~ ~ Ii<: ~ ~ ~ mr ~ 
~  I ~ ~ ~ 
fir; ~ ~ ~ it f.l;a-;rr f.l;a-;rr lRf 
~ ~ ctGr ~ qm ~ fit; ~ 
~ ~~ l 

~ omf it ~ '1ft CfctT'fT ~ 
~ ~~~~~ ~ 

~~~~ ~  I 
~ ~ tfIif '1ft ct"(tIi ~ ~ <iT 
~~~~ l~ ~ 
~ ~~~~~ ~ 
Ifi1f ~ t ~ ~ fir; 
'3"ifItiT ~ ~ ~ I ~ ~ tfIif 
~ ~ ~ ~ '1ft ~ ~ 'lTif;;r 
~ ~ $ft ~ !fiTiJ l!i<: W ~ 1 ~~ 1fr 
<1'\1r m ~ ~ ~ ifilfT '1ft ~ it 
~ 1tiT ~ ~ ~  ~ ifilfT 1fr 
~ ~~~ ~ 
ct"(tIi ~ m ~ 'liT ~ ~ ~ 
~ I ~ ~ afa' it ~ ~ ~  
~~~ l ~ ~ ~ 

~ ~~~~ ~ I \\01'1'<1'\1r 
"I'm iii ~ <iT >ifTiffi ~ I ~ ct"(tIi 

~ <'i't1lT <iT ~ iii ~ !fiT Ifi1f 
~~ ~~ l~~ 

~ ~ \lrf.f;;r ~ ~ it 'WR ~ q 
it ltilft m- roi ~ 1 ~ ~ 
;;iT mtf '1ft ~ iffif <iT ~  1!'Ii"tfl!; 
q11f ~ $ft t ~ ~ 1fr t fir; 
~ 2 ~~ 1 

~ ~ ~ iffif ~ 'If; ~ R: 
~ alenT< <4T<'1'T fuwr ~ ~ 1 I!iTf 
~ ~ !fiT m:n;n- ;r ~ ~ 
~ ~ 'if<'fT ~ ttl ~ 'Ifr ~ t • 
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~ ~ fiP-r] 
~ ~ ~~~  
~ mot' ~ ft=It!: ~ ~ \iT 'ftU 
~ 't fit; IRIT ~ 1Iiif ~ 
~ ~~~  

~  I ~ 
;:maT ~ t ~ lftW ~ ~ 
~~~ l ~~~ 
~ ~ ~ 30, 40 1(1' 50 m ~ 
~ 'It ~ t I 1{' fiI;(fi ~ lIiT 
~~~ll ~~ 401(1' 50 
~ ~~~~ l ~ 

m ~ ~ ~~~ 
~ 61ft lI>'t ~l  \iT , I ~ 

~~ ~ ~ 
~ ~ ~  

~~~l l~~ 

~~ l ~~  
~ ~ l ~~ ~ 

~ ~ I ~~  

~ ~~~~  
fiA 1t1m: ~ t , q-(.I WIT ~ if ~ 
1ftT ~ -q:a- if .rrt ~ \iT ~ ~ 
~~~ ~l ~~ 
t f1t; ~ ~ I ~ q;Rfr ~ 'It -OT 
~ snq; ~ lfit vfu1m flrilr 
~ ~ l  '{T1II ~ ~ 

'lIi11IiiJ ..,. mq 1mT ~ tflfT m ~ 
~ JITIIi ~ '1T tflfT I 
8HRI SJ!:ZHI'1AN (KumbakoswnJ: 

On a point of order. Thia Is a verY 
importantd18cuss1on pertaining it. 

a part of ParliIlMllt. It il bllt 
proper that ,the MlDister In cllf,r,. 
wbo will reply to tbe debate sbould 
be pre_t In the Houle. 

THE DEPU'l'YJ/lINI81'ER IN THE 
DEPARTMENT 01' PARLIAMEN-
TARY AFFAIRS (SHRI KEDAR 
NATH SINGH): I am taking note. 
on bls behalf. He il c!)JnJn, In a few 
mlnutel. 

BHRI SEZHIYAN: Tbil ia di8rea-
pec:t to the HouBe which i. !lC!lzed of 

the matter. This iB a very serious 
matter. 

SHRI KEDAR NATHStNGH: He-
has gone with the penniuion of the 
Chair. -

MR. CHAIRMAN: He Is :"t'turning. 

"" ~  ~ : .... ~ qrif 
l ~ ~~~  

~ ~~ ~ ~  
~ ~l ~~~ I 
~~~~ ~  
lIiT IITiI' I ~ q \iT er.n ~ i' 

~~ l lll ~ l ~ 
~ ~ ~ q;pm q t f1t; ~ lIiT'f 

~ ~~~~~~  
~ .m tfW. t fit; ~ ltillf if II>1f 
qlit\'""" ot(f ~ I mrtT m q' 
~ fit; ~ ~ ~ it; m "3I'UiI' ~  

~  ~~ ~ ~ 
~ ~ ~  tm: lit ~ ql1f.t 

tt 3fm ~  ~  I ~ ~ m:1u ~~ 
~~  ~  ~ ~~ 
~~ I ~~ ~ l ~
m If(!' ~ t fiJ • qt w Wr .wm: 
m ~ :.nif I ~ ~ if IIil1f 
w.r ~ ~ -  ~~ 'I'IT I ~ 
q;;nIIT lIiTt ~ ~ ~ I ~ 
1fi'1ft' ~ fif* ~ tIil ~  

~ iIr .ra.ro q'( IAYI' ~ tmIT 

~ I 1f'f ~ it ~  ~ ~ 
t ifill11ft' ~ ~ ~ ~  I ~
~ ~~ ~ ~ -  

"The lleCond chamber wbich usu-
ally claims to be conM!mtive is lIt 
o poettIoR to ImPede reform, and 
all such progressive meuures." 

~ ~ ~~  
~ fiR\' em 1foT m:r $ITlfT m qt ~ 
mr ~ 'tTI(1' iIrfiI;;r ~ lJ1fr if t1,lfi 

~ ift;r ~ II>"t ~ '" m tflfT I ~ m m ~ 'If''TIf rrr .tI1: fq;t 



297 Abdliti07l of CHAITRA 9, 1895 '(SAKA) Ra;ya Sabha (ReB.) 298 

q{t ~ rmr FI Qif ~~ ~~ if ~ 106 ~  1958 if ~ 90 ~ 
;r w:mT f'f;!IR ~ 'Tffi ~ ~ ~ ~ 125 Wr, 1959it ~ 187 
~ oil' ~ ~ ~ o:iltff I!it ~ 'ITt ~  ~ 23 ~ i!>"t, 1960 it;;;;.tT 
q't1; Cf( mr Iffif FI I ~ ~ m 87 ~ ~ ~ ~ 121 Rif, 
tftar ~ f'f; ~ ~ l l  ifri ~~ ~ 1961 if ~ 75 Rif ~ ~ 
All; ~ f ~ ~ ~ ft<fi ~ 102 Rif, 1962 if 91 ~ i!>"t m 
tl ~ <'I1tr tri'U');fT if; ut if ~ ~ f.I; ~ ~ ~ ~ ;;fA; ~ ~ 1 I 6 

~ l  .. ~ I ~  ~ ~ ~  1963 if ~ ~ i!>"t 100 Rif, 
~ f1f; ~  1931 if ~ 111"1 f1f; ~ ~ 122 m-, 1964 if 97 Rif 
~ ~ ~ I mq- ~  42 ~ 22 m- ~ ~  1965 
~ ~ m ~  Sl ~ ~ if 96 ~ ~  113 m- ~ m 
~ I ~ I 1966 if 109 m- ~ 

~~ l ~ l  ~~ ~~ ~  
~ m '3'S1fdvf\", om-~ if6T <r.<: ~ I 1967 if ~ ~ 91 ~ ~ ~ 
~ ~  ~ ~ ~ f1f; ~ ~ 111, 1968 if 103 ~ ~ mrr 
~ ~  ~ ~ it ~ I ~ i!>"t m ~  ~ i!>"t m 120 
~ Iffif ~ ~ (fT ~ W'1T if f.r<;r ~ I 1969 if 102 m-~ ~ 
~  ~ I ~ ~ ~ i!>"t $ 120 ~ ~ ~ I 1970 
~ ~ ~  ~  ~ ~ i!>"t if 1 07 m- ~~  119 m- ;;fA; 
~ if iIT8T ~ <:@ ~ I it >liT ~  971 if 79 m-~ ~ til<: 
;ftfu mr .mnJ ~ ~ fiI; q ~ ;;fA; ~ 'fiT 102 m- oFt m, 1972 

ifiT1'l" ~ I lrn1"l liiifT ~  aT if ~ 99 m- i!>"t m ~ ~ ;;fA; 
~~ll ~  ~ ~  - ~  

~  ~ it ~ \!IT f.I; ~ ~ 
~~~ I l ~ ~ 
~ m ~ 11o'fT .{ ~ ~ III ~ 
~ ~ fiI; ~ ~ i!>"t ~ Q,lIi 
~ ~~ ~ ij"IlT <f,t ~ ~ 
~  

~ ~ ~ ~ 
~ ~ I 1952 it 61 m- m 
~~~~~~ 123m-
i!>"t ~ ~ I 1953 it ~ ~ 
~~ ~~  ~  137ft.f I 
1954 it ~ WIll ~ 103 ft;r lIT< 
~ 137 m-, 1955 if 
~  112 m- i!>"t ~ sf, ~  
139 ror ~ sf I 1956 it ~ 
~ ~ '114 ~  ~ ~ i!>"t 151 
m- I 1957 if ~ 78 w.r. ~ 

mq- ~ '3"fif>'T ffim: fit;o;iT 
~ lIT< ~ f'f;cr;fi ~ I itit 'IliiT 
ifiT ~ i!tT <'f1TTln" f1f; ~ ~ 
l ~~~~~~  

;loffi ~ I ~ ~ ~ f1f; ~ "if 
~ ~ m ('fl!i ~  lIi'lft lIi'ft 

~ ~ l ~ I ~l ~ 
"l'ifaT ~ '¥ lfi( ma- ~ q't< ~ ~ 

,ir, ~  ~  iii ~ ~~  
lfTifT ~ "l'ifaT iii srfuf.ml iii ~ 
~ I 

~ ~~  ~  
qTIif II1ffi l!ilf t ~ ~  if a'6T 
i\fQ I 
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l ~~~~ ~~ 
~  I ~~ ~ ~ 
~ t ~ if{\' ~ ~  ~ 
t I ~~ ll ~~~  
~ '1ft ~ q 1friffiT W I ~ 
~ ~ ~ ~  
Ifil.: -r;orr ~ Y;tTq'I!iT ;;ft :a Me: I f4 ~  t 
~ ~ f.Nr;rr ~ I ~ 
~  ~ It<: ~ mr ~  ~ f<I';m: 
'fi!;lrr ~ ~ ~ ~ ~ 11; ue: 
~ ~ ~ ~ It<: ~ ~ flfi w 5ffilTCI' 
<tiT ffi' Ifil.: ~ ~ iii ~ ~ 
~~  

q'Jq' ~ ;;fu;f.\' ~ ~ ~ , ~ 
~~~~ ~ ~~ I 

Ml't. CHAIRMAN: Resolution mov-
oed: 

"This House directs the Govern-
ment to bring forward a Bill to 
amend the Consultation to provide 

'!or the abol11tion of Rajya Sabha . ." 

,.ft ~  ~  ~  : ~ 
l l ~~~  

~ ~ l~~~ 
~~ l ~~~ I 
~~ ~~~~~ 
~ rn JfiT f1rl;r <m:t ~ I ~ ~ 
~ 'UtI' q q mr '1ft pr 'IT ~ 
f'iJ ~ ;f ~ '!.,,,,f\na ;f\' lIfT I 
irtt q: ¥f'iif41d'l t f1I; ft ~ m: 
~~ l ~  ~ 
~ i fiI; m- to to ~ I!i(T 
~~ ~~~~  
~ 'NT ~ ~ ~ m 1I\1t '1ft ~ 
~ ~ S ~ ~ I 
~ ~ ~  ~ 
42 ~ t ~ t 111<: ~~ ;f\' 
~ ~ ~~~~ 
t ~ ~ WIlT ~  ~ 
'1ft qrtPTm t " f 1h'tt ft1IiT ~ 

~~~~ ~~ ~ 
~ ~  ~ ~ 
~ ~ illfT , ~ ~ ij'f;m 
~ flf; ~ <rr-lit -q ~ ~ it ~ ~ 

~~ ~~~ 
~~~~ ~~ 
~ ~~~~ ~ I 
ft ~ ~ fit; ~ iii ~ lfil 
eft ~ 'f'ffi it ;orr ~ t I ~ ~ 
~~~ ~ ~  
~~ ~  ~ 
~~ ~~~ ~ 
~ <'IT<t; !NT iii ~ ~ ~ ~ 
ii, mfFiU ~ it ~ ~ f;m 
~ mit, m: ~l  it ~ m:ro it 
l ll ~~~ l ll l ~~ 
~ ~ ~~~ 

~ ~~  ~~ l ~ 
w mr iii ;ITt it ~ q ij''r.f f<r-;m: 
'fit, 

~ iii ;ITt it ~ tflI'T ~ , 
IlW ~ ~ iii 'ffif ;orr ~ ~ 
;;fTffit ~ <n: ;;fTcR iii ue: ~ tflI'T ~ flfi 
~ \l1R ~ lIT"IT ~ ;;rT(tT ~ ~ 
W1lf 1Ii't ~ .r.t ;f\' '1ft ~ it ~ 
~~ ~~ 

~ it ~ 3!i'fT ~ ~ ~ I lIT« 
~~~ l S ~ 
m;ftfcr ~ ~  ~ ~ It<: ~ 
~ ~~~~ ~~ 
~ ~~~~ ~ 
~ ~~~ I l ~ ~  
~ ~ ~ l ~  
~ iii fir.m; ;;mf\' ~ m ~ ~ 

~~ ~ ~~ ~ 
aT-f it g: ~ <=PT ~ ~ , ~ 
aromr m'If ~ t ~ 11\1 ~ 
~ ~ t 1SI1 ~ filmft ~ I 
~~ l ~~ 
~~ ~ ~~ 
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17 hrs. 
SHRl M. RAM GOPAL REDDY 

(Nizamabad): Mr. Chairman, I rise 
to oppose the Resolution moved by 
Shri Bibhuti Mishra. He is a great 
freedom fighter and I have great res-
pect for him. But, unfortunately, I 
cannet support the Resolution he has 
moved in this House. Similarly, I op-
pose the ideas expressed by my hon. 
friend, Shri S. M. Banerjee. 

The hon. Member repeatedly refer-
red to Rajya. Sabha as superfluous, the 
fifth wheel and so on. The Rajya Sabha 
is not identical to the House of Lords. 
The membership of the House of Lords 
is hereditary, whereas in the case of 
the Rajya Sabha there is election every 
t","O years. One-third of the members 
retire every second year. 

Shrl Bibhuti Mishra mentioned just 
now that the expenditure 'On R:ajya 
Sabha is over Rs. 1 crore. Ours is a 
big country with a budget of over Rs. 
5,00Q crores. If in such a big country 
with such a big budget, we cannot af-
ford to spend Rs. 1 crorell for the main-
tenance of Rajya Sabha, I feel sorry 
fer it. 

Let us not forget that the Rajya . 
Sabha is a reviBin, chamber. We are 
all directly elected by the people and 
we are subject to pOlitical pressures. 
Then, sometimes in a hurry we pass 
measures which may have some lacuna 
which require second thought. So, it is 
very much necessary to have a second 
chamber, which will be a revising 
chamber. It wiU be able to consider at 
leisure what we have passed in a 
hurry. For a ceuntry with a popula-
tion of 5& crores, to say that one 
House is enough is not correct. 

Shri Bibhuti Mishra mentioned that 
Rajya Sabha vetoed the Bill on the 
aboliticn of privy purse and other pri-
vileges. It was a blessing in disguise. 
Because of that we went to the pools 
and got a big majority. In that way, 
the Rajya Sabha did signal service to 
the country. The slender majority was 
converted into a big majority. 

Shri S. M. Banerjee said that it is 
very easy to get a seat In the Rajya 
Sabha because only 42 MLAs have to 
vote and members can be purchased. 
I am sorry he said that membership 
of the Rajya Sabha. or the' vote of 
the MLA, can be bOllght, If the 
MLAs can be bought, is it humanly 
impossible that MPs can also be 
bought? So, let us not make such 
charges. 

After all, we are, rather we have 
been depending on the MLAs f;;r our 
election. Until the 1971 elections the 
MPs were depending On the MLAs for 
their election. Only in 1971 the two 
elections Were separated. If Shri S. M. 
Banerjee was elected to the Lok Sabha 
four times, three times 'he was elect-
ed with the help of the MLAs. So, let 
him not say that those MLAs can be 
purchased. 

Then it is said that people belonging 
to monopOly groups will get elected 
to the Rajya Sabha. What Is the harm? 
As long as you do not do away with 
them, as is happening in the Com-
munist countries, they should be al-
lowed to come. Under our Constitu-
tion. any person who is thirty years 
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of Rle and of IIOUDd mind and saUa-
f.yiq some ou...- ~ .. alUlcaU0D8 can aet 
elecled to &./7a Sabba. several of our 

. opposiUcn membeR can contest for 
the Rajya Sabha electionl. Like that, 

.jf Birla .0rTata or IIOInebody elle 
,ets elected to Rajya Sabh., there is 
no harm. We can face him. How many 

. Birw aDd Tata. are tlaere? Every 
time, they ,0 on repeaUn, four or 
five names. H the· ()ppo8iti.:n parties 
are 10 much afraid of them, I am 

. really lOrry for them. 

Then, Shri S. M. Banerjee said that 
Mahatma Gandhi never became a 
Member of Parliament or Rajya Sabha 
or any IUch thiD8. I want to say that 
Carl Marx never became a Member 

·of Parliament or anythint like that. 
The bi8 people are only there to ,uide 

. the naticn and IfUlde .the destiniel of 
the people. You cannot think of Maha-
tma Gandhi beiD8 a Member of 
Parliament. Mahatma Gandbl is in biB 
own place and his ideals are before 

·the COUDby. 

~ ""tift "'" : ~  it ~ 
~ lJIla ~ ~ mr '"' Ai 
~  1IiT m ~ ~ I ~
liz ~ Tot' i ~ IIOT ""' ~ ;r(t t I 

SBRI II. BAM GOPAL REDDY: 

certain amo!DcimeDti and we haVe ac-
cepted thOR amendments. Theretore, 
to ..,. that tbe,. are noll contributinl 
anythinl towards parliamentary 
democracy b not correct. Previous-
ly, the prince. also had one chamber 
and 10 also the House of Lordi. But 
that cannot be applied to our country. 
We should not treat the Members of 
Rajya Sabha as Members of the 
House of Lords or lOme sucb thinl or 
the chamber of princes. We should not 
try to insult our own men wbo are 
elected to Rajya Sabha . 

As re,ards tile point that defeated 
persons are liven berths in Rajya 
Sabha, that i8 a very rare tbinl. 
When it il absolutely necessary, they 
should be sent to Rajya Sabha so that 
we may have advanta,e of their ex-
perience. Several times. in some 
countries, when a ,reat leader is 
defeated at the polll, next time. be il 
liven a chance and ·be lets elected and 
,uides the destinie. of the nation. 
Here, I 1II"8Ilt to live one example of 
Shri Mcrarji Desai. He was defeated 
but be was made the Chief Minister. 
Next Ume. he lot hlmself elected. 
There are aome persons who are 
indlapeuable to our country at one 
Urne. That: ts wh,. we ha,,'e to provide 
the Upper House 10 that the best men 
who sometbMs. unfortunatelv. let 
defeated ara DOt discarded and the 
counby Ihould not be deprived of 
their servlcn to the nation. 

Mahatma Gandbl WIllI 100 pat a 
maD aDd an ideaUal Be II .. laid down 
peat pl'iDdpJea before the c:ounlr7. 
We cannot traDalate evwy word 01 
what be has Mid. That 18 an Ideal. W. 
have to 110 towardl that end. To de-
III8Dd the aboJition of Raj,.a &abba 18 
DOt proper. Morecwer, wb7 Ihould we 
tbiDk of &trw and Taw CDly bein8 
elected to Raj,.a Sabba? Wh7 Ibould 
we DOt tbiDk of paopla like Shri Bbu-
peIb Gupta aDd othen? Such .m-t 
people are in Rajya Sabba aDd ~ 
are renderiDJ a 800d aerv1ce to the 
nation. 

With these words, I OPpose the 
Resolution in aU its aspecta. 

Moreover, IOIIIe of our B11l1 have 
come back from Reb'a Sabha with 

SHRI SOMNATH CHATTERJD 
(Burdwan): Mr. Chairman, Sir, the 
Reaolutloo moved by the hOl1. Mem-
ber Sbrl Blblluti II1lma, ts for the 
total abolition of Rajn Sabba. So 
tar al I am concerDed and the party 
for whom I am apealdnJ. 1I"e do not 
support the Reaolution In the way 
In whieh it hal been framed. If the 
RaolutioD was Intended to lUuest 
methodl of reform and chaD.ce In tile 
constitution of Raj,.a Sabha. then, 
certainly, we would have come forward 
in support of the ReIolutlon. 
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So far as this country is con-
cerned, this is a matter of constitu-
tional importance, n.::t a matter to be 
looked at from the point of view of 
party politics. The question is that 
80 far as this country is concerned, 
we have evolved a constituticn where 
under Art. 1 itself, this country, India, 
that is "aharat shall be a union of 
states. That means that our founding 
fathers have framed a federal consti-
tution for this country and the main 
characteristic of a federal ccnstitution 
is the bicameral legislature. That is 
to say. it is also called a bicameral 
constitutionalism as Dkay. a very 
well-known author, though he belong-
eu to a University VI-hich we may not 
all like, says: 

"1\ federal 'tate is a political con-
trivance intended to reconcile na-
ti,nal unity and powers with main-
tenance of States' rights. The indis-
pensable quality of a federal state 
is the distribution of the powers of 
government between the federating 
authority and the federating units." 

That is why we find in all the federal 
States in the world from USSR to USA, 
Italy and Australia wherever a federal 
constitution is evolved. a bicameral 
legislature is a must. for the simple 
reaSen that the States. apart from the 
people as such. should have a repre-
sentation in the formulation of the 
legislative processes in the country 
and that Is why what we feel is that 
what should have been incorporated in 
the Constitution is not only that the 
States shculd have representation for a 
proper development of a federal struc-
ture. but it was essential that all the 
States should be given equal ~ 
tation. That is what is done in USSR. 
That is what is done in the USA. 
That is what is done in Australia. 
Canada, of course. is different 
:hut these three very well-known fede-
ral constitutions lay down as a ques-
tion of ccn,stitutional requirement that 
all States must have equal represen-
tation in fhe Council of states. Unfor-
tunately. In our cOl'lsUtutlon I find it 

has set out_ a list in the Appendix 
where dIlferent representations arE!' 
given but I do not find any basis for 
that. Populaticn cannot be the basis.. 
We have all ~  to join in the. Indian 
Union for the. upliltment not only of 
the Indian Union as such, but for the 
federating States as welL We want an 
integrated development not only of the 
country but cf the States as welL . 
Therefore. the States must· have a . 
feeling that. tPay belong to a federation 
and there is no discrimination between 
one State and another. There should: 
be equal representation. Therefore, if' 
the hon. Member had come forward, 
with such a prcposal, we would have, 
certainly supported it. 

The other aspect which should havE!' 
been taken mto consideration, woe feel,_ 
when the constitution was evolved is 
namely: how. do you get members. 
elected or selected for the purpose of 
the Council of States? What has been, 
evolved is a system of indirect ell!'C-
tion and it has got its attendant mis-
uses. The hon. Members on the other" 
side. the hon. mover and Shri S. M. 
Banerjee. both referred to that, that 
this is being abused or misused and 
discredited politicians or defeated po-
liticians or some persons who can' 
alford to purchase 42 or 43 people, they' 
can get this selection. This sort of mal-
practices has gone into or crept into 
the system because of the fact that in-
direct election has been provided. Why 
not have a direct election? That will" 
be our proposal also. Let there be a 
direct election to the Council of States. 
Depending on the number of members 
we select for each state. we should 
have equal representation. This is the· 
same prinCiple whiCh has been follow-
ed in the Soviet Russia and also in the· 
United States of America. Though 
they have different types of economic' 
policy and different, types of Govern-
ment altogether, but so far as the· 
federal structure is concerned, both 
of them follow the same pattern, 
namely, direct election to the Coun-
cil of States from the States but hav-
ing equal representation for all the· 
States, Since we have accepted this'-
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federal structure; we feel that it is 
essential that there should be a 
second chamber. It is necessary 
Dot only for the purpose of ~ 
checlu and balances, but tor the pur-
Pose or the proper functionlrla 01 the 
respective States in reaard to the le,is-
lative processes at the country. 
17.]1 Ian. 
[SHIll K. N. TIwAIIT ita the Chair] 

We make a distinction in the case 
of West Bengal where with unani-
mous support we abolished the Coun-
cil, that is, the Upper House in the 
West Bengal Lelialature. Why? Be-
cause there is no question of West 
Bengal, heine a province, having a 
sort of federal structure there. 'nle 
West Bengal Coundl ..... not serving 
any useful purpose at all. except 
what we felt and what we realised 
often, namely cU1Ileulties in the pro-

- per func:tionJng of the Lower Bouse. 
SHRI VASANT SATHE (Akola): 

Are you suaestJnI direct election by 
the people' It will be redundant and 
duplication. 

SHlU SOMNATH CHATTERJD: 
My baa. llember knowJ the method 
Of choaaag ., f. .. repc_tat.ion 
of Btat.- ill concerned. Look at the 
Constitution. Itatee are tfIPi .... ted 
b)' the method of ..-.ucm proVided 
therein.. A penae wbo lila)' not be· 

. loDa to ~  State cannot ........ t 
that State iD t.be Council of 8&8t-. 
I am .ure you are awllJ'8 Of that )IOIl-
tion. ID the J'Wderal Struetun, the 
RCODd dwnber Ibould be ., mTanI-
eel tbat it embodia the federal princi· 
ples. ThIIt iI appUcab1e to all the 
States that are forIaiaa the ...... atioa. 
State. should be repreNDted in It 
'nlu. are thr.. weu-Ju.wD priDcI-
plea iDvolved hm-e, .. ..,.., uudent 
of polit.ica} hiI&ory wW be aware of. 
The lint ill the federal fUDCt.ioniq, 
that i. ~ aay, to live proper repnoo 
sentation to the unita of the federa· 
tion, to der proper repreMDtatioD to 
the Stat .. lu tI1e National LegWature. 

-The aecond i. the revlliu fUDC1ioDa 
and the third i, the initiation of Ie,.. 
laUon. 

We felt that so far as the powerlof 
legislltive revision is concerned, it 
should be COOrdinated with the 
powers ot the lower House. Our Con-
stitution makers have !:iven a I)osltlon 
Of eminence to the Council of Statel. 
Please look at Article 249 of fhe 
Constitution. According to Article 
249. if the Council of States decides 
that Parliament can leJllslate on a 
matter which admittedly belongs to 
the Staters jurisdiction, than such 
legislation can be undertaken in our 
Houae. Certain matters are in the 
State list; only States can Jeeislate; 
but even then. if the Council of State 
by a resolution decide In this manner, 
then such legislation can be under-
taken here. 'nlen only Parliament 
eets the power to legislate on a sub-
ject which falls on the State list. 

In Article 312 of the Constitution. 
It is provided that All-India aervices 
can be formed. Unless the Council of 
State .,..... a . Reeolution elvinl 
wch an authority, the Parliament of 
India cannot constitute such an aU-
India service. This is the polition. 

Now the queation arises a. to whJ 
tbe constitution maker, .ave IUcb 
power of eminence at lealt on t_ 
vital iBm. to the Council of Statal. 
'I1liI is because the Constitution haa 
rtIGOIftiaed the federal structure of 
the country. The federating unit. 
muat have a .DIe of belonling to 
that unit aDd they mult have proper 
tbe national lellalature. 80 far a. the 
methocl of eleetion ia COIICtlmed. • 
the USA Ule, ~ cholen br direct 
electWn. In Ute Soviet Jlusa1a tbe7 
are havinJ direct method of electJoD. 
There are many luch instances. The 
only inatance where we ftnd indirect 
mttthod Of chooainl il in respect of 
the Houe of Lordi. Why mould we 
try to fonn that the conatitution of 
the Counc:il of State. 01' Hcond 
Chamber be either on tbe balis of 
heredity 01' on the buis of vested 
interelta. Take aWay an thOM op-
portwaitiel. Doll't make it open for, 
any abuae or mis-uae. 
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Therefore, Sir, we cannot support 
the ae.olution in the form it has 
been framed. On the other hand a 
time has come when serious thought 
should be given as to how the de-
fects which have been found out in 
the functioning of the Rajya Sabha 
because of its constitution or because 
of the unequal representation in the 
constitution of Hajya Sabha can be 
removed and how a better and more 
coordinated constitution be there 80 

that all the participating States can 
have a real voice and equal voice in 
the deliberations of the Council of 
'States. Why should a particular State 
have five members and another 30 
or 40 members? What is the basis of 
it? They have not joined the Union 
of India because of their size but 
because they want to participate and 
become a member of the union of 
States. They have their own iden-
iity as a federating State itself. Then 
why do you have different types of 
membership for which there is no 
rationale. Therefore, if I may sub-
mit. the following propOlB1 should 
be seriously considered and, if possi-
ble, accepted. There should be 
equal representation of each State 
and that the Member should be elect-
ed from and in the State and free 
from federating control. As one of 
the very well-known' author has 
.Bald: 

"The more the choosing of the 
second Chamber is out of 
popular control, the more it 
tends to become detached 
from realities of body poli-
tic." 

'Therefore, Sir, let us remove this 
defect and try to make Council of· 
States more a symbol of a proper 
federal structure in thil country and 
a useful instrument for implementa-
tion of the federal structure in this 
country. 

SHRI D. N: TIWARY (Gopalganj): 
Mr. Chairman, at least on one point 
I am in agreement with the previ-
·ous speaker that . the federal struc-
·ture of OUr country requires second 

Chamber here. The method of selec-
tion may differ. I also differ from 
him in what he has enumerated liS 
the method of selection. Why Assem-
bly should be given the right to 
('hoose is dependent on one point. In 
different States different parties come 
into power. Because there are local 
elections with limited areas the vo-
ters, the government and the Assem-
bly members representing the party 
at that time may elect the representa-
tives hesre in the Rajya Sabha. If 
other methods are selected that party 
may not have the representation 
here. I am very sorry to differ wiih 
my han. friend, Shri Bibhuti Mishra, 
on this matter. He has brought the 
name of Gandhiji. I request him and 
all our friends not to drag Gandhiji 
in these matters. We are not follow-
ing the principles of Gandhiji here. 
We are not accepting many of his ins-
tructions that he gave in his life-
time for conducting our government. 
Why drag his name in one matter? 
So far as he has quoted Pandit Jawa-
har Lal Nehru, at the time the Consti-
tution was passed Pandit Jawahar 
Lal Nehru was sarve sarva of this 
country. He could have done what. 
ever he wished. But in his wisdom 
he thought there should be a second 
Chamber in India. I cannot say the 
reasons which dictated him to accept 
this framewOl'k. In his lifetime, he 
never tried to abolish the Rajya 
Sabha. So to quote Pandit Nehru 
in this context is perhaps useless and 
would not cut much ice. 

Shri Bibhuti Mishra has given three 
or four reasons for abolition. One 
Is expenditure. The other is bicka'-
ings between the two chambers. The 
third is its uselessness. As for es:-
penditure, nearly a crore of rupees 
is spent on the upper chamber. What 
is that expenditure? Daily We are 
seeing that our estimates go higher 
and higher. The Gandak project 
started with an estimate of Rs. 50 
crores; it has gone up to Rs. 161 
crores. more than three times. We 
are not caring to control this ex':' 
penditure but ~ are cuing very 
much to control the expenditure or 
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cut the expenditure of just a crore 
of rupees. If the chamber is useless 
IIIld does not serve any purpose it 
may be abolished, but not on 'the 
~  ot expenditure. 

Then we have seen that we ~ 
many Bills aDd send them to the 
Rajya Sabha. There some amend-
ments are made and sent over here 
which are readily accepted by us. 
Only once we diftered, in regard to 
the Dowry Bill when there was a 
joint session. Otherwise, we have 
never differed and we have accepted 
their amendments readily and those 
Bills have become Acts only after the 
acceptance of those amendments. 1 
think more than 25 per cent ot the 
Bills have been accepted with such 
amendments. So they are serving a 
purpose in correcting our omissions 
or mistakes. It is a very good thing 
that there .is one chamber to take 
care of the shortcomings or mistakes 
that we. commit in this Chamber ir. 
passing Bills. 

lit- also said that the other ~  
aerves no useful purpose. The ide"]. 
of a second chamber was to represent 
&he States. Under our federal struc-
ture, the States should send their re-
Pl"28Cntatives to protect their inte-
rests, to speak on their behalf. We 
are all elected from different States, 
but we are not representatives of the 

~  of thOSe States. We re-
pruesent the people. We may differ 
trom or State Governments; we may 
PUt forth some other view than what 
those Governments want us to do. 
But the Rajya Sabha members are 
bound to project the views of their 
respective Governments. The elec-
tion may be by any method that may 
be decided or settled. But they 
Uiould project the views of the Gov-
ernments of their States. If any-
body says that the Members of Lok 
Babha will represent their view, it Is 
wrong. We, the members of Lok 
Sabha. have independent views and 
We represent the people. We may 
think in '1ne way and the Govern-
ments of the States may think In 
ioJ1other. 

Pandit MiBhra cited one iDstance 
where the prolI'etlS of a progressive 
Bill was stopped due to the vote of 
the Rajya Sabha. It was not so. It 
was because a party which called 
itself progressive, that is the Cor,g-
ress(O), came in the way. If it had 
voted for that Bill, the Bill would 
have been paued with the requisite 
majority. But as the saying goeF, it 
was a case of cuWng the nose to spite 
the face, on their part. They did 
this. It was not because the Rajya 
Sabha came in the way and blocked 
this Bill. Supposing the Communist 
party becomes reactionary, what can 
we do? They can stop any progres-
sive measure in the Rajya Sabha if 
they like to. So, it is not an argument 
to say that because the Bill relating 
to the princes was defeated ~  the 
Rajya Sabha should be abolished. 

One thing more. There may be a 
faulty election or selection of candi-
dates to ~  Rajya Sabha, but the 
Rajya Ssbha is meant to give a second 
look on the Bills that we pallS, and 
so mature men should be licle!:'.ed. 
There are no two opinions on that. 
If that is not done, that is the fault 
of the different parties, not the fault 
of the system, because we select such 
candidates who are very raw, who 
have no experience and therefore 
such things happen. If the different 
parties select mature men for the 
Rajya Sabha and get them elected. 
then it will be all right. I tio not 
think that going to Rajya Sabha de-
bars any man trom the public image. 
There are workers, as Mr. Bibhuti 
Mishra himself said, who are not in 
anyway less patriotic, less progres-
sive. than us. So, at this stage, to, 
raise this question of the abolition of 
the Rejya Sabha, I think, is prema-
ture. aRd if at all anything is to be 
done, what needs to be done is to 
think about the wily of the selection 
of members to the Rajya Sabha. We 
have got indirect election in 
our ~ party. The ordinary 
members of the party elect the dele-
gates and those ~  elect the 
representatives of the Alec. Shri 
Mishra is alBo represented there 
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through indirect election. Even in 
Jur party there ~  indirect elections 
for the AICC members. So, there is 
110 harm if the elected representatives 
in the Assembly elect the Rajya Sabha 
members. Somebody may be COITUpt, 
and somebddy amongst us here may 
also be COITUpt, but that is another 
thing. That is no ground for saying 
that the members of Legislative 
Assemblies are purchased and corr-

another chamber, more money has to 
be spent and duplication comes in the 
way, especially when we consider 
Bills here, say, for five days and the 
Rajya Sabha there takes another three 
days. All these ar/{Uments may 
appear to be plausible on the face of 
it, but there is a price that we have 
to pay for democracy. When Hitler 
was in power in Germany, he said the 
same thing against the British <:;Ov-
ernment. "What these 500 members 
'of Parliament in England do in five 
days, I do in one hour." If you 
stretch that argument then 522 Mem-
bers of the Lok Sabha will be found 
redundant and 50 Ministers will do. 
Another stage will come, when even 
50 Ministers are not necessary and 
one person can run the entire country. 
This kind of argument cannot solve 
the problems before the country. 

ption increases. 

With these words, I oppose the 
resolution of Shrl Bibhuti Mishra. 

SHRI SEZHIY AN (Kumbakonam): 
IIlr. Chairman, Sir, I rise to totally 
oppose the resolution before this 
House. brought forward bv Shri 
Bibhuti Mishra. On this resolution, I 
am fully aware that the discussion 
t'1at We are having is only of an acade-
mic interest. Even if this House 
passes the resolution, the proposition 
should be brought ~  by a Con-
stitutional amendment and passed by 
a two-third majority here and sent to 
the Rajya Sabha and unless they want 
to commit suicide It will not be passed 
there. Anyhow. r am clear in my 
mind that this, raises very many 
fundamental issues of policy in this, 
country. 

I am very glad that the discussion 
that is taking place is on a very high 
level, on 'a non-party leVel. because 
the two Members wh'o spoke from that 
l ~ also opposed' this measure. anc\' I 

Iike9. the spirit; because we lire 
~ a disc;ussion on the' political 

strudureof a federal country. Every 
one Of us is ~  to see how tJle 
federaColl is ta.be run. 

Before I come to the bicameral 
sys,tem of parii!llTlenta,y government 
which ~ essential for the spirit ~  
idea of a federation, ~ will go ~  
One or two pOillts that have peen put 
forward by Mr.'. Bibhuli Mishra' In 
favour of the abolition of the Rajya 
Sabha. It was said that if there is 
only one .chaJ;llber. 
could be taken' and 
78 ~ -~  .. i 

quick. decisions 
that if . there is 

Mr. Mlshra said that Rajya Sabha 
Members were being elected indirectly 
and therefore there was scope for 
corruption. Another Member from 
this side said that if one spent as. 5 
lakhs, one could become a Member of 
the Rajya Sabha. In this country, 
we know that sometimes Rs. 15, 17 or 
even 20 lakhs are spent on elections, 
bye-election to Parliament even in 
the case of Assembly election vast 
amounts are spent. As a true 
Gandhian. he must first convince his 
own party members that they 
should not spend more amount than 
its prescribed by law. They have 
themselves accepted that this has been 
observed more in the breach. There is 
sCOpe for corruption. but it is not only 
in the elections to Rajya Sabha but in 
all the elections. Can this be an 
argument? Suppose there is an 

. Assembly' of 60 persons. If 32 per-
sons are bought, one becomes the 
Chief Minister. Then you should 
abolish that system also and the Chief 
Minister should be elected directly. 
He referred to the expenditure. An 
expenditure of one crore of rupees out 
of five thOusand crores, I think. is a 
small amount. We do not have as 
.much facility as the Senator in the 
U.S.A. or Members of Parliament In 



319 Aboliticm of MARCH 30, 1973 R4jlla Sabha (Re,.) 320 

[Shri Sezhiyan] 
other countries have. We work with 
meagre facUities. He says that this Is 
an expenditure which this country can 
ill-afford. The same ~  can be 
quoted against us. We are paid Rs. 51 
per day. which is much above the 
average per capita income of the vast 
majority of people In this country. the 
average per capita income in this 
country per month is Rs. 37. Should 
we abolish Lok Sabha? He quoted 
Gandhiji. I do not want to po1ute 
that name. In May. 1953. Sbrt Jawa-
harIal Nehru said: 

"Each 1I0use has full authority 
to regulate its own procedure within 
the limits ot the Constitution. 
Neither House. by Itself. constitut-
ed Parliament; it is the two Houses 
together-that is the Parliament ot 
India. The constitution treats the 
two Houses equally except In cer-
tain financial matters. which are to 
be the IIOle prerogative of the House 
of people". 
So Nehru was clear about the use-

fulness and importance ot Rajya 
Sabha. 

The mover of this motion. if he had 
gone through the Constitution, would 
have found that the name Rajya Sabha. 
110 also Lok Sabha. is not there in the 
Constitution. We gave these names 

after the Con8t1tution wu framed. 
The Constitution calls it the Councn 
of States. Nowhere in the world hal 
it 'been 110 well defined u in our Con-
ltitution. In the United State. they 
call it "The Senate"; in the United 
Kingdom they call it "House ot Lords". 
Here we call it the Council of States 
Therefore, it is the forum. the highest 
legislative forum of the country. 
wherein the units of the federation ltet 
representation and, participate. The 
Council of States hal ,ot a place In 
the federal structure ot this country. 
Tampering with It will be the negation 
of the very basi. of the tederatlon. 

One more point is that rightly or 
wrongly, our Con'Stltution has opted 
for a federal system. I feel that It is 
the only thinI that coulcI have been 

done. Historican,. and geographical. 
ly, nobody can eacape from this leIea, 
Unitary form of Government is 
ruled out. If you feel that the 
second chamber is redundant, the 
same argument can be put forth for 
the States also. We can abolish all 
State Legislatures and save more 
money and we can have only one 
unit at the Centre which can control 
them. Whether it is politically possi-
ble or not I have got my own doubts, 
If they feel. let them try that. It has 
been tried from the days of Ithikasa 
and from the days of Rama and 
Ravans. Therefore. the very best 
thing to preserve the democracy is 
not only to accept the riveraities but 
also to respect that and recognise 
them. That is what the founding 
fathers ot OUr Constitution' have 
done; in accepting the diversity in 
this country. a federal set-up had 
been recommended. 

We, the members of the D.M.K 
believe In the federal structure of 
this country. Whenever we want 
more powers for the State. I want to 
make clear, we do not want to 
weaken the centre. The centre 
should be stron, if not stron,er. I 
feel that if they want more powers 
let them have them. We want a 
stronger Centre. At the same time 
we do not want to burden them with 
unnecessary matters which coulcl be 
dealt with at the State. lewL For 
example. public: health comes under 
the purview of the States. I want 
the States to be more responsible 
and better equipped themselves than 
what they are ta.day. I think that 
the strong States to,ether will make 
a strong Centre and make India 
strong If not strollier. Therefore. 
when we uk for power. for the 
States from the Centre, It is not done 
In a spirit of confrontation but It is 
asked for with a spirit of co-opera' 
tion. With that cooperation we want 
to build this country Into a strong 
on'e. 

Sir, when we apeak like this, we 
are fully aware that the States and 
the Centre totetbc wtW:h to Into 
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the federal set up should have 
enough resources to meet their ex· 
penses. That is the only thing we 
want. In this case, we want a federal 
set up whiCh should be healthy. J 

fully support the view point pu1 
forth by Shri Sam Nath Chatterjee 
that in the Council of States, equal 
representation should be given to all 
the federating units-whether big or 
small. In U.S.A. New York Statt' 
contains millions of people and th€ 
State of Navada may have only a 
few la1ms of people, yet they get 
equal representation when it comes 
to the Senate. Equal representation 
should be given to the Council of, 
States here too. , 

Finally I want to say one word 
about the Council of States. ~ 
representa the interests of the 
federating units. If you want to 
abolish that, it would tantamount to 
avoidin'g the very basis of the federal 
structure in this country. Therefor!', 
I beg Shri Mishra, who is older than 
I and who should have more wisdom 
than I, to see that India should "e 
kept as a federating unit wherein 
everybody should cooperate so as 
to build a strong India. It is in that 
spirit that I say that the Council of 
States should be preserved and in 
India it is worth keeping. 

MR. CHAIRMAN: Shri Ishaque. 

SHRI A. K. M. ISHAQUE (Basir-
hat): Mr. Chairman, Sir, by the time 
I participate in the discussion, it has 
become more or less an academic dis-
cussion. All the speakers have spok-
en for and against this Resolution 
from this side as well as from the 
other side. But, what amazes me 
most is the speech 01 the hOn. Mem-
ber Shri Sam Nath Chatterjee. His 
~ a constructive speech. I was 

wondering whether a marxist Member 
could speak like that. He of course 
made some constructive suggestions. 
I entirelY agree with him when he 
says that the representation of the 
States must be uniform. Article I 
says, India shall be a Union of States, 
but the !ourth schedule enumerates 

the representation of each State. UP 
bas 34 members, West Bengal 16, 
Jammu and Kashmir 4, Nagaland 1 
etc. in the Rajya Sabha. So, the 
number differs from State to State. 
So, if Mr. Mishra would have sought 
an amendment of the fourth schedule 
Of the Constitution, we would have 
~l  it. There is no reason or 

prmciple why all States should not 
have equal representation . in the 
Council of States. 

Everyone has spoken about the uti-
li ty of the second chamber. It acts 

~  a check and balance. Particularly 
. witt. the CPM members who have got 
a propensity to be irrational and illo-
gical, it may happen that at times this 
House passes a Bill in great haste 
and out of mood. If a second cham-
ber is there, it can consider the Bill 
in the right mOOd and in the mean 
time, the mOod may settle down nnd 

~  . may be able to see r1!ason. 
Therein lies the utility of the second 
chamber. 

In our Constitution, the Council of 
States Is the only perpetual body. The 
Hous!' of the people can be dlssolvec!. 
Of c,'urse there is no chance ot the 
House of the People being dissolved in 
the next 20 or 30 years, but the contl-
gency may happen. So, we must have 
in th,! country a perpetual body and 
that is provided by the Council of 
States. 

Mr. Chatterjee, while advocatir.g 
that the Council of States must have 
equal representation tOr all the States, 
W2S also suggesting that there should 
bt" dio'eet election to it. I oppose It 
very much. If members are elected 
to tile Council directly, they will 
demand equal power with the Lok 
S ~  There are! two different 
entitles. It is a fact ot life that there 
are pl!ople in India and it Is also II 
fact 0/ life that there are States in 
India. In the case of a conflict bet-
ween the people and the States reason 
demands that it is the people who 
must win. So, in case of a tussle 

l ~  the Lok Sabha-the House of 
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the 1: eople-and the Rajya Sabha-
the \;ouncil of States-it It, the Lok 
S ~ that must win. In case you 
baVl. direct election to Rajya Sabha, 
theh members will naturally demand 
~ l rights with the Lok Sabhu be-
cause they are also elected by the 
people. They are not elected by any 
via media institution. We are el,,:ted 
dire( Uy. In case you give Rajya 
Sabha equal power with the Lok 
Sabha, there will be a chance of clash 
between both Houses. Therefore, I 
oppose the suuestion that there 
should be any amendment to the 
Fourth SChedule of the Constilutlon 
to make elections to the Rajya Sabha 
direct. While I congratulate (,ur 
senior member, Sbri Btbhuti Mishra 
for the spirit in whIch he has brcucht 
this ResolUtion, I am SOrry I "annot 
support him because in India there is 
necessity for a bicameral legislature 
as only in a bicameral 1"li5 ntul'(! wo:! 
can accommodate the States, whose 
interests must also ~ looke-l into at 
the same time. 

~~  ~  ~ 

~ ~ ~~  l ~ 
~~ l ~~~ 

~ ~  ~ ~  
~~ ~  ~
IfPf W1rR'Ai t I ~ ~ l 4  WI' t, 
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~  ~ ~~ 
8 ~~~~  

"There shall be a Parliament for 
the Union which shall consist of the 
President and two Houses to be 
known respectively a8 the Council 
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People, 
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(1) The Council of States shall 
consist of-

(a) tweleve members to be no-
minated by the President in ac-
cordance with the prOVisions of 
clause (3); and 

(b) not more than two hundred 
and thirtyei,bt representatives of 
the States ...... 
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~~ ~  : 
"(3) The members to be nominat-

ed by the President under sub-
clause (a) of clause (1) &hall consist 
of persons having special knowledge 
or practical experience in respect 01 
such matters as the following, 
nameIy:.-

Literature, science, art and aocial 
service." 
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BUSINESS ADVISORY COMMITTEE 
TwEKTY-EIGHTB REPORT 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : I be, to present the 
Twenty..e1,hth Report of tbe Business 
Advisory Committee. 

11.13 bn. 

D1SCUS910N BE: AGITATION BY 
DOCTORS IN DELHI HOSPITALS 

MR. CHAIRMAN: Now, we take up 
tale diBCUUlon under !RUle 193. 

Prof. Madhu Dandavate. 

PROF. MADHU DANDAVATE 
(Rajapur): The subject matter of the 
discussion is not merely of an academic 
importance, but it is a vital matter to 
us all because we are ,reaUy concern-
ed with the interests Of the Medicos 
on the one side and the health and 
hygiene of the capital of the country 
on the other. The threatened strike 
which is likely to atreet ftve promi-
nent· hospitals in this city is a very 
grave matter and I think with a cons-
tructive mind we must approach the 
problem and see that on the one side, 
the largest area Of agreement -Is -arriv-
ed and at the same time, the health 
and hygiene of this cit" is ensured. 

Very otten a critlclam Is heard 
against the Medicos that these medical 
graduates are well-placed In life and 
they come tram a better strata ot 
society and that compared to the 
emoluments which other sectors of our 
society get, their emoluments are much 
better and, therefore, why such sec-
tions ot the society should hold the' 
society to ransom and resort to nctions 
like strike? 

It is a matter of prid that I had 
been a University teacher and I had 
tried to find out what qualitative 
chanee. are takin, place in the last 
tew years as tar as the composition ot 
students takln, up the profeSlional 
courses are concerned. Tllere was a 
time In this country when only sons 
and dau,hter. Of the aristocratic fami-
lies could take up the profeaslonal 
education. But, thanks to the ,radual 
democratisation Of the educational 
system in OUr country, even the 
sweepers' families throw up doctorS 
and engineers and, therefore, the en-
tire compositi n of the student. join-
inI professional courses is undergoing 
a vast change and even students from 
the lower strata of our aoclety manage 
to get into theae prOfeaalonal courses. 
1 know a number of tamilles who bY 
drawing loan8 to a very veat extent 
send their chUdren to the medical 
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colleges and engineering colleges and 
thus the lowest of the lowest in this 
country are able to get into the medi-
cal college and the engineering college 
and naturally, when such students 
take out their degrees and enter avo-
cation, naturally they have to shoul-
der the relponlibility of the repay-
ment of the large loans which their 
parents have taken. Students there-
fore expect that the emoluments that 
would be offered to them would be 
comparable to the expenditure that 
they had incurred, that it should be 
commensurate with the cost Of living. 
The doctor'. dilemma in Delhi is how 
to link up their emoluments with the 
rising cost of living, the rising prices. 
If they demand more emoluments, if 
they demand the acceptance of the 
principle as full-fledged doctors, I 
don't think that we can blame them 
at all for that. They have decided to go 
on strike. The number of medicos is 
4000 and as far as the people who 
would be a1fected is concerned, the 
patient community alone cOmes to 
10,000. There will be 5,000 who are 
in beds inside hospitals and there will 
be another 5,000 out-patients. So, in 
all 10,000 patients will be involved. 
As far as deaths are concerned, one 
of the journalists who has gone round 
various city hospitals, has estimated 
that in all these five hospitals there 
are 20 deaths on an averalte per daY. 
Because of the medical facilities avail-
able it il now 20 but if the hospitals 
are closed because of thi. strike in 
that case the rate of deaths per day 
will come to 50 per day. 

Sir, as one connected with the trade 
union movement I would like to ap-
plaud the constructive point Of view 
which. they have taken up. The doc-
tors' Action Committee announced 
that when they .trike work tomorrow 
from midnight from that very mo-
ment, they will set up parallel out-
patient departmentl near the hospital. 
If the authorities permitted this paral-
lel outdoor department will be started 
within the premises of the hospitals. 
They haVe already collected as. 25,000 
and in a few days tHey propose to 

collect RB. 40,000 not for donations to 
be given to those on strike, but for the 
purpose of purchasffig the drugs and 
medicines for those who come to the 
hospital seekin, medical treatment. 
This is the constructive attitude that 
they have taken. For this construc-
tive and human approach that the 
Joint Action Committee of the ~  

have taken, I congratulate them. 

With the conSCience Of the Lok 
Sabha and with the good offices of the 
hon. Health Minister we should try to 
ftnd a solution to this problem. The 
Joint Action Committee met the 
Secretary of the Health Ministry and 
on the 28th and 29th of this month 
they had a series of discussions. They 
had taken a constructive attitude. 
They told the Secretary: We know the 
diftlculties; we know that the economy 
is in doldrums; but our only demand 
is that we should be treated on par 
with full-fledged doctors. They have 
made a very constructive approach 
provided you accepted tHeir basic 
demands about emolUments. The 
Secretary told them that sO far as 
treating them as doctors is concerned, 
those demands will not be accepted, 
the financial position is very bad, etc., 
Then they said that they were pre-
pared to negotiate, you may grant 
certain interim relief and all that. 
How best the principle involved in 
theSe increased emoluments can be 
accepted is to be worked out and if 
that is done they are prepared to 
postpone their action and accept in-
terim relief. I think a very construc-
tive proposal has been given by them. 
~  have said: 

"The Action Committee Is prepar-
ed to negotiate the actual figures of 
pay scales and accept interim ·relief. 
But there should be an assurance of 
the acceptance of the principle be-
hind the demands." 

I do not want to elaborate. The mat-
ter is very clear. To put it in a 
nuts hell. Accept the principle that 
the medicos can be accepted as full-
fledied doctors. They would be given 
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graduall7 the scales of the gOveTn" 
ment servants and because of the 
quantum that is involved if there is 
SOIQe di1llculty regardlng the mobili-
sation of the resources and allocation 
of resources in the mean-time give 
some interim relief to the doctors and 
negotiate their demands. Do not take 
a bureaucratic attitude. ThIs is ..my 
submission. As far as this House is 
concerned we will n.ot allow this 
House to be divided on the party lines 
as far as the hUmanitarian cause and 
just demands of the employeeS are 
concerned. Don't allow the midnig1lt 
of 31st to become the midnight of 
disaster. On the contrary let it be a 
midh[ght when a new liberal policy 
will be evolved. If that attitude is 
taken, I am sure the JOint Action 
Committee can be persuaded to post-
pone the action otherwise this ~  

is going to be inevitable. 

SHRI BHAGWAT JHA AZAD 
~l  Mr. Chairman, I am 8Ilr-

prlaed and shocked that the Interns, 
postgraduates and regl,fraTS have to 
go on strike from ~  mldnight_ 
It Is stranee that these young boys or 
the old ones now experlemced who are 
In service and are the best part of the 
sodet,. ~ forced to go on strike. As 
is clearlY 'evldeBt from the 8tatemmt 
they bave !Seen forced to take th1t 
step and they bave not Dken this ateP 
or .oim, to do this all Ola sudden_ 
They have met the lIiniste; they 
have met the Secretary and they· have 
met tbf! Director General. They have 
met everybody. But what treatment 
did they get at their hand.? Of 
COI.g'Ie, the Minister promised them-to 
look Into the demands No. 1 and 2. 
As tlnanclal implicatiOns are Involved 
be wants to consult the others. It 18 
all ri&'ht. I hope he win 'nat inil'st 
on the argument that he has &iven 
In this statement about' the post-
naduates, about the interns and 
otbers. Is it not a fact the t, these 
interns after /'Ive years experience are 
well qUalified and tHey are doinl/ the 
88JIIe job as the qua lifted doctors ate 
doing. !fo doubt, they let experience 

In /.be COUr&(l of it_ But it is also true 
that they are servini tbe patients so 
well as they will aerve after one year 
or as. others are aervinc. So, why this 
technical point on this that they 
~ l  not be iiven. Same shOUld 
apply In the case of post-eraduates 
a lao.. About the demands No_ 3, 4 and 
5, I want the Health Ministwo to view 
it from t.bis an&le. In Delbi this Is a 
non-practising job. In Bihar it Is a 
PrBCtiSln, jOb where doctors are earn-
ine lJot few hundreds but a tew 
thousands. If the government wan! 
them to become non-practiaina doctors 
why shOUld they not think in terms of 
conferring to them the status ot a gov-
emnJent servant. What do these 
goverment servants like Director 
General, Assistance Director General 
etc., do who are controlling them? 
At one time they were the same. 
Now they are in the. ~  
Why should these non-practising 
~  who will do service all the 
time not .. be conSidered a government 
servant and given the same facilities 
as the lovernment servants are elven. 
W:hat right society or Government 
will have on these doctors to caD upon 
them to Berve society all the time 
like iovenunent ~  without cc.n-
ferrrine OIl them the benefits or eo v-
el'IllJ1ent service? 

Therefore, I would Jay that de-
mands NOB. 3. 4 and 5 are worth con-
sidering. I know the Minister can-
not here and now eive a ('ateeorica! 
reply. But he can certainly say that 
he would like to consider" these. I 
am sure you want In I.hls countrY 
social security to be the maximum 
Health service Js most important 
here, as It is in UK. In case doctors 
are by. and by ,beine made non-prac-
tiBine, It they are maae non-practis-
ine, why should not they get the same 
facilities as you arelivinl to ,overn-
ment l!ervants? ' 

AI regards demlY1d' No: 8. I do not 
scree with the doctors. ThIs Is ahout 
the tural health service. In this coun-
try, 80 per cent of the health budget 
aftha Central and State Governments 
CQrnbined II .prent 01'1 a iYstem whlrll 
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serves ODly 20 per cent of the popula-
tion whereas 20 per cent of the entire 
budget Is being spent on the other 
systems ot indigenous medicine like 
Unai, Homoeopathy and others ~  
serve 80 Per cent of the population. 
What a lopsided view we have in this 
country? Therefore, as regards de-
mand No.8, I cannot Say t a it 
should be considered, but the other 
demands should be considered. 

I want to know why they have 
been forCed to come to this stage. As 
Prof. Msdhu Dandavate has very 
nicely put it, why this cream of 
society, the MBBS serving for a long 
time should be forced to give up their 
duty from midnight tomorrow, a step 
which will adversely affect 10,000 
aaUents in the capital city of India? 

There are 2,500 doctors. I am sure 
2,000 will join the strike. 250 senior 
non-clinical doctors may be called 
upon to serve with only 250 d ~  

at their disposaL Do they pro._ .. se to 
man the health service system in the 
city? They are already discharging 
in-patients. They' are already not ad-
mitting OPD patients. They are al-
ready doing this in advance. As Prof. 
Madhu Dandavate said-it may be a 
little more or a little less--on the 
average 20 persons is the figure of 
casualties. With 250 ~  plus 250 
senior non-clinical aoctors, this may 
go up. Who will be ~ l  for 
this? 

When they met the Secretary, he 
agreed that 'you have this status; you 
are full-fledged doctors, but we cannot 
giVe you the other fixed scales'. What 
Is the logie behind this argument? On 
the one hand, you say they are full-
fledged doctors; on the other, you say 
you will not give them the t>eneflts. 
On the one hand, you say that tbat 
they must not be practising, they mUEt 
be non-practising; on the other, yeu 
say you will not give them the ether 
bene6ts. What is the logic ot this? 
What is the logle of this Ministry? 

I say· the health directorate of this 
Gevernment is [unctlenlng very In-
efficientlY for some time. There are 

certain big brass, bureaucrats, in the 
health directorate, who are ir.human. 
They treat doctors not nicely. Though 
one can see the smile of the Director 
General in the Gallery, he Is the most 
bureaucratic in the whole department 
who is treating some doctors with 
favour and others with frown. How 
callous he is? In the m:>ming, when 
we demanded a clarification about him 
from the Minister in the outE'r lobby, 
he was imputing motive on the inten-
tion of a member. I know. I shall 
prove by evidence to you for a privi-
lege motion unless this officer apolo-
gises within 36 hours. He has said 
that the members whe were talking-
about him have got certain favour .... 

SHRI S. M. BANERJEE (Kanpur): 
There is enough evidence. 

DR. SARADISH ROY (Bolpur)' 
This Is a serious matter. 

SHRI BHAGWAT JHA AZAD: This 
officer had the cheek to say that the 
member .... He was talking about him 
because the Member wants favour 
from him. 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (SHRI R. K. 
KHADILKAR): As you know, there 
is a procedure in the House. If he 
wants to say something of this nature 
on the fI'or of the House, before that, 
he has to fulfil certain conditions. He 
must bring it to the notice of the 
Speaker and then alone he ('an refer 
to it. 

SHRI BHAGWAT JHA AZAD: We 
de. not want to tolerate the ~ 

crats. We are a sovereign Parlia-
ment. 

MR. CHAIRMAN: How that person 
can come to the lobby? 

SHRI S. M. BANERJEE: Sir, on a 
point Of order. Shri Bhagwa't Jha 
Azad has brought it t:> your notice 
that an official has spoken like that 
about Members and that if he does 
not apologise within 36 hour.s, he will 
bring a privilege motion. I support 
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him. I know what the Director_ 
Genera/. !DeanL 

To conclude, I woulc:l Illy that the 
Health Minister ahoulc:l intervene and 
we also on our behalf would apeak to 
the doctors that they mould not '0 on 
strike from tomorrow. Let the doctors 
give time to the Health Ministry and 
the Health Minister personally wbo 
himself bem. a trade ll ~ In 
favour of such frieLds, should look 
into the matter, 

SHRI II K. KHADILKAR: This 
controV8l"1l7 le.cia to certain cri ticiam 
01 the oII1c1als. If there Is le.itimate 
Criticimn, certainly I will welcome it. 
But becaUSe the ofIlcer concerned was 
Dot in the inner lobby-be must have 
been perhaPl ~ by Ule outer 
l ~ perhapa- About demand NOL 1 and 2, he haS 

already said be is talkin. to the Fin-
ance Ministry. About demlll1d. Nos. 
3, 4 and 5, about ~ the status 
of Government servants, since they 
are non-pracllain., I hope he will 
sympathetically consider them. About 
demand No.8, I Said I do not .. ree. 
I hoPe that it is very natural in this 
welfare society-socialist SOCiety, why 
welfare society-that these perlOnB 
who are serving round the cloCk and 
are non-practising, should demand 
from the Government the status wbich 
they deserve, which they have earned 
by dint of their labour and which 
they are worthy of. 

SKRI BHAGWAT JHA AZAD: 
NO ~ in the outer lobby. 
the Minister deny the allegation 
.. shall accept his denial 

He 
Let 
and 

SHRI R. K. KHADILKAR: II you 
want to !rive a twist to the whole de-
bate, I have no objection. But I would 
request him to fonow the practice and 
procedure and some decorum. This is 
not the way ..... 

MIt CHAIRMAN: There is one 
thine. Whatever has happened, please 
.ive In ~  That will be sent to 
the bon. Speaker. He will take a 
decrslon. 

AN HON. MEMBER: The bon. MI-
nUter Is dl vertlng. 

SHRI BHAGWAT JHA AZAD: I am 
not ~  I am !riving an ex-
ample, to mow how doctors have been 
treated at the hancil ot this bureau-
crat who bas the cheek to say just in 
the outer lobby about the Members, 
I will eive an example. He has made 
tbe wbole CGHS system In the State 
wortble... He Is ruponBible for all 
tbeIe thin.- which were functionlni 
10 well. He has got his faVOUrites, hili 
favoun IUld frowns. U the Minister 
saYs aD hi. behalf, "Well, he has not 
laid those thing.", all rl.ht, I will 
accept It. But let him say that. Then 
I will foreive. Otherwise, I ~  and 
I can produce evidence al to what he 
bas lPOken about Members of this 
House, not one Member but Mem-
herL 

Let me leave It at that. 

·SHRI KRISHNA CHANDRA BAL-
DER (Ausgram): Mr. Chairman, Sir, 
we are discussing a very serious 
matter today becauSe In the capital of 
India from midnight ot tomorrow 
nearly 5000 doctors Includm. rep 
trars, poat-Graduates, House S ~ 
one, interns etc. will be compelled to 
go on strike. The hon. Member. of 
this ~  Madhu Dandavate 
and ShTi Bhapat Jha Azad have 
already enumerated the demands of 
the doctocs and as such I will not 
reiterate them. I woulc:l only like to 
say Sir, that the doctors belOD, to 
the Intelllpntsla and they render a 
humane II8rV1ce to the lll~ patient •. 
The Government .Muld keep this M 
peel of the matter while approachlDi 
the problem and instead Of tryin, to 
make a presti.e IllUe they should 
corne forward to 101ve it amicably. 
From tile TImes of India dated the 
30th March. 1973 I find that the Joint 
Action Committee of the docton bid 
made two demand. and I quote, "The 
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committee had made two requests to 
the mln.lstry, First, that registrars, 
post-graduates, houSe surgeons and 
interns should not be b'eated as 
"trainees" but as "doctors in service 
in hospitals", Second, that adequate 
status be accorded to them os doctors 
and "suitable" graded pay scales be 
introduced." From the Minister's 
statement we find that he does nat 
differ much on these two issues. To 
day everyone will concede that prices 
have gone up abnormally high and I 
am sure the doctors cannot be held 
responsible for this phenomenon. The 
other countries of the world have suc-
ceeded in sending their rockets to the 
moon but in our country only the 

~  ~ rocketing high and no 
wonder one day it may perhaps reach 
the moon too. The hon. Minister in 
his statement has said that the Delhi 
doctors are paid stipend which is 
higher than thOSe paid to their col-
leagues in other states. Even it be 
so can it be denied that prices of 
every commodity in Delhi is higher 
than any other part of the country? 
Is it not a fact that the house rent is 
prohibitive? Is it not a fact that 
transport is costlier? Is it not a fact 
that the problems of day to day Ufe 
are far more complicated and acute 
than elsewhere and if it is so surely 
the doctors are not responsible for 
them. Mr. Chairman Sir, last year 
the hon. Health Minister had given an 
assurance in this very House that 
doctors and employees of the Saidar-
jang and other Government hospitals 
will be provided with Government 
accommodation. I would like to know 
specifically from the hon. Minister if 
that assurance has been fulfilled and 
if not why it remains unattended to. 
You will agree with me Sir as soon as 
the grievances are voiCed it is neces-
sary to attend to them as any delay 
or any luke warm attitude would only 
allow the problems to grow and take 
alarming proportions. Sir on behalf 
of mY party I must say that we are 
feeling seriously concerned because 
as a JesuIt of the proposed strike the 
entire bealth services in the 

capital will be thrown off the ralls. 
Whenever there is any agitation in 
this country, however just it may be, 
it has become a fashion with the gov-
ernment to dub all such movements 
as labour troubles. But surely the 
strike of the doctors cannot be treated 
as a labour strike. Here the intellec-
tuals are being forced to take to the 
path of strike and that only shows 
how we have driven our intellectuals 
to this path. This is the trouble which 
is the creation of the bureaucracy and 
every section of this House irrespec-
tive of its party affiliation or differ-
ences in ideology, would request the 
Minister to find an amicable solution 
of the problem. I would like to know 
from the han. Minister if he attaches 
more importance to the bureaucracy 
or the concentious of opiniOn of the 
Lok Sabha. Unless a peaceful solu-
tion Of the problem is found, I am 
sure that all democratic minded pe0-
ple of the country will support the 
cause of the doctors and will stand by 
them. It is necessary that the Minis-
ter should exercise his goOd offices to 
impress upon the doctors to desist from 
the proposed strike. He should also 
ejChew the path shown by the bureau-
crats for finding a solution of the 
problem and far from making it a 
prestige issue he should honOur the 
sentiments expressed in this HOUse in 
dealing with the problem. With this 
expectation and my sUppOrting the 
demands of the doctors I conclude 
my speech. 

SHRI . VASA NT SATHE (Akola): 
Mr. Chairman, Sir, it is a matter of 

. grave concern that an eminent pro-
fession who is known for his ethics 
and morality of service to humanity 
should be required to reach a point 
of more or less no return and eo on 
strike from tomorrow nillht. 

I really feel shOcked that such a 
state of affairs should have been 
reached-shocked for two reasons, 
firstly, because of the inaction or 
intransigent attitude on the part of 
oftlcials in the Ministry. 
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Sir, as far as the Minister is con-

cern!d, he has recently taken over 
charge of this Ministry. And there-
fore, he may not be fully aware of 
all that has passed behind or all nego-
tiations that must have taken place 
in the past. Therefore, be may not 
have been in the picture. I can 
understand the difftculty of the hon. 
Minister personally and knowinR his 
attitude, as a trade union leader of 
employees of ~  categories 
they may be, I know that he must 
have considered sympathetically the 
reasonable demands. But, I fall to 
understand as to whv can't the 
bureaucracy among whom, I am sure 
there must be doctors who must ~ 
been eminent in their own ftelds, sit 
with their colleagues and try to iron 
cut the differences. I cannot conceive 
any point which can:lot be solved 
across the table. particularly, because, 
t'1e high intellectuals-the cream-of 
this country are Involved here. There 
must be something wrong somewhere. 
In 'Iur bureaucracy there are some 
who have some wooden attitude or 
iome wror.g attitude in some people. 
SomEtimes our bureaucracy ~  bog-
ged down In some red-tape that there 
would be some repercussions some-
where or there would be some chain 
reactions somewhere. All sorts of 
things come in the way and therefore 
they get influenced. 

As far as immediate !lroblem is 
concerned, we know fully well what 
the doctors can do. The prices are 
sky-rocketing; they are affected by 
them. They are not trade unionists. 
They are not like Air India pilots 
who ,et about Rs. 2,000 or 3,000 
per month. This Is not a commercial 
venture. In the bOB))ltals they work 
and so they are not trade unionists 
in ,that sense. But. that does not m'!an 
that we s'lould not have a sympathetic 
~l  and consideration ~ 

them. If Yo\!l see their demands, 
[ personally do not see that they have 
mad'! any extrallavant claim when 
they Bay that the interns should be 
given Re. 300 per month, I request 
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you kindly to prepare a budget for 
Rs. 30() for yourself and you will ftnd 
that yOU cannot even meet your 
minimum l ~  of yourself, 
you: family or dependents. Interns' 
parents have paid their live's savings 
to make them doctors and they expect 
them to render help and support them. 
How can they support any family or 
their members when they get only n 
meagre amount of Rs. 300 per month? 
In Bihar one who is do ina: his houSe 
$urgeonshlp Is paid only Rs. 400. 
This is not a fantastic demand. You 
lmmediat'!ly start tellinR us that If 
this Rs. 300 is multiplied, it may 
come to a very hiJ!h f\llure. In a 
COU::ltry like ours. do you think that 
t'lis is too much of a burden? 

I would request that let 'us not take 
an unrealistic attitude. One thin, that 
1 would like to /II"( is this. As far 
as interns are concerned, I agree 
with the hon. Minister when he said 
that it is a part of their edu-
cation. They do not ,et their M.B.B.S. 
degrees till they complete the in:ern-
ship. What is their work as all 
intern? This young man is working 
practically for all the 24 hours in a 
day and he is at the disposal of the 
Hospital working as a full-fledged 
doctor, givina: treatment. Therefore. 
let us look into their work and see 
that the interns are paid. 

Tn Maharashtra allo. I think they 
are paid. My hon. friend, the Mini.ter, 
must be knowing this. Why abould 
Delhi also not give? This 15 a very 
reasonable demand. In some cases, 
when they demand that t'ley should 
be treated as Government servants. 
you lay that ultimately you may 
employ only a few of them and what 
will ha!)JleJl to the rest? There is a 
way out. Thll country is ahorta.e of 
doctors, particularly in the TUral 
areas. You are having fantastic 
schemes of sending quacks and sub-
standard people to serve In' the rursl 
areas. The rural people also need 
Qualified, full-fted"ed doctors, Why 
don't you send these doctors there 
by giving them RI. 400 anI a 
house? WhY' lio you want to ac(lOlIl-
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modate them only in big city hospitals? 
It they refuse to go there, they will 
lose the sympathy of the people. 

would make an appeal to the 
doctors. They might have been 
pushed to it, but under no circumstan-
ces should doctors jlO on strike and 
endanger the life of the people. They 
will be failina their profession and 
their oath if they were to endanger 
the life of even one patient under 
their char,e. As a trade unionist 
hav;ng full sympathy for them, 
appeal to them: Let them postpone 
this drastic step for 15 days. In the 
meantime, the minister can sit with 
tnem, iroa out t!le differences and 
reach an amicable settlement. 

SHRl S. M. BANERJEE (Kanpur): 
Sir. I fully support the demand of 
the medicos. Demand No. 8 is debat-
able. fully endorse the view of 
Prof. Dandavate when he ~  a warn-
ing to the Government that unless 
they have nellotiated settlement, 
they are endangering the life of 
thousands of people of the capital. In 
page 4 of his statement, the minister 
says: 

"After some preliminary discus-
sion, I informed them that t!leir 
main demand in ~  to the 
stipend/honorarium etc. was already 
under active consideration of the 
Government but since this involves 
financial implications with possible 
repercussions in the various States 
of the country they should wait fo: 
the decision of Government till the 
31st March, 1973. 

Accordingly the matter was exa-
mined in great detail in consulta -' 
tion with the Finance Ministry." 

The doctors have said: 

"We even offered to accept w!lat-
ever suitable Braded pay-scales 
Government would /live in view of 
the country's financial stringency or 
even to accept an interim relief 
pmding the implementation of an 

agreed decision within a specified 
period." 

They a:e the only people who have 
considered the financial condition of 
the country. The other sections of 
workers say that the Government is 
solely responsible, because they are 
not able to hold the priceline for 25 
years and why should the people care 
about the financial stringency? 'But 
these doctors, these medicos were 
concerned even with that. But the 
Ministry was not ready to concede 
their reasonable demands. So, it is 
reaUy the Health Ministry which is 
in the dock. 

Much has been said about the 
Direc:or-General. I would not ~ 

peat what was mentioned by my hon. 
friend, Shri Azad. But I would urge 
upon the Health Minister to have a 
probe into the charges against the 00. 
I do not wish to refer to them with-
out knowing the charges. 

am not one' of those who go t" 
the CGHS. I have never been t .. 
Wellington Hospital. I know that the 
moment I go to that Hospital, there 
will be a bye-election in the country. 
I never go there. 

SHRI R. K, KHADILKAR: Satya 
Sai Baba will help you. 

SHRI S. M. BANERJEE: I never 
go either to Satya Sai Baba OT' Ali 
Baba and 40 thieves. 

To:lay the Joint Council of Action 
are prepared to have a discussion, for 
a negotiated settlement. I hope Shri 
lPtadiIkar who is known for his ~ 
suasive powers, who is known for 
settlement of labour problems, will do 
something in the matter. I know that 
when he was in the Labour Ministry 
he was able to avert many strikes in 
the Safdarjung and Welling don Hos-
pital. What has happened to him 
today. His deputy, Shri Kisku, has 
met the employees of the Wellingdon 
Hospita I today. I hope the hon. 
Minister will meet them and find a 
lasting solution. This time if the 
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strike takes place it will be danger-
raus to the patients who are serious-
ly ill and lying in the various hos-
pitals. 

These people may be considered as 
novices, not full-fledged doctors, but 
they are the doctors who are attend-
ing to most of the work in the hos-
pitals even now. They are young 
people who paid Rs. 20,000 tor admis-
sion to a medical college and Rs. 
10,000 as capitation fees with the hope 
of earning fairly gOOd salaries when 
they become doctors and thus serve 
the country. These boys and girls are 
the cems of the country. They arl' 
now receiving a paltry sum. So, I 
would urge upon the hon. Minister 
to call them in a conference. I am 
rure that with his power of persua-
sion he will be able to solve the pro-
blem. 

I would also request him to con-
cede the legitimate demands of these 
people, I am prepared to sit with the 
representatives of the employees and 
try to bring about a settlement. Be-
cause, I do :Jot want the strike to take 
place because then the patients in 
hospitals will suffer and the emer-
gency ward patients will be in great 
difIlculties. 

Let us see thl' last portion ot bis 
statement, where he says: 

"I still hope that wiser counsels 
would r-revail and that sober sec-
tions of ~  persons would refrain 
from talc'ng the extreme step." 

He uses the word "sober". Suppose 
in relation to ~  of Parliament 
he tay! sober lM!ction of thiR HfJus(:". 
it will mean that the ~  are In-
sane. So, why reler to a particull1r 
HCtion? Why not refer to all? He 
should make an appeal ~ the doctors 
to wait for 15 days Or 20 days. I am 
lUre they will respond to his appeal, 
because the country is greater than the 
doctors and I am sure the doctors do 
not want the suffering humanity to 
be lelt in the lurch. So, let the hon. 
Minister make a clear appeal. Let 
him not be guided by the DG or 
others, whole job is onl7 to appoint 
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or dismiss these people. They will 
only misguide him. Let him take 
gUidance and not misguidance of 
some people. I do not impute any 
motive on any otftcial. But in all 
humility, I would say that there 
should be a thorough probe into the 
working of the Hospitals and the 
C.G.H.S. Department because it Is go-
ing to be extended to other states 
also. It must be looked into, recti-
fied and corrected. Otherwise, there 
is going to be a serious trouble and 
the Minister wlll be held responsible. 

With these words, once again, I 
appeal to him to adopt an attitude 
that he adopted when he was the 
Labour Minister and, if he does that, 
I am sure, he will succeed. 

• ~  ~ - ~  : 
~ ~ ~~~  
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~~~~ ~ 
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SHRI K. S. CHAVDA (Patan): Mr. 
Chairman, Sir, I am entirely in agree-
ment with what has been said by my 
hon. friends during this discussion. 

I wrote a letter to the hon. Minis-
ter, Mr. Khadilkar On March 28 re-
garding the Medicos and l~ a 
pamphlet written by the Indian Modi-
cal Council. I feel that the remune-
ration that the Government paYs to 
Registrars with post-graduate quali-
fications and to House Surgeons and 
Interns is inadequate and does not 
compare with the ~  paid 
in other profession with equivalent 
qualifications and the nature of duties 
and responsibilities aSlligned to them. 
A doctor i. on duty at all odd hours 
and in the exigencies of service he 
has even to do overtime. For exam-
ple, the Hou.e Surgeon has to work 
compulsorily for 36 hours thrice a 
week and sometimes 72 hours conti-
nuously but the Minister says In his 
statement that they are Dot doctors 
but they are students and, therefore, 
stipends are paid to them. On page 
11 the statement r£.)"1 that there are 
no comparable resoonsibilities bet-
ween these categories and among 
themselves and regular Government 
doctors. But when these people havc 
to appear bef!'lre a court of 
law, they srI' considered as 
regular doctors. It showl that the 
Government lillY that the)' are stu-
dents when It does not suit them and 
say that they are regu'ar doctors 
when it !I'Ilita tb_. 



' 3̂ 9 A gitation  byT
2  Sir, n ea rly  4000 doctors o f th e  fiv« 

hospitals and  th e  m edical colleges 
hare decided to  go on a s tr ik e  from  
the 1st of A p ril onw ads and  if  the  
and if th e  s tr ik e  m ateria lises, th e n  a 
large num ber of ou t-doo r pa tien ts  and 
indoor pa tien ts  w ill be affected. 
Therefore, I  feel th a t th e  G overnm ent 
should do som ething to  a v e rt th is 
strike.

Thank you, S ir.

TH l M INISTER OF HEALTH AND 
fAMILY PLA N N IN G  (SH R I R. K. 
KHADILKAR); I h av e  very  ca re 
fully listened to  a ll th e  speeches of 
the hoii M em bers an d  I do sh a re  th e ir  
concern abou t th e  doctors as w ell 
about the  patien ts.

I am sorry  to say  th a t  a fte r m aking 
a very com prehensive s ta tem en t, I 
have to  p inpo in t th e  issue. W hat is 
the issue? T he issue as I h av e  sta ted  
is that a f te r  th ey  tak e  out th e ir  de
grees and come out of th e  colleges, 
should th e y  be considered students?

The question  is this. W hen they  
want to p u rsu e  th e ir  stud ies fu r th e r  in 
hospitals as housem anship  in te rn s as 
registrars, post-g radua tes, etc. 
then, from  the  very  begin- 
niivg, should they  be considered 
as G overnm ent servan ts?  This is the 
main issue a t the  p resen t ju n c tu re . Sir,
I would like to  m ention th is point. We 
are spending lakhs of rupees fo r th e ir  
education, an d  th a t is, a t G overnm ent 
expense. T hey  a re  th e  cream  of so
ciety, the  you ths of o u r society. W ill 

"̂ this be possible? Can w e im agine 
this? A re w e not concerned fo r the ir 
conditions of life? B u t you m ust b ea r 
one th ing  in  m ind. You m ust rem em 
ber th a t th e re  is stiff com petition. 
They w an t housem anship. T hey  w an t 
to get b e tte r  qualified. T hey  w an t to 
get b e tte r experience. K eeping th is 
in v-iew, th ey  get th e  clin ical ex p e
rience for som e tim e. Then, because 
of tliis p repara tion , th ey  can en te r  th e  
post-graduate education. W e provide 
them w ith  stipends. I am  so rry  th e re  
is a confusion th a t  stipends and p ay 
ments a re  no t given. Do you m ean 
to say th a t as soon as they  finish th e ir
78 -L.S.— 12
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in te rsh ip , if  th ey  w an t to  op t f« r 
housem anship  for fu r th e r  studies, th a t 
th ey  should  be considered as G o v ern 
m en t se rvan ts, w ith  a ll the  o th e r  b en e 
fits, w ith  city  com pensatory  allo-yr- 
ance, w ith  no n -p rac tis in g  allow ance, 
they  should  be allow ed. Is i t  done 
an y w h ere  else? Is it possible? This 
is one thing.

So, Sir, le t us consider th is  point 
dispassionately. E very  y e a r  w e are 
tu rn in g  out in  o u r coun try  1 2 ,0«« 
m edical g raduates a t p resen t. Those" 
w ho a re  fo rtu n a te  enough to  be picked 
up  fo r housem anship  a re  to  be given 
som e special tra in in g  in itially . O thers 
can go on and  ta k e  jobs and practise. 
T here  is no d ispu te abou t it. This is 
one aspect. W hat I liave argued  and 
th is is th e  m ain  con ten tion  is th a t in  
th e  g iven  s ituation , w h en  th e y  a re  
under, w hat I would call in  service 
tra in ing , i t  is ce rta in ly  a n  opportun ity , 
in  a w ay, a  p riv ilege, w hich  w e give 
to them  to b e tte r  them selves, to  b e tte r  
qualify  them selves, and  go out as 
specialists. Do you w an t to  say on th e  
one side th a t o u t of these 12,000 p e r 
sons a few  are  to  be selected  and they  ; 
a re  to be given th is  advantage, and 
th ey  m ust be r.iade full-fledged Govt, 
se rv a n t:?  Is i t  feasible, I w ould like 
to  ask you '

P rofessor M adhu D andavate who 
has a close contact w ith  th e  academ ic 
w orld , and w ho h im selt w as a  teacher,, 
said about this. I know  th e  difficulties 
th a t a re  experienced  by  those  w ho are 
s till in  th e ir  academ ic lives. T here  is 
a grow ing sense of fru stra tio n , if  I  
m ay say  so. F ru s tra tio n  is a l l-p e rv a 
sive. We adm it it. B ut, in  a given ' 
situation , w e have got to  b ea r in  m ind 
th is aspect, nam ely, a  certa in  class of 
people fo rtuna te ly , a re  given an op
p o rtu n ity  to  tra in  them selves fu rth e r. 
A nd, fo r post-g raduate , w e have p ro 
vided th em  w ith  some specia l sc h o la r
ships. M r. Ja g a n n a th  R ao Josh i, I 
th ink , said this. W hen G overnm en t is 
spending for th e ir  h ig h e r education  so 
m uch, is th is to  be considered  as p a y 
m ent, th a t is, as G overnm ent service 
paym ent? Or, is it stipend? It is 
m ean t to  help  them  so th a t they  could 
s tudy  m ore, in tensive  study in tha
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LShri R. K. Khadilkar] 
fie.id of not only the clinical side, out 
even tor the salte 01 research. Bear-
mg t.Ilese things in mind, you will ap-
ps-ecillte our stand in what ~ have 
proposed in the given situation. in-
crease their stipends a little. 

Now, so far as this aspect is con-
cerned, 1 am not saying that I will not 
examine it. But, here and now am I 
to declare. From tomorrow morning 
10U will be entitled to all the advant-
ages aDd all the benefits of a ~
ment servant? No, no, no. 

AN BON. MEMBER: Nobody said 
that. 

SHRI R. K. KHADILKAR: My 
officellJ made one thing clear when 
they met them. On other points, if 
you have some viable, practicable, al-
tel"native, certainly we are ready to 
conaider it. So, that door is open. 
That is not bolted. That is one aspect. 
It lin. 

-Anether aspect you must beer in 
mind today that all our sympathiea are 
with them and more with their parents 
~ S  along with government 
parents should also share the burden 
of their education. No doubt, most of 
them come from the upper strata but 
quite a few come from lower strata 
struggling to get this professional 
status because in our society medical 
.. roles&ion has its own preatige. Is it 
in keeping with that prestige I would 
ask Prof. Dandavate should the doc-
tors resort to strike when the authori-
ties are prepared to discUss everything 
keeping in view the present financial 
position? We are prepared to discuss 
about their status. We are prepared 
to discuss othl!r thln,.. The total 
number of all put together intems, 
house sureeoos. registrars and post-
graduates is 1886. Thh is the totaL 
I do -recognise that hOUle..mrgeons are 
really giving their best service. They 
are ,baring the burden -of runnm, the 
hospital Their job is strenuOus. 

!.'tI, omcera had met them and I hope 
they will have some B!!COnd thouaht. 
Leave aside the BUpend par1, we are 
read, to conalcSer other thinp, it ihey . 

want. Let them come forward. Even 
1 will ,0 a step 1UI1ber and uk in-
C1ependent people in ,the medical pro-
feSSion to lee how We can adjust in a 
given situation their demands without 
any financial implications. I am pre-
pared to do that. Can you just say 
once you admit it is a stipend, it is a 
help for them to further 8tudie8 to 
anyone who is not that privile,ed, we 
are giving about 300 ancl odd scholar-
ships all over India worth about Rs. 
300 or so? People will ask who are 
these privileged people you are giving 
scholarships for higher ltudies. We 
llJ'e doine it in order to see that our 
medical profeSSion is kept up at the 
highest level I am proud to aay in 
India today because of these teaching 
institutions and central institutioaa in 
the field of medicine whether it is re-
search Or training our standards are 
very high. 

People might run about and "1' 'I 
go to this country and that country' 
which is absolutely not neoeaary. 
These who have money run about. 

So keeping all this in view, let me 
say why We have invested this much. 
I t is because in the medical profession, 
one of the noble professions, we mUli 
have the highest standards. When we 
haw some lelective method, they 
should allo realise tho and co-operate 
with Government and should not hold 
the community to ransom, the word 
used by Prot. Dandavate (Intem.tp-
tiona) There is 'no question of presti'e 
at ali. 

I do not want to go into detaila. I 
have Aid and I repeat it bere and now 
that if they want to come forward 
with an alternative, we are ready, but 
when they come with a threat, .1 ex-
pect this HoUle will live unanimous 
support to what Shrl Sathe lJaid in the 
fint instance that they should desist 
from strike. 
~ l  as a reBponsible body, you 

can' aay: 'Look here. They have 
listened to our appeat. , Now what do 
you propose to do? Your handB 
would be Itrengthened'. At the pre-
sent juncture In our country when 
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there is a sort of multi-dimensional 
revolution gom, on all fronts with-
in the democratic framework, Prot 
Dandavate will understand that this 
HOU8e should exercise some sort of 
moral authority and restraint and in-
fluence the situation. Instead of that, 
if you say like Shri Banerjee, 'Strike, 
yes, my support', this is not the way 
to go about it. 

PROF. MADHU DANDAVATE: 
After changing YOur portfolio, do not 
change your perspective. 

SHRI R. K. KHADILKAR: I have 
not chanled my perspective. Am I 
a penon who will stand on prestige? 

SHRI S. M. BANERJEE: I am not 
a profl!l8ional striker. But if the 
MinUter refuses to meet the emplo-
yees' representatives, they will go on 
~  

SHRI BHAGWAT JHA AZAD: All 
the members have appealed to them 
not to strike. But the Minister re-
mains silent. Does he want them to 
go on strike? This is the impression 
he is creatin,. 

SHRI R. K. KHADILKAR: I am 
sorry. I have said, and I repeat, that 
I expect at the present juncture this 
House to exercise some moral weight 
of public opinion even outside .... 

SHRI BHAGWAT JHA AZAD: We 
are doing. 

SHRI R. K. KHADILKAR: When 
such a situation arises, if they exercise 
restraint, if they advise some restraint, 
coupled with their moral authority, 
1 think things could be easily settled. 
But I haVe never said that because you 
have appealed, I will do nothing. No. 
I said we will discuss alternatives, 
how we can look at the problem again 
afresh. He referred to what ~  
during Shri Karmarkar's time. Thot IS 
an old story. After that flve or six 
years have passed. We have gone 
much farther. 

We must remember one thing. What 
we do has repercussions on those in 
the States. A number of States are 
MGIPN'D-.Job 1-78 Ls-z6-6-73-OOO 

not paying anything; if I do 80mething 
here, immediately the State Health 
Ministers wilI come forward and say 
·Well, you are doing it'. Even among 
the government employees, as you 
know, these repercussions are always 
there. The State Governments are 
always cautioning the Centre 'be very 
cautious'. I am not magnifyinJ 
things. I tell you the medicos parti-
cularly in this city are getting a better 
deal than anywhere else in the coun-
try you examine it even from the 
financial point of view, even from the 
teaching level point of view. They 
should not resort to it. Therefore, not 
going into the details, as I have said, 
even at the end, I would repeat. 

SHRI S. M. BANERJEE: What is 
your suggestion? 

SHRI R. K. KHADILKAR: 1 would 
repeat that an advance in their sti-
pends l ~  • 

SHRI SHYAMNANDAN MISHRA 
(Beguarai): Excuse me for my inter-
ruption for a while. There is this 
unanimous appeal coming forth from 
this House to the medicos, provided 
the hon. Minister is prepared to with-
draw this irrational qualification that 
it will involve no financal implications. 

SHRI R. K. KHADILKAR: The hon. 
Member who was a member of the 
Government and also a member of the 
Planning Commission must keep in 
mind one thing. I have said in my 
statement, "serious financial implica-
tions". 1 have used those words very 
cautiously as he used to do once. 
"Avoiding serious financial implica-
tions." (Interruption) I am prepared 
to consider everything. So, I do not 
want to repeat what I have stated in 
my statement. I take it that the House 
enirely agrees that, in the first part, 
they should withdraw the strike and 
we should keep the dOor open for fur-
ther talks. 
19.15 hrs. 

The Lok Sabha then adjourned tilt 
Eleven of the Clock on Monday, April 
2, 1973/Chait1"a 12, 1895 (Saka). 


	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014
	00000015
	00000016
	00000017
	00000018
	00000019
	00000020
	00000021
	00000022
	00000023
	00000024
	00000025
	00000026
	00000027
	00000028
	00000029
	00000030
	00000031
	00000032
	00000033
	00000034
	00000035
	00000036
	00000037
	00000038
	00000039
	00000040
	00000041
	00000042
	00000043
	00000044
	00000045
	00000046
	00000047
	00000048
	00000049
	00000050
	00000051
	00000052
	00000053
	00000054
	00000055
	00000056
	00000057
	00000058
	00000059
	00000060
	00000061
	00000062
	00000063
	00000064
	00000065
	00000066
	00000067
	00000068
	00000069
	00000070
	00000071
	00000072
	00000073
	00000074
	00000075
	00000076
	00000077
	00000078
	00000079
	00000080
	00000081
	00000082
	00000083
	00000084
	00000085
	00000086
	00000087
	00000088
	00000089
	00000090
	00000091
	00000092
	00000093
	00000094
	00000095
	00000096
	00000097
	00000098
	00000099
	00000100
	00000101
	00000102
	00000103
	00000104
	00000105
	00000106
	00000107
	00000108
	00000109
	00000110
	00000111
	00000112
	00000113
	00000114
	00000115
	00000116
	00000117
	00000118
	00000119
	00000120
	00000121
	00000122
	00000123
	00000124
	00000125
	00000126
	00000127
	00000128
	00000129
	00000130
	00000131
	00000132
	00000133
	00000134
	00000135
	00000136
	00000137
	00000138
	00000139
	00000140
	00000141
	00000142
	00000143
	00000144
	00000145
	00000146
	00000147
	00000148
	00000149
	00000150
	00000151
	00000152
	00000153
	00000154
	00000155
	00000156
	00000157
	00000158
	00000159
	00000160
	00000161
	00000162
	00000163
	00000164
	00000165
	00000166
	00000167
	00000168
	00000169
	00000170
	00000171
	00000172
	00000173
	00000174
	00000175
	00000176
	00000177
	00000178
	00000179
	00000180



